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RAJYA SABHA
Thursday, the 8" August, 2024/17 Sravana, 1946 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair

BIRTHDAY GREETINGS

MR. CHAIRMAN: Hon. Members, | take the opportunity to extend birthday greetings
to hon. Members of Parliament, Shri Kapil Sibal and Shri Subhas Chandra Bose Pilli
on their birthday today.

Shri Kapil Sibal is in his third term in Rajya Sabha, latest being since July, 2022.
A former Union Minister, he previously served in Rajya Sabha, 1998 to 2004 and 2016
to 2022 and for two terms in Lok Sabha, 2004 to 2009 and 2009 to 2014. Shri Sibal is
an alumnus of University of Delhi and Harvard Law School. As legal luminary, he is
known for his grace, eloquence, wit and highly impactful voice inside the Court as
well as in Parliament. On a lighter note, he has emerged also as a journalist,
occupying social space, and the Chairman has been the easy punching bag for him -
- this | would share with all the hon. Members -- on electronic site. He is a good
friend of mine; therefore, | am saying so. If he had been present in the House, | would
have dilated on this a little more.

He belongs to a very reputed family that has been in the premium category of
legal profession for three generations. He has served as Additional Solicitor General of
India from 1989 to 1990 while | was a Member of Lok Sabha and, currently, is the
President of the Supreme Court Bar Association. His distinguished father, Padma
Bhushan Shri Hira Lal Sibal, was also a senior advocate, and had the rare distinction
of being the Advocate General both of Punjab and Haryana. His illustrious brother,
Shri Kamal Sibal, former Foreign Secretary and presently the Chancellor of Jawaharlal
Nehru University, continues to make impactful contributions in public life.

Shri Sibal is renowned as a prolific writer. His anthologies, "'l Witness", "My
World Within", are well known. His articles on topical issues appear regularly in
newspapers, garnering widespread readership. His YouTube channel, Dil Se with
Kapil Sibal, is full of wit, sarcasm, humour, and has good share of victims like me,
has been attracting wider viewership. | had the good fortune to attend a function
where Shri Kapil Sibal celebrated 50 years in the legal profession with such grace and
performance.
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[RAJYA SABHA]

Shri Kapil Sibal is married to Shrimati Promilaa Sibal and the couple is blessed
with sons, Akhil and Amit, both very distinguished senior advocates in their own right.
Hon. Members, on behalf of this House and my own, | wish him a long, healthy and
happy life and extend greetings to his family members. More than anyone else, | feel
his absence in the House today.

Shri Subhas Chandra Bose Pilli, a Member of this august House since June
2020, is a very graceful person in the House, like all of you. Joining public life since his
student days, he rose through the ranks to become Cabinet Minister and Deputy
Chief Minister in the Government of Andhra Pradesh, and as a Member of Andhra
Pradesh Legislative Assembly, he served three terms, and one term in Legislative
Council. He and his late wife, Shrimati Satyanarayanamma, are blessed with two
sons, Dr. Raveendranath and Suryaprakash, and daughter, Aruna.

Hon. Members, on behalf of this House, and on my own, | wish him a long,
healthy and happy life and extend greetings to his family members.

PAPERS LAID ON THE TABLE
MR. CHAIRMAN: Now, Papers to be laid on the Table.

l. Notification of the Ministry of Culture

Il Heritage Bye-laws of the Ministry of Culture

. Reports and Accounts (2021-22 and 2022-23) of various Organizations and
related papers

THE MINISTER OF CULTURE (SHRI GAJENDRA SINGH SHEKHAWAT): Sir, | lay
on the Table:—

I A copy (in English and Hindi) of the Ministry of Culture Notification No. 26-4/2020-
Lib., dated the 2" December, 2023, publishing the Ministry of Culture, Rampur
Raza Library (Director) Recruitment Regulations, 2023, under sub-section (4) of

Section 28 of Rampur Raza Library Act, 1975, along with delay statement.
[Placed in Library. SeeNo. L.T. 677/18/24]

Il. A copy each (in English and Hindi) of the following Heritage Bye-laws of the

Ministry of Culture, under sub-section (6) of Section 20E of the Ancient Monuments
and Archaeological Sites and Remains Act, 1958: -
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[08 August, 2024] 3

(1) Heritage Bye-Laws for Karan Cheupar Cave, Sudama Cave, and Lomas
Rishi Cave, Barabar and Nagarjuni Hill, Jehanabad, Bihar.

(2) Heritage Bye-Laws for Tomb of Nawab Sadar Jahan at Pihani in the
Hardoi district, Uttar Pradesh.

(3) Heritage Bye-laws for ‘The supposed site of the Palace of Asoka’,
Kumhrar, Patna, Bihar.

(4) Heritage Bye-Laws for ‘The tank and the remains at village Benisagar’,
District - West Singhbhum, Jharkhand.

(5) Heritage Bye-laws for ‘Tombs of Shah Makhdum Daulah Maneri and
Ibrahim Khan” and ‘The Tank at Maner’, Maner, Patna, Bihar.

(6) Heritage Bye-Laws of Sai Bridge at second mile of the Raebareli and
Pratapgarh Road, District -Raebareli, Uttar Pradesh.

(7) Heritage Bye-Laws for Tomb of Saadat Ali Khan, Tomb of Mashir Zaidi,
wife of Saadat Ali Khan and Sapper’'s Tomb, Kaisarbagh, District —
Lucknow, Uttar Pradesh.

(8) Heritage Bye-laws for Rangamati Mosque and the ablution tank
attached thereto, Rangamati hill, District - Dhubri, Assam.

(9) Heritage Bye-Laws for Queen Vicoria in Alfred Park, Alfred Park,
Allahabad (Prayagraj), Uttar Pradesh.

(10) Heritage Bye-Laws for Nasir-ud-Din Haidar’s Karbala at Daliganj, Tehsil
Lucknow Sadar, District Lucknow, Uttar Pradesh.

(11) Heritage Bye-Laws for Emperor Aurangzeb’s Pavilion and Entire
Compound Known as Bagh Badshahi, Tehsil - Khajuha District -
Fatehpur, Uttar Pradesh.

(12) Heritage Bye-Laws of City Cemetery, Karwi, Village and Tehsil - Karwi,
District Chitrakoot, Uttar Pradesh.

(13) Heritage Bye-Laws for Cemetery at mile 6, (Lucknow, Cawnpore
Roaol) Bagawan District - Lucknow, Uttar Pradesh.

(14) Heritage Bye-Laws for Cemetery at Marion, Tehsil and District -
Lucknow, Uttar Pradesh.

(15) Heritage Bye-Laws for Cemetery at Alambagh, Lucknow, Uttar
Pradesh.

(16) Heritage Bye-laws for Cemeteries near Kaiser Pasand, Lucknow, Uttar
Pradesh.

(17) Heritage Bye-Laws for Bir Singh Palace at Datia, Madhya Pradesh.

(18) Heritage Bye-Laws for ‘The Asoka column known as Laur Pillar at
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Lauriya Areraj’, Govindganj, District - East Champaran, Bihar.

(19) Heritage Bye- Laws for ‘Budhist Stupa’, Tajpur Deur (Kesaria), District
- East Champaran, Bihar.

(20) Heritage Bye-laws for One Ancient Brick Temple Built on the same plan
as Bhitargaon Temple, Kanchilipur (Karchulipur), District — Kanpur,
Uttar Pradesh.

(21) Heritage Bye Laws for Magbara of Nawab Diler Khan a Distinguished
Officer of Shah Jahan, Tehsil Shahabad, District Hardoi, Uttar Pradesh.

(22) Heritage Bye-laws for Kaisarbagh Gates, Lucknow, Uttar Pradesh.

(23) Heritage Bye-Laws for the Tomb of Janab Aliya at Lucknow, Uttar
Pradesh.

(24) Heritage Bye-Laws for ‘The Jamma Masjid at Hadaf and ‘Ruins of
Baradari Buildings with probable underground cells and passage
standing on a high mound’, Village - Arazi Mukimpur, Rajmahal
subdivision, District - Sahibganj, Jharkhand.

(25) Heritage Bye-Laws for Jami Masjid, East of Banda City, Near Hospital,
Village and Tehsil — Banda, District — Banda, Uttar Pradesh.

(26) Heritage Bye-Laws for Jama Masjid situated within the village of Erich,
Pargana Garotha District — Jhansi, Uttar Pradesh.

(27) Heritage Bye-Laws for Jageswar Group of Temples namely Jageswar,
Mritunjaya, Nanda Devi, Shrine dedicated to Surya, Navagrah shrine,
Pyramidal shrine, Kuber and Chandika Temples, Almora, Uttarakhand.

(28) Heritage-Bye Laws for Famous Temple Sacred to Mahasu (Hanol),
District — Dehradun (Uttarakhand).

(29) Heritage Bye-Laws for ‘Excavated remains of stupa together with
adjacent land comprised in whole of survey plot Nos. 261, 262, 263,
264, 265, 268, 269, 270 of village Harpur Basant and 1040, 1041, 1042,
1043, 1044, 1045, 1046, 1047, 1048 and 1049 of village Chakramdas’,

Harpur Basant and Chakramdas, District - Vaishali, Bihar.
[Placed in Library. For (1) to (29) SeeNo. L.T. 678/18/24]

ll. A copy each (in English and Hindi) of the following papers::-
(i) (a) Annual Report of the Central Institute of Higher Tibetan Studies
(CIHTS), Sarnath, Varanasi, Uttar Pradesh, for the year 2022-23.
(b) Annual Accounts of the Central Institute of Higher Tibetan Studies
(CIHTS), Sarnath, Varanasi, Uttar Pradesh, for the year 2022-23, and
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the Audit Report thereon.
Review by Government on the working of the above Centre.
Statement giving reasons for the delay in laying the papers mentioned at
(a) and (b) above.
[Placed in Library. See No. L.T. 679/18/24]

Annual Report and Accounts of the Namgyal Institute of Tibetology
Deorali, Gangtok, Sikkim, for the year 2021-22, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institute

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 680/18/24]

Annual Report and Accounts of the Namgyal Institute of Tibetology
Deorali, Gangtok, Sikkim, for the year 2022-23, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institute

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 681/18/24]

Annual Report of the Central Institute of Buddhist Studies (CIBS), Leh,
UT Ladakh for the year 2022-23.
Annual Accounts of the Central Institute of Buddhist Studies (CIBS),
Leh, UT Ladakh, for the year 2022-23, and the Audit Report thereon.
Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned at
(a) and (b) above.

[Placed in Library. SeeNo. L.T. 682/18/24]

Annual Report and Accounts of the Library of Tibetan Works &
Archives (LTWA), Dharamsala, Himachal Pradesh, for the year 2022-
23, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Library.

Statement giving reasons for the delay in laying the papers mentioned at
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(a) above.
[Placed in Library. SeeNo. L.T. 683/18/24]

Fifty-seventh Annual Report and Accounts of the Prime Ministers
Museum and Library (PMML), New Delhi, for the year 2022-23,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Museum.
Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L.T. 684/18/24]

Annual Report and Accounts of the Ramakrishna Mission Institute of
Culture, Gol Park, Kolkata, for the year 2022-23, together with the
Auditor’s Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. SeeNo. L.T. 685/18/24]

Annual Report and Accounts of the Delhi Public Library (DPL), Delhi,
for the year 2022-23, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Library.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L.T. 686/18/24]

Annual Report and Accounts of the Khuda Bakhsh Oriental Public
Library, Patna, Bihar, for the year 2022-23, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Library.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L.T. 687/18/24]

Annual Report of the Indira Gandhi National Centre for the Arts
(IGNCA), New Delhi, for the year 2022-23.

Annual Accounts of the Indira Gandhi National Centre for the Arts
(IGNCA), New Delhi for the year 2022-23, and the Audit Report
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thereon.
(c) Review by Government on the working of the above Centre.
(d) Statement giving reasons for the delay in laying the papers mentioned at
(a) and (b) above.
[Placed in Library. See No. L.T. 688/18/24]

I. Report (2023) of CVC, New Delhi
Il. Report (2021-22) of Lokpal of India, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): Sir, | lay on the Table:—

I. A copy (in English and Hindi) of the Annual Report of the Central Vigilance
Commission (CVC), New Delhi, for the year ending on 31* of December, 2023,
under sub-section (3) of Section 14 of the Central Vigilance Commission Act,
2003.

[Placed in Library. See No. L.T. 526/18/24]

IIl. A copy each (in English and Hindi) of the following papers:-
(a) Annual Report of the Lokpal of India, New Delhi, for the year 2021-22,
under of Section 48 of the Lokpal and Lokayuktas Act, 2013.
(b) Statement giving reasons for the delay in laying the paper mentioned at
(a) above.
[Placed in Library. See No. L.T. 526/18/24]

Notification of the Ministry of Health and Family Welfare

R 3R IRAR HTUT AATT H I FA (1 TATIRTE ST1eE): ARG, AR
(fafer) 1™, 2021 @1 gRT 52 & 3 SRERAT (ffergmer) wenes e,
2024 BT JHIRIT B alell WY AR IRAR HATI AATA (AR T
fuRT) @1 SfergE=T 9. d.hl.M. 119 (31)., fadie 21 BRadl, 2024 & Uh Ui
(TSt ot fa=at /) o= FHT ol UR Rl g

[Placed in Library. See No. L.T. 689/18/24]
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I. Reports and Accounts (2022-23) of Post-Graduate Institute of Medical Education
and Research, Chandigarh; and AIIMS, New Delhi and related papers

. Reports and Accounts (2021-22 and 2022-23) of NAMS, New Delhi; Mahatma
Gandhi Institute of Medical Sciences and Kasturba Hospital, Sevagram,
Wardha, Maharashtra; NIHFW, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE;
(SHRIMATI ANUPRIYA PATEL): Sir, | lay on the Table:—

I. (A) A copy each (in English and Hindi) of the following papers, under sub-section
(4) of Section 18 and Section 19 of the Post-Graduate Institute of Medical, Education
and Research Chandigarh, Act, 1966:-

(a) Fifty-sixth Annual Report and Accounts of the Post-Graduate Institute
of Medical Education and Research, Chandigarh, for the year 2022-23,
together with the Auditor's Report on the Accounts.

(b) Review by the Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L.T. 574/18/24]

(B) A copy each (in English and Hindi) of the following papers, under sub-section
(4) of the Section 18 and Section 19 of the All India Institutes of Medical Sciences Act,
1956 (as amended in 2012): -

(a) Sixty-seventh Annual Report and Accounts of the All India Institute of
Medical Sciences (AlIMS), New Delhi, for the year 2022-23, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L.T. 576/18/24]

IIl. A copy each (in English and Hindi) of the following papers: -

(i) (a) Annual Report and Accounts of the National Academy of Medical
Sciences (India) (NAMS), New Delhi, for the year 2021-22, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Academy.
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(c) Statement giving reasons for the delay in laying the papers mentioned

(a) above.
[Placed in Library. SeeNo. L.T. 573/18/24]

(i) (a) Fifty-third Annual Report and Accounts of the Mahatma Gandhi Institute
of Medical Sciences and Kasturba Hospital, Sevagram, Wardha,
Maharashtra, for the year 2022-23, together with the Auditor’'s Report
on the Account.

(b) Review by Government on the working of the above Institute.
(c) Statement giving reasons for the delay in laying the papers mentioned

(a) above.
[Placed in Library. SeeNo. L.T. 572/18/24]

(i) (a) Annual Report of the National Institute of Health and Family Welfare
(NIHFW), New Delhi, for the year 2022-23.

(b) Annual Accounts of the National Institute of Health and Family Welfare
(NIHFW), New Delhi, for the year 2022-23, and the Audit Report
thereon.

(c) Review by Government on the working of the above Institute.

(d) Statement giving reasons for the delay in laying the papers mentioned at
(a) and (b) above.

[Placed in Library. See No. L.T. 575/18/24]

Notifications of the Ministry of Labour and Employment

29 SR AR HATT | 4 H341 (F5 AT SRS ): Feled, e fadarg
3T, 1947 HT gRT 2 & TS () & SU-TS (vi) P AL SIRT 51 31R ISR
HATAT D1 TR rfeREETIall B Udh-Yds Wil (3l a7 2=l #) |91 9Tl IR
Rl g
(1) S.0. 422(E)., dated the 2" February, 2024, declaring that the services
of industries engaged in Manufacturing of Alumina and Aluminium and
Mining of Bauxite to be public utility services for the purposes of the said
Act for a period of six months with effect from the 4 February, 2024.
(2) S.0.687(E)., dated the 14" February, 2024, declaring that the services
engaged in the lron and Steel to be a public utility service for the
purposes of the said Act for a further period of six months with effect
from the 17" February, 2024.

Content Page t



10

©)

4)

)

(6)
7)
®)
©)
(10)
()
(12)
(18)
(1a)

[RAJYA SABHA]

S.0. 688(E)., dated the 14" February, 2024, declaring that the services
in the Bank Note Paper Mill India Private Limited, Mysore, Karnataka to
be a public utility service for the purposes of the said Act for a period of
six months with effect from the 19" February, 2024.
S.0. 941(E)., dated the 28" February, 2024, declaring that the services
of the industry engaged in the manufacture or production of mineral oil
(crude ail), motor and aviation spirit, diesel oil, kerosene oil, fuel oil,
diverse hydrocarbon oils and their blends including synthetic fuels,
lubricating oils and the like to be a public utility service for the purposes
of the said Act for a period of six months with effect from 28" February,
2024.

[Placed in Library. For (1) to (4) SeeNo. L.T. 467/18/24]

S.0. 1708(E)., dated the 12" April, 2024, publishing the Public Utility
Services (First Order) 2024.
[Placed in Library. SeeNo. L.T. 468/18/24]

S.0. 1937(E)., dated the 7" May, 2024, publishing the Public Utility
Services (Second Order) 2024.
S.0. 1939(E)., dated the 7" May, 2024, publishing the Public Utility
Services (Fourth Order) 2024.
S.0. 1941(E)., dated the 7" May, 2024, publishing the Public Utility
Services (Third Order) 2024.
S.0. 1943(E)., dated the 7" May, 2024, publishing the Public Utility
Services (Fifth Order) 2024.
S.0. 2230(E)., dated the 11" June, 2024, publishing the Public Utility
Services (Seventh Order) 2024.
S.0. 2248(E)., dated the 12" June, 2024, publishing the Public Utility
Services (Ninth Order) 2024.
S.0. 2249(E)., dated the 12" June, 2024, publishing the Public Utility
Services (Tenth Order) 2024.
S.0. 2250(E)., dated the 12" June, 2024, publishing the Public Utility
Services (Eighth Order) 2024.
S.0. 2251(E)., dated the 12" June, 2024, publishing the Public Utility
Services (Sixth Order) 2024.

[Placed in Library. For (6)to (14) SeeNo. L.T. 467/18/24]

Content Page t



[08 August, 2024] 11

l. Notifications of the Ministry of Environment, Forest and Climate Change
Il.  Report and Accounts (2022-23) of CPCB, Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE Change (SHRI KIRTIVARDHAN SINGH): Sir, | lay on the Table—

I. (A) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Environment, Forest and Climate Change, under Section 26 of the Environment
(Protection) Act, 1986:-

(1) S.0. 4458(E)., dated the 12" October, 2023, publishing the Green

Credit Rules, 2023, along with delay statement.
[Placed in Library. See No. L.T. 690/18/24]

(2) G.S.R. 164(E)., dated the 8" March, 2024, publishing the E- Waste

(Management) Amendment Rules, 2024.
[Placed in Library. SeeNo. L.T. 471/18/24]

(3) G.S.R. 190(E)., dated the 14™ March, 2024, publishing the Battery
Waste Management (Amendment) Rules, 2024.
[Placed in Library. See No. L.T. 691/18/24]

(4) G.S.R.177(E)., dated the 12" March, 2024, publishing the Hazardous
and Other Wastes (Management and Transboundary Movement)
Amendment Rules, 2024, along with delay statement.

[Placed in Library. SeeNo. L.T. 471/18/24]

(5) G.S.R. 2374(E)., dated the 20" June, 2024, publishing the Battery
Waste Management (Second Amendment) Rules, 2024.
[Placed in Library. See No. L.T. 692/18/24]

(B) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Environment, Forest and Climate Change, issued under sub-section (1) and clauses
(v) and (xiv) of sub-section (2) and sub-section (3) of Section 3 of the Environment
(Protection) Act, 1986, along with delay statement :-

(1) S.0. 891(E)., dated the 20" March, 2017, notifying certain area all
around the boundary of Kaimur Wildlife Sanctuary in the State of Uttar
Pradesh as the Kaimur Wildlife Sanctuary Eco-sensitive Zone.
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S.0. 1566(E)., dated the 15" May, 2017, notifying certain area from the
boundary of the Rowa Wildlife Sanctuary in the State of Tripura as the
Rowa Wildlife Sanctuary Eco-sensitive Zone.

S.0. 1699(E)., dated the 26" May, 2017, notifying certain area from
the boundary of the protected area of Pocharam Wildlife Sanctuary in
the State of Telangana as the Pocharam Wildlife Sanctuary Eco-
sensitive Zone.

S.0. 3573(E)., dated the 10" November, 2017, notifying certain area
around the boundary of the Ranipur Wildlife Sanctuary in the State of
Uttar Pradesh as the Ranipur Wildlife Sanctuary Eco-sensitive Zone.
S.0. 3709(E)., dated the 22" November, 2017, notifying certain area
around the boundary of Saman Bird Sanctuary in the State of Uttar
Pradesh as the Saman Bird Sanctuary Eco-sensitive Zone.

S.0. 3776(E)., dated the 29" November, 2017, notifying certain area
around the boundary of Sohagibarwa Wildlife Sanctuary in the State of
Uttar Pradesh as the Sohagibarwa Wildlife Sanctuary Eco-sensitive
Zone.

S.0. 06(E)., dated the 1% January, 2019, notifying certain area around
the boundary of the Bakhira Bird Sanctuary in the State of Uttar Pradesh
as the Bakhira Bird Sanctuary Eco-sensitive Zone.

S.0. 1315(E)., dated the 11" March, 2019, notifying certain area around
the boundary of Jai Prakash Narayan (Surahatal) Bird Sanctuary in
Ballia district of Uttar Pradesh as Eco-sensitive Zone.

S.0. 1909(E)., dated the 1** June, 2019, notifying certain area around
the boundary of Karaivetti Bird Sanctuary in the State of Tamil Nadu as
the Karaivetti Bird Sanctuary Eco-sensitive Zone.

S.0. 1927(E)., dated the 7" June, 2019, notifying certain area around
the boundary of Gangotri National Park in the State of Uttarakhand as
Gangotri National Park Eco-sensitive Zone.

S.0. 1928(E)., dated the 7" June, 2019, notifying certain area around
the boundary of Udhayamarthandapuram Bird Sanctuary in the State of
Tamil Nadu as Udhayamarthandapuram Bird Sanctuary Eco-sensitive
Zone.

S.0. 1929(E)., dated the 7" June, 2019, notifying certain area around
the boundary of Chitrangudi Bird Sanctuary in the State of Tamil Nadu
as the Chitrangudi Bird Sanctuary Eco-sensitive Zone.

S.0. 1930(E)., dated the 7" June, 2019, notifying certain area around
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the boundary of Koonthankulam Bird Sanctuary in the State of Tamil
Nadu as the Koonthankulam Bird Sanctuary Eco-sensitive Zone.

(14) S.0.2773(E)., dated the 1** August, 2019, notifies certain area around
the boundary of Gangaikondan Spotted Deer Sanctuary in Tirunelveli
districts in the State of Tamil Nadu as the Eco-sensitive Zone.

(15) S.0.2776(E)., dated the 1°* August, 2019, notifying certain area around
the boundary of Sandi Bird Sanctuary in Hardoi district in the State of
Uttar Pradesh as the Eco-sensitive Zone.

(16) S.0. 2794(E)., dated the 5" August, 2019, notifying certain area
around the boundary of Nellai Wildlife Sanctuary in Tirunelveli district in
the State of Tamil Nadu as the Nellai Wildlife Sanctuary Eco-sensitive
Zone.

(17) S.0. 3153(E)., dated the 30" August, 2019, notifying certain area
around the boundary of Shaheed Chandra Shekhar Azad (Nawabganj)
Bird Sanctuary in Unnao district in the State of Uttar Pradesh as
Shaheed Chander Shekhar Azad (Nawabganj) Bird Sanctuary Eco-
sensitive Zone.

(18) S.0. 3306(E)., dated the 16" September, 2019, notifying certain area
around the boundary of Vaduvoor Bird Sanctuary in Thiruvarur District in
the State of Tamil Nadu as the Vaduvoor Bird Sanctuary Eco-sensitive
Zone.

(19) S.0. 3529(E)., dated the 27" September, 2019, notifying certain area
around the boundary of Samaspur Bird Sanctuary in Raibareily district in
the State of Uttar Pradesh as the Samaspur Bird Sanctuary Eco-
sensitive Zone.

(20) S.0. 3649(E)., dated the 10" October, 2019, notifying certain area
around the boundary of Soor Sarovar Bird Sanctuary in Agra district in
the State of Uttar Pradesh as the Eco-sensitive Zone.

(21) S.0. 3650(E)., dated the 10" October, 2019, notifying certain area
around the boundary of Melaselvanoor - Keelaselvanoor Bird Sanctuary
in Ramanathapuram district in the State of Tamil Nadu as the Eco-
Sensitive Zone.

(22) S.0. 3651(E)., dated the 10" October, 2019, notifying certain area
around the boundary of the Megamalai Wildlife Sanctuary in the State of
Tamil Nadu as the Megamalai Wildlife Sanctuary Eco-sensitive Zone.

(23) S.0. 3655(E)., dated the 10" October, 2019, notifying certain area
around the boundary of Vijay Sagar Bird Sanctuary in Mahoba District in
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the State of Uttar Pradesh as Vijay Sagar Bird Sanctuary the Eco-
sensitive Zone.

S.0. 3974(E)., dated the 1" November, 2019, notifying certain area
around the boundary of Srivilliputhur Grizzled Squirrel Wildlife Sanctuary
in the State of Tamil Nadu as the Srivilliputhur Grizzled Squirrel Wildlife
Sanctuary as Eco-sensitive Zone.

S.0. 4007(E)., dated the 6" November, 2019, notifying certain around
the boundary of Kanjirankulam Bird Sanctuary in the State of Tamil Nadu
as the Kanjirankulam Bird Sanctuary Eco-sensitive Zone.

S.0. 4075(E)., dated the 11" November, 2019, notifying certain area
around the boundary of Vallanadu Blackbuck Sanctuary in the State of
Tamil Nadu as the Vallanadu Blackbuck Sanctuary Eco-sensitive Zone.
S.0. 4076(E)., dated the 11" November, 2019, notifying certain area
around the boundary of Gumti Wildlife Sanctuary in South Tripura district
in the State of Tripura as the Eco-sensitive Zone.

S.0. 4077(E)., dated the 11" November, 2019, notifying certain area
around the boundary of Trishna Wildlife Sanctuary in South Tripura
district in the State of Tripura as the Eco-sensitive Zone.

S.0. 4440(E)., dated the 11" December, 2019, notifying certain area
around the boundary of Sakkarakottai Bird Sanctuary in
Ramanathapuram district in the State of Tamil Nadu as the
Sakkarakottai Bird Sanctuary Eco-sensitive Zone.

S.0. 4498(E)., dated the 17" December, 2019, notifying certain area
around the boundary of Mudumalai Tiger Reserve in the State of Tamil
Nadu as the Mudumalai Tiger Reserve Eco-sensitive Zone.

S.0. 4499(E)., dated the 17" December, 2019, notifying certain area
around the boundary of Therthangal Bird Sanctuary in Ramanathapuram
district in the State of Tamil Nadu as the Therthangal Bird Sanctuary
Eco-sensitive Zone.

S.0. 4500(E)., dated the 17" December, 2019, notifying certain area
around the boundary of Vettangudi Birds Sanctuary in the State of Tamil
Nadu as the Vettangudi Birds Sanctuary Eco-sensitive Zone.

S.O. O7(E)., dated the 1% January, 2020, notifying certain area around
the boundary of Cauvery North Wildlife Sanctuary in the State of Tamil
Nadu as the Cauvery North Wildlife Sanctuary as Eco-sensitive Zone.
S.0. 08(E)., dated the 1% January, 2020, notifying certain area around
the boundary of Gulf of Mannar Marine National Park in the State of
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Tamil Nadu as the Gulf of Mannar Marine National Park Eco-sensitive
Zone.

(35) S.0. 412(E)., dated the 28" January, 2020, notifies certain area
around the boundary of Kodaikanal Wildlife Sanctuary in Dindigul and
Theni districts in the State of Tamil Nadu as the Eco-Sensitive Zone.

(36) S.0. 1876(E)., dated the 12" June, 2020, notifying certain area around
the boundary of the National Chambal Wildlife Sanctuary in Agra district
in the State of Uttar Pradesh as the Eco-sensitive Zone.

(37) S.0.3236(E)., dated the 22" September, 2020, notifying certain area
around the boundary of Kanniyakumari Wildlife Sanctuary in
Kanniyakumari District in the State of Tamil Nadu as Kanniyakumari
Wildlife Sanctuary the Eco-sensitive Zone.

(38) S.0. 3878(E)., dated the 28" October, 2020, notifying certain area
around the boundary of Mahavir Swami Wildlife Sanctuary in Lalitpur
district in the State of Uttar Pradesh as the Eco-sensitive Zone.

(39) S.0. 788(E)., dated the 19" February, 2021, notifying certain area
around the boundary of Sathyamangalam Tiger Reserve in Erode District
in the State of Tamil Nadu as the Sathyamangalam Tiger Reserve Eco-
sensitive Zone.

(40) S.0. 789(E)., dated the 19" February, 2021, notifying certain area
around the boundary of Sepahijala Wildlife Sanctuary and Clouded
leopard National Park in Sepahijala District in the State of Tripura as the
Sepahijala Wildlife Sanctuary - Clouded leopard National Park Eco-
sensitive Zone.

(41) S.0. 3921(E)., dated the 22" September, 2021, notifying certain area
around the boundary of Binsar Wildlife Sanctuary in Almora and
Bageshwar Districts in the State of Uttarakhand as the Binsar Wildlife
Sanctuary Eco-sensitive Zone.

(42) S.0. 4929(E)., dated the 2" December, 2021, notifying certain area
around the boundary of Askot Wildlife Sanctuary in Pithoragarh District
in the State of Uttarakhand as the Askot Wildlife Sanctuary Eco-
sensitive Zone.

[Placed in Library. For (1) to (42) SeeNo. L.T. 472/18/24]

(C) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Environment, Forest and Climate Change, issued under sub-section (1) and clauses
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(v) and (xiv) of sub-section (2) of Section 3 of the Environment (Protection) Act,

1986, along with delay statement:-

M
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S.0. 3596(E)., dated the 30" November, 2016, notifying certain area
from the boundary of the Pakhal Wildlife Sanctuary in the State of
Telangana as Pakhal Wildlife Sanctuary Eco-sensitive Zone.

S.0. 1432(E)., dated the 5™ May, 2017, notifying certain area from the
boundary of the protected area of Manjeera Wildlife Sanctuary in the
State of Telangana as the Manjeera Wildlife Sanctuary Eco-sensitive
Zone.
S.0. 1698(E)., dated the 26" May, 2017, notifying certain area all
around the boundary of the Mahavir Harina Vanasthali National Park in
the State of Telangana as the Mahavir Harina Vanasthali National Park
Eco-sensitive Zone.
S.0. 2859(E)., dated the 1° September, 2017, notifying certain area
from the boundary of the Kinnersani Wildlife Sanctuary in the State of
Telangana as the Kinnersani Wildlife Sanctuary Eco-sensitive Zone.
S.0. 3775(E)., dated the 29" November, 2017, notifying certain area all
around the boundary of the protected area of Parvati Arga bird
Sanctuary in the state of Uttar Pradesh as the Eco-sensitive Zone.
S.0. 4773(E)., dated the 11" September, 2018, notifying certain area
from the boundary of the protected area of Patna Bird Sanctuary, Etah
in the state of Uttar Pradesh as the Eco-sensitive Zone.
S.0. 4890(E)., dated the 19" September, 2018, notifying certain from
the boundary of the protected area of Hastinapur Wildlife Sanctuary in
the state of Uttar Pradesh, as the Eco-sensitive Zone.
S.0. 5136(E)., dated the 4™ October, 2018, notifies certain area, as
mentioned therein, as the “Eco Sensitive Zone” of the Nanda Devi
National Park.
S.0. 110(E)., dated the 8" January, 2019, notifying certain area from
the boundary of the protected area of Chandraprabha Wildlife Sanctuary
Sant Kabir Nagar in the State of Uttar Pradesh as the Chandraprabha
Wildlife Sanctuary Eco-sensitive Zone.

[Placed in Library. For (1) to (9) SeeNo. L.T. 472/18/24]

(D) A copy (in English and Hindi) of the Ministry of Environment, Forest and Climate
Change Notification No. S.O. 884(E)., dated the 26" February, 2024, notifying the
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methodology for calculation of green credit in respect of tree plantation, as mentioned
therein, framed under sub-rule (1) of rule 5 of the Green Credit Rules, 2023.
[Placed in Library. See No. L.T. 693/18/24]

(E) A copy (in English and Hindi) of the Ministry of Environment, Forest and Climate
Change Notification No. S.0. 05(E)., dated the 1% January, 2024, amending the
Principal notification No. S.0. 5481(E), dated the 31* December, 2021, issued under
sub-section (1) and clause (v) of sub-section (2) of Section 3 of the Environment
(Protection) Act, 1986, along with delay statement.

[Placed in Library. SeeNo. L.T. 694/18/24]

IIl. A copy each (in English and Hindi) of the following papers, under sub-section (1)
of Section 39 and sub-section (6) of Section 40 of the Water (Prevention and Control
of Pollution) Act, 1974:-

(a) Annual Report and Accounts of the Central Pollution Control Board
(CPCB), Delhi, for the year 2022-23, together with the Auditor’s Report
on the Accounts.

(b) Review by Government on the working of the above Board.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.

[Placed in Library. SeeNo. L.T. 470/18/24]

Report and Accounts (2021-22) of NYKS, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRIMATI RAKSHA NIKHIL KHADSE): Sir, | lay on the Table, a copy each (in
English and Hindi) of the following papers: -
(a) Annual Report and Accounts of the Nehru Yuva Kendra Sangathan
(NYKS), New Delhi, for the year 2021-22, together with the Auditor's
Report on the Accounts.
(b) Review by Government on the working of the above Sangathan.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. SeeNo. L.T. 475/18/24]
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MESSAGE FROM LOK SABHA

SECRETARY-GENERAL: Sir, with your kind permission, | rise to report that the Lok
Sabha, at its sitting held on 7" August, 2024, passed the Finance (No.2) Bill, 2024.
The Speaker has certified that the Bill is a Money Bill.

| lay a copy of the said Bill on the Table.

PAPERS LAID ON THE TABLE - (Contd.)

Reports (2021-22) of the Comptroller and Auditor General of India

T wi=tTera 3 <o w3 (o1t daeet Aie): iy, | WiHT & 3TeoE 151 % T (1)
& A F=TIRad Ufael @ G- Ui (3ST a1 2=l #) 94T IS e UR Il
gl

(i) Report of the Comptroller and Auditor General of India on Compliance of the

Fiscal Responsibility and Budget Management Act, 2003 for the year 2021-22 —
Union Government — Department of Economic Affairs (Ministry of Finance) —

Report No. 1 of 2024;
[Placed in Library. SeeNo. L.T. 695/18/24]

(i) Report of the Comptroller and Auditor General of India for the year ended March
2022 — Union Government (Railways) — (Compliance Audit) — Report No. 4 of

2024;
[Placed in Library. SeeNo. L.T. 696/18/24]

(i) Report of the Comptroller and Auditor General of India for the year ended March
2022 — Energy Management in Train Operations and Renewable Energy
Initiatives in Indian Railways — Union Government (Railways) — Performance
Audit — Report No. 6 of 2024;

[Placed in Library. SeeNo. L.T. 697/18/24]

(iv) Report of the Comptroller and Auditor General of India for the year ended March
2022 — Union Government — Department of Revenue (Indirect Taxes — Goods
and Services Tax) — Report No. 7 of 2024; and

[Placed in Library. SeeNo. L.T. 698/18/24]
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(v) Report of the Comptroller and Auditor General of India for the year ended March
2022 — Union Government (Civil) — Compliance Audit Observations — Report

No. 8 of 2024.
[Placed in Library. SeeNo. L.T. 699/18/24]

MOTION FOR ELECTION TO THE EMPLOYEES' STATE
INSURANCE CORPORATION (ESIC)

THE MINISTER OF LABOUR AND EMPLOYMENT; AND THE MINISTER OF YOUTH
AFFAIRS AND SPORTS (DR. MANSUKH l\/IANDAVIYA): Sir, | move the following
Motion:—

“That in pursuance of clause (i) of Section 4 read with sub-section (1) of
Section 5 of the Employees” State Insurance Act, 1948 (No.34 of 1948) and Rule 2A
of the Employees” State Insurance (Central) Rules, 1950, this House do proceed to
elect, in such manner as directed by the Chairman, one Member from amongst the
Members of the House to be a member of the Employees’ State Insurance
Corporation.”

The question was put and the motion was adopted.

ANNOUNCEMENT BY THE CHAIR

MR. CHAIRMAN: Hon. Members, the Supplementary List of Business, inter alia the
Consideration and Return of the Finance Bill, 2024, has been issued. A copy of the
Bill, as passed by Lok Sabha, was circulated in the morning. Those hon. Members,
who desire to give notices of amendments to the said Bill, may do so till 1.00 p.m.
today.

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. CHAIRMAN: Hon. Members, the Business Advisory Committee, in its meeting
held on 7" August, 2024, considering the suggestions made by the Ministry of
Parliamentary Affairs, recommended that the reply of the hon. Minister of Finance to
the combined discussion on Jammu and Kashmir Appropriation (No.3) Bill, 2024 and
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the Appropriation (No.2) Bill, 2024 may be given along with reply to the Finance Bill,
2024.

MATTERS RAISED WITH PERMISSION

MR. CHAIRMAN: Dr. Ajeet Madhavrao Gopchade. Need for legal recognition of
Electro Homoeopathy Medical system in the country.

SHRI DEREK O'BRIEN (West Bengal): Sir, it is an important issue.
...(Interruptions )...

MR. CHAIRMAN: You can see me in my Chamber. ...(Interruptions)...
SHRI DEREK O'BRIEN: Sir, we have given notice. ...(Interruptions)...

MR. CHAIRMAN: One minute. ...(Interruptions)... You can see me in my Chamber.
...(Interruptions )...

SHRI DEREK O'BRIEN: No, Sir. ...(Interruptions)... We have given notice to you.
...(Interruptions )...

MR. CHAIRMAN: | have referred to it. ...(Interruptions)... Sorry!
SHRI DEREK O'BRIEN: * ... (Interruptions)...

MR. CHAIRMAN: Nothing is going on record. ...(Interruptions)... Now, Dr. Ajeet
Madhavrao Gopchade.

Need for legal recognition of Electro Homoeopathy medical system in the country

S1. ARTT AR MIBS (FERT): 3MMEVNT FHMRT AEIGT, TAR I H Fo
AT 6 oE, 64 @TE, 300 Tid 2| fEGET BT 140 HRIS BT 3METET H Doctor-
Patient ratio 1: 834 g1 el FATAR 23 TG SldcH Vg [AIfhedd &, Sl 37U Q2 Bl
JaT H o Bl .. (). 37T 399 ufas WWTE H S 91 Sl off IE8T €, 98 91

* Not recorded.
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IR 9 Uoft & STy don fafcadl & fofw wig 7€ oyl 9N g &
JIRGT YT HA AT AR AlG) Sft BT 9o § b AR fafecad dia-Trg §
SR TRIE ST b 301 FRAfhedr Tar <, S yer #2311 STl &l 'S YR Bl
HUAT AHR & MY ..(FIH).. 39 5 DI a9@d U Soidgl sl Rafeear &
HIRH ¥ QN G H HaT S dTel ol HATHR STHIT 5 G HIs -8 ol ST STehier
N BIC-BIC TTaT § U1 ATV ¢ 2 B

AIER, 39 fear Jurell &1 S A=adl 98l &1 15 8 .. ..(Tqag™)..
AT FHYRT ST, H 3 H12HT a1 g b 59 [ 7 ARG B+ Bl SMaegha
gl 8y ERsl Eﬁ@ BRIl EK% CEICa 2\1@% P P 1%'1'({ basic medicine,
pharmacology, anatomy, physiology, biochemistry, microbiology S oWt &1 6
HEIM T U ATl BT TS Sdhx U B | 31T =18 df 39 941 &l Sided,
RIfhede® AT TTRTST 9 PHad §Y IRIIATD D Fobdl ol 3T [ BG4 $D! Uh
RfSe Gl g1, I @I bl GdhR 18R R, G2 WR H I aIs AT DI Bl
10T R g2 S DI WY HT DI 3 JaT8 H A, o g2 gfeld e o
Tholih = Bl 3T g MATIIINT T2THhY, TTa-T1d & 549 Tafie Rfeadr o
$BT FAIGS 9101 2017 H IMsSNl o 39 YT &1 YuISTel AT A7) sl
TR S1.91.09. herd &I Iffd 39 IR JegIT R I8! &l Germany H GHP,
German Homoeopathic Pharmacopoeia H sﬁﬂ@‘j?ﬁ Pl 38 medicines %\;, Sill
Spagyric Homoeopathy & T ¥ g1 S1. Berd A & B § fh 3931 dis a3
BT TE1 81 5 UTed Y IR SHAR IRRAT g H3ll, AR A% A4l Sif &l
gifcifed SReaT &1 JuaT AR &= & oy IfT 89 39 geolferd avl, &8 |l 4
Qe WREIHH] HIS-g81 DI WY JIT Bl EIGRT H AT BT YA DY, Al
WY HaT H Wq-7d T, S-S dh TS HaT G BT T 8T I Y &
AHdT Bl

AT FHIIRT HEIGY, BAR S 4 Py ocl Jaiiers 8, RH 7 fofg
dIg YIGAHH, S GIeTdl golag] BRATU S BT 9T BRI 39 vy 4

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by Dr. Ajest Madhavrao Gopchade: Shri Madan Rathore (Rajasthan), Dr.
Sasmit Patra (Odisha), Shri Niranjan Bishi (Odisha), Dr. Fauzia Khan
(Maharashtra), Shri R. Girirajan (Tamil Nadu), Shri Jose K. Mani (Kerala), Shri
Amar Pal Maurya (Uttar Pradesh), Shrimati Sulata Deo (Odisha), Dr. Anil
Sukhdeorao Bonde (Maharashtra) and Shri Dhananjay Bhimrao Mahadik
(Maharashtra).
Yes, Leader of the Opposition. What do you wish to say, Sir?
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THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Sir, yesterday
only we raised this issue, and it is a very important issue ... (Interruptions )...

MR. CHAIRMAN: Sir, what is the point that you are making? Do you want to discuss
it? ...(Interruptions)...

SHRI MALLIKARJUN KHARGE: *...(/nterrupt/ons)...

MR. CHAIRMAN: Nothing is going on record. ...(/nterrupﬁons)... | will not allow
the House to be used as such a platform. ...(Interruptions)... Sorry.
...(Interruptions )... You avail the rules. ...(Interruptions)... Now, Shri Kartikeya

Sharma. Demand to Establish Defence Maintenance, Repair and Overhaul Hub in
Ambala. ...(Interruptions )... Nothing else will go on record. ...(Interruptions)...

(At this stage, some hon. Members left the Chamber.)

One minute. ...(Interruptions)... Mr. Derek O Brien, you are shouting at the
Chair. Your conduct is the ugliest in the House. You are shouting at the Chair.
...(Interruptions)... | condemn your action. Next time | will show you the door. How
dare you shout at the Chair? And senior leaders are not taking note of it. This is an
unbecoming conduct. | will not countenance it.

OBSERVATION BY THE CHAIR

MR. CHAIRMAN: Hon. Members, we have seen the ugliest of scene. We saw a dark
phase of our democracy during Emergency. We know how it starts. It starts first with
a challenge to the parliamentary institution, and that challenge was there in June,
1975, and now, a serious challenge here. | am sure we have distinguished Members
here. Can anyone countenance this kind of conduct? They think they are law unto
themselves. They think they are all wise. They think they are the only ones whose
heart is bleeding. The entire nation is in pain because of our girl. The entire nation is
feeling the pain, right from the President to the Prime Minister to myself and many
more. Everyone is sharing the situation. But to monetize it, to politicise it, is the
greatest disrespect to that girl. That girl has a long way to go. | was so happy that the

* Not recorded.
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State of Haryana immediately announced, ‘we will give her all commendations, all
financial relief that is due to a medal winner’. There is a State Government that has
recognized her as a medal winner, which will give all assistance given to a medal
winner. And here, | would urge you all with folded hands -- many of you are very
senior to me, in this House -- let us have bipartisan approach on certain issues,
issues like this. On political issues, debate permits your point of view to be projected;
yesterday, it was done. And let me tell you, hon. Members, when the Leader of the
Opposition raised his hand yesterday, | had to take note of it. The Leader of the
House and the Leader of the Opposition are very, very significant. | sent a message to
him asking what is the issue he is seeking to raise. And the response which | got in
writing was, which will be laid on the Table of the House today, “l want to raise an
issue of urgent public importance”. Do | make anything out of it? Do | know the
subject of it? Do | know the urgency of it? In the process, the Leader of the
Opposition has the idea of the Chair, that the Chair is a rubber stamp or just a post
office, who gets a communication and gives the floor. When | give the floor to
someone here, that is watched by more than 1.4 billion people. It is embedded in the
history. | do not know how | will be able to respond to my conscience. Individually, all
the Members are very talented. You walked out and you came. In the process, you
hurt more than a billion people. In the process, you set aflame democratic traditions.
By walking out, you insult the Chair. Did you see yourself how Shri Derek O'Brien, the
floor Leader of the TMC, shouted at the Chairman? ...(Interruptions)... s this the
way? | am so sorry. Yes, Shri Kartikeya Sharma.

SHRI KARTIKEYA SHARMA (HARYANA): Sir, | come from Haryana and | would like
to resonate with the sense of the House about what you have just said. We, all
Members of this House, are standing with our brave girl.

MR. CHAIRMAN: The Leader of the House, on the contemporary scenario.

|UT & AT (31t ST GBI E1): QU HBIGd, o7 d-id | 34T fauer 7 agr
fpar 2, T sl Wt Tael® Ugars SR Haenfie efte 9 Sl 49y 7aie €,
ITPT Ieoid B3Nl ©, I8 9 H M7 Bl It is condemnable. TSI H ATh! AT
T X BT ATPR 7, Afh ToTd= U AT H oIl & AR S7d =AY 19+
HATETY offe STt €, O ToTTc=l UR 98 S1 3Tard 8IaT g1 #7 et daT o1 3iR 1t
W Pedr § o <ifST sraifsrer urdl, $feae A3Md SiU¥ 3R Udh A&l & wd |
SToaRdt o gt fauer & =y § R 7, S d¢ | SH61 Fd8R IIR & T &7
¥, 98 condemnable & 3R ST AT &9 THYT I AT T0TTelt H i BRd 2 8, Sb
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1T I8 Ueh I &1 U2 8, S S8 bRl a1l STgl db fa-9 BITe &1 JdTd
g, U DIy UeT 31X fJuet &1 Harel 181 7, I <9 BT FaTdl & 3R IRT <3 ST A1
TSl Bl T§ YR Wl Dl 3 ga™ Bl f[au 7, RTd 121 |e o YId-Tchid axld
A I BU & AR AEF13 & 1Y 479 & A1 W &1 § I8 ol arsdl g b
YT |31 ST 7 'Champion of Champions' ®&T 1R A1 § We H31 Sff 7 I8 W) Hal
e ART <27 TS5 A1 WST &1 Y31 < 8 3R G 81 781, dleh AR <3 Bl ol &
e T8 STaTST YT HAAT ST BT TaTST 140 BRIS ST DI AT 1 GHIY 5 I1d
&1 & b g Wi 89 uet 3iR et 3 gicT &1 I HR I8 &l g oIl & b erie
ﬁqaﬁwﬁ%ﬁ%ﬁ@‘cﬁr%, ﬂﬂﬁ'&ﬁ’*fﬁﬂ‘cﬂ%\rl The Opposition does not have any
solid issue which they want to discuss and for which the Ruling Party is ready for
discussion on all the forums, including the Rajya Sabha. HIXT <97 faer b WQI@GT%\*
IR S ¥ WIThIR 9 3R §, B9 99 TR YR Bl IRBR, Wl FATT 3R ATcAh
THIRTTL & EAN JATSAI 1 redressal BT T (T 8, 39 910 &1 H qeam¥ et
TS Tl ST HIGHIAT UR Selel BT, HIa131 Bl AR G 3R U fade 3
DTH BRI, T § THY B AT &1 H AT HRa1 g fob fager sru=iT AT bl 5
efte 9 SE 7 TR 9 <R &1 MTeTd gl 8, I8 99 H 8119 8, a1 H el

Bl

SHRI MOHAMMED NADIMUL HAQUE (West Bengal): Sir,...(Interruptions)...

MR. CHAIRMAN : Will you take your seat? § dId X&1 §| ...(FagM)... § 91df I8 §,
take your seat. 9f3Y, U IR...(F@YM)... Sf3y, 93T ... (@@em)... i3y, o+ §
el ST R8T gl ... (). A FERA0I, $9 Uld G+ Dl RISl b
M, ARG YOI &b HUR PORTHTT HRAT, IJeI&T DI RAT bl gfHel BRI,
RING WU W AUl IITERYT 141, I8 AAQd MR 1 2| I§ 8 AT Dl
STE a7l STERTT B| U8 A 39 Y T B HfolT UTST & 3rege] Bl T8l 9 &
A1 & WU H I@ VBl ©l I8 Ued 39 9HY URuH S P IS Ay B Al
YR @ a1 7, Ufiuer & 11 & w9 H| B e & aRssdd a1 1 9 94
B AT &1 ST H BT & A1 H <@ 8T g SR 59 a1 | Ak Sl 9, 93 &
ER1, EIR & AEIH & §RI, U T AEIR, § M &1 o1 a1l g, foai Ted
fewol 1 2, H <@ 81 I8 AN g1 T81 &1 S YS! 2, I8 gl AHYRT &b gg Bl &l
ST Y& & 3R I AN, wilel, I8 gl gafely &1 o 381 8 {6 S <afth 39 U =
d01 8, 98 S D el &, U1 J e &l g3 8139 &1 qHA R =gy, Sa
Tel e 81 #§9 9u | ®Ig HH A8 I Bl Don't laugh at it, Mr. Jairam.
...(Interruptions )... No, ?jﬁ'i’l ..(FIYTE)... Don't make an issue of it.
...(Interruptions)... Please don't make an issue of it. ...(Interruptions)... GfAIT,
STl HEHT ASRA, . (FFLH)... | know your habit. ...(Interruptions)...
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AT AT, 3F 1R U U & f[Adhed gl a1 § 980 ass 9e &, 39 )
SURRIT &, § ITHT T BT ¢l S7oiH qoTid G314 980 SI1eT 9! 81 gl A4
W, § W 29y J R L] 9N BT g, W S S {9 31 8, O Tl Bl Fa8R
R 7 61 &, TRING ©U 4 fha1 2, 579 a1d o1 Aa8R geR A W gan e, 4 $©
Y & ol 8l 981 H (U Y Pl [erd -Tei uT 381 g1 H & 791 9§ I &7 g
TRGR|

(MR. DEPUTY CHAIRMAN in the Chair.)

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... No point of order.
...(Interruptions)... Mr. Abdul Wahab, please. ...(Interruptions)... Now, Shri
Kartikeya Sharma. ...(/nterrupt/ons)... Nothing else is going on record.
...(Interruptions )...

MATTERS RAISED WITH PERMISSION-(Contd.)

Demand to establish Defence Maintenance, Repair, and Overhaul
(MRO) Hub in Ambala

SHRI KARTIKEYA SHARMA (HARYANA): Sir, this is a request for establishing
Defence, Maintenance, Repair and Overhaul Hub in Ambala. 3TST JFTeT 3NN IHD
3TAYTE & AN 1 od FHY H b TSI ART Bl SJhx H IR 3T g ...(aEM). .
TeIgd, fUsd &S aul | 3iaTell &I ST, 981 & JaT, T8l & AR, ...(aLTH). .

2 SUAHTIRT: AT G, AU g IR® &1 I ORI TR 8, Al SR 3R &
HeoTde IR point of order &, A1 { G Fehdll §, ITDH! DIs iR Tel| IS, 3177 diei|

it BT el FEIGY, el &8 Iul A Tl B SIIdT, I81 & YT, I8l &b AR,
o3 fafy= Jaf & Iz feais Bl © & 3faren &1 va fasRya sienfiis &= & wu §
fremRrd o Syl giraret @R &1 &1, FHGIR gfeetd Ffadrst iR HHT anide
JIIERT b BRI JGTAT ¥ [ABRT B BT T el Ubs! &1 IJTAT BT 19T Uh HEd ©
o I8 v UfTETiRIe 28R 1 1857 I @1d} Quit India Movement T 3iQTAT BT U
9gd &l Heayul e R8T 21 fUsd 3o aui H g [9ad gan &, dfd ¥d, s,
TR FHAfGefac], Uit IS & SR B! &aH Biad 8T 21 319 T 31 T & fd 59
&3 &1 3ife e W 811 39 ol § Uss fSHis g1 argar g1 # simaaT &
EXil AR ATHNT B g, AHTell H Ud Defence Maintenance, Repair and Overhaul
(MRO) Hub & ITAT & foly ARBR 3 TRIE BT <8 g
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qBIGY, T B U 31 [ARIVATY &, ST $99 Defence MRO ST+ B¢ HaY
IO W I & IR T8 BN S v I AT §, Rl ST air connectivity, rail
connectivity 3R road connectivity Igd 38T 1 ATg H NH-1 &1 91 H% AT H NH-22
BT I1d B, Sl IETAT-BTABT- AT Blod 8, A A9 I strategically T VAT
AIhe g1 8, ST fdb Yb MRO & oY 984 81 3Taeds ol I8 [Sthy 3iuveig &
oy ot 9gd wrIcHe AT 81T, Riifdh R d¥e HHrS & oy iR ave gRaT &
forq I8 U TR AMhe IR 1 I8 9 IERTg TIRUIE Y 40 fhaiiier &l g8 W)
gl § 9eT 3l g 91 Wi I sl § b STl & <R 984 ©f Sfea Nfdd
QAU QIRUIE 91 3% 814 dTell 8, 1 I8 Geb AR et AT, S 314t g 81 715 2

weigy, § g e safoy W =1 =med §, wifd U™ & St 3T 8,
ITH AT & o1y, ARl & foTg 9gd 81 ST e Areided o, [ o
H QR &F BT (B ST A1 &, TN &5 F Sl JaT §, ID! ABRAl Bl oD Iai
R S BHI XET B, ID! Al f[IBRId 81 1 HidsT e S8 |12 3= ST, 3 -
AR e, ST 3fR 1 9gd IR U ST 9 §Y §, Sl 39 MRO &I |UIC BTl
AR U ol AT 3R QRGN & oy W, 81 9R U 9gd & 3res! yRRART g+
Hepell 2, FTFehT BRIGT QX b YR ST &7 Pl AR YR b QR Ala- IIoi bl et

§ b HA1EgH 3 YT f1ae BRA1 °redT g o g8l Yo MRO grant a1 I,
qTd SITET 3R AT &b AU & &3] Bl SHD BrIal el qb| Igd-9gd
TIaTg|

ft SURHTfA: g=aTs, A BIfded I S|
The following hon. Members associated themselves with the matter raised by hon.
Member, Shri Kartikeya Sharma: Shri Madan Rathore (Rajasthan), Dr. John Brittas
(Kerala), Dr. Kanimozhi NVN Somu (Tamil Nadu), Shri M. Mohamed Abdulla (Tamil
Nadu), Shri Niranjan Bishi (Odisha) and Dr. Sasmit Patra (Odisha).

Now, Shri Abdul Wahab, "Demand to establish CGHS Wellness Centres in the
Districts of Thrissur, Palakad and Malappurmam and empanelment of Super Specialty
Hospitals under CGHS in Kerala."

Demand to establish CGHS Wellness Centres in the districts of Thrissur,
Palakad and Malappurmam and empanelment of Super
Specialty Hospitals under CGHS in Kerala

SHRI ABDUL WAHAB (Kerala): Sir, | would like to draw the kind attention of the
Government towards pressing demand of the people of Kerala for setting up of CGHS
Wellness Centres in my district, Malappurmam, Thrissur and Palakad. These districts
are most densely populated area where a number of Central Government offices are
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functioning. Thrissur is the cultural capital of Kerala State. CGHS eligible beneficiaries
in these districts are not able to avail the facilities for want of CGHS Centres and are
wholly dependent upon private hospitals. A number of former Members of Parliament
and their dependent family members are also living in these district headquarters.
Though it is a fact that requisite number of beneficiaries as per set norms may not be
available in this area, but the eligible beneficiaries, living and working in adjoining
districts, can also be considered to meet the requisite norms and conditions for the
purpose of establishment of Wellness Centers. Sir, CSMA Rules, 1944, are applicable
only to serving Central Government employees. These rules are not applicable to
pensioners. | think, this very rule needs to be reviewed to consider the serving and
pensioners at par for the purpose of treatment. Also, the FMA paid is not
commensurate with the market charges levied by the hospitals and consultations.
There is an urgent need to increase the FMA amount also.

| would urge the Government to set up CGHS Centres in these districts or the
Government should, at least, devise an appropriate mechanism to allow CGHS
eligible beneficiaries to obtain treatment from the super specialty hospitals in these
districts by empanelling them under the charge of nearby existing CGHS centres,
wherever such centres cannot be established. This would also help them to a certain
extent in order to avail further treatments. Thank you.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by hon. Member, Shri Abdul Wahab: Dr. V. Sivadasan (Kerala),
Shri Prakash Chik Baraik (West Bengal), Dr. John Brittas (Kerala), Shri Saket
Gokhale (West Bengal), Shri Niranjan Bishi (Odisha), Shri Haris Beeran (Kerala),
Dr. Sasmit Patra (Odisha), Shrimati Jebi Mather Hisham (Kerala), Shrimati Phulo
Devi Netam (Chhattisgarh), Shri M. Mohamed Abdulla (Tamil Nadu), Dr. Kanimozhi
NVN Somu (Tamil Nadu), Shri Jawhar Sircar (West Bengal) and Shrimati Mahua
Maji (Jharkhand).

Now, Shri Mukul Balkrishna Wasnik, 'Demand for formulating public
procurement policy in respect of SC/ST entrepreneurs. "'

SHRI MUKUL BALKRISHNA WASNIK: Mr. Deputy Chairman, Sir, the title of my

submission needs a little correction. It is not for a new policy rather implementation of
the policy for procurement.
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MR. DEPUTY CHAIRMAN: All right. | read the title which has been mentioned here.
You can correct.

Demand for formulating public procurement policy in respect
of SC/ST Entrepreneurs

SHRI MUKUL BALKRISHNA WASNIK (Rajasthan): Sir, thank you for giving me this
opportunity for drawing the attention of the Government towards one very important
issue. The Government of India announced the Public Procurement Policy for Micro
and Small Enterprises in 2012. This was notified under MSMED Act of 2006. The
Policy became operational from 1st April 2012, and its implementation became
mandatory from 1st April 2015. Sir, under the Policy, Central Government Ministries,
Departments and Public Sector Undertakings are mandated to procure 25 per cent of
their annual value of goods and services from micro and small enterprises. This
includes four per cent of total procurement of goods and services from micro and
small enterprises owned by the Scheduled Caste and Scheduled Tribe entrepreneurs.
It is now nine years since the policy has become mandatory. | would like to know
what the status of its implementation is.

In 2018, the share of enterprises owned by SC/ST in the procurement of goods
and services was 0.54 per cent. This was against the mandatory requirement of four
per cent. In 2019, it was 0.53 per cent; in 2020, it was 0.55 per cent; in 2021, it was
0.79 per cent; in 2022, it was 0.89 per cent and in 2023, it was 0.88 per cent. The
average comes to about 0.75 per cent. Does this reflect any seriousness on the part
of the authorities responsible for the implementation of this policy? Certainly not!
How long will it take for us to reach four per cent of procurement from SC/ST
entrepreneurs if this is going to be the pace? The House is aware that since
Independence, though several measures have been taken up to ameliorate the
conditions of SC/ST, we still have a long way to go. |, therefore, demand through
you, Sir, that the Government at the highest level must intervene immediately and see
that the policy for the economic empowerment of SC/ST is implemented in true letter
and spirit. So far, the implementation of the public procurement policy has been
extremely dismal. Recognising the right of the deprived sections, | urge the
Government to take corrective steps without any further delay. (Time-bell rings.)

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri Mukul Balkrishna Wasnik: Shri Jose K.
Mani (Kerala), Shri Sujeet Kumar (Odisha), Shri Prakash Chik Baraik (West
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Bengal), Shri Ajit Kumar Bhuyan (Assam), Dr. John Brittas (Kerala), Shri Niranjan
Bishi (Odisha), Dr. Fauzia Khan (Maharashtra), Shri Haris Beeran (Kerala), Dr.
Sasmit Patra (Odisha), Shri Pramod Tiwari (Rajasthan), Shri Neeraj Dangi
(Rajasthan), Shri Sandosh Kumar P (Kerala), Shrimati Jebi Mather Hisham
(Kerala), Shrimati Phulo Devi Netam (Chhattisgarh), Shri M. Mohamed Abdulla
(Tamil Nadu), Dr. Kanimozhi NVN Somu (Tamil Nadu), Shri Jawhar Sircar (West
Bengal), Shrimati Mahua Maji (Jharkhand) and Ms. Sushmita Dev (West Bengal).

Shri Mohammed Nadimul Haque; 'Need to strengthen the healthcare
infrastructure across the country.'

SHRI MOHAMMED NADIMUL HAQUE (West Bengal): Sir, before | start my Zero
Hour submission, | just want to say one line.

MR. DEPUTY CHAIRMAN: No; please, you have to speak on the subject.
...(Interruptions )...

SHRI MOHAMMED NADIMUL HAQUE: Sir, one line.

MR. DEPUTY CHAIRMAN: Not allowed. That will not go on record. You have to
speak on the subject only. Please.

Need to strengthen the healthcare infrastructure across the country

SHRI MOHAMMED NADIMUL HAQUE (West Bengal): Sir, there is a need for
developing a resilient healthcare system in the country. The Union Health Ministry
reported that 143 people across India had succumbed to heatstroke this summer,
based on confirmed data from States as of June 20. However, Sir, the number
collected by the TOI from State Governments indicate 209 confirmed heat-related
deaths, in addition to 239 suspected deaths, totalling 448 confirmed and suspected
fatalities this season. This alarming data underscores the urgent need for a resilient
healthcare system in India. Sir, treatment costs of various diseases including cancer
also pushes six crore Indians below the poverty line every year. Financial measures
must be taken including increasing the health budget and expanding health insurance
coverage. Over the years, | must say that the GST on health insurance must be
dropped; we appeal to the Minister.

Sir, innovate steps must be taken, therefore, by the Government to increase
health insurance coverage so as to ensure that households are not forced to spend
from their savings, their hard-earned savings. One example of such scheme
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implemented successfully is the Swasthya Sathi Scheme in Bengal which gives
insurance cover and is 100 per cent funded by the State. Sir, Bengal led by hon. CM,
Mamata Banerjee has shown the way. The Union Government must follow that
example.

Enforcing health and safety regulations to protect workers from extreme heat
and updating the building codes for climate resilience, and continuously monitoring
and evaluating the policy effectiveness are essential. These comprehensive actions
will ensure a resilient healthcare system for safeguarding public health against current
challenges.

Sir, :

MR. DEPUTY CHAIRMAN: Nothing else is going on record, Mr. Nadimul Haque.
...(Interruptions )... Please take your seat.

The following hon. Members associated themselves with the matter raised by
the hon. Member, Shri Mohammed Nadimul Haque: Shrimati Jebi Mather Hisham
(Kerala), Shri Sant Balbir Singh (Punjab), Dr. Sasmit Patra (Odisha), Shri Haris
Beeran (Kerala), Dr. Fauzia Khan (Maharashtra), Shri Niranjan Bishi (Odisha), Dr.
John Brittas (Kerala), Shri Saket Gokhale (West Bengal), Shri R. Girirajan (Tamil
Nadu), Shri Prakash Chik Baraik (West Bengal), Ms. Dola Sen (West Bengal), Shri
Ajit Kumar Bhuyan (Assam), Dr. V. Sivadasan (Kerala), Shri Muzibulla Khan
(Odisha), Dr. Kanimozhi NVN Somu (Tamil Nadu), Shrimati Mahua Maji
(Jharkhand), Shri Jawhar Sircar (West Bengal), Shrimati Sulata Deo (Odisha), Shri
M. Mohamed Abdulla (Tamil Nadu) and Ms. Sushmita Dev (West Bengal).

Now Dr. K. Laxman; concern over delay in refund to the investors of Pearls
Agriculture Corporation Limited (PACL).

Concern over delay in refund to the investors of Pearls Agriculture
Corporation Limited (PACL)

DR. K. LAXMAN (UTTAR PRADESH): Sir, | thank you for giving this opportunity to
raise an important issue pertaining to five crore people of this country who have
invested in the company called Pearls Agriculture Corporation Limited which was
established in 1996, and its headquarters is in Jaipur, Rajasthan. The poor investors
have invested their hard-earned money in the company and the company had
promised them to give potential fertile farmlands or saying that their income would
double. It comes to Rs. 58,000 crores which the company has collected from these

* Not recorded.

Content Page t



[08 August, 2024] 31

poor investors, wherein five crore people have invested. From Telangana itself, 30
lakh people have invested. They are all poor and middle class families. When SEBI
came to know about this, it found that it was a fault, fraud and cheating on the
people. So, they have stopped the transactions since 2014. All the investors have
formed a welfare association, approached the court of law. The Supreme Court gave
a judgement in the year 2016 saying that all the land acquired by this company, called
as PACL, be sold and given to the investors, who have invested in the company.
Even a committee headed by retired Justice Mr. Lodha has been constituted to see
that all these poor people get back their money and, if necessary, all the land of the
company be sold and given to them. Unfortunately, though eight years have lapsed,
hardly 20 lakh people have got their money back. It comes to only four per cent. Itis
to the extent of Rs.1,000 crores only, while the people have invested Rs.58,000
crores. There may be some technical issues or lapses involved. These people are
from rural background like farmers, and some of them are illiterate. While applying
online, there might have been some technical defects and, in the name of that, these
people are now being denied their due amount or share. Sir, | appeal, through you, to
the Government to intervene in this matter and see that justice is done to these five
crore people. Hardly 20 lakh people have got it. Sir, | also appeal to the Committee,
through you, to see that the matter is expedited and justice is done to them. Thank
you very much.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Dr. K. Laxman: Shri Sandosh Kumar P
(Kerala), Dr. Sasmit Patra (Odisha), Shri Niranjan Bishi (Odisha), Shri R. Girirajan
(Tamil Nadu), Dr. Sumer Singh Solanki (Madhya Pradesh), Shri M. Mohamed
Abdulla (Tamil Nadu), Dr. Kanimozhi NVN Somu (Tamil Nadu) and Shri Dhananjay
Bhimrao Mahadik (Maharashtra).

Now Ms. Dola Sen; demand to address the problem of undernourishment in
India.

Demand to address the problem of under-nourishment in India

MS. DOLA SEN (WEST BENGAL): Sir, | thank you for giving me the opportunity to
raise my Zero Hour submission here. Till date, BHIR "I RIT WIRA' iR '3 B’ B
AR H 76 per cent children are the victims of food poverty. q\ﬁﬂlb & RIAgcSeT &
STNIR, 92 hungry <IN & 3fex YR 84" qIofeH W %\'; so unfortunate. Very recently,
United Nations Food and Agricultural Organization's data revealed that India is the
largest contributor to global under-nutrition with approximately 194.4 million people,
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that is 14.37 per cent of our population, lacking sufficient nutrition. Over half of Indian
women are anaemic; so saddening. The major causes of under-nourishment are lack
of access and unaffordability of nutritious food. Inequal distribution of wealth and
property plays a major role in creating this lack of access. The top one per cent of the
population controls over 40 per cent of India's total wealth. On the other hand, the
National Family Health Survey-5 reveals that 20 per cent of the children in India suffer
from wasting, that is, low weight-for-height and 36 per cent suffer from stunting, that
is, low height-for-age. Moreover, India accounts for 49 per cent of global burden of
wasting, highlighting a significant challenge in combating from this acute malnutrition.
The statistics show an urgent need for comprehensive and effective measures to
address and mitigate child nutrition across the country. We cannot address under-
nourishment without addressing rising food prices. Food inflation rose over nine per
cent in June. This is mainly on the back of increase in price rise of vegetables, pulses,
and cereals. Urgent steps must be taken to address the problem. | urge upon the
Minister and the Union Government to address these alarming trends by intensifying
efforts to tackle malnutrition through targeted nutritional programme and improving
maternal health as well in the country and...”

MR. DEPUTY CHAIRMAN: Nothing is going on record. You are misusing.
...(Interruptions)... No, it is not allowed, please. ...(Interruptions)... It is not
allowed. Nothing is going on record. &Iell SiT, 3T ST & fb S Heolde 31Ycs g,
&l giclT ST Adhdl g1 31 Cﬂjﬂﬁ g1 Do not misuse the platform, please. Now, Shri
Naresh Bansal on 'Demand to approve the plan for expansion of AlIMS, Rishikesh in
Uttarakahand'. ...(Interruptions)... Nothing is going on record. Please take your

seat.

The following hon. Members associated themselves with the matter raised by
the hon. Member, Ms. Dola Sen: Shrimati Phulo Devi Netam (Chhattisgarh), Shrimati
Jebi Mather Hisham (Kerala), Shri Sandosh Kumar P (Kerala), Dr. Sasmit Patra
(Odisha), Shri Haris Beeran (Kerala), Dr. Fauzia Khan (Maharashtra), Shri Niranjan
Bishi (Odisha), Dr. John Brittas (Kerala), Shrimati Jaya Amitabh Bachchan (Uttar
Pradesh), Shri Saket Gokhale (West Bengal), Shri R. Girirajan (Tamil Nadu), Shri
Jose K. Mani (Kerala), Shri Prakash Chik Baraik (West Bengal), Dr. V. Sivadasan
(Kerala), Dr. Kanimozhi NVN Somu (Tamil Nadu), Shri M. Mohamed Abdulla (Tamil
Nadu), Shri Muzibulla Khan (Odisha), Shrimati Sulata Deo (Odisha), Shri Jawhar
Sircar (West Bengal), Shrimati Mahua Maji (Jharkhand), and Ms. Sushmita Dev
(West Bengal).

* Not recorded.
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Now, Shri Naresh Bansal on 'Demand to approve the plan for expansion of
AIIMS, Rishikesh in Uttarakahand'.

Demand to approve the plan for expansion of AIIMS, Rishikesh in Uttarakahand

1 R I (STRIGS) : STFHTT HABIGd, WP I Hiad A WRYR A I 6 ¢ TR
RIS AR YA FeIH, HYhel, T ot sfee BRI rofus St &l
WRDHR W SRS Bl AT ATl R HWBe BI A1 2 HRa], 2004 BT G §Y
TSI ba g TR Gd URAR BeTol F31, S7HdT JUAT WRTS Si F Hal o7 fd
HiTsr 3 @ YB3 IISIAIRIT b {7 aRaT A1fda 811, 3ATST I8 | 81 &7 2
TR SRV h 3T Dl TR HaTRT, STTALTT TAT TR # &= IR Dl R B b
forg Jomiifoes w9 | wnfid fohar T o1 27 78, 2013 9 I8 U] @ Gien I &
TSI $AP 8 HE M 918 30 faHaR, 2013 H MEUIST 3iR v 2 5, 2014 A ORI Y B
H ITRIES & AT 3 STl & A - W TR Rhe Uga1 P& B (Tl
fows At RARY aTel 39 UBTS] 199 &1 W JAgTsi &l 9gr & oy =g
B P Slded UAH AR TR £ hodd ok AT YT IATYAT & 915 F T
FADI T T HEed b XA b B H fApRia gan 2, Rt acd=m # faftr=
UIGRIHAT H 1,030 BIF-BTATY &l TR RIYHS 3d by Aihed] 3R Hag TSI
AT g1 39 IR BT ARG 200 I 31f¥d Fh Tl gRT fhar SIrar g
frafira arer el Felifrat # gecll e & -1 91 fIRy Fellfie S 7Y &1 g4
ARE 2013 H 200 fIEIR gTel AR AR I JIIeT H TgDBR 3T SHDI &HT 960
IR BT 21 SI-S1 TR 4 w@ey Giagy 3R AfSdhel dasiid [ddidd gidl TS,
JH-I SISl & foTv STl § Wl 819 dTol RIS ) I%1 § Y 9gIas! il Tl
DR AEHRI & SR, TG BIAT Fh i ARE & a-F TH | AN 7T 89 ol
J, 39 SR 41 = & Ffbegai 3 Bl AT §U BRIAT HehiAd! Bl S-S |
ERISEGRIN

TERIGA 7ot & e 7 [T T 1ot 9 fh STRIES & TedTel, $HIS
IR AT YA BRI YE] &, [T goig A AN &1 W1 FRAR 9 81 81 TR
FIYH2 UR ANTRTH a9 BIdt Y W1 AN bl d8aR 9 TR SATST Hel b, 3HD oy
3MITTDHAT & TRT B & fORaRIaoT &f 9ot a8t #isdd vd g AR e @t
AIcH 9o B, T I8 T919 A 81 T 3R G DI T UR 37T gl e Fah|
31d: H gas b AW ¥ 3T gRT I8 e drel § b sdD1 f[aemiarur fhar
il

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri Naresh Bansal: Dr. Sasmit Patra
(Odisha), Shri Mahendra Bhatt (Uttarakhand), Dr. Bhim Singh (Bihar), Shri Niranjan
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Bishi (Odisha), Shrimati Mahua Maji (Jharkhand), Shri Devendra Pratap Singh

(Chhattisgarh)), Shri Brij Lal (Uttar Pradesh) and Dr. Kalpana Saini (Uttarakhand).
Thank you, Naresh Bansalji. Now, Shri Debashish Samantaray on 'Demand to

provide strategic support to IT companies for the growth of IT Sector in Odisha'.

Demand to provide strategic support to IT companies for the
growth of IT Sector in Odisha

SHRI DEBASHISH SAMANTARAY (Odisha): Sir, | will start with the IT journey in
Odisha. Twenty years back, the NIC was brought to Odisha by the then Chief
Minister, hon. Sri Naveen Patnaik, my leader. And, from there, the journey started.
Infrastructure to bring in IT companies was laid out, a master plan was made. Due to
that master plan, | am proud to say, Bhubaneswar became the number one smart city
of our country. As we start this journey, Odisha is emerging as the new IT hub of
India. With a huge talent pool, favourable and hassle-free business environment and
political stability, Odisha is well poised to be the sought after IT destination in the
country. This political stability was, of course, due to Naveen Babu's 24 years of
governance. This was the effort by the then Chief Minister where a personal initiative
was taken to go to all the top IT companies in Bombay, in Bangalore and Hyderabad.
We got TCS; we got two campuses of Infosys, Wipro and Tech Mahindra. Now, as
the hon. Minister of IT is from Odisha, who has been a bureaucrat also in our State,
so he understands. He was the Collector in Cuttack. | urge, and | request through
you, Sir, that Odisha needs a strategic support not only to become the hub of Eastern
India in IT, but also the hub of IT in the whole of India. If you see our talent pool from
Odisha, there are lakhs in numbers in Bangalore, Hyderabad, Pune, Bombay and
Kolkata. So, we have the natural talent pool in our State. Therefore, lastly, | again
humbly request our Minister to give priority to support IT in Odisha. Thank you, Sir.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri Debashish Samantaray: Dr. Sasmit Patra
(Odisha), Shri Niranjan Bishi (Odisha), Shri Muzibulla Khan (Odisha), Shri Sujeet
Kumar (Odisha), Shri Saket Gokhale (West Bengal), Ms. Sushmita Dev (West
Bengal), Dr. Kanimozhi NVN Somu (Tamil Nadu), Shri Jawhar Sircar (West Bengal),
Shrimati Sulata Deo (Odisha), Shri M. Mohamed Abdulla (Tamil Nadu) and Shrimati
Mahua Maji (Jharkhand).
The next speaker is Shri Baburam Nishad; demand to construct a dam on

Betwa River in Hamirpur district of Uttar Prades; not present. The next speaker is Shri
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Satnam Singh Sandhu; demand to ensure the conservation of Wetlands in Punjab for
preserving the overall ecosystem for migratory birds.

Demand to ensure the conservation of Wetlands in Punjab for preserving
the overall ecosystem for migratory birds

it o™ g 9y (AERRR): g=dre, SYRYIT J8Ied, 39 J91 dicl Bl
FHY AT A8Igd, Paxd o AR 9 9Rd Bl 95d ARI AN &1 & 3R 9gd IR
el ARl & H1 B9 4Tl 81 FAN U 9a¥ 37 9dd @, el &, oivd g,
SR FATGHE, BHRT THINDR, B 919l 984 8l conducive T 3iR 3HIferT i1 q-t g
¥ international migratory birds HIXd ¥ Y- b f%fli’ T %, 9 &b f%fli’ I %’ AR T
ST FHY RA H e B 21 WY, 1 a8 ¥ g9 $exd & Raad v S v
Rl ®, A1 31 I 2 b B9 U1 &1 JhT R g ©, AT WA BT &1 JhA DR
?%%sﬂ?gﬁwaaﬁaﬁmaaﬁél 37T international migratory birds H IR H
dTc HRAT TG ST B8R ATl RISl Bl dIala H WK 4 37 & AR IS H A arel
AISUCY! 989 &f AT BH BF o gl SAD! doig I8 & fh &R I Uoid H 7
Jeoted &, O 9 U &l IMHR A18Sd &l Sofl f&d1 31 8, d Uicfdes deoied &,
Afeh qTep! H U8 MR T8l ©, TA®T HRN IS BT Ul 8, S 98d Ts! Fa]
&, AP USTTE BT AII BT U Ulege &1 Gobl &1 BHRI Aol a1 BT Geb ggT ATell
UTGIRI 1 HeR IAT V8] 81 T8 HId BT WIGNR 9 7T 2 AR AT &b T A1e1m |
SIS SSET BT 3R SUL BT TR HiE & Fal H ST V8T 8 AR I8 YR USd | sl
T3 BRIV 3R ITORAT BT IR |l 9¢ BT 21 SHBT A4 91 gHIde ST UR T
U Y& B, fdh BR I8T I ST 99 31 I8 &, S 31 @t Reht 98 &4
BRG]

H RBR PI (A BT A b 59 IR A1 fora1 Syl # Srexoiiy gerr
T &l s AGT ST BT gRaTg 1 BRAT A, NIl Soie] & 754 3Md Scdd W)
e feRgae H 75 3 WRIGR S5 BTS20 DI 9gd 91 dIgWhl (a1, FTa®! go78 4
e feRgae #, S g9R 75 U9 €, 9 99110 <11 32 €, JMd ARIaR 91¢ Sff 38 & 3iR
IHD! gol8 Wl 9gd IS! B, [oTd! goi8 d AN I R Sl 984 31 I8 ©, ISP
IR fenfl, 96! I8l IR WHT el T, 96! I8 IR USi=4 & o1 F9 e |
H PR ¥ I8 A (g9 H61 [F 1T & g4 Bl, Sl 89R M9 & BUS &, ITD|
g & foIU I fhy WU, wifh g HRd 981 IR deoll [hdT ST T
2. P ...

MR. DEPUTY CHAIRMAN': The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri Satnam Singh Sandhu: Dr. Sasmit Patra
(Odisha), Shri Niranjan Bishi (Odisha), Dr. Fauzia Khan (Maharashtra), Shri M.
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Mohamed Abdulla (Tamil Nadu), Dr. Kanimozhi NVN Somu (Tamil Nadu), Shrimati
Mahua Maji (Jharkhand) and Shri Sant Balbir Singh (Punjab).
gggTe, A1 G- {78 | Sff| 3ARaer 21 919 $HR Ui

Concern over MoUs signed between Indian Council of Agriculture
Research (ICAR) and MNCs

SHRI SANDOSH KUMAR, P (Kerala): Sir, the ICAR is one of the prestigious
institutions in our country with an impressive track record of more than 125 years. The
ICAR has contributed tremendously in making the Green Revolution a reality and in
ensuring food security of our country. And, ICAR should play a more important role in
the coming days, because we have a huge population and 54 per cent of it depending
on agriculture. Agriculture is the most important provider of employment in this
country. We all know that our farmers are in distress. Every day, on an average, 30
farmers are compelled to commit suicide in our country. It is so unfortunate.

Sir, | wish to express my serious concern on certain MoUs signed between the
ICAR and some notorious multinational companies. Why | call these companies
‘notorious?” One company is Bayer, the other one is Syngenta and the third one is
Dhanuka Agritech. Sir, the ICAR is having a very good network. More than 700 KBKs
are connected to it. So, why ICAR, funded by our people and is a public institution,
should enter into MoUs with these notorious companies? The track record of these
companies is very bad. They always stand only for profit and never care for people
and planet. For example, Dhanuka Agritech is supposed to provide natural farming
with farmers. But, the company is ill-famous for toxic chemicals. This is the paradox.
And, another company, Bayer, is ill-famous for deadly poisonous products and has
violated basic human rights of people across the world. So, | take this opportunity to
demand the immediate withdrawal of these MoUs signed with the multinational
companies.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the issue raised by hon. Member, Shri Sandosh Kumar P: Shrimati Mahua Maji
(Jharkhand), Dr. Fauzia Khan (Maharashtra), Shri Sant Balbir Singh (Punjab), Shri
Niranjan Bishi (Odisha), Shri Saket Gokhale (West Bengal), Dr. John Brittas
(Kerala), Shri Jose K. Mani (Kerala), Dr. Sasmit Patra (Odisha), Shri M. Mohamed
Abdulla (Tamil Nadu), Shrimati Sulata Deo (Odisha), Shri Jawhar Sircar (West
Bengal), Dr. Kanimozhi NVN Somu (Tamil Nadu) and Shri P.P. Suneer (Kerala)
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Demand to start a Superfast/Vande Bharat train from Meerut City to Varanasi

S1. FASHIBT JIodl (SR USeN): AT SUFHRT Sfl, 6 28R WeM o
IR & FoTT IRIT SATETEIE Th S AT Bl Ueb T AR gRT od THI F Bl SfT I
g1 IART R Jg B fh ST8f seeEe 89RT U 91fie 85 8, 981 IR g9RT S
RITAT 1 81 I Ufeed) SR U< | S I S IT X1Ed Bt & fod | 4t maeasd
.

HeI5d, IRTURIT A1 HRT G <12 Wl 21 H IR -TR 59 1 T 3MU8 $R V8l §
3R WRT I8 WY & b 31TST A9+ Xl H3l) S 91 59 a7 e+ § SUfRIT 81 ks |
AT SATBTEIG, RIS - SATRIEIG, IRIVHT & {7 YURBIE IT d¢ WRA ¢ dolls
S - I8 W1 ARBR A [T8dyde e &l

SUGHIITT HBIGd, JoT AaT H 37! I G BT HIbT a1 b [T TIhT 954 -
g4 gaTg|

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the issue raised by hon. Member, Dr. Laxmikant Bajpayee: Shri Deepak Prakash
(Jharkhand), Shri Surendra Singh Nagar (Uttar Pradesh), Shri Neeraj Shekhar (Uttar
Pradesh), Shri Brij Lal (Uttar Pradesh), Dr. Bhim Singh (Bihar), Shri Pradip Kumar
Varma (Jharkhand), Dr. Kanimozhi NVN Somu (Tamil Nadu), Dr. Sasmit Patra
(Odisha), Shri M. Mohamed Abdulla (Tamil Nadu) and Shri Niranjan Bishi (Odisha).

Thank you Dr. Bajpayee. Now, Shri Vivek K. Tankha. Not present. Hon. H.D.
Devegowda. Not present. Shri Jose K. Mani.

Demand to tackle the increasing menace of drug abuse in the country

SHRI JOSE K. MANI (Kerala): Sir. Sir, | want to address a very serious issue which
we have been talking about for a long time, but we are not able to contain the issue
and it is drug abuse.

Drug abuse is not confined to any part of the country, but it affects cities,
towns and villages alike. According to the NCRB data, the cases registered under the
Narcotic Drugs and Psychotropic Substances Act, 1985, have gone up by almost 204
per cent from 25,785 in 2011 to 78,3311in 2021! Even more tragic is that India recorded
as many as 10,560 suicides from drug and alcohol addiction, which is 189 per cent
higher than what was reported in 20111 The number is not just statistics, but it is a
harsh reality we are facing. So, we need to act urgently. Sir, prevention starts with
education. We need to invest in robust programmes that educate our youth about the
danger of drug abuse.
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MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri Jose K. Mani: Shri Saket Gokhale (West
Bengal), Shri Niranjan Bishi (Odisha), Dr. Fauzia Khan (Maharashtra), Dr. John
Brittas (Kerala), Shrimati Jaya Amitabh Bachchan (Uttar Pradesh), Shri Haris
Beeran (Kerala), Shri Sant Balbir Singh (Punjab), Shri R. Girirajan (Tamil Nadu),
Shrimati Mahua Maji (Jharkhand), Dr. Kanimozhi NVN Somu (Tamil Nadu), Shri M.
Mohamed Abdulla (Tamil Nadu), Shri Jawhar Sircar (West Bengal), Shri P.P.
Suneer (Kerala), Dr. Sasmit Patra (Odisha) and Shrimati Jebi Mather Hisham
(Kerala).
Thank you. Time is over.

ORAL ANSWERS TO QUESTIONS
MR. DEPUTY CHAIRMAN: Now, Question Hour.
Employment generation schemes

*181. SHRI R. DHARMAR: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) the details of the progress of employment generation schemes, State-wise,
including Tamil Nadu;

(b) the details of funds allocated and utilised for such schemes during the last
three years within Tamil Nadu;

(c) whether such schemes have actually reduced unemployment in the country, if
S0, the details thereof along with the amendments made under these schemes,
especially with regard to withdrawal benefit;

(d) whether Government proposes to create an urban employment guarantee
scheme on the lines of MGNREGA;

(e) if so, the details thereof; and

(f)  the time by which it is likely to be implemented ?

THE MINISTER OF LABOUR AND EMPLOYMENT (DR. MANSUKH MANDAVIYA):
(a) to (f) A Statement is laid on the Table of the House.
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Statement

(a) to (c) Employment generation coupled with improving employability is the priority
of the Government. Accordingly, the Government of India has taken various steps for
generating employment in the country, including the State of Tamil Nadu.

The various Ministries/Departments of Government of India like Ministry of
Micro, Small and Medium Enterprises, Ministry of Rural Development, Ministry of
Housing and Urban Affairs, Ministry of Finance, Ministry of Textiles, Ministry of
Electronics and Information Technology, etc. are implementing different employment
generation schemes/programmes like Prime Minister’s Employment Generation
Programme (PMEGP), Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS), Deen Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-
GKY), Rural Self Employment and Training Institutes (RSETIs), Deendayal Antyodaya
Yojana-National Urban Livelihoods Mission (DAY-NULM), Pradhan Mantri Mudra
Yojana (PMI\/IY), etc. including increase in capital expenditure to boost employment
creation by various Ministries. The details of various employment generation
schemes/programmes being implemented by the Government of India may be seen
at https://dge.gov.in/dge/schemes__programmes.

The details of the beneficiaries of such schemes during the last three years in
the country, including Tamil Nadu is at Annexure-| to VII.

The details of funds allocated/ utilised over the last three years for the State of
Tamil Nadu is as below:

(Rs. in lakh)

SI.No. | Name of scheme/programme 2021-22 2022-23 2023-24

1 Atmanirbhar Bharat 46169.22 | 53248.85 13081.37
RojgarYojana (ABRY)
(Amount of Benefits)

2 Pradhan Mantri Mudra Yojana 3226294 4373039 5737041
(PMMY)
(Amount disbursed)

3 Prime Minister Street Vendor’s 7966.60 | 10372.74 38098.94

AtmaNirbhar Nidhi (PM
SVANidhi Scheme) (Disbursed
Amount)

4 Prime Minister’s Employment 16445.76 | 17891.66 19871.81
Generation Programme
(PMEGP) (Margin Money
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Subsidy disbursed

5 Mahatma Gandhi National Rural
Employment Guarantee Act
(MGNREGA) (Central Funds
release)

963813.22

970662.48

1260336.00

6 Deen Dayal Upadhyaya Grameen
Kaushalya Yojana (DDU-GKY)

50.86

1876.32

7 Rural Self Employment Training
Institutes (RSETIs)

1518.84

2735.86

8 Deendayal Antyodaya Yojana-
National Urban Livelihoods
Mission (DAY-NULM)

10467

600

8500

Source: Concerned Ministry

The official data source on Employment and Unemployment is Periodic Labour
Force Survey (PLFS) which is conducted by the Ministry of Statistics and Programme
Implementation (MoSPI) since 2017-18. The survey period is July to June every year.
As per the latest available Annual PLFS reports, the estimated Worker Population
Ratio (WPR) and Unemployment Rate (UR) on usual status for persons of age 15

years and above in the country is as follows:

Year WPR (in %) UR (in %)
2017-18 46.8 6.0
2018-19 47.3 5.8
2019-20 50.9 4.8
2020-21 52.6 4.2
2021-22 52.9 4.1
2022-23 56.0 3.2

Source: PLFS, MoSPI

The above data indicates that the WPR i.e. employment has increasing trend

and Unemployment Rate has a decreasing trend over the years.

(d) to (f) Currently, there is no such proposal under consideration of the

Government.
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Annexure-|
State/UT-wise details of number of beneficiaries and Amount of benefit disbursed under ABRY
2021-22 2022-23 2023-24
No. of
unique No. of unique No. of unique
beneficiary Amount of beneficiary Amount of beneficiary Amount of

ZONE employees benefits (in Rs) employees benefits (in Rs) employees benefits (in Rs)
ANDAMAN AND NICOBAR
ISLANDS 289 5855984 12 4750921 1 548921
ANDHRA PRADESH 113653 1218489621 18222 1498693330 326 471661932
ARUNACHAL PRADESH 122 872638 384 9475090 0 3870830
ASSAM 15189 122529202 2739 170891869 61 48498516
BIHAR 19125 259395657 4433 365966666 290 115766379
CHANDIGARH 9806 121050040 1375 123350506 22 27294751
CHHATTISGARH 56191 626735263 2008 809703684 87 243357987
DELHI 160773 1384325253 17508 1401880072 564 303335855
GOA 13806 134569878 1681 140403013 43 33668572
GUJARAT 404437 3793062908 42695 4220492970 998 12056910923
HARYANA 280220 2577945718 35105 2704271893 1461 632957179
HIMACHAL PRADESH 57289 562955612 5979 613973030 139 152045368
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JAMMU AND KASHMIR 14097 176141966 1821 236616545 25 65145981
JHARKHAND 41821 500201030 6706 594395998 100 164915145
KARNATAKA 333467 3466797490 47590 3954374705 1400 892719536
KERALA 64802 734856324 11207 930082796 210 256807173
LADAKH 168 1404113 20 1812553 0 621356
LAKSHADWEEP 2 230114 0 114916 0 0
MADHYA PRADESH 138270 1572228356 19725 1695430779 502 451464651
MAHARASHTRA 690188 6256804076 80287 6695334218 1976 1627007700
MANIPUR 703 8132815 772 15929629 5 2914761
MEGHALAYA 737 20482708 /9 21634993 14 4414781
MIZORAM 271 6442842 8 7289184 0 2108718
NAGALAND 202 1304582 13 3204874 0 600694
ODISHA 59212 726961079 9246 954433241 157 291818639
PUDUCHERRY 11239 93127261 114 97880954 41 22655521
PUNJAB 155620 1737036746 18216 1956573465 430 510842604
RAJASTHAN 231313 2229387034 26502 2645053942 754 732365101
SIKKIM 2602 35473931 242 29787414 4 3170015
TAMIL NADU 557620 4616922477 76847 5324884853 1927 1308137245
TELANGANA 204840 1648004135 22391 1783898697 1135 445541071
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THE DADRA AND NAGAR
HAVELI AND DAMAN AND
DIU 36004 331496466 1760 304074686 24 67836472
TRIPURA 3376 44939953 113 41784003 0 8163325
UTTAR PRADESH 300596 3356501835 42263 3976573384 1220 1065672140
UTTARAKHAND 61581 648551531 8564 679163469 146 163709664
WEST BENGAL 152167 1443167417 31093 1916601415 587 651436654
GRAND TOTAL 4191798 40464384055 545720 45930783757 14649 119789861
Source: EPFO, MoLE
Annexure-I|
The estimated employment generated (No. of persons) under PMEGP of all States/UT -wise during last 3 years
Estimated employment generated (No. of persons)
Sl. No (States/ UTs
2021-22 2022-23 2023-24
1 ANDAMAN NICOBAR 1296 968 1080
2 ANDHRA PRADESH 19816 24584 44616
3 ARUNACHAL PRADESH 1568 1264 1352
4 ASSAM 30840 20768 19336
5 BIHAR 19816 35672 54696
6 CHANDIGARH-UT 168 120 80
7 CHHATTISGARH 24160 20344 19032
8 DELHI 800 576 400
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9 GOA 696 528 544
10  |GUJARAT* 33144 24568 24000
11 [HARYANA 13808 12472 11184
12 [HIMACHAL PRADESH 10192 7440 7762
13 [JAMMU KASHMIR 173184 96184 120520
14 [JHARKHAND 13712 14808 16808
15 [KARNATAKA 47016 44944 37376
16 |KERALA 22312 25032 27112
17  [LADAKH 2360 728 976
18 [LAKSHADWEEP 56 16 0
19  [MADHYA PRADESH 64656 47656 42336
20  [MAHARASHTRA* * 33024 26000 22128
21 [MANIPUR 9112 4360 2784
22 [MEGHALAYA 5562 2448 2240
23  [MIZORAM 5200 3296 3208
24  INAGALAND 9928 3752 4136
25  |ODISHA 34408 31040 23800
26  |PUDUCHERRY 528 200 240
27  |PUNJAB 14320 12512 11752
28  |RAJASTHAN 20792 16296 13424
290 |SIKKIM 680 456 1056
30  [TAMIL NADU 47776 49120 54512
31 [TELANGANA 23248 20320 20024
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32 TRIPURA 7664 5624 4704
33 UTTAR PRADESH 100752 92808 93512
34 UTTARAKHAND 14688 14424 10832
35 WEST BENGAL 18440 17008 15352

TOTAL 825752 681336 712944

* including Daman & Diu
** including Dadra Nagar & Haveli

Source: Ministry of Micro, Small & Medium Enterprises
Annexure-Il|

State/UT-wise Persondays generated (in lakhs) under Mahatma Gandhi National Rural Employment Guarantee Act

Person days generated (in lakh)

SI. No. State/UTs 2021-22 2022-23 2023-24

1. Arunachal Pradesh 158.71 151.29 161.25
2. Assam 915.85 788.00 876.27
3. Bihar 1802.75 2364.55 2205.43
4. Chhattisgarh 1692.26 1325.09 1276.65
5. Goa 0.95 0.94 0.43
6. Gujarat 568.01 466.41 492.94
7. Haryana 146.39 96.51 123.19
8. Himachal Pradesh 370.94 307.89 344.31
9. Jammu And Kashmir 406.18 308.77 374.86
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10. Jharkhand 1132.20 914.90 1097.18
1. Karnataka 1632.10 1258.25 1386.83
12. Kerala 1059.66 965.78 994.59
13. Ladakh 19.27 19.56 20.24
14. Madhya Pradesh 2998.51 2259.82 1996.96
15. Maharashtra 825.30 787.99 1160.39
16. Manipur 303.31 74.62 153.73
17. Meghalaya 393.63 289.22 325.93
18. Mizoram 200.76 202.33 204.07
19. Nagaland 192.58 196.83 178.73
20. Odisha 1977.63 1852.73 1828.78
21. Punjab 331.43 321.18 350.82
22. Rajasthan 4242 .67 3571.46 3751.62
23. Sikkim 34.34 32.47 34.33
24. Tamil Nadu 3457.26 3346.55 4087.02
25. Telangana 1457 .93 1218.67 1208.58
26. Tripura 426.18 334.55 370.49
27. Uttar Pradesh 3255.93 3115.25 3453.86
28. Uttarakhand 243.18 206.48 196.94
29. \West Bengal 3642.26 378.75 1.65
30. Andaman And Nicobar 1.13 1.29 1.24
31. Dn Haveli And Dd 0.00 0.00 0.41
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32. Lakshadweep 0.01 0.05 0.04
33. Puducherry 6.19 8.30 21.89
Total 36310.34 29561.88 31236.61
Source: Ministry of Rural Development
Annexure-IV
State/UT-wise physical achievement during the last 3 years under DDU-GKY
SI. No. State FY 21-22 FY 22-23 FY 23-24
Trained Placed Trained Placed Trained Placed
1 |Andhra Pradesh 1606 2135 18616 16515 19829 17040
2 |Arunachal Pradesh 233 71 608 315 678 351
3 |Assam 3553 916 12097 6231 10416 6874
4  Bihar 7099 2491 11516 8404 6612 6292
5 |Chhattisgarh 6499 2883 9742 8448 2787 3541
6  |Gujarat 830 599 2912 1485 3902 2488
7  |Haryana 1772 680 5554 2724 8453 4320
8  |Himachal Pradesh 334 10 3967 2295 4299 3102
@ |Jammu and Kashmir 2300 1102 5459 2614 1182 1162
10  |Jharkhand 4035 1354 10215 7272 11414 7846
11 |Karnataka 1442 673 3757 2590 3794 1943
12 [Kerala 3219 1097 8635 5145 5146 3496
13 |Madhya Pradesh 6825 3977 15653 11856 12075 10158
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14 |Maharashtra 348 1612 6359 3408 5553 2967
15 [Manipur 811 139 1921 1160 779 717
16 [Meghalaya 456 241 2165 1338 1630 1330
17 |Mizoram 105 94 344 319 725 487
18  |Nagaland 1009 614 2371 1412 1651 1535
19  |Odisha 10474 4828 16778 12652 3978 4717
20  |Punjab 6976 4188 8120 7304 11804 8570
21 |Rajasthan 3096 3130 6122 6015 7327 3241
22  Sikkim 90 0 859 351 1123 578
23  [Tamil Nadu 8228 2941 15224 9917 13284 8205
24 [Telangana 3177 2494 4505 2996 25 193
25 [Tripura 1049 193 2244 995 2126 1232
26 |Uttar Pradesh 16898 3765 36510 21356 45192 29573
27  |Uttarakhand 3645 917 8248 4480 6062 5482
28 |West Bengal 732 2424 9406 4371 5003 5716
29  |Puducherry 165 44 844 324 956 857
30 |A. N lslands 0 0 133 37 547 210
Total 97006 45612 230884 154329 198352 144223

Source: Ministry of Rural Development

Content Page t



[08 August, 2024]

Annexure-V
State/UT-wise details of candidates trained and settled under RSETI during the last 3 years
FY 2021-22 FY 2022-23 FY 2023-24
S. No. Name of the State

Trained Settled Trained Settled Trained Settled
1 Andaman and Nicobar 412 381 421 421 500 451
2 Andhra Pradesh 7817 6522 10935 8792 11432 8536
3 Arunachal Pradesh 225 0 384 438 499 287
4 Assam 10017 8335 14328 11087 18132 12155
5 Bihar 21268 14330 28292 22769 30434 24495
6 Chattisgarh 10030 7257 12744 11238 15040 10848
7 D & N Haveli 561 447 761 545 752 528
8 Goa 0 0 0 0 0 0
9 Gujarat 15993 12863 20564 16395 23117 15363
10 Haryana 11045 8176 14086 8989 15153 10760
11 Himachal Pradesh 4750 3208 6134 4013 6876 5187
12 Jammu & Kashmir 5277 4148 7909 6453 8589 6397
13 Jharkhand 13725 10828 18979 13844 20760 15370
14 Karnataka 18332 17059 24937 19407 25613 20284
15 Kerala 5980 5801 9970 7990 10690 8389
16 Lakshadweep 139 34 465 285 467 346
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17 Madhya Pradesh 22956 18490 32068 24620 35859 27754
18 Maharashtra 19606 15251 27322 21474 30397 22961
19 Manipur 364 301 920 834 1109 903
20 Meghalaya 1649 868 2024 1480 2508 1580
21 Mizoram 651 636 907 798 1055 1053
22 Nagaland 338 272 396 395 603 332
23 Odisha 16049 13978 20766 17486 22056 19544
24 Pondicherry 568 485 821 780 oM 712
25 Punjab 9241 6972 10833 8243 12332 9398
26 Rajasthan 23160 19032 30404 25274 33293 26740
27 Sikkim 203 146 411 299 439 335
28 Tamil Nadu 17187 14796 26310 21110 29073 23835
29 Telangana 5413 5214 7195 6516 7647 6321
30 Tripura 2274 1781 2744 2237 3386 2653
31 UT Ladakh 535 384 624 355 585 462
32 Uttar Pradesh 52909 46948 55972 46109 60513 49873
33 Uttarakhand 6258 4413 7007 5599 7505 5711
34 \West Bengal 9182 7073 12169 9605 14094 10709
TOTAL : 314114 256429 409802 325880 451419 350272
Source: Ministry of Rural Development
Annexure-VI
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State/ U.T.-wise/ Year-wise progress of Pradhan Mantri Mudra Yojana (PMMY) for the last 3 years

(Amount inRs. Crore)

F.Y.2021-22 F.Y2022-23 F.Y.2023-24

S.No.StateName No.ofLoan [SanctionedDisbursed |No.ofLoan SanctionedDisbursed |No.ofLoan Sanctioned Disbursed
1 |Andaman and 1,901 77.40 76.53 3,463 127.29 124.34 3,131 126.49 126.13

2 |Andhra Pradesh 11,17,922 11,829.82 [11,445.42 [13,48,593 [16,450.70 [16,212.30 [15,88,682 [19,835.91 [19,573.04
3 |Arunachal Pradesh 5,705 90.50 86.51 17,193 224.78 214.59 26,431 352.18 346.63

4 |Assam 6,82,889 14,866.50 4,577.28 $5,99,213 16,300.99 6,182.19 [7,22,225 (6,942.56 6,847.44
5 Bihar 66,78,155 (32,096.95 {30,725.07 84,89,231 46,463.15 (45,448.59 (96,31,277 [58,722.25 56,841.09
6 |Chandigarh 14,926 281.66 273.03 17,261 301.41 293.58 15,585 301.28 294.80

7 (Chhattisgarh 9,70,396 5,929.49 5,797.46 (11,114,927 8,391.61 8,262.57 [10,35,574 8,983.57 8,436.37
8 |Dadra and Nagar 4,397 70 68 5,512 104 102 4,986 104.75 103.80

9 |Delhi 1,94,835 [2,616.58 [2,5659.59 3,37,476 3,800.63 [3,759.22 3,15,625 |4,341.76 14,265.87
10 Goa 35,950 491.36 472 .87 42,745 719.27 700.19 42,505 770.27 756.46
11 |Gujarat 15,90,960 12,152.39 [11,990.04 [17,84,437 (17,668.10 [17,507.49 [19,60,464 [19,870.65 [19,640.31
12 Haryana 10,57,963 7,768.34 7,574.18 [12,18,808 [10,154.93 9,944.79 [10,95,972 (11,047.06 {10,719.55
13 Himachal Pradesh 1,07,556 [2,1562.58 [2,027.43 [1,561,733 [3,133.01 [3,080.21 [1,46,471 [3,354.69 [3,241.99
14 Jharkhand 17,77,882 8,817.00 8,615.43 [20,56,159 [11,266.17 (11,097.08 [21,29,193 [13,050.05 {12,887.57
15 Karnataka 42,98,481 [28,695.29 28,374.92 65,92,066 40,964.95 40,746.09 64,58,940 49,684.30 {49,510.51
16 [Kerala 16,20,168 [11,698.12 [11,549.58 [17,81,474 (15,400.47 15,079.22 [19,73,469 [18,152.16 [18,015.08
17 |Lakshadweep 725 16.66 16.47 1,623 26.81 26.75 2,309 39.97 39.91
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18 MadhyaPradesh 32,31,804 [18,814.95 [18,218.44 37,01,661 25,301.30 [24,632.59 34,45,475 26,146.21 [25,272.18
19 Maharashtra 41,568,052 [25,797.74 25,416.48 562,53,324 36,531.98 36,104.52 562,79,979 143,075.16 W42,773.74
20 Manipur 74,138 413.42 37/9.20 39,744 487.23 471.22 10,666 225.04 213.62
21 Meghalaya 16,892 211.84 204.01 24,937 340.62 331.52 31,633 424 .99 420.03
22 Mizoram 11,396 211.29 192.30 23,394 424.40 420.92 28,729 580.54 576.65
23 Nagaland 15,191 229.00 209.49 15,172 314.62 296.78 21,014 400.84 394.69
24 |Odisha 36,70,907 [16,900.00 [16,557.27 B39,22,511 21,708.62 [21,505.13 37,61,546 23,539.15 [23,355.99
25 [Pondicherry 1,31,525 801.43 795.30 08,394 741.23 735.74 1,33,357 [1,063.54  [1,059.69
26 |Punjab 11,09,810 8,179.96 [7,926.06 [12,59,891 [11,0565.03 [10,766.37 {10,39,309 [11,331.72 [10,668.37
2/ [Rajasthan 26,67,998 [18,999.20 [18,728.94 29,77,440 24,686.97 [24,492.62 26,93,556 26,955.25 [26,755.28
28 Sikkim 11,059 162.54 156.89 13,805 225.77 219.30 19,290 266.38 260.61
29 [Tamil Nadu 56,25,146 (32,477.55 (32,262.94 164,06,513 43,948.08 43,730.39 [72,04,001 57,616.60 [57,370.41
30 [Telangana 5,33,545 16,168.85 6,010.47 6,39,323 8,134.81 [/,995.30 [9,47,059 {10,929.91 [10,722.07
31 [Tripura 3,57,304 2,496.63 [2,445.73 B3,50,659 2,363.45 [2,349.61 3,24,797 2,505.42 [2,465.59
32 |UnionTerritory of 2,62,645 5,788.31 [5,696.54 3,30,963 7,317.51 |7,219.71 3,66,142 8,530.51 8,119.92
33 [UnionTerritory of 8,176 233.79 231.55 9,988 288.30 285.87 11,013 311.64 306.97
34 Uttar Pradesh 57,87,982 133,663.73 [32,850.80 68,08,721 48,194.90 47,427.26 (/6,79,518 59,506.73 [68,535.05
35 |Uttarakhand 3,33,914  3,015.89 [2,939.91 4,45,328 14,369.82 4,303.54 4,45,218 4,798.74 |4,728.64
36 |West Bengal 06,27,231 34,893.20 33,949.81 54,26,916 (38,605.21 |38,353.85 61,81,872 147,124.58 46,712.27
Total 5,37,95,5263,39,110.333,31,402.196,23,10,5984,56,538.014,50,423.65/6,67,77,0135,41,012.85)5,32,358.32

Source:As per data uploaded by Member Lending Institutions(MLIs) on Mudra Portal
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Annexure-VII
State wise details of Prime Minister Street Vendor’s AtmaNirbharNidhi (PM SVANidhi Scheme) for the last three yearsSource:
Ministry of Housing and Urban Affairs

< o State Bligible Application Sanctioned Disbursed Disbursed Amount (In Rs.)
FY21-22 | FY22.23 | Y2324 | FY2L.22 | FY22 23 | FY23-24 | FY21-22 | EY22- 23 | FY 23-24 Y2122 FY 22 23 FY 23-24
1 |ANDAMAN AND NICOBAR ISLANDS 207 20 153 141 17 213 145 186 197 2020000.00 3990000.00 4795000.00
2 |ANDHRA PRADESH 103.175| 95,389| 172160| 81738| 29,500| 2,06662| B82,182| 47,867 2,08.663 934134334.00 B54674682.00 3202470700.00)
3 |ARUNACHAL PRADESH 1,327 1,709 2,053 873 2.086 2,397 1,105 1799 2,413 13119500.00) 31349000.00) 47210000.00
4 [A5S5AM 50,627 28,021| 72,172| 43.002| 23,825| 72740| 42674 2,562| 72,208 445696700.00 357440882.00) 1066214126.00)
5 |BIHAR 5049 26456| 11530 15712 1812 102108| 19532 1240 21ems 201684209.00) 173936682.00) 1052942457 00|
6 |CHANDIGARH 2,280 3,167 1566 1572 1,867 2,843 1,593 1,891 2,23 17720282.00) 34360000.00) 45920000.00
7 |cHRATTISGARH 15505| 30,671 41571| 9193| 11886 5567 9240 11,152| 51580 120163000.00) 202183895.00) 858243024 00
8 |Daman and Diu and Dadraand Nagar Haveli 163 671 716 148 435 137 228 300 1518 2430000.00 5294950.00 24315000.00)
9 |[DELHI 21400| 70,084| 186206| 10281 32.773| 153.632| 11066| o7.108| 136325 115669230.00) 350015494 00) 1620314636.00)
10 |Goa 476 790 559 416 500 653 393 a1 599 5667000.00 10605000.00) 14985000.00)
11 |GUIARAT 149170 132,126| 3,35576| 1,13,900| 108,298| 283847 111507| 9.801| 278700 178008962400 1674543015.00) 406316845700
12 |HARYANA 22126 21,237| 232606| 12578| 12,007) 15832| 11613 12,158 132066 137484718.00 209599450.00) 1524615754.00)
13 |HIMACHAL PRADESH 1,361 2,975 2831| 1,243 2,041 3,150 1,244 2,003 3,07 12909000.00 46798000.00 59693100.00)
14 [JAMMU AND KASHMIR 4469 10,148 s704| 3,831 5,160 6,050 4,066 4,964 5,040 53764800.00 101004000.00) 134270000.00
15 |JHARKHAND 14993 18,989| 72973| 8249 8747| 62,350 8,378 7.467| 58,252 99130900.00 130003000.00) 72695477300
16 |KARNATAKA as460| 110179| 273342| 45859 8176| 261,713| 45545 68146 265413 571805315.00 1199663600.00) 3827754061.00)
17 [KERALA 4143 6637| 121406| 3,348 5,514 | 1,04,349 3,380 5139| 983% 53729000.00 105805367.00 1071822343.00)
" 18 |LADAKH 102 %8 7 74 16 252 73 14 23 1320000.00 4510000.00 5080000.00
19 |MADHYA PRADESH 267.017| 261786| 494645| 197381| 175,221| 509817 199555 170,505| 482,199 242102661100 3042977825.00 807108901300
20 |MAHARASHTRA 60,314| 376436| 582207 42955| 235.943| s568853| e0749| 211281] 513545 730258777.00 2684221953.00) 6482390227.00)
21 |[MANIPUR 2,138 4523 2163 1848 2,333 2,587 2,498 1,868 2,863 26025000.00 34855000.00) 56480000.00
22 |MEGHALAYA 415 1,272 3,128 383 1,089 2,270 383 1,020 2232 4120000.00 12989780.00) 30420000.00)
23 |MIZORAM 163 37 2,373 132 131 1925 135 125 1,802 2320000.00 2640000.00 21890000.00)
24 |NAGALAND 784 1,012 2,17 461 508 1,532 457 a71 1,521 6345000.00 8040000.00 22480000.00)
25 |oDisHA 11570 k972 327m|  7eea|  1pen]| 4338 8904| 10686| 4107 105652690.00 202556700.00) £88R15804.00
26 |PUDUCHERRY 370 755 2,541 169 563 2,721 226 520 2725 3355000.00 9895001.00 39540000.00)
27 |PUnIAB 18778| 7.406| 135122 1w094s5| 1323 142117 13258| 11.366] 132400 137433522.00 195986880.00) 1592769395.00)
28 |RAJASTHAN 18450| 50,735| 145011 11990 18950 11864 17024 9,120 116,085 170871295.00) 160579100.00) 1460972115.00)
29 [sikKIM - 11 1,156 i 2 1177 1 - 1112 10000.00 0.00 11180000.00)

53
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30 |[TAMILNADU 1,04.385| 1,06955| 2,60,808 62,245 58506| 282,036 77,948 60,334| 2,70038 7966557591.00 1037273843.00 380985447 6.00
31 |[TELANGANA 96,939 129527| 174538| 73525 sg343| 175,204 87,650 88588| 1,81877 1404537 150.00/ 180840532500 475052 6793.00
32 |TRIPURA 1091 1716 2,375 &72 1045 2,699 82 994 2,645 10475000.00| 187 20000.00 42734800.00
32 |UTTAR PRADESH 187,134 455451) G660.761) 2,14%5932| 352561| 705480| 2,35705| 346360| 6835703 2451452541.00/ 5558257473.00 1119672323100
34 |UTTARAKHAND 3,375 10,723 19,584 1,931 7,305 17,739 1,908 7,018 16,944 24165000.00| 11893500100 260897500.00
35 |WESTBENGAL 16,834 16674| 2,29,847 8,708 4896| 1,90,3%0 11,220 2654 180493 11066070700 38215880.00 1873302982.00
Toal 12,51.199| 2030218| 4383463 | 9588331 1332435| 4247783 | 10.73509| 1247418| 4036507 | 12521306136.00 20465827 280.00 592737747 74.00
MR. DEPUTY CHAIRMAN: Mr. R. Dharmar, first supplementary.

SHRI R. DHARMAR: Sir, will the Minister of Labour and Employment be pleased to state: (a) the details of the progress of
employment generation schemes, State-wise, including Tamil Nadu; (b) the details of funds allocated and utilized for such schemes

during the last three years within Tamil Nadu; (¢) whether such schemes have actually reduced unemployment in the country; if so,

the details thereof along with the amendments made under these Schemes, especially with regard to withdrawal benefit;

MR. DEPUTY CHAIRMAN: Please be brief and specific.

SHRI R. DHARMAR: (d) whether the Government proposes to create an urban employment guarantee scheme on the lines of
MGNREGA; (e) if so, the details thereof; and (f) the time by which it is likely to be implemented ?

S1. 7 AisTaaT: A S TR AR, AR Aaw | U YOl © (4 (U |rell § 9RA TSR 7 JHerg H ISR Jord
& oy fpaT @d far 21 +RT IR I8 8 [ Pl [Ty, ISR JoTd bR B 3113 Aeayvl IS &, Sl Al Ta-i+e - Fallg
g, oY YEIRIRATS, YITHTHATS, HARAT ATSTT, YIgH Wi AT 3R SIRYEsC g T | §9 189 di JIST181 o ol 2021-22 H 42

EOTR BRIS DU, 2022-23 H 54 BGIR BRI B 3R 2023-24 H 70 AR HRIS BUY ARIATTg b o1 3frafed fy 1y 2
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MR. DEPUTY CHAIRMAN: Thank you. Second supplementary.

SHRI R. DHARMAR: Sir, | would like to know from the hon. Minister whether the
Government is proposing for any programme under any of these Schemes to cover
fishermen of Tamil Nadu, and the details thereof. Also, is the Government proposing
to launch any programme like ‘Migrants Employment Generation Programme’
especially for the migrants of Sri Lankan Tamils? Is the Government proposing to set
up institutes to conduct the training programmes for them? Is the Government
proposing to increase the wages being provided under these Schemes, especially for
MGNREGA?

S1. A AiSAAT: R, AT GG 7 ST 978 8 {6 ISR Gord & forg did-
B A JISTHIY Tl 2T & 3R I MY $8 (AR H31 A18d & A1 12|

A S TRAT R, H I 18 {3 SRR GoTd BT 954 aedd
BIAT 81 3 4 ISR FoI 8l, §Hd [y FART ARBR A, I AIGT TaHS - By
ST Tels & 3R $9dT Aol I8 bl © fb S 89RT SFURdiigde e B:
URACT T, I8 SIS BN TS 3.2 URAC b Ygdl & 3IR 37 dref &A1 H 3R HH
BT I8 9 94 ol &, 919 $9& foly TRER &l IR F 73 g 1§ Al raeidie
& GRT IATS ST IE! IS BT hadl RT IA7 AT, AT ol AT 15 VAT JIoT1Y
g, Sl BRI TRBR 7 ASNIR oI & fofq =7 B 2
fopr ot gdT1 G2l employment ﬂT%Q S IFESIRSICRCGIRCIES %, IR IR I Zlﬂ_é’
NI 81, S9UPh HUX SThY I8 I B &l U 30 ofRg SiTg <+ dTell bl
IR 8 3R Raa! g a1fee, SAeT W) IR e 81d1 § 3R a1l & I
I A I DT ISR e 81§ 39 R S a1 'IL=HAT ISR UIedTe
ST 2016 H AT S 7, I I8 BRI ARBR A ITe] DI, IH Pl 1 BRI, 21 AT
RISTR T GoTv gaM 3R AN Bl ISR FHAT| STAMHR WRA ISR Jrorr i
BRI WRBR - FTe] Bl TART AXBR o S IS AT, B &, SAD] AT ARTATTg
DI 9 B TBT 51 U B ' ATHI0T WRISRTR UiR1eT0T SR & §RT ISR ol &1 I&T
g1 'SFSIATA SUTTT YTHOT HISTT AT, 'S ATH ST Ao, I I8
IR UTHIT AR b FoTT syrohifaest oM, "frow wf=fSr Iio =, 39 99 BRIBH] &b g1
ISR A1 o 1T 2 3R ISR & 3G W fierd €1 qer+ai ISR gord
BIRIHH TARIT ST BT | "HLTTHAT &1 IS §RT B U AR &, S W $& Bl
IIed B, b ISP UTd U1 F81 8, 91 39 gic 8 Y U8l 10 IR BV BT ATfTh
I e o1, S¥ T T19Y @l TIRET & Tawadhdl 8l gl Y &9 AT, 59
DI §b & A1 P AT O &, T §ob Ped U & &1 MY $7bH TR < I8 &I, R
MY TBTSC H ST Soid &7 3R ITD db H Joiv BIdT 3R I8 $HH ¢ < TIT,
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U FRfy BIchl, 1 98 1§ & U SId1? U IRIG Jade-gadl, Sil @y e,
RISHIR, AT HRAT F8d &, 9P (oY I8 AT 81 J&T AT & §RT Hl
AR 18.29 HRIS 0T WP TN & 3R TH WP & §RT BRI AN Bl SRR
BT AR el 81 U 49 BRIS AT 8, Jad o, Jakrdi &, [Tl a1 A1 & R
SN et §1 § HURSTT 1 BT el §l TARI ARDBR 1 SR Jord & oy
T T 3R AR <% 4 RISHIR 61 3707 g3t § Affferg & A+ Aibe &l
ReRe S 6 1o I & A &= /3l S &l SR & {6 9N <9 4
RISHIR Goid 8l 8T &, 9Rd IRGBR 15 g el & gRT ASHR Joid &l
HTIHH Tl T&T B, T FISHY I7eh I | WY A1 B W8T & MR agf ft ARl &1 o
1T 3BT &, AP U TRBR & §RT ATST A1 T HRAM Bl AaeIdhd] §l AT
FI'&-IT*I?IT;:’ H unemployment rate 4.3 %, STafe <97 BT unemployment rate 3.2 g1 H
AT TR 6 TAUHUIBIR | & JATideh, BHRT TAUHUIAR 60 URACT T, T8 HH
BIR 57 URUC 3T &l ¥ &I SeUIR VeI, S STEET JUTd 98 Hged g0l
BT B, 98 TS 4 56 URHE 2T, 98 A1 & BN 54 TRVCT 3Tl &, ol WIRA TRHR
& GRT IUSHIR oI & Sl YA &, I AHIg ARBR TSIl B AR faery
TS BT, Al TG H A AR 61 YOI SATST 81 Febell 2

21 JuqHTafar: e 3, ARG H3i1 Si| AR 47 Rorety R groidre|

SHRI' RANDEEP SINGH SURJEWALA: Thank you, Mr. Deputy Chairman, Sir, ..
..(Interruptions )...

MR. DEPUTY CHAIRMAN: No cross-talking, please. ..(Interruptions).. EIGRIE

GROTATEAT S, 391 FaTed Iy

SHRI RANDEEP SINGH SURJEWALA: Sir, the Minister spoke about employment
generation, but we are all lost. It is completely lost as to what he really said. Sir,
on20™ May, 2024, the hon. Prime Minister said that they have created six crore jobs in
7 years. Within 58 days, the Prime Minister changed it on 13t July 2024 and said, in
three years, they have created eight crore jobs. Then, on 12" July, a day before, one
senior Minister of the Cabinet says, in 10 years, they have created 12.5 crore jobs.

MR. DEPUTY CHAIRMAN: Your question.
SHRI RANDEEP SINGH SURJEWALA: Yes, Sir. In Lok Sabha, they answered that 22

crore people applied for Government jobs but only 7,22,000 got. We are confused.
The Prime Minister himself doesn't know how many jobs have been created.
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MR. DEPUTY CHAIRMAN: Please, your question.

SHRI RANDEEP SINGH SURJEWALA: The Minister doesn't know. Will the Minister
answer, in last 10 years, how many jobs have really been created?

MR. DEPUTY CHAIRMAN: Thank you.

S1. 9@ Aisfaa: S TIRAT IR, GIofaTall S A 81 23 3R IHDI reason
I8 8, ATy I AR aR G981 WR 93 € 3R I 9 X2 &1 U T ...(ae™)...

GROIGTe Sil, JY| ....(IFET)...

St SUUTI: T, TB11 ...(FaH ).... WIS, AT J24T S, 319 Gifofv| ...(Saaem ). .
STl ...(Tae ). ..

S1. A AISIAAT: U W logic B ...(a@EM)... Tl ¥ 921 & economy grow
BHRAT B, ..(GEH)... fHAT 91 S BT economy grow BT &, AT ISR FITd BIT
HEEKI proud feel dXI %\T, TTRG 1 & fob difas & 91e developed countries I
AT economic growth down gl gbI %\*, It R 7 8 9R™iE economic growth Kl E]%ﬂT
Pl economy grow X 3Bl gl Economy grow dd B %, economy grow ¢ B %,
ST 9fdg YdeX M 9edT 7, ...(FaH™)... 5d Uihoay Adex 3N ddl g,
.(FTAYF)... I oS Hdex M dedl 8, od SPHReFIR Waex H§ WY Il B
o (AAYT)... Sd g1 99 ¥ comprehensive growth BIT %\', qg ST I Bl economy
grow Bl B1 I8 AT sense &I fawg & fo economy grow &Y Ll %\’, Adeg S H
RISHIR 1 oI 81 8T 51 BIC-HAIC TR iRE oIdh Ad gAd 18V, appreciate BN
..(FT)... IR IRBR < H ...(FAYF)... WX, Udh GHI AT, 9 data create B
Eﬂiﬁéﬁaﬂ'\f%ﬁﬁﬁlwwwta create B STg1 BIdT T b fha= <N &1
ISR et a1 981 iy, oifd T 819 2017-18 ¥ YR IREGR F Td robust mechanism
WWT%,W%HE‘\’WWW%@ create BN &1 3 Tl o1 § 6 A2 |
IR 91 # B 9 H fhas Arl &I jobs ﬁl?fﬁ, fopa™ o & 1%'1'({ job opportunities
open §_§, T BH create BXI| I Al mechanism & T&d BT STd down BT, Al I8
down BT 3R ST up B, AT up BT Unemployment down §‘F§' 2, I% 3.2 IRHCT §?§
g 3T STTHR @ o AR mechanism W T | EQTFGFQ confusion ® Y89 &I Eﬁg
IR T&1 &; T B B Bl AMALIHBAT T2l 8 ; FTI-HTY, B AT H politics
DR DI Blg ATIIDT ol §l G2 AN ¢ X1 5l A% AlGl Sl & ~Iged § 997 99
81 B, 3R 9g &1 &, Y HRA BT [FHI0T 81 X8 81 AfeTy, AU R & -1 3 raeh!
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1Y H T 8, MU, 89 A 1Y H AT B, 140 BRIS B STAGT, U YR B
foHTor BY 3N e RId Ra 913

st STUU: &) Ted S|

SHRI SAMIRUL ISLAM: Sir, will the hon. Minister be pleased to share the
unemployment rate in the country? Will he inform this House about the challenges the
Government is facing to control unemployment ?

S1. T9gE ASfHAT: WR, RISHRY &1 R &= $1 U &1 Il & b a2 4o
ISR 61 Foi {1 Sy 79 I8 A A&l Ta-He ISR & Joid & (oY effort of
21 2, 3Ty fUreet 5 A1e1 3§ G2 H dRISHIRI &4 §s B

it STHTTRT: U1, FHIS AR S

. ST $AR 31 AH1G SUFHIT HEIG, AT 31 Sl Bl g1 Ut FoR g,
B fhaT @ra-9iar 2, 99 $81 ¥ 39 % e BIeT |aTd g, s4afag 4 f&
ST ATHST ThT Bl YR PbR Agd &1 H ST AT § [ 519 A9 'employed’ B!
EISKAG] %, is the Government contemplating to have data about under-employment

and disguised employment ?

Sl A9 HiSfaAT: AT 31 184, 395 Bls temperature plus -al 81T 81 89
WRBR H %, faf e %, responsible behavior X1 FARI ORI 8l 81 AIdT S A
B4 I8! FIEmT 51 <% | I8 984 clear &, Sl (IR 3T &, 98 RICH ¥ 3M[€T ,
mechanism ¥ AT & 3R & dgd robust system -1 g1 s 4 81 TR fFrdd
P AT 81 3T 9T ST EHRT LFPR data % A 8; 3T 94T WPR data, I
Worker Population Ratio ¥t @ W&hd 81 W9 dashboard TR ST ©, 3T SITHR
SRITI Unemployment rate § 4 fIRTae 311S, T8 ART publicly ST &1 F=1oT ST Y
ST FHDB! <% b &1 TH A foIT FHRT commitment &<H HR B

MR. DEPUTY CHAIRMAN : Question No.182.
Status on forest cover

*182. SHRI S. SELVAGANABATHY: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:
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(a) the names of States where forest cover has increased/decreased during the last
three years, State/ UT-wise;

(b) the details of the schemes implemented by Government during the last three
years to increase forest cover and develop new forest areas in various cities of the
country, State/UT-wise including Puducherry; and

(c) whether Government has any scheme to increase forest cover on the basis of
their utility and if so, the details thereof, State/UT-wise ?

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE (SHRI
BHUPENDER YADAV): (a) to (c) The statement is laid on the table of the House.

Statement

(a) Forest Survey of India (FSI), Dehradun, an organization under the Ministry,
carries out the assessment of forest cover of the country biennially since 1987 and the
findings are published in the India State of Forest Report (ISFR). The forest cover
assessment is a wall-to-wall mapping exercise based on remote sensing supported
by intensive ground verification and field data from the National Forest Inventory. As
per the latest ISFR 2021, the total forest cover of the country is 7,13,789 square
kilometre which is 21.71% of the geographical area of the country. The forest cover of
the country continuously increased in past decade. An increase of 21,762 square
kilometer in forest cover has been recorded in the assessment of ISFR 2021 as
compared to ISFR 2011.

The names of States and UTs where forest cover has increased/decreased during the
last four years are given at Annexure |.

(b) and (c) To further increase the forest cover in the country, the Government
has provided financial support to various States and Union Territories (UTS) under
various schemes and programmes such as National Mission for a Green India (GIM),
Development of Wildlife Habitats, Compensatory Afforestation Fund Management
and Planning Authority (CAMPA) etc. The financial support is provided for ecological
restoration through afforestation in and outside forest areas, habitat improvement,
soil and water conservation measures, protection of forests etc.

Further, to promote tree plantation and urban forestry involving local
communities, NGOs, local bodies etc, the scheme Nagar Van Yojana (NVY) has
been launched during the year 2020. It intends to provide a healthy living environment
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for the residents and thus contributing in the growth of clean, green, healthy and
sustainable cities.

The funds released by the Ministry during the last three years under Nagar Van
Yojana, Green India Mission, CAMPA, Development of Wildlife Habitatsto State and
UTs are enclosed at Annexure I, Annexure Ill,Annexure IV and Annexure V
respectively.

Annexure |

Details of increase in Forest Cover between ISFR 2017 and ISFR 2021
(Area in square kilometre)

ISFR2017 |ISFR 2021 Change in
Geographical
Sl No. | States/UTs irez Total Total E:::ZLn C,;\::
Forest Forest b1

ONR®) (3) (4) (5) (5)-(4)
1 |Andhra 1,62,968 28,147 29,784 +1,637
) é:zz::a' 83,743 66,964 66,431 533
3 |Assam 78,438 28,105 28,312 +207
4 Bihar 94,163 7,299 7,381 +82
5 [Chhattisgarh 135,192 55,547 55,717 +170
6 Delni 1,483 192.41 195 +2.59
7 |Goa 3,702 2,229 2,244 +15
8 |Gujarat 196,244 14,757 14,926 +169)
9 Haryana 44,212 1,588 1,603 +15
10 [Himachal 55,673 15,100 15,443 4343
11 Wharkhand 79,716 23,553 23,721 1168
12 |Karnataka 191,791 37,550 38,730 +1,180
13 |Kerala 38,852 20,321 21,253 1932
14 |[Madhya 308,252 77,414 77,493 +79
15 |Maharashtra 307,713 50,682 50,798 +116
16 Manipur 22,327 17,346 16,598 -748
17 Meghalaya 22,429 17,146 17,046 -100
18 Mizoram 21,081 18,186 17,820 -366
19 Nagaland 16,579 12,489 12,251 -238
20 [Odisha 155,707 51,345 52,156 +811
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21 |Punjab 50,362 1,837 1,847 +10
22 |Rajasthan 342,239 16,572 16,655 +83
23 [Sikkim 7,094 3,344 3,341 -3
o4 |Tamil Nadu 130,060 26,281 26,419 +138
25 [Telangana 112,077 20,419 21,214 +795
26 [Tripura 10,486 7,726 7,722 -4
27 |Uttar Pradesh 240,928 14,679, 14,818 +139
28 |Uttarakhand 53,483 24,295 24,305 +10
29 |West Bengal 88,752 16,847 16,832 -15
30 |A&N Islands 8,249 6,742 6,744 +2
31 [Chandigarh 114 21.56 22.88 +1.32

Dadra &

Nagar Haveli 491 207

227.75

32 # +0.26
33 |Daman & 111 20.49

Jammu &
34 |Kashmir* 222,236 29,241 21,387 -1,854
35 |Ladakh 0 2,272 +2,272
36 |Lakshadweep 30 27.10 27.10 0
37 |Puducherry 490 53.67 53.30 -0.37

Grand Total 3,287,469 708,273 713,789 5,516

# From ISFR 2021 onwards Dadra & Nagar Haveli and Daman & Diu have been
combined into one UT.

* From ISFR 2017 onwards Jammu & Kashmir was divided into two UTs viz. Jammu
& Kashmir and Ladakh.

+ indicates net increase
- indicates net decrease
Annexure Il

Details of funds released to State/ UT Governments under Nagar Van Yojana for the
last three years

(Rs. In lakhs)
Sl. State/UT 2021-22 2022-23 2023-24
1 | Andaman & Nicobar 56.35 0 0
2 | Andhra Pradesh 117.4 358.61 5938.68
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3 | Arunachal Pradesh 0 56 24
4 | Assam 169.61 0 0
5 | Bihar 100.78 137.61 44.804
6 | Chandigarh 0 13.412 0
7 | Chhattisgarh 690.42 0 0
8 | Goa 143.71 0 61.59
9 | Gujarat 297.5 203 0
10 | Haryana 449.02 0 0
11 | Himachal Pradesh 166.46 319.4 0
12 | Jammu & Kashmir 138.46 476.28 107.34
13 | Jharkhand 236.53 1762.8 145.29
14 | Karnataka 140.35 0 260.44
15 | Kerala 1055.28 0 0
16 | Madhya Pradesh 1010.7 1175.1 0
17 | Maharashtra 156.86 193.87 0
18 | Manipur 143.71 0 0
19 | Meghalaya 0 242.76 0
20 | Mizoram 284.06 1766.1 121.74
21 | Nagaland 129.29 0 1895.29
22 | Odisha 2030.83 0 0
23 | Punjab 262.08 0 366.088
24 | Rajasthan 444 .36 848.12 72.8
25 | Sikkim 0 390.97 42
26 | Tamil Nadu 593.11 630 0
27 | Telangana 0 585.62 0
28 | Tripura 353.36 0 151.44
29 | Uttar Pradesh 1968.3 5.6 0
30 | Uttarakhand 0 86.72 0
31 | West Bengal 102.06 72.8 158.07
Total 11241 9324.8 9389.6
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Annexure-lll

Details of funds released to States/UTs for the last three years under National Mission for a

Green India (GIM)

(Rs. In Crores)

Sl. No. | States 2021-22 2022-23 2023-24

1 Andhra Pradesh 2.02 0.00 0.00
2 Arunachal Pradesh 13.43 21.28 0.00
3 Chhattisgarh 6.12 0.00 0.09
4 Haryana ?.55 0.00 7.60
5 Himachal Pradesh 0.00 0.00 0.00
6 Jammu & Kashmir 0.00 6.49 0.00
7 Karnataka 4.45 2.93 2.33
8 Kerala 0.00 0.00 0.00
% Madhya Pradesh 18.29 17.93 8.62
10 Maharashtra 0.00 0.00 0.00
M Manipur 9.93 5.45 8.91
12 Mizoram 29.86 36.27 21.13
13 Odisha 17.74 8.4756 12.59
14 Punjab 3.32 2.7393 5.38
15 Sikkim 7.77 6.57 7.50
16 Uttarakhand 33.99 28.40 31.94
17 West Bengal 0.00 0.76 0.76
18 Uttar Pradesh 0.00 0.00 5.43

Total 156.46 137.29 112.28

Annexure-IV

Details of funds approved in Annual Plan of Operations of States/UTs by National

Authority under CAMPA for the last three years

(Rs. in Crores)

Sl.
N State/UTs 2021-22 2022-23 2023-24
0.
1 Andaman and Nicobar
0.00 10.97 6.70
Islands
2 Andhra Pradesh 325.00 224.09 226.70
3 Arunachal Pradesh 240.35 195.29 190.69
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4 Assam 95.01 162.16 109.69
5 Bihar 106.84 115.42 37.88
6 Chandigarh 3.60 1.66 1.54
7 Chhattisgarh 1500.76 688.46 471.21
8 Delhi 16.15 33.93 47 .15
9 Goa 21.55 36.53 31.28
10 Gujarat 200.00 205.00 250.02
1 Haryana 317.59 270.68 69.03
12 Himachal Pradesh 138.10 190.23 185.14
13 Jammu and Kashmir 269.97 312.69 370.55
14 Jharkhand 437.608 764.85 412.14
15 Karnataka 321.09 270.98 313.89
16 Kerala 25.13 17.26 9.06
17 Ladakh 0.00 0.00 60.55
18 Madhya Pradesh 713.46 889.84 1070.61
19 Maharashtra 688.27 708.11 597.57
20 Manipur 25.09 22.59 20.26
21 Meghalaya 36.40 26.67 30.91
22 Mizoram 18.08 16.74 14.60
23 Odisha 901.03 1191.31 948.04
24 Punjab 218.06 203.01 257.10
25 Rajasthan 286.70 249.19 286.49
26 Sikkim 95.30 92.85 79.95
27 Tamil Nadu 0.00 38.22 44.149
28 Telangana 752.71 772.65 455.30
29 Tripura 35.242 52.90 59.77
30 UP 586.89 344.08 172.04
31 Uttarakhand 726.88 320.15 383.82
32 West Bengal 58.30 52.83 79.40

Total 9161.15 8481.34 7293.23
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Annexure-V

Details of funds released to State/ UT Governments under Central Sponsored

Scheme -‘Development of Wildlife Habitats” during last three years.

(Rs. in lakhs)
SI.No. | States/UTs 2021-22 2022-23 2023-24
1 A& N Islands 135.77 25.125 0
2 Andhra Pradesh 0 0 0
3 Arunachal Pradesh 419.80617 276.44062 672.462
4 Assam 0 209.1464 565.10763
5 Bihar 410.85952 0 336.37223
6 Chandigarh 0 21.6241 16.498
7 Chhattisgarh 274.5903 104.457 116.24868
8 Goa 0 0 50.10
9 Gujarat 0 200.01 206.99
10 Haryana 127.331 30.1575 167.85
11 Himachal Pradesh 197.09452 114.3205 94.15328
12 | Jammu & 0 0 69.57972
Kashmir
13 | Jharkhand 79.53315 0 14.91025
14 Karnataka 1256.59314 291.71146 581.52346
15 | Kerala 295.7737 224.4735 921.0361
16 | Madhya Pradesh 389.34906 265.5508 471.81959
17 Maharashtra 0 350.3879 554.69645
18 | Manipur 142.50646 180.64379 231.72407
19 | Meghalaya 530.51253 0 243.56611
20 | Mizoram 198.9678 190.1977 304.207
21 Nagaland 342.0315 725.6565 1306.3275
22 | Odisha 726.80273 967.4976 612.81161
23 | Rajasthan 1007.64845 86.78886 0
24 | Sikkim 182.97174 239.66048 187.03237
25 | Tamil Nadu 390.75715 132.95205 373.8902
26 | Telangana 0 0 0
27 | Uttar Pradesh 169.06261 266.7472 290.64425
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28 | Uttarakhand 226.34415 212.9662 498.497
29 | West Bengal 757.25599 201.30866 385.29988
30 Puducherry 0 0 5.22
31 Lakshadweep 462.086 269.9055 124.655
32 Delhi 0 0 0
33 | Tripura 0 0 186.05514
34 | Ladakh UT 31.95 61.11591 0.06

Grand Total 8755.59767 5648.84523 9589 33752

SHRI S. SELVAGANABATHY': Sir, the recent tragedy in Wayanad is an example of
neglecting the recommendations of the Gadgil Committee. The Report recommended
the complete ban on the use of genetically-modified crops in the Eco-Sensitive Zone-
| and Il areas, and also stopping the construction of railway projects and major road
projects. The ecologically-sensitive zones are filled with loose and red soil. If there
had been a tree cover, the calamity could have been arrested or its impact could have
been reduced. My question is: Will the Government formulate a device mission
scheme to establish tree cover in such zones ?

MR. DEPUTY CHAIRMAN: Please be brief. AT H31 S|

£ YU I1Gq: AT SUFHIRT SiT, AT TSR BT S I T, I8 forest cover
BT DR AT| ST8T b forest cover development activities COREER] %, TR BT forest
clearance 3R wildlife clearance T I Udh uferar g1 S0 MeTRT ufhar & or=rid &1
fodY forest cover ¥ AT wildlife area H 3R Eﬁ?g; development activity %\', al Sqb
3T 1 T8 permission &l STl &1 GART, S8 H SRTHI 647 W SATGT Eco-Sensitive
Zones &1 Eco-Sensitive Zone fEITRUT &R+ &1 ST Ufshan %\r, Y ONHN ﬁ((’ RN
GeId & AR W &l I8 Eco-Sensitive Zones FMHRIT BT HI UfehdT b1 ST B
JrR fava & R | H A1 e Bl I8 fderdr w1 @redl g o ol 10 |rall 4
JIIATS § had Ud forest clearance &1 TS, I8 W Hgifdd WK WX, 17 BFSX STHIT A
BT DI &1 g, T R Al Blg BRI T8I §3TT 3R g AXBR & gk BIs forest
clearance @1 N‘\I@I?I ol 10 981 § 99T & 39 URAT § 721 &1 7Ts, STel WX I8
g1 gct ot

MR. DEPUTY CHAIRMAN: Second supplementary - Shri S. Selvaganabathy.
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SHRI S. SELVAGANABATHY: In the Union Territory of Puducherry, there is a land
constraint to develop forest cover. But, many Government lands and temples’ lands,
which are available, are not being maintained. Therefore, will the Government identify
the vacant lands belonging to the Government and the temples to establish tree cover
with native species and also provide special fund for such development and
maintenance ?

41 YU I1Gq: HEIG Y, S8l db YW & Aae H I8 95 2, 1 YA 1 &b 1 Bl
faw B ® @R R bl oY &5 &1 forest diversion BIT © d S9d AaY H
compensatory afforestation IR ST NPV %, I9E FERUT & MR UR B diversion &1
3T &1 STl &1 A eI 1 Sl 9% Y9l 8, S8l o Uif$eR] # forest cover
CAGIG] %\r, al gife$asT § 2017 | 53.67 square kilometre forest cover Al, ST 2019 |
Y hX 52.41 square kilometre KR AT, tl?ﬂ SRR compensatory afforestation AR
=T TIIFAFRAT &b BRI forest cover JehX Ad 53.30 square kilometre g3AT %\r, Yo
2021 H BN & 3R T2 Sl Rl &= &1 ufsha 2, I8 I5g TRERI & §RT Bl Sl &
IR I ARBRI P gRT IR BIs TR 99 W} faf=d far Sirar 7, I CAMPA & gIRT
D! funding HT ST &

MR. DEPUTY CHAIRMAN: Third supplementary - Shri Jairam Ramesh.

SHRI JAIRAM RAMESH: Sir, my question to the hon. Minister comes from Annexure-
| of his reply. In the Andaman and Nicobar Islands, the total area is 8,260 square
kilometres, 83 per cent of which is the forest area. Now, we have been reading in the
newspapers, over the last couple of months, that there is a huge mega project in the
Great Nicobar which is going to lead to a loss of thousands of hectares of good, rich
forest, which is ecologically very sensitive. | would like to ask the hon. Minister what is
the status of this and what steps are going to be taken to prevent the loss of forest
cover in an ecologically-fragile and sensitive area of the country.

2 YIS A1a: A1Y SUGHINT HEIGY, A1 Fe e -plar & 74
&3 D 910 PR I &, ol A9 I ¥ IATeBIad b 91 &7 T, 981 T Sl WIpfa af
TS 8, a1 o TRl TeT 8, S e &) TS ¥ SR Wiphy a1 A ugel 9
faerysi & arat W, compensatory aforestation BT ST BT iR Hxep 3R faey
w3 HdeTeid & H BSI, ZSI 9 AR Sl expert institutes ®, ST 9= SiIdl &
IS 3R qra! AWl &1 ¥ TRIP ¥ &9 TG ©, 9 99 Bl Fellg o dy, Wi
Jgifere dR )R & 718 8, g faawor it J9drse iR SUa< &
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MR. DEPUTY CHAIRMAN': Fourth supplementary, Shri Sujeet Kumar.

SHRI SUJEET KUMAR: Sir, forest fire is one of the major factors for the depletion of
forest cover in our country. As per the data released by Forest Survey of India, in the
year 2023-24, there were 12,114 major forest fires in the country. | would like to know
from the hon. Minister as to what the Government is doing to prevent such forest
fires, which contribute to the depletion of forest cover.

it YO ATEq: AT SURHTART HBIGY, STE1 A BINYE HIIR &l vy &, 39 ddy
LR EERIBICIES]) _5: f Forest Survey of India % gIRT Satellite Sensors & HTEIH
AP YR AR A Rabls AT ST § 3R 8H 39 ACAISC 9% Fd b §IRT BN
HRIR BT LRI B Bl BRI BRIR & BIHI HROT T - WY TR R JI9T IR
& oY ST AT ST 8, S1db BRI, AT9H & BRI, HHI-HH GESHT &b HIRT AR
SHAI-HH PO SHIEI IR 59 YHR & &R [HT Y 8, S A1 & (o7 g3 Haaeid
T &P BT | B B 2l 9P [T BHH IR BRIT TRAT H, STl IR U diF
ATl H HIRIC BRI 3 8, S &3] $I = a1 21 981 & Sl WA Al 8, I
capacity build & BT BTH {HAT 81 TP A1 Bl BRIT -oHc &9 § 41 9 Uh
BRRATST & BT R B &1 997 I € d1fd 3R BRve § BRIR 9 o,
I8 S BIRIRCTS &3 §, 98 S1 &3] Bl 3ol B+ BT B Bl &l 89 SHD! T ®Y
3 R &R 8 3R Maea s Rraq ft |1 &, STd1 SUete] BRI 6l HIH B &

DR. M. THAMBIDURAI: Sir, in the annexure to the answer, the hon. Minister has
given a list of the forest areas. Some are increasing, some are decreasing.
Especially, in the smaller States, in the northern States of the country, decrease is
there. Even in Puducherry, as he said, it is quite less. In Tamil Nadu, though there is
an increase but it is very less. The list shows an increase but it is very less. What
action is the Government going to take across the country, especially, in Tamil Nadu
where deforestation is taking place at many places and illegal activities are going on?
We have seen that timber is being cut. In Tamil Nadu area...

MR. DEPUTY CHAIRMAN: Please be brief.
DR. M. THAMBIDURAI: At times, we are not able to get rain.

MR. DEPUTY CHAIRMAN: Please be brief.
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DR. M. THAMBIDURAI: At times, flood is there. Will the Government take any action
or advise the Tamil Nadu Government to take action to increase the forest area?

#Y YU F1ET: AT SUGHURT FEIG, STE] TP AT FaRT T BT &F &
961 & IR ¥ HFT &, 99 A9y H H M1 18l § P Forest Survey of India &I Sl
RIS 8, IHH HeT 71 8 b <27 4 Sl 1,540 WRARR [HeAdIex BT hRIE YRIT 931 8,
I T WY 3T U2l TSI, ST, HUTh AR SIRES BT e g2 Bl
SB[ I IR & & Sl oY &, S8l U Igd SATGT HIRIE HaR 7, AT 90 TRIT, 80
R db BT BRI hdx g, dal (A2ad wd I [T gRITSTTRI & BRI AT HHI
fors Sl 81 SHBT BRUT 1A BT W BRI Bl BIcl el 2l STell bl 37dY hels
& oY &H & B g1V & 3R 374 &4 IHD! AR ST & 7 F Al
B Tl IR Py [I=IY ST AT I]TERVT AT HERI Dl AHAATg & AGH H e
g, A H TR b I ST A WS P I of BReh M|

MR. DEPUTY CHAIRMAN : Question No. 183.
Implementation of 'One Nation One Election' proposal

*183. SHRI HARIS BEERAN: Will the Minister of LAW AND JUSTICE be pleased to
state:

(a) the details of key findings and recommendations from the report of the High Level
Committee, headed by former President of India, constituted to examine the issue of
simultaneous elections;

(b) the current status of implementation of the 'One Nation One Election' proposal;
(C) the key challenges identified by Government in implementing the proposal; and
(d) whether any consultations are being undertaken with various stakeholders,
including political parties, on the implications and feasibility of the 'One Nation One
Election', if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE (SHRI ARJUN
RAM MEGHWAL : (a) to (d) A statement is laid on the Table of the House.

Statement

(a) The High Level Committee (HLC) headed by former President Shri Ram Nath
Kovind submitted its Report to the Hon’ble President on 14th March, 2024, on the
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subject of Simultaneous Elections in India. The HLC as a part of its deliberations
invited suggestions, viewpoints and comments from various stakeholders including
political parties. Experts on law, including former Chief Justices of India and former
Chief Justices of High Courts, former Chief Election Commissioners of India, and
State Election Commissioners were invited for interaction in person with the
Committee. Expert bodies like the Law Commission of India was also invited by the
Committee. A public notice was also issued in the newspapers to invite suggestions
and comments from citizens and organisations. Other stakeholders such as the Bar
Council of India and apex business organisations like the Confederation of Indian
Industry (CII), Federation of Indian Chambers of Commerce and Industry (FICCI),
Associated Chambers of Commerce and Industry of India (ASSOCHAM) were also
given opportunities to place their points of view. Eminent economists of the country
also interacted with the Committee. The Committee held 65 meetings and after
extensive deliberation submitted its recommendations to the Government. The
Government has published the complete report of the High Level Committee including
its various recommendations and key challenges in implementing "'One nation, One
election” on the official website of HLC on One Nation, One Election (ONOE).

(b) to (d) As per the recommendations of the HLC on ONOE, the implementation of
the same would require amendments in the Constitution of India. The decision
regarding implementation of the Committee’s recommendations is contingent upon
examination of various aspects including legal and constitutional aspects.

SHRI HARIS BEERAN: Sir, the convenience of movement and deployment of forces is
one of the reasons why elections are held in several phases, particularly, in the State
Assembly elections. My question to the hon. Minister, through you, is: How is the
deployment possible when elections are held simultaneously, and, what are the costs
involved in the said process.

1} STS ¥ FEdTer: SYAHTNT ST, 'One Nation, One Election', ST olhR Teb HLC
T@Hﬁ@lﬂﬁgﬁﬂﬂm%’mﬁﬁﬁéﬁﬂ%”ﬂﬁ,ﬁﬂﬁﬂﬁreawnsw
AT, T MR TR BH One Nation, One Election Pl AR el ﬂT%Q 3N
simultaneous elections HRT flT%QI SRERK Ud reason Uz AT M fb Model Code
of Conduct TR-9R T I STTIHC BT BTH Bhdl ol TP [ Ig 3mar b @@=t Y
318 BIAT & 3iR GRETHHAT W1 SATET AR qR-TR M TS &) AT GG T Sl
3! supplementary YT fop fopa= SIS oY JIR fhae TR 9 g-1d Eﬁ"ﬂ, IR
favg 9t g9 HAST & AHA AT T W TP reason AT, oIS BRI 39 HHST A
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Rt fhar fb T2 BT 'One Nation, One Election' &Y {9 # gg+1 @nfawl a8 Rure
T afcr St Bl AT & S &R g9 foharadd 9§ WA S g ug e §,
P AT AN MR B8 8, S IR IR fooar < 381 8, a=gare|

SHRI HARIS BEERAN: Sir, the hon. Minister, in his reply, has said that there are a
number of constitution amendments which might be required if 'One Nation, One
Election' is to be implemented. My question to the hon. Minister is whether the
Government is planning to delete Article 356 from the Constitution of India for the said
purpose.

2} ST YW Hearer: ST TIRAT IR, Article 356 BT 5 FATa A ey e €,
AT AT ISR 1 Sl supplementary J8T, SHGT Il U8l U §, SHH H 11
dledI é fb AR High Level Committee Report # Article 83, S duration of Lok
Sabha @ T BRIl %\*, Article 172, ST duration of State Legislature P g1d BT %\’,
Article 82 (a), Article 324 (a), Article 325, Article 327, Section 5 of the Government of
NCT Delhi Act, 1991, ¥ duration of Legislative Assembly, NCTD &1 dTd &R Bl
Section 5 of the Government Union Territory Act 1963, Section 17 of J&K

Reorgansation Act, 2019 K P 80 constitutional 3R relevant Cbl'l'ﬂ & YT b
]%FE’ recommendations H%Tl_s;%\'l EXil HIET A Article 356 TR a9 Tl %\’I

it STrHTafr: AT &7 TSMId e, third supplementary.

£} IToita gFT: ITFHHLT S, F2A1 St H1 1 STa9 &, 98 e Sae 7, o el
T & o5 RUIE div € 7, Afd S9d 915 91 8111, 39 IR H $8 Udl Jal gl Sl
recommendations &, 3 [ZAE H 3R Dl (GG FHI | 81 STl 7, dl R g1
I At & fTT BRIAT ST Suppose, Hls AU FYT IR AT T & g1 A
1 IS, Ol 9T U ATl & [T AT DRIV ? ART AT & b 3HH Y 59 -8 Bl
N BT fh DTS House T ATl P U dissolve & =T 2, I dl 'One Nation,
One Election' ¥d &, a1 I8 {9a 81 5l AR, H 3T A IS ST 181 § b 1 d
ENACNIE A CEINC RS VAN

21 IUFHTFT: A1 TSM1d ST, Teb &) FaTdd Yo

7t TTofta SET: I8 S9! ¥ 81 3R 1Y Aiqg Wi H¥dl, O $9H B A Afqg
RIS IR

it STUTAf: U & ¥ g1 9Tl F8l, Udh &) FaTeT|
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it Trofia greT: S 8, R

£ 31 YW FHare: ST IR WR, WA Geg | Sl 9¥ UV &, SADI
THIETT HLC BT Report & &1 &1 84 HLC &1 ST Report HTFIIT ISEUfd ST ol Ay
g, 39 RUIE H recommendation I §Y AT 1T & & Ugel TRUI H ol |91 Ud
RT5Y faeT= qHI31 & AT Yeb A1 BT Db UL, GAN IRV H municipalities 3iR
YT b FTd 100 f&H1 b 3iGR BIRTI §HT synchronise T ST A ST 91 U6 X8
g, 98 39 RUIC H & 71 39S AN-UTe fafdy g1, <ifeh a8 dfaegm denes & a9
BT ...(SGET)...

it STHTTRT: AT ST HoTg AR S

2 WO PHAR SM: A1Y SUAHIRT HEIG T, B AN W1 39 HHST 3§ Y I 3fR g8
37911 UTST 1 AR I 5 UeT H & a7t @] ot § 3yeh Hreww | /Al St 9§ I8 g
=TT g b sqat RUIE ufedtas S 3 &e gt ? ST 31Tl dlidh FHT Sela=i 8

qTeAT &, T I THI P STB] SIHE B Bl Dls Wl © AT 7812

2 3T YT AHaTed: SUFHIYNT FBIGd, STd BHC! P §RT AT IIEURT Sff Bl
R 4y <) 715, 1 a8 Ufeetd S99 § 81 81 A1 9e 7 ol favg S8/, S9d
N H H 9 181 § [ HLC BT Report & IR, total 62 political parties T AT
evidenoe%ﬂfﬁﬂmﬁﬁ?ﬂ,awﬁﬁﬁﬁ?@wﬁ?mﬂmﬁ%@%%
IB! U Al SURRIT g1 I 47 Sl 7 37U hledd T, SHH 32 political parties
& AN, "I AIE, I SARE P U&T H ¥ AR 15 oHITD g & 'gT A9, a9
SR W 3eHd Vg1 WX, 98 RUIe ufeetsr S+ # &1 8 3R 9191 34 ugol #el fh
fep AT A Heiferd S Bl Uge] 8, 99 WX fq=R fear o ver 2|

SHRI BIRENDRA PRASAD BAISHYA: Sir, 'One Nation, One Election' is an election
reform which is the call of the hour. We remember former Law Minister Dinesh
Goswami. The Dinesh Goswami Committee had given a report on election reforms
long ago. | want to know from the hon. Minister whether the Government is seriously
thinking to implement the recommendation given by the Dinesh Goswami Committee
Report.

1} 37J1 M HEATel: AR, 1Y GG - Wl Hel & b sqR i fofat 1t Raresd
Gﬂg Qﬁ, S EQEF?H HHIZE DI First Annual Report, 1983, Law Commission of India
BT 170" Report 3R Law Commission of India @ 2018 &1 RAIE 3R Trferames)
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ST ST o RIS, T 9= Ruicd g9+ 59 RIS # sifd Wi o €, 961 Seoid
Y fopar 81 safory & 'a 99, 97 goiae=' & a7 d Raid <) 778 2

MR. DEPUTY CHAIRMAN : Question No. 184.
Steps taken to stop deforestation

*184. SHRI NARAIN DASS GUPTA: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) the total land declared as forest land in the country, as on date;

(b) the extent of deforestation (in hectares) taken place in the last ten years in the
country, especially in the hilly areas; and

(c) the steps taken by Government to stop deforestation in the name of
development ?

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE (SHRI
BHUPENDER YADAV): (a) to (c) The statement is laid on the table of the House.

Statement

(a) Forest Survey of India (FSI), Dehradun, an organization under the Ministry,
carries out the assessment of forest cover of the country biennially since 1987 and the
findings are published in the India State of Forest Report (ISFR). As per the India
State of Forest Report (ISFR) 2021, the total Recorded Forest Area in the country is
7,75,288 square kilometer.

(b) During the last 10 years, 173396.87 Ha.(1733.97 square kilometer) of the forest
land has been approved for diversion under the Van (Sanrakshan Evam Samvardhan)
Adhiniyam, 1980 for different development activities including hilly areas. The
State/UT wise details have been given in the Annexure.
However, an increase of 21,761.98 square kilometre in forest cover of the country has
been reported in ISFR 2021 as compared to ISFR 2011.

(c) The diversion of forest land for non-forestry purposes is regulated as per the

provisions of Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980. Whenever the
Central Government accords approval for the use of forest land for non-forestry
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purposes, the cost of the Compensatory Afforestation (CA) and the Net Present
Value (NPV) of the land is realised from the User Agency as per norms. Moreover,
additional mitigation measures such as Soil and Moisture Conservation works,
Catchment Area Treatment Plans and Wildlife Management plans, etc. are also
stipulated as per the requirement. The compensatory levies realized from the user
agencies are utilized for taking compensatory afforestation and other eco-restoration
activities as per the provisions of Compensatory Afforestation Fund Act, 2016.
Protection and sustainable management of the forests are primarily the
responsibility of the State Governments and Union Territory Administrations.For this
purpose, various legal and regulatory measures have been introduced. These are
National Forest Policy, 1988, Indian Forest Act, 1927, Wildlife (Proteotion) Act, 1972,
Van (Sanrakshan Evam Samvardhan) Adhiniyam 1980, and Biological Diversity Act,
2002, etc.
Annexure

State/UT wise forest land approved for use of land non-forestry purpose under Van
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980

Category: All Period: 01.04.2014 to
Categories 31.03.2024
No. of Forest land approved
S. No. STATE / UTs ]
Proposals (in Ha.)

Andaman and Nicobar
1 25 123.20

Islands
2 Andhra Pradesh Q0 5455.99
3 Arunachal Pradesh 99 9495.98
4 Assam 32 1720.17
5 Bihar 418 2780.64
6 Chandigarh 7 40.72
7 Chhattisgarh 87 7925.79

Dadar & Nagar Haveli
8 , 53 64.50

& Daman and Diu
9 Delhi 12 116.92
10 Goa 30 324.13
1 Gujarat 1698 9985.15
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12 Haryana 2591 35626.41
13 Himachal Pradesh 478 3564.74
14 Jammu and Kashmir 55 577.30
15 Jharkhand 137 8353.42
16 Karnataka 202 2991.62
17 Kerala 107 172.89
18 Madhya Pradesh 1244 38552.61
19 Maharashtra 271 8498.35
20 Manipur 42 3111.40
21 Meghalaya % 176.92
22 Mizoram 25 627.64
23 Odisha 233 24458.89
24 Punjab 1927 3717.23
25 Rajasthan 378 8796.22
26 Sikkim 55 254.43
27 Tamil Nadu 103 703.79
28 Telangana 149 11422.47
29 Tripura 123 1298.57
30 Uttar Pradesh 388 7059.23
31 Uttarakhand 771 6471.89
32 West Bengal 55 1037.66

Grand Total 12494 173396.87

i} ARTAVT SR 41: HEIGY, H 3TYD] G=IdTe HRAT1 AT (b AT oI T Yo+ Bl
AR el # A #30) Sft &1 Y e=aTe ST, i SR AR U9 & SR |
dgd Bl I'?H«j_ci SIFIHINRT &1 B 319 9137 T in ten years, 1733.97 sq km forest land
approve §‘$§ g for diversion and this includes hilly areas. W, oo DY RIS
@1 T § o STRIES iR AT Uel § 98d landslide T ©1 SH®T §h BRI 3
CRSIEE hilly areas ) development ?ﬁﬂ’\_rﬁ land ﬁ%, G| ﬁ@’ dhIc ]%’Q i %\;I NE]
US I &, dl SHd! STe SHIF Idhs B G © 3R o9 9 Us 8T fau 9Ird &, a1
IH] ST wTHH BlS <l &

AT AT 20 S 9 7949 B P hilly areas § STagdic & v fd= land
approve ®I &2 P MY $HH 3T IR &1 <& 81 A BT ST STF-HTeT Bl
IHAM BIAT B 3R landslide H S9d &R I8 I &, SHDI AT & olT MY T
THIRT TS 22 AN DI ST loss BIAT 8, Sd! STH-HT BT loss BIT &, S B §8
NIy %\;, 3P compensation o éﬁﬁ;ﬂl I GIIED WW%WWW@W%,
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IfdhT T g ARBR BIg advisory issue BRIl & fb T4 59 I8 & loss 81 &,
I9HI compensation b TR & fear SiTeemn?

# U= Iqea: AT SUGURT J8Ied, AFEY Gaw | YD d98d ol 3T
MWWW%I 9 ST forest area ¥ I URFHYH T & 3R forest area &I
land BT divert BT B O REAE <d €, I B9 S UEGEE A & - b
compensatory afforestation @1, ST Yast # Repast Bl STHI 3R GART IHDT NPV,
S IHBT HATHT B B DT &, I Jedidh & YR R IR STHT ST ST B
ST o AT 9e 1 39 U3 & SR H U &9 foeman ® f e 10 auf |
1,73,396 BaCIR (1,733 sq km) BT Sl forest area &, I8 39 X8 & [AHRI BT ey
P I AT B Compensatory afforestation H ST o7 BT ST hH %\', IHD BRI H
A AGX Bl I8 T (ST AT 1 21,761 sq km BT Sl area 8, I8 increase
9l BT &1 I9H B9 ORI ke I ST BT YT &l wRUTg B 21 faera Aroirei
$Iel SHIF o & A1 B9 NPV Bl 81 3@, dieth 3 ¥ AT Ed &l fa9y w9 9
AT e - ®al & & oI UBTS! & § dlg S 8ldl 8, a1 SHdT Us dHed |
BT BIAT B SHD [Ty BH ARITI: §9 914 B &1 G & (6 o/ Wl 89 ok
Qﬁ?ﬂﬂﬁ dnlé BT BT B Wéﬁ %\r - I soil IR moisture conservation EFCFHC%- ar
B9 BHEIT 39 91d IR &1 Sd & o IOk Yoidl] & §IRT ST &9 I@T Sy FAgT &t
HeTs IT 3D moisture I 8 79 fIHRT BT & A1 WA & oIy IrpraeT feem-
9T S & %\'*I XX, catchment area treatment plan & %IQ i dgd 3ATdRI P %\Tl
<Ry, dfs UBTST &1 | STell SMaR] & S & I &, o1 mitigation measures ¥
Y dIgosdis® J-oiic W 3R 9y w9 ¥ S9¥ 89 4999 S9d 2, dife dod
TIRE 991 & BRI S AR STl SR &, Sl 89R 977 Sid §, S9d] fhdl UhR
DI T A A A S 7 Sl GART H8ID 99 Y81 8 b [5d & 3 fdha-
S TS 21 H U] g A18dl § [ SUb IR H H 9+ IR H & Bl © [d
State and UT-wise details have been given in the annexure. 9 U+ & 1T S
annexure T 83T &, IHH AHT T2l 1 AT T & 3R IHH BAR Sl UBTS| I3 &,
g ) wfeferd €1 SS9 aR # forRaa Sox # feam mar B

MR. DEPUTY CHAIRMAN: Second supplementary.

SHRI NARAIN DASS GUPTA: Sir, protection and sustainable management of the
forests are primarily the responsibility of the State Governments and Union Territories.
This is the answer | have been given. Has the Government undertaken any survey or
developed any mechanism to identify landslide prone areas in advance so that the
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loss of life can be prevented well in advance as on the lines of Tsunami Early Warning
System?

2 YO I1ed: SUFHIT HEISY, g1 fqw 81 Ugell, B4R I&i 1987 A BN Hd B!
U QR IS FaReAT &, e Sl 8% &l g9 H 89 BRI URAT BT Ad B
ITD! RUIE BT UBTRIT HRb Add T I &1 5187 T IHD TIHTHRT BT favy &,
ar %ﬂﬁ BRYT 9d $l o Rl %\’, I9H dense forest, moderately dense forest IR
open forest, 39 TIF BCIRIST H §H ATHRIT : BIRRCE BT LR B &1 SHD A1 -
A1 ¢, S 3MTSC WSS BT TRAT 8, IFDHT UT 8H AT FHIET HReb YR [a9y I
g, i T H 33 IR WF HAX B BT Sl & &, T8 carbon shrink & TS &
foTq 3MTaede &, QI &9 SHSD! S 2| ST81 dd FchHl &I 99 2, I8 I_1 fawy
SOREX HoHe & §RT <@l Al 8, I Il & gRT {31 SI1a1 81 89R1 <)
AT B, I8 BRIT YRAT & FI&T0T & [Aw &, IFD! Sl qarferc! g, Sad! faemar
g, S9d! ST B I1 98 3 URAT 2, 89 9@ [ SR &1 Rable IEd & 1R
IHBT YBTRT 9 B B

GRIEIS KR CE RIEITESY)

MR. CHAIRMAN : Supplementary No.3.

OBSERVATION BY THE CHAIR

MR. CHAIRMAN: Sorry, | am taking your time for a moment. Hon. Members, | had to
leave the House to take self-discipline decisions. When a scene is created in the
House that it becomes an epicentre of disruption for the entire nation, then, it is our
bounden duty to sometimes take tough decisions. | left my seat to introspect, having
been witness to a spectacle which | found was unprecedented, indigestible, and |
would be walking away from my oath if | do not take tough decisions. | have called a
meeting of the floor leaders at 1.30 p.m. today, and | would reflect to them, all that |
have in mind, with video evidence if they require, what this House has presented in
recent times, in spite of my best efforts, persuasions, patience, accessibility,
pleading, prayer and request; all have been taken not in the right spirit. Sublimity has
been misunderstood as fragility. Persuasion has been misunderstood as weakness
and, therefore, | have thought about it.
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ORAL ANSWERS TO QUESTIONS-(Contd.)

MR. CHAIRMAN : Now, supplementary number three, Shri Imran Pratapgarhi.

$t SR TG A 99T Sf, 3770 991 J81 UR dlel &7 e & &,
9% oY 3MUeT dgd-9gd g-gals| § AUS AEgH | A GIER0l, 99 3R
Sieary aRads H31 Sit 9 quH1 9redl § fh SR UG8 SRGR §RT Bas HINSR
I P foIT Thig 33 BOIR 93 US IR BIC Us AThY 1 g US| Bl die &l
IS 8, T YRT ARBR &b GoH H I8 91d © iR Il 8, I R YRT IRPR 59 TR
37U FEHICT Tol BT BT 82 AT AT H31 Sff I T & A1 ST gl U GOl
PR T B, YR WRPR IS U T Hed Io1381 27

it U5 A9 G FHTIRT 1S, supplementary number 1/1 &1 IR I8 8 b
Ul BT o1 faaRTef 81 8 3R Supplementary number 1/2 &1 3R I8 © fob I8
oo TSIRIRUS a8l

MR. CHAIRMAN : Supplementary number four, Shri Sant Balbir Singh. He is not here.
Supplementary number four, Dr. Fauzia Khan.

DR. FAUZIA KHAN: Sir, in line with our coming Montreal commitments to achieve
30x30, a worldwide initiative for Governments to designate 30 per cent of Earth's land
and ocean area as protected area by 2030, rampant deforestation is antithetical to
that goal. The Ministry has also given a nod to more than 80 projects requiring two to
three millions trees to be fell. The alternative has been afforestation efforts viz.
Compensatory Afforestation Fund Management and Planning Authority. My question
is: "Is there any data to suggest that afforestation of new trees is a replacement for
millions of acres of untouched forest cover?"

MR. CHAIRMAN: Hon. Minister. Your last answer was, 'brevity is the soul of wit'.
But that is allowed once a day only.

£ YO ATGd: A1 GHTART HBIGY, AT ST+ 51 929 U681 &, S9h gl /I
2| U1 W I & b S IR BT COP-26 & 918 EH 31U Il 316 @igy AT 9,
indices Pci’(’ ?}[, I8 9 d9 quantitative | 39 Udh &g Iz Al f g 319+ carbon
shrink & foTT YR & 1 M9 Hax 8, IHD! 33 TR¥C I 919, ST fob arfy 1.97
fAfera™ & - I AT 9S-I &1 B'l &, 98 UdheH el ol Heled, S9! 981 &
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forq "I Seam e & e a1 IS 81 ST a1, S9$ A1 81 912l CAMPA &
i Y IS delTs ST &l 81 89 I8 & 3iex 'R 91 1o & d8d SHb
IR & oIy B &R T2 21 &1 HaR Bl 9@ & oI A & H31 St & Aged
T U Al P A" ST AEqUl AT WY I ST TaT B

eIy, BAN W &A1, HIRd BT Sl 7,600 fhAHICR a1 Gy« & 8, IHH 41
T FaR B g™ & U ')’ ST BRI%H, S "The Mangrove Initiative for
Shoreline Habitats & Tangible Incomes", TH | AT WAl 8, S9&b fdid W &
HIR DI G BT B9 [HIT ST &1 HBIed, TG AT & A1 59 W e &l 9g™
& oY " Tpel THRT AISHAT S 3R BAR JFMC & §RT Wl BRIhH 3R AR Iy
ST ©, Foras SameT | SureT 3R W ®eR 9e1 &1, US! &I 98 &1 B fhaT ST
2, T 991 <11 o1ey iR fopan 7, S9! ured foa <11\

HEIGd, S AT U 2, ST 30x30 T principle &, 39d {7 H AT 9awI
HBISIT DI I @8l g e fsel Ty, 519 bio-diversity @I COP Montreal & 3faid
a1 g8 off, 99 I8 B 1 o1 {5 g & Sig fafaear & weayqel dedl Bl <@ g9
X1 g AT U & I8 JaTT Y b 30x30 & area I bio-diversity & foTg IR
TS F GRIAT a1 SY| 9E1ed, WRd &1 S99 9gd 981 NG & IR 1 I8 9w
gq%ﬂ?g?ﬁ%ﬁ? SHIQ usTtR IITHIT 73,000 square kilometres Tl area ?::*, ﬁlﬂﬁ%ﬂﬁ
Urq 55 tiger reserves %, 33 elephant reserves %\;, reserve forests %, sanctuaries %,
national parks &1 HIRT = JTY1 Siq fAIedT & HReT01 & [Ty w1 fhaT © iR gl o
S FRIfeTd WY A TN &, S19 |l WIRA BT o 12 SHel ifvifed ¥aT 2

MR. CHAIRMAN: Supplementary No. 5; Shrimati Ranjeet Ranjan.

shoelt Iohia ¥or: 9R, F3Y Sft =7 ued dw=r 182 iR 184 H fowman ® fo avTs iR
UBTS! § Bal-$hal IR I9 93 VB © 3R Hal-hal IR BH 8l 38 ol 9 ST H dh e
JUl TBTS! &3 H, SRY-$HTHR of iy, fFAmae of ofifoiy, STRIEs o o,
Rafadra o 7T, FRi-S%e o <IN, 99 78 997 &89 °c &1 B 3R 9a9 SaraT
grotees W SIRT A S8 g &1 | fog Y 81 # arad drews w1 St que
T § & =1 I8 |E 7 % 1,000 WX W IR & AN, W IS YBTS! SAThi H
AR g9 &3 8¢ I8 27 $Hd d1d9g, 3MIdh AR H Sl IR Areiaed §, d TR
I8! yBTS! &l # g1 H{ 9RReAT - IR a1 AISHT 1R R 314171 3119 Y& He W & &
a8 dfea SIF 2, 98l R 916 B: §9IR QaaR & Us 4l g1 ORI, Sl RICTRIRT
SRIST galT, IUH I HIaT SRIFHT 81 HRIIT T 7| &1 I8 Ael © [ Y R ol
B9 I 9 DI G BRI ©, ol SR AR [ W I8T A UIoide B &2 AT
P ARG | 1,000 HeX F HUR P UBSTS! SATDI H 8H AR 31U &F a7 &5 Dl WeH
PR T ol 9 g A1 7, I

Content Page t



80

[RAJYA SABHA]

A YO ATed: 1 GHU(T H81ed, eb &[99 o1 &1 a¥led A yfaares fear s
FHdT gl I8 TR 3 BR W I ATh 7, S Siiad H gRac o & folg S
Bl Bl T VUM H 3ifTH BR T Ao UgATI, b U WATHD ey by
qETT, S T STl [efd &l IRATSTHT TgaTL. .. ...(GHH)...

SN It 979 : ), AN DI Ui G o1 Wt Aecayqul 21 ... (aaem)...

MR. CHAIRMAN: Hon. Member, let him conclude. ...(Interruptions)... Let him
conclude first. ...(Interruptions)...

SHRIMATI RANJEET RANJAN: Sorry, Sir.

it YOI I1eq: AT GHYRT 78IS, § g9 ST A, R A Gl |
e T 182 31K 184 % HeH H, WX IR & HeH H Pl | ygan vy, <w # 5
qTg Y151 § BHhRYE Hadx Tl 8, ST STRIES el 8, 391U STRRIS &I TRIATST]
DI DB, ST MY [I9g IET 2, 98 3MUD §IRT I Y hacd & AR W &l 2l g
TEl BT 21 S SR UM ST 8, ITH /UM ga9l, AR, ArMele, SR
. (ATET)...

St gurafer: 9 e, Ife @3 St i U1 910 BE I8 ©, Ol SfUd! e 9
e & Ucd W TeId $E 8 8, Al I8 914 i Nfdelst &1 9gd Agyqul J&1 &, 319
ST BT STIRT BT

SHRIMATI RANJEET RANJAN: Okay, Sir.

Y QUTAf: S99 B 78] I b I 519719 <o & 31 31T 38R I Hha |

ST Fofta 979 : R, T 4 €T I

it AT fheteTe, 31l 89T BTeid 9gd R &l Please follow the protocol. If

you disagree with the Minister, take recourse to breach of privilege and we will take
strictest actions against the Minister if the statement is not true. But, if it is true, then
also, things emanate. Please bear with me. Yes, hon. Minister.

Y YO FTea: AR GHTART ABIGd, § ST 39T IR < IET §, 98 BT 94 3
SISIT BT RUIS &, T A 379+ d & IR H A 319 A+ T oY, IHb U7 2.10 H
ST AT 51 BHINRE $hax §, SAD 3fIid Sl AHIET 3Ts 7, 39 IRTUTH & MR ¥ §
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& Y& § & A Ufg 57 oI uaer, AR, TS, RIeiRH oiR #eared g1 5@l
R BRI TRYT 931 &, 98 31 U9, JATHT, NfSAT, HUliced R STRES 21 Sl
BN ITR-Yd & I &, T8 IR I8 &7 g8 AIHd A1 H gl g1 SR-Jd & |
qh ASd Ugarl, [asTell ugaHI, i ey &g ugarl, 98l &I Afeansi &
Sita # gRac a1, 981 & IRIG ANl Bl g ugar 9gd siodl ol a3
FAIT BT § ST DI I[ET GRET &b ASd b [q9T &, 9P aN A 4 ol forg
ST 21 H AT A1EgH ¥ I8 el a1l g (o 3Ad] 39 aeid d U 7 &y | I8
W o F9f=d ®9 9, R 3 H BRI HaR 9gM & o7 89 1 B o) = &l HA
gd H W FEl & [ FAIIT 19 H HRT BN HaR 961 & 3R I 831 7 ¢ wre e
®I 9 & oY &H 99 SART JATARA & H Y: 3MMUb A1egH I $He1 dredl g 1o
AT bl AT 79+ &5 § & haxR ga1™ & fo1v "Uh Us Al & A" O (I & A1
i 11 =izl

MR. CHAIRMAN: Hon. Minister, tree plantation is one aspect and afforestation is
another.

2 U= I1ea: W), H 9eud g

MR. CHAIRMAN: So, on that aspect also... ... (Interruptions)... The Minister knows
it more than | do. | am only inviting his attention so that he can inform the House now
or in future that we are not only engaged in afforestation but also in tree plantation.
And tree plantation is not a substitute of afforestation, nor compensation of it.

£} U= A1ea: Sfl, § 989 § 3R &9 I8 e A ol
MR. CHAIRMAN: The hon. Member would be happy to note it. Question No. 185.
Kodava Hockey Tournament

*185. SHRI AJAY MAKAN: Will the Minister of YOUTH AFFAIRS AND SPORTS be
pleased to state:

(a) whether Government is aware that the annual Kodava family hockey tournament,
hosted this year, has made history by earning itself a reference in the Guinness World
Records for being the largest field hockey tournament;

(b) whether Government has taken a note of this event; and

(c) the financial assistance that has been offered or will be provided to this event?
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THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRIMATI RAKSHA NIKHIL KHADSE): (a) to (c) A statement is laid on the Table
of the House.

Statement

(a) and (b) Government has recognized Hockey India as the National Sports
Federation for promotion and developmentof Hockey in the country. The Kodava is a
member unit of Hockey Karnataka, which is Hockey India’s Karnataka State unit. The
Kodava Family Hockey Tournament is a local tournament in the state of Karnataka
held under the aegis of Hockey Karnataka. The tournament was held from 30th March
to 28th April, 2024 and has registered the Guinness World Record as the largest field
hockey tournament with 4834 players.

(C) Sports, being a State subject, it is responsibility of concerned StateGovernment
to take stepsfor promotion and development of the sports, including holding of
state/district level tournaments, within thestate. Hockey India has informed that
Government of Karnataka gives financial support to this tournament, and that Hockey
Karnataka provides the technical Support for conduct of this tournament.

MR. CHAIRMAN: Supplementary number one, Shri Ajay Makan.

SHRI AJAY MAKAN: Sir, this year, Kodava Hockey Tournament entered Guinness
Book of World Records without any support from the Union Government, whereas the
State Government fully supported Kodava Hockey Tournament. Starting in 1997, with
just 60 teams, this year, 360 teams with 4,834 players participated, making it the
biggest tournament in the world. Kodagu district, where Kodavas come from, is
considered as a cradle of Indian hockey. Kodagu district has produced 50 Kodavas
representing Indian hockey team. Seven of them are Olympians. Govinda, M.P.
Ganesh, Somaiya, and many others are in this list. As a former Sports Minister, |
know that this is very easily possible. My question is: Looking at these facts, is the
Government thinking of giving grants either annually or one-time infrastructure
development fund for this important place which has given so many Olympians, so
many national players, known as the cradle of Indian hockey, given the importance of
hockey in our country?

S Y& fRae wre: QUi A8iey, AT AR | dlsdl & dR § HaTd ol
g 3R IT 919 99 © & Sl BledT Bld! BT CARC gall 8, 98 9 aR RISl g 4
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RIS g Tl AWMRT ABIGd, AT 9ad Sl %S & d1d &E I T, al § MH
AT H I AT § b g TRBR DIs 4l SRIVGE e fhdl A1 gaHE & fofg T2
T Fhdl Bl 59 Gy F o7 P OB F I T RT3 3R VAT Bls IR
3T B, ol $% IRBR Hhed 3= Yalc B Adhdl gl

MR. CHAIRMAN : Supplementary number two.

SHRI AJAY MAKAN': Sir, | am asking supplementary number two but while asking the
first question, | said that | have been the Sports Minister myself. Kindly have a relook
into this because there are so many avenues, so many ways by which you can directly
fund a tournament. There are many tournaments, football tournaments, which are
directly funded. So, my supplementary number two is...

MR. CHAIRMAN: Hon. Member, you can make that suggestion separately to the
hon. Minister. She would be happy to activate that also. Second supplementary.

SHRI AJAY MAKAN: Sir, | know. | have been the Speaker of the Assembly also. |
know my rights and privileges.

MR. CHAIRMAN: Then, you share my pain. Ajay Makanji, having been Speaker of the
Assembly, kindly spare some time and see me in my Chamber. Second
supplementary.

SHRI AJAY MAKAN: Sir, should | come at 1.30 also along with them ?

My second supplementary is this. |, as a Sports Minister, had set up a High
Altitude Training Centre in Coonoor. There is another High Altitude Training Centre in
Himachal Pradesh. | think that Kodagu district should be considered as a High
Altitude Training Centre. By way of asking a question, | am suggesting to the hon.
Sports Minister: Would they look into setting up a High Altitude Sports Training Centre
in Kodagu ? | think they should do it. This is a suggestion in the form of a question.

YIF HREHA AR WA 7 (ST, AGE ATSIAAN): FIRAT AR, AT e 7 Sl
GeIma &1 8, &9 S9P] AlC B o &l

MR. CHAIRMAN : Supplementary number three, Shrimati Priyanka Chaturvedi.
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SHRIMATI PRIYANKA CHATURVEDI: Sir, thank you so much for giving me the

opportunity. Sir, since we have the honour of the Minister being here, X, Ug EBI@!!
FINHATEI T ...(Interruptions)...

MR. CHAIRMAN: Priyankaji, take your seat. ...(/nterrupt/ons)... Take your seat.
...(Interruptions)... | have indicated, this House is governed by rules.
...(Interruptions)...

SHRIMATI PRIYANKA CHATURVEDI: That is what, Sir. That is why | started with this.

MR. CHAIRMAN: You have to confine to the question, please. ...(/m‘errupz‘/ons)... I
am afraid. ...(Interruptions)... Please take your seat. ...(Interruptions)... | am
asking you to take your seat. ...(/m‘errupz‘/ons)... Take your seat, Priyanka
Chaturvediji. Hon. Members, the Minister is expected to be fully informed of the
qguestion that is before the House. If we use that opportunity for something else, we
are sending two signals. One, we are not focusing on the question, and secondly, we
are not following rules. Ask question limited to the issue involved. Please, for
heaven's sake. ...(Interruptions)...

SHRIMATI PRIYANKA CHATURVEDI: Sir, 1.4 billion people are heartbroken about
this. .. (Interruptions)..

MR. CHAIRMAN: | hold the supplementary not relevant. Now, Dr. Fauzia Khan,
supplementary number four.

DR. FAUZIA KHAN: Sir, what specific measures is the Government taking to support
and promote grassroot development in field hockey? How does the Ministry plan to
address challenges such as infrastructure availability, funding and access to facilities
at the grassroot level 7 Additionally, what steps are being taken to ensure that regional
initiatives like the Kodava Tournament receive consistent support and contribute to
the broader growth of hockey ?

S1. A ASIIAT: TIHT R, Piedl Bifel & gR1 dreT] [$Rgae # gial garic
& e H I8 U 2| U 95 3T © 3iR § Pred1 hifel T 3ffiaT Wl a1 g &
IBIT ITE W 37T &l competition BRTGI 1997 A T competition BRI B 3R IBI+

Guinness Book of World Record H $9 THAHE &1 ARTIHh HRATIT, I8 98 g! 41d o
<9 H P! & AT A4 WY 31T 9, STh oI <97 H talent identify far SITQ,
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talent @I identify b T ofdd AR TSAIEA oldd TR IHBI Wl Bl
opportunity ﬁl@[, 3?1%5 ﬁvl'Q ) Tg-He & ERT I initiatives %I'Q RN gl U II%EIT;(UT
initiative & - "Wl SfST'| "Wl sfeaT & d8d <91 ¥ & fefede § v 'Wan e
DT TR IR AT 21 Gl SISAT' & HeR & §RT Tl 3R Hlelol H Sl 924 above 14
years &, S ToIU competition JMAIRTT &1 ST & 3R I fefede dad, <<
ol 3R 9l ofddl UR competition TR BIcll &1 S0 Udh 9 HTH © - 'Bifad
Torae'| 'S Totde Th U1 HioTae §, ORTH ol $fear’ & d8d <91 § areddre
¥, JATIRRIT H Tpl 3R Dletsl H g B Sl talent &, SAD! identify ThaT ST 81 314
FR < ¥ talent identification Tl BT 81 Wb HAlldd T o™ U talented
sportsmen Pl identify PP IAD! EﬁéﬂT CARSCEICIRSIRG %\r, ITh 1%'1'2’ ITHT
P DI FawRAT B S 8T & AR IR financial support far <1 =T 81 SFR!
financially support @Y= & fIT AT Tg-He o 'TOP' scheme TdTs &1 'TOP' scheme
means 'Targeted Olympic Podium' scheme. 39 ThIH & dgd Sl Rgcre! =
performance dXdl %\’, SHD| WWW%I ﬁﬂﬂ?ﬁwmﬁlﬂﬁ'{%, I9 IR
players &1 ARI 3MMEh FIRAT YRT ARBR & gIRT 8l 2 d Wad & oy S &,
I9P! international sports i participate DXl %\T, competition ERSICH AE\T, RIRIIEG]
RBR STBT G bear BN ITR! BT B AR, A BIA BT AR Wd YR
RBR bear BN TP fosdt 518 i1 & forg <= ®, fager § S & forg s
g, IS9P Td RT GRGR & gRI bear fHaT ST 81 1,050 T Raanfedi R 9Rd
IRBR P K] @am\_ﬂ@%\', T I talent ?ﬁopportunity firer|

U, ST9 I3 player 3T performance AT 8 3R "Well SfeaT § R #x
T 8, T T player Bl IRT IRBR Bl Wb & §RI SRS H XET ST © 3R I
SR TR I ST 81 D] R B, Wold & folv ART vl IRBR B AR
A B ST B U HRIGH! b §RT < H Wiy df Fad fHel, TAR < F talent Bl
opportunityﬁlﬁ,WW%@?W‘#WWWWEW,WW@W
WITH DI AGE B 7T © 31X 31 91 3T &

MR. CHAIRMAN: Question Hour is over. The House stands adjourned to meet at 2.00
P.M. today.

The House then adjourned for lunch at one of the clock.
[Answers to Starred and Un-starred Questions (Both in English and Hindi) are

available as Part — | to this Debate, published electronically on the Rajya Sabha
website under the link https://sansad.in/rs/debates/officials |
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The House re-assembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

ANNOUNCEMENT BY THE CHAIR

MR. DEPUTY CHAIRMAN: Hon. Members, there is an announcement.

In view of the requests received from the Minister of Parliamentary Affairs and
the Minister of Minority Affairs, the Bill listed for withdrawal in the Revised List of
Business will be taken up immediately after the disposal of the Finance (No.2) Bill,
2024. Now, the Jammu and Kashmir Appropriation (No.3) Bill, 2024 and the
Appropriation (No.2) Bill, 2024, are for consideration and return. The Finance (No.2)
Bill, 2024, is for introduction and return. As per the recommendation of the Business
Advisory Committee, the hon. Minister of Finance shall give reply to the discussion on
the Jammu and Kashmir Appropriation (No.3) Bill, 2024; the Appropriation (No.2)
Bill, 2024, and the Finance (No.2) Bill, 2024, together.

GOVERNMENT BILLS

" The Jammu and Kashmir Appropriation (No.3) Bill, 2024
" The Appropriation (No.2) Bill, 2024
&
The Finance (No.2) Bill, 2024

MR. DEPUTY CHAIRMAN: Now, Smt. Nirmala Sitharaman to move the motion for
consideration and return of the Finance (No.2) Bill, 2024.

THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE AFFAIRS
(SHRlMATI NIRMALA SlTHARAMAN)I Sir, | move:

"That the Bill to give effect to the financial proposals of the Central
Government for the financial year 2024-25, as passed by Lok Sabha, be taken into
consideration."

MR. DEPUTY CHAIRMAN : Would you like to say something, Madam ?

" Discussed together.
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SHRIMATI NIRMALA SITHARAMAN: No, Sir. Not now. Thank you.
The question was proposed.

MR. DEPUTY CHAIRMAN: Motion is moved. |, now, call upon the Members whose
names have been received for participation in the discussion.

SHRI DEREK O'BRIEN (West Bengal): Sir, | am on a point of order.

MR. DEPUTY CHAIRMAN: Is point of order on this Bill, because this Bill has already
been moved ? 39 ST & b ...

SHRI DEREK O’BRIEN: Sir, the point of order is on the running of the House. | am
taking thirty seconds point of order.

MR. DEPUTY CHAIRMAN: You can take.

SHRI DEREK O’BRIEN: The point of order does not have to be on the introduction of
the Bill.

1t STQHTIL: 3179 (19 376l dRE S & 1 S fdeT move 81 a1 8, 3R S9 TR
3MIHT WIET 3T TR &, THI H IHB! entertain BTN, (FGHT). ..

SHRI DEREK O’BRIEN: Sir, please allow me to speak. | am not here to disrupt the
House.

AN HON. MEMBER: Mention the rule.

SHRI DEREK O’BRIEN: | will mention two rules. Look at the book seriously. The
notice given in the morning was under Rule 267. ...(/nterrupt/ons)... One minute,
please. ...(/nterrupt/ons)... | know little about the rules. | am still learning.
...(/nterrupt/ons)... Sir, the discussion that is going to carry on, | just want to bring to
your attention that five hon. Members...

MR. DEPUTY CHAIRMAN: | am not allowing it. ...(Interruptions)... No, no.
...(Interruptions )... The Bill has already been moved. ...(Interruptions)...
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SHRI DEREK O’BRIEN: One minute, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: 3R 31UhT Wise 3 3fey 59 faug W gidr, ar &
entertain dXAMI...(FTHT)...

SHRI DEREK O’BRIEN: Look at Rule 176. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: | am clear about the rules. ... (Interruptions)...

SHRI DEREK O’BRIEN: Sir, | am not; please listen to me. ...(/m‘errupz‘/ons)...

st SgHTaf: 9 move ﬁ YT %\', S W Bl i Ldléc I 3TeY Bl entertain HY
FEHAZl...(TIHH)....

SHRI DEREK O’BRIEN: | am calling out the rule. ...(Interruptions)... Sir, | am calling
out the Rule 176. ...(Interruptions)... Sir, look at Rule 176. That is all.
...(Interruptions )...

MR. DEPUTY CHAIRMAN: No, no. Please, no. ...(Interruptions)... Mr. Derek, |
know the rules. ... (Interruptions)... | am telling you...

# XF NS AR, § Pl ST T8l R Bl §, dieh H Y GG < V@
gl...(Tau™). .

it STUTIfT: HIAT MY Fied |

SHRI DEREK O’BRIEN: Sir, under Rule 176, there is a notice for consideration before
you. That is all | am saying. It is on the Vinesh Phogat issue. That is all.
...(Interruptions )...

MR. DEPUTY CHAIRMAN: Thank you. ...(Interruptions)... That is all. No, no.
Nothing is going on record. ...(Interruptions)... Hon. Members, please, take your
seat. ...(Interruptions)... No, no. Nothing is going on record. ...(Interruptions)...
Please, AT &R, JATY 3EG] TRE S & 1 Sl {9 introduce &I b 2, 3R
I W Bl @ISC AT ATEX &, T8l entertain B ADHAT &l IR 3T § FHY I
Iy R @ge 3 3iex Yo &, dl 98 Iod & 3R g8 8l Sl It is not

Content Page t



[08 August, 2024] 89

entertained. | request Derekji, you are a senior Member, do not misuse such kind of
things, please. Now, we will start the discussion. Shri Vivek K. Thanka.

SHRI VIVEK K. TANKHA (I\/Iadhya Pradesh): Mr. Deputy Chairman, Sir. Let me start
with a quotation from Justice Hidayatullah which he said while he was deciding a
matter way back in 60s about a book called ‘Lady Chatterley’s Lover.” It had been
proscribed. So, he said, ‘No books are good or bad; they are either well written or
badly written.” Taking it further, | would say that any Budget is neither good nor bad;
some portions are good, some portions are errors of judgment and some portions, |
would say, are lost opportunities. This is a world of Al. And, in a world of Al, there is a
very apt Hindi saying, "% @1 57778 &9+ I &l & &1, STITBIR] # SJIGT WHSIGTR] H
&1 BH1 81" We have a lot of STH®RT  but less THSIETRTI Now, the positive points are

these. Madam, | remember | had raised the SMA issue, Spinal Muscular Atrophy

issue, many years back. You were the Finance Minister. | had said, about 2,500
children die every year. The drug costs Rs. 23 crores where Rs.16 crores is the cost
and Rs. 7 crores is the excise. That issue has been largely addressed and | say thank
you for that.

| would also say that custom duties on cancer medicines and life-saving
medicines have been reduced from ten per cent to zero per cent. It is a positive step.
Reduction in customs duty on raw material for leather, garments and footwear, from
ten per cent to zero per cent, is a positive step. Although this has happened after 11
Budgets by this Government and seventh by the hon. Finance Minister, when India
has lost the competitive edge to Bangladesh, Vietnam, Cambodia and China. You
abolished the angel tax. It is welcome. Tax rate for foreign companies has been
slashed. | am not sure whether this will enhance the FDI, but we have nothing against
it. But, Madam, the error of judgment started when you missed the middle class. The
Finance Minister stated in her Budget speech that it is for the middle class, whereas it
should have been of the middle class. Yes, you have not really addressed the middle-
class, because you began the Budget by indirect taxes instead of direct taxes,
knowing very well that indirect taxes are regressive, take a much larger percentage of
low-income individuals. Just as a matter of some calculations, if we take contribution
of taxes, indirect taxes in 2010 constituted 55 per cent whereas in 2022, it was 66 per
cent and in 2010, direct taxes were 44 per cent whereas in 2022, they were 34 per
cent. It directly affects the poor as they pay more tax on goods and services. Indirect
taxes are non-equitous in the sense it covers the poor and the rich together. Direct
taxes cover the people who are earning. So indirect taxes, in my opinion, should
always be taken as a second step, not as the first step of earning. Then, you have
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Corporate Gross Revenue Receipts. The Corporate tax was 37 per cent in 2010. In
2022, it was 26 per cent. The Personal Income Tax was 17 per cent in 2010, it was 28
per cent in 2022. There is an increase in percentage of Personal Income Tax
collection, than the Corporation tax shows that the Government is collecting more
from middle class households. Reduction in Corporate taxes in 2019 only benefited
company promoters. That 18 per cent GST is being charged on life and medical
insurance. | would say, if there is a biggest challenge that any class today faces, it is
the middle class. For the poorer section, you have the Ayushman Scheme. For the
rich, it does not matter, but for the middle class, in half of them, mediclaims do not
work, or if they work, they are not sufficient. And, it is a huge challenge and a huge
burden for the middle class. And, | would say, today, it is a sin to fall ill in a middle
class family. If somebody falls ill in a middle class family, believe me, sometimes they
get wrecked, sometimes they get ruined.

Coming to farmers, custom duty on ammonium nitrate increased from 7.5 per
cent to 10 per cent while subsidy on fertilizers has been reduced. Farmers will get
directly impacted as their input cost will increase. Two, statutory demand for
Minimum Support Price was not delivered, which is the biggest demand of the
farmers in the country today. And third, however, the fertilizer subsidy has been
decreased by one lakh crores. No pro-farmer sentiment in this Budget can be seen.
And, that is why, Madam, | think the farming community, | am sure, must not be very
overjoyed or joyed with this Budget.

The Indian pharmacy is one of our best sectors. Drastic hike on custom duty
on laboratory chemicals from 10 cent to 150 per cent will convert this flourishing
industry into a struggling industry. Indian pharmaceutical industry is estimated at
around 50 billion. India ranks third, worldwide, for pharmaceutical production by
volume and exports pharmaceuticals to more than 200 countries and territories. R&D
will be affected, specifically pertaining to pharmaceutical and biotech industry.
Research, in general, will be affected. India spends 0.6 per cent of its GDP on R&D.
You are killing that also.

Now, | will talk about Capital Gains. | would say, the short-term capital gains
increased from 15 to 20 percent and there is Securities Transaction Tax, STT, on
capital gains. When the stock market is witnessing exponential growth in terms of
retail investors, mostly from the middle class and young people, young India finds this
fascinating. It is the young people today who are the biggest participants in the stock
market. They may not be the richest people, but they may be the most enthusiastic
participants. The National Stock Exchange alone saw retail investors share grow from
33 per cent in 2016 to 45 per cent in 2021. This shows that the Government wants to
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fund the Budget through taxing the middle class. Hon. Finance Minister, if we think
deeply or we think briefly, these are the two options before us, sometimes it is a lack
of thought process. More than 2,500 amendments were incorporated in GST law
since 2017. A new income tax law seems to be on the anvil. The amended criminal
laws, which have just come, have just started troubling the law courts and the lawyers
and now the new income tax law will haunt the taxpayers.

Then there is ‘Long term capital gains’. All financial and non-financial assets
will attract the long-term capital gains at 12.5 per cent in case of equities and
decreased from 20 per cent in case of real estate. Indexation benefit was removed,
but now rolled back partially. | welcome that. Real estate will take a big hit.
Construction sector is the biggest employer after agriculture and manufacture. More
than 20 per cent of the real estate investment is by NRI. Foreign investment will be
drastically impacted because after you opened this sector to foreign investment, NRls
were the biggest participants in this. Twenty per cent of the booking is of the NRils if
you analyze the purchase. | would also say, the ‘Make in India” was rolled out in 2014,
but only after 10 years have we come up with a six-monthly commitment to review, to
tackle the distorted custom duty inverted tax structure. No new tax benefits have
been given to start-ups. Women entrepreneurs are left out of the Budget.

Now, | would come to ‘Lost opportunities.” Madam Finance Minister, this is
your seventh year, and the women of India look at you as an icon. You, for them,
represent their empowerment. But there is no tax slab for women in India. Budget
allocation should have been there to promote women entrepreneurs. Every city
should have a dedicated complex for women entrepreneurs to work. The need of the
hour is to accommodate many Micro, Small, and Medium Enterprises, MSMEs,
women entrepreneurs in one facility, providing them with big and safe office spaces to
work. If you really want that pyramid of women who actually contribute to the GDP of
India to do well, you need to have these complexes for them. Just putting them as
part of a Mudra scheme or providing them some skills is not good enough. They just
can't afford to buy a property. They just can't afford to buy a house or an area for
commercial utilization.

So, this is an important facet. You could bring dedicated complexes for
women in, at least, all major tier-2 and tier-3 cities. More women hostels for working
women should have been set up in cities. Talking about work, skill development lacks
focus. This is the seventh Budget by a Finance Minister, and the women expected
much more.

Sir, coming to employment, more schemes have been formulated for creation
of jobs in the informal sector. Limits for Mudra loan have been increased only for
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previous beneficiaries of the highest slab. Lower slab for new entrants has not been
increased and remains the same. Only the slab under Tarun has been increased from
Rs. 10 lakhs to Rs. 20 lakhs.

Madam Finance Minister, | don't believe that your Internship scheme can
succeed. According to the Internship Scheme, one crore youth between the age of 21
to 24 years will get internship in 500 companies in the next five years. The top 500
companies hired around 70 lakh people. How could they have one crore interns? So
what | am trying to say is that this is a myth. If you reach this figure in five years, |
would salute you, but | think it is just not possible. It is an ambition, a very ambitious
programme, which | don't think would take off properly from the ground. And then
you tell us about the people who are ineligible to participate. They are candidates
from the IIT, IIM, IISER, CA, CMA, etc., those who have any member of the family
assessed to Income Tax and those who have any member of the family working as a
Government employee. Then how many people are eligible ? Most people would have
somebody who is assessed to tax. A lot of people would have a family member in
Government service. Now, if all of them are not eligible, then frankly speaking, what
is your pool of eligibility ? Frankly, it surprises me that when we are keeping out such a
huge section, how does it serve the purpose at all?

Coming to education, your own National Education Policy, 2020 called for an
allocation of six per cent of the GDP to education, but the allocation is just 0.38 per
cent of the GDP. Allocation for higher education has dropped from Rs. 47,620 crore
from the Revised Estimates of Rs. 57,244 crores in the 2023-24 Budget. Only re-
branding Nehruvian era institutes such as the IIT, the IIM, the lISc., and JNU as
'centers of excellence' and 'institutes of eminence' would not work. Please think of
granting some relief to the students who have taken education loan. With a sector
where you don't get employment, how are they going to repay the loans if there is no
relief given to the students? | am sure it is a huge community whose problems go
unaddressed. Today, the problem is that most of these institutions, instead of being
manned by real hardcore professionals, get manned by people who are close to your
political party or political thinking. | think that is not good for the country. Students
should be taught how to think and not what to think. More than 10 lakh students
choose to study abroad.

Coming to Information Technology, India saw an IT revolution in the 80s and
90s because of least intervention from the Government side. India captured the
imagination of the world by its IT boom. But what are we thinking about the
knowledge cities? India lacks the knowledge cities that you have in San Francisco,
Singapore, Tokyo, Stockholm, due to their strong emphasis on technology,

Content Page t



[08 August, 2024] 93

innovation, education and research at a high premium. The concept of knowledge
cities is alien to this country. Brain drain is at an all-time high coupled with thousands
of high-net-worth individuals leaving the country.

ot STGUTUfA: AT fade ST, 9! Urel & U 3R I<h B

SHRI VIVEK K. TANKHA: Then, the biggest, or one of the most exciting features of
the Budget used to be the Railway Budget. That has just disappeared. It is not there.
The common man was always waiting to hear the Railway Budget, the facilities that
would come, etc. Madam Finance Minister, more than 6,800 train stations were shut
down citing financial viability. Many artisans, small vendors, micro-businessmen and
students are all affected because of this. The concept of cheap public transport is not
to gain profit, but for a larger social good. Now let me tell you, by example; the ticket
cost for a travel in Belgahana near Bilaspur in Chattisgarh used to be 10 to 20 rupees,
but now they have to take a bus and pay around 100 rupees.

(MR. CHAIRMAN in the Chair.)

In Japan, even to accommodate one student, they decided to operate a train. So, my
case is that unless the railways open up to the issues of people and there are proper
budgetary provisions for various improvements and enhancements, this opportunity is
a lost opportunity.

Budget allocation for defence is not sufficient. China and Pakistan increased
their defence budget by 7.2 per cent and 17.6 per cent respectively in order to boost
their defence spending. The defence allocation is 1.9 per cent of the GDP in the
present Budget, which is the lowest since 1960. What happens to the dream of
General Rawat of theatrisation? Where is that allocation for theatrisation? Defence
sector needs massive upgrades and significant strides are to be taken towards the
same. India has not been able to capture the market of defence manufacture because
of R&D and other deficiencies. We have defence production industries at, for
example, Jabalpur, from where | come. At one time, these factories used to employ
1.25 lakh people. Today, they employ 10,000 people and the factories are on the
verge of virtual closure. | mean there is hardly any work for the factory men. The
private sector is being stressed, but no outcome of positive results. | remember,
when you were Defence Minister, you called a meeting of MPs. You knew the
problem of the cantonments. You knew the problem that in cantonments the civilians
have a huge issue. And today they have all kinds of land issues; they have all kinds of
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movement issues, and you said, let us try to segregate them. That never happened.
You took the first step, but after that first step, the second, third, fourth step never
came. So, today, this issue of cantonment and army areas being separated is still in
limbo.

In research and space research, our scientists of DRDO and ISRO are the best
in the world. | am reminded of that film on Nambi Narayanan, the ISRO scientist, who
suffered. He epitomises the suffering.

MR. CHAIRMAN : Which film?

SHRI VIVEK K. TANKHA: Rocketry: The Nambi Effect, his life story, where the
Supreme Court intervened and gave him compensation. He got a Padma Vibhushan
but after suffering of 15-20 years, his brilliance was acknowledged by India at all
levels. How scientists can be framed in fake cases came out in that whole episode.
What | am trying to say is that your best scientists need more hand-holding. They
need better pushing. Unless and until we do more for these scientists, how are we
going to go further in this whole thing ?

| remember about semiconductor industry after COVID. It was a supply chain
at a point. We couldn't take advantage of it by bringing them from Taiwan. It is
Malaysia, Cambodia and Vietnam who took advantage of it. So, my problem, today,
is, even though you have worked hard to bring a Budget, but, at the end of the day,
the country also looks for quality workmanship. And what is this quality workmanship
when we have a leaking airport, a leaking metro station, leaking papers, and now
even a brand new leaking Parliament? | think we have a lot to do, a lot to change, and
a lot to take ahead. Thank you.
SHRIMATI RAMILABEN BECHARBHAI BARA (GUJARAT): o
hon. Narendrabhai Modi has become the Prime Minister of India for the third

Hon. Chairman Sir,

consecutive term. Through you Sir, | extend my gratitude to the people of India and
also congratulate them for giving their mandate in favour of Shri Narendrabhai Modi,
the hon. Prime Minister of India. | would also like to offer my greeetings and
gratefulness to the hon. Minister of Finance Smt. Nirmala Sitharaman, the pride of the
women of India, for presenting the Budget for the 140 crore people of this Nation. This
Finance Bill is for the poor people of the country. This Finance Bill is for the
empowerment of the farmers of the country. The Bill is aimed at strengthening the

: English translation of the original speech delivered in Gujarati.
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position of women in society, empowering and promoting their welfare and providing
employment opportunities to the youth. Sir, this inclusive Bill empowers the vision of a
developed India and emerges as a roadmap leading to a developed nation.

Sir, | am very happy as well as sad to say this. Whether it is the debate on the
Finance Bill or any other matter, | listen to hon. Members of Parliament, including
Members of the Opposition. The Members of Opposition also say that it is an inclusive
Budget and welcome it. But they also have compulsion. While they make comments
in the House, they also say within their minds that this Budget is good. The situation
is changing and new opportunities are emerging. This Bill will change the image and
the destiny of our countrymen.

Sir, | would like to talk about the farmers of our country. | want to tell the
august House about how dedicated the Modi Government is for farmers and how
much it is concerned about their welfare. When Narendrabhai was the Chief Minister
of Gujarat, he saw that farmers were leaving agriculture and moving towards cities.
They considered agriculture to be a poor profession and felt helpless. At such time,
as the then Chief Minister of Gujarat, Narendrabhai Modi decided that he would
empower the farmers by doubling their income. Sir, a scheme namely, Laboratory to
Land was formulated with the help of agro-scientists. All the scientists who were
doing experiments in the laboratory were taken to the fields through the *Krishi-Rath
Scheme’. Efforts were made to seek the answers to questions like, how is the land of
the farmers, what kind of fertilizer is required, how much water is required, what type
of seeds are required? During Congress regime, the income of the farmers was Rs
9,000, which was increased due to Modiji's efforts, his guidance and the arrangement
of agricultural festivals. The production increased tenfold, to the tune of one lakh
crore. What did Modiji not do when he became the Prime Minister of the country!
Today | am happy to say this. Hon, Finance Minister is also sitting here. She has
talked about the welfare of farmers. Kisan Samman Nidhi is being allocated. Ask a
poor farmer how he feels when two thousand rupees come to his pocket. A son may
not give money to his father, but the Prime Minister of this country, like a son,
deposits two thousand rupees in the bank accounts of farmers, every four months.
Sir, the misery of the farmers needs to be understood. These two thousand rupees
are important. The Opposition used to say during the elections that if they would be
victorious, they would deposit eight and a half thousand rupees in the bank accounts
of Farmers, 1% August onwards. Sir, | check my bank account every day to see when
the money would be deposited there. The women of the country are waiting, the poor

Content Page t



96

[RAJYA SABHA]

people of the country are waiting. The Congress Government was " the poor by giving
empty promises. That past cannot be forgotten. Sometimes a person can be fooled.
Sorry. You can fool a person once. But no one can be fooled forever. The Prime
Minister of the country, Modi ji, is working today as the saviour of the poor and the
farmers. | come from a rural area. Modiji has resolved to develop villages, help small
farmers who cultivate coarse grains. Small farmers who grow maize, millet, sorghum
etc. have been made famous by Modiji at the world level today.The Modi Government
has earned fame for these farmers worldwide due to Millets. Sir, today the demand of
millets in hotels is increasing. How to double the income of the farmers, improve the
economic condition of the farmers, improve the well-being of the farmers? The Modii
Government is making continuous efforts. Provisions have been made in this regard
within this Budget. Emphasis has been laid on natural farming. Provisions have been
made in this Bill to provide training and assistance to more than one crore farmers of
the country with a view to move farmers towards organic farming. In order to get
guidance on natural farming, the aim of imparting necessary training to farmers with
emphasis on organic farming, has been set in this budget. Apart from this, provision
has been made in this Budget to establish more than ten thousand centers to facilitate
organic farming and to provide seeds and also other tools for the same. The small
farmers of the village grow oilseeds. Mustard seeds are grown. You come from
Rajasthan. You live near ftribal areas. There, farmers grow mustard, peanuts,
soyabeans - all these oilseeds. Crude groundnut oil is also extracted in this area. The
Bill also provides a policy on how these oilseed farmers can become self-sufficient.
Not only this, Sir, animal husbandry and fisheries have also been combined with
agriculture. In this Bill, a provision has been made to develop an integrated approach
for the farmers. The Bill also provides for a market arrangement where the farmer can
raise animals along with farming, grow vegetables, and use those vegetables for his
own household and sell the extra vegetables outside. Sir, there is another provision
made in this Budget - for the poor. Many slogans were given to eradicate poverty. It
was much publicized. It was said that poverty would be eradicated. But was it true?
After independence of the country, the poor have been used only as a vote bank.
Tribal, Dalit and OBC communities have only been used as vote banks. But whether
the efforts to eradicate poverty, uplift the poor were really made? | am happy to say in
this House today that the Prime Minister of the country, Narendrabhai, came to the
poor, their saviour. Narendrabhai's Government has done the job of bringing crores
of people to the Banks. Earlier, the poor could not even think about visiting a Bank.

: Expunged as ordered by the Chair.
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Not only that, through Direct Benefit Transfer, the poor people in the country also
became customers of the banks. At the same time, they started doing financial
transactions directly. If anyone has delivered this mammoth task, it is the Modi
Government. Sir, let us talk about a poor man’s house. In the monsoons, the poor
have no roof over their heads. There is the sky above and the earth below. No one
has ever worried about how a grieving mother spends the night with her children.
How do the poor live without a roof, has anyone asked the slum dwellers? But the
Prime Minister of the country, in 2014, as a head of this Parliament, as a leader, and
as a Prime Minister, took up this responsibility. The Prime Minister of this country who
has seen poverty, who understands the definition of poverty and who has lived under
such a dripping roof, started giving roofs to the poor. | am happy to say that, as a
caring father, he has given houses to more than four crore poor people. The Modi
Government did not stop here. The Modi Government has decided that no poor
person should remain without a roof. A provision to allocate 3 crore houses in the
coming days has also been made in this Bill. Sir, this Bill also talks about
empowerment of women. Much was said about women. There was a woman Prime
Minister in the past. Subsequently, the Manmohan Singh-led Government also had a
woman as a foremost leader. But they did nothing for women. Nothing was done to
empower women. But the Prime Minister of the country, when he was the Chief
Minister of Gujarat, took a decision to educate the daughters. Seven generations will
benefit if the daughter studies. It will illuminate the name of the father and also benefit
the next generation. As Chief Minister, Modi Saheb himself came out with a chariot of
girl education and said that | have come to beg for alms among you. And what did he
ask for in alms? He said, "I don't want money, | don't want anything, | just want you
to educate your daughter.” As the then Chief Minister of Gujarat, he campaigned to
educate daughters. | am happy to say today that Narendrabhai provided all the
facilities, gave educational bonds, gave bicycles, gave food grains. He appealed to
educate daughters under any circumstances. Today, education is at the forefront
among the daughters of Gujarat. Modiji did not stop there. He became the Prime
Minister of the country. Women's empowerment in the entire country, education for
daughters, life for daughters, respect for women in the society was his motive. Not
only that, the Women's Empowerment Act was also passed in this august house.
Hon. Prime Minister Modiji has done this important work. Not only that, Working
Women's Hostel will be built as per the provisions of this Bill. A creche has also been
arranged for the child accompanying the woman. The Finance Minister is a woman
and this Bill is to eliminate the suffering of women. | thank the Finance Minister for
this.
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Sir, the emphasis in this Bill is on rural development. Prime Minister of the
country is dedicated to the poor. Honorable Chairman Sir, in our country there are
very backward people. Only 128 families live in the area of Gujarat where | come from.
PM Jan Dhan Yojana has been implemented by Prime Minister Narendrabhai Modi of
the country by collecting small groups of backward people living in that area.The aim
of this 24 thousand crore scheme is to connect the most backward people with the
mainstream of society. Sir, 112 districts were underdeveloped since the country
became independent. All round development of these districts was not done. Prime
Minister Narendrabhai Modi took the initiative for overall development of these
districts and within this budget, 63,000 villages were selected. These 63,000 villages
are mostly inhabited by tribal families. Provision has been made in this Bill for the
development of around 5 crore tribal families. And that is why tribal people, youth and
the entire tribal society are happy with this Bill. Sir, this is a Bill that promotes youth.
Emphasis has been laid here on skill development and training. It aims to train and
employ more than 4 crore youth in five years. Along with this, there is a provision in it
that the youth will get the employment of their choice. This Bill is a direction for the
entire country. That is why | request everyone through you, Sir, that we should
welcome this Bill which will save the poor and give direction to the youth. Come on,
let us forget all our differences and make use of the opportunity we have in this
historic House. Let us all follow the roadmap of developed India as proposed by
Narendrabhai and let us take him forward. Thank you.

MR. CHAIRMAN: Now, Ms. Dola Sen.

MS. DOLA SEN (West Bengal): Thank you, Mr. Chairman, Sir, for giving me this
chance to speak. | also thank my party, All India Trinamool Congress, for allowing me
to speak on the Finance Bill. | will try to deliver my speech in Bangla which is my
mother tongue. Sir, we are thankful to all the 16 opposition parties. We are all
together.

Madam, please withdraw 18 per cent GST on the premium of life insurance and
medical insurance as not only we, the opposition, but hon. Gadkari ji also has
requested you to do it.

" “Sir, through this Finance Bill, we are able to know about the proposals of
Government of India. But for whom do they bring this financial proposal, Sir? For the
children? In India, 3 crore children are stunted, which means they didn’t get adequate

: English translation of the original speech delivered in Bengali.
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nourishment for growth. One crore children are underweight. For students? We know
that recently the NEET and NET exams had to be cancelled. Crores and crores of
children are compelled to work as labourers. They cannot even go to schools to
study. For youths? Out of every 10 graduates, Sir, four are jobless. For workers?
Earlier from 2006 to 2013, the rate of hike in real wages was to the tune of 6%, now
from 2014 to 2021, it has come down to a mere 1.4%. For our families? In every
household, the savings has touched the lowest point in the last 50 years whereas
food inflation is more than 9%. To strengthen the infrastructure? If we talk about
excessive train accidents, they might get angry. The Railway minister may even shout
in Lok Sabha in anger. But of late, we are witnessing not only train accidents but also
we find many problems in bridges, underpasses, roads, sheds, airports, temples and
in Parliament. Morbi Bridge, Uttarkashi tunnel, took lives of innumerable innocent
people. How will they shun this responsibility? For security of life? Sir, 40 crore
people of our country can’t even imagine of purchasing any health or life insurance
policy. For SCs and STs? Of late crime against SCs has increased by 13% and that
on STs by 14%. For the farmers? But in this Amrit kaal, everyday, 30 farmers, who
are our ‘annadatas’, commit suicide. And after agitating and fighting for 5 years, after
losing 1000 precious lives, even today after so much of torture and oppression, the
farmers do not get MSP, the Minimum Support Price. The Prime Minister had
announced it; even then they don’t get MSP. For half the sky, our women? Those
who never get equal rights in real terms, for them in this ‘Viksit Bharat’, after passage
of, mind it, not 50% but 33% Reservation Bill for women, Treasury Bench comprises
of only 13% women. For the betterment of our environment? In 1987, the mandatory
Food Packaging material Act was introduced so that 100% foodgrains and 100%6
sugar could be packed in jute bags, so that our health remains alright. But that has
been brought down to 80% foodgrains and 20% sugar now, so that health concerns
can be overlooked, what to talk about jute!

Poor people, labourers, farmers, workers travel by trains. So railways is our
lifeline. It is being privatized and handed over to the Corporates. No hawkers, no
vendors, only spic and span corporates will be there. Then what will the 80-90%

passengers eat Sir? What will they buy?" 3 91 1 31 441 ¥} 781 ©, Blhd-
Jed a1 AR 81 S| Yol § Sl SITGTeR SId &, 9 URgord o1 /=R S99 91? " Have you
ever thought? Please think a little. Why did you go down to 240 from 3037 These
people will also strive to survive Sir! Isn’t it?

Everything was bad in the earlier regime; all developments are taking place only
now | That is why you people talk about ‘Emergency’ time and again. But at that time,
banks, coal, insurance sector, all were nationalized. Now banks, coal, insurance,
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railway to BHEL, SAIL to BSNL, everything is being denationalized. Profitable PSUs
are being privatized, corporatized, and disinvested.

Do we get minimum wages for survival? When in the year 2022, 62% unskilled
casual labourers and farm labourers, 70% construction labourers were not being
paid minimum wages. On the other hand, in profitable Central Government
organizations, the wages of Rs.800-900 is being brought down to less than Rs.1/8
through the Labour Code. However, in this Amrit kaal of developed India, one section
of the society has highly benefitted. The richest 1% is controlling 40% resources of
our country. Thanks to the Union Government and the Treasury Benches |

We want to say that, Sir, Bengal is the cultural capital of India. There, the Guru
Shishya Parampara Grant of 24 theatre groups has been slashed drastically to zero.
Grant of total 70 theatre groups has been stopped out of which 24 are of Bengal and
21 of Manipur. This is deliberate. We demand that immediately the grant should be
restored and the practice of assaulting the cultural fabric of Bengal should be
stopped. As per the verdict of Supreme Court, if | work now, | should get my salary
by the 15" of next month. But that has remained unpaid for 3 years in Bengal. Why?
Because they could not win the election in 2021, that is why.

Sir, the Preamble to the Constitution is being removed from the NCERT text
books. We should not forget that Article 1 of the Constitution says, 'India, that is,
Bharat shall be Union of States'. It means, we do not stay in any colony of Union
Government. Our independent country is Union of States. We should not forget the
federal structure of Union and State Governments. Otherwise like 2024, people of
India will teach a lesson."We the people of India, Tgd RIETEI We, the people of
India, will tell them the last word. Thank you, Sir."

(THE VICE-CHAIRMAN, SHRI RAJEEV SHUKLA, in the Chair.)

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): Now, Mr. Vijayasai Reddy. Hon.
Members, | don't think it is appropriate to do cross-talkings. When somebody is
speaking, you should not speak; when you are speaking, they should not speak.
...(Interruptions )... Both sides should adopt some restraint.

SHRI V. VIUJAYASAI REDDY (Andhra Pradesh): Mr. Vice-Chairman, Sir, | am thankful
to the hon. Finance Minister and also my Party President, Shri Jagan Mohan Reddy
Garu, for giving me an opportunity to speak on this Finance Bill.

Mr. Vice-Chairman, Sir, through you, | would submit to the Finance Minister a
few important issues. Stock market investments have been disincentivised. This is
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what my observation is. | will elaborately explain the reasons why and how they have
been incentivized. Sir, the STT -- Security Transaction Tax -- was introduced to
replace Long-Term Capital Gains Tax, that is, LTCG, but now both are existing. The
objective, with which it has been introduced, has been lost and now both STT and
Long-Term Capital Gains are existing. Further, Securities Transaction Tax has almost
been doubled. Short-Term Capital Gains Tax has been increased from 15 per cent to
20 per cent and Long-Term Capital Gains Tax has been increased from 10 per cent to
12.5 per cent. It is also detrimental to our middle class that invests in the stock market
for their retirement benefits. | request the hon. Finance Minister, Madam, to give an
assurance to this august House that, at least, this 12.5 per cent, in future, will not be
increased to 20 per cent or so on and so forth.

Further, the second issue is that the public sector banks have collected
Rs.8,495 crores as fines for not maintaining the minimum balance in the last five years
from the savings bank. This is totally unfair to those who might have suffered the
financial crunch. And a simple study can tell that this amount has been collected as
fines from the people belonging to poor class and middle class, not rich and neo-rich.
So, | would request the hon. Finance Minister to make the savings accounts in India
as zero balance savings accounts irrespective of the fact that there are some other
accounts where zero balance can be maintained under PM schemes. Because it
adversely affects the poor and middle class, | have no hesitation to say that it is a
daylight : making the poor more and more poorer and cleaning the bad finances of
the banks at the cost of the poor. Therefore, | request the Madam to withdraw this
and whatever fines that have been collected can be refunded and credited back to the
respective accounts and also, further in future, not to collect this minimum balance
amount as fines.

The next issue, which | would like to bring to your notice, is the access to
insurance in India. Insurance sector faces challenges in penetration and density
compared to global averages. While insurance penetration in India was 4.2 per cent in
2021, the global average was 7 per cent. Similarly, the insurance density in India was
@1 dollars whereas global average was 874 dollars. These figures indicate significant
gap in access to insurance for people in India. The Indian insurance market is skewed
towards the life insurance, which constitutes 76 per cent of the total premium. The 76
per cent of what? The 76 per cent of 4.2 per cent of India's average whereas,
globally, the life insurance accounts for 43.7 percent. Therefore, | request the hon.
Finance Minister to recognize and realize the need of awareness campaigns to

: Expunged as ordered by the Chair.
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educate the public on the benefits of diverse insurance products beyond the life
insurance and development of comprehensive insurance policies with the
stakeholders consultation to achieve the goal of 'Insurance for all' by 2047. The
objective should be 'Insurance for all' by 2047. It is the slogan which should be
implemented in its letter and spirit.

Now, particularly, coming to the Andhra issue, namely, non-payment of dues.
My friend is here; there is a costliest friendship. If at all there is a costliest friendship in
India, it is between NDA Government of Andhra Pradesh and Congress Government
in Telangana. Both the Chief Ministers! India's costliest friendship -- | have no
hesitation to say -- is between NDA and Congress in two Telugu-speaking States.
(/m‘erru,oz‘/ons)... Madam is fully aware of it. Sir, between 2014 to 2017, APGENCO
had supplied power to Telangana Discoms under Schedule X of the AP
Reorganisation Act in 2014 as per the loosely drafted Act by my friend. Telangana has
accumulated a debt of Rs. 7,788 crores to APGENCO for electricity supplied during
the transitional period. ...(Interruptions)... In August 2022, the Central Government
has issued an order directing Telangana Government to pay Rs. 6,756 crores of AP
dues for power supplied under Section 92 of AP Reorganisation Act which he has
drafted.

SHRI JAIRAM RAMESH (Karnataka): Loosely drafted.

SHRI V. VIUAYASAI REDDY: Yes, loosely drafted. | request the Ministry of Power and
the Ministry of Finance, Madam, to deduct the pending amount of Rs. 7,788 crores
from the Central devolutions from the Government of Telangana and settle the dues to
Andhra Pradesh. This is what is costing because both NDA Chief Minister and the
Congress Chief Minister are together maintaining the friendship. ...(/m‘erru,oﬁons)...
Of course, friendship is okay. It cannot be at the cost of the people of Andhra
Pradash. There can be friendship. NDA can be friendly with the Congress Party. We
have no objection. ...(Interruptions)... But, it cannot be at the cost of the people of
Andhra Pradesh. ...(/m‘errupz‘/ons)... Please keep quiet. ...(/nterrupﬁons)... | did
not intervene when you spoke. ...(/nterrupt/ons)...

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): Dr. John Brittas, let him complete.
...(Interruptions ...

SHRI V. VIJAYASAI REDDY: Sir, we are in between. ...(Interruptions)... We are
neither here nor there. ...(Interruptions)... We are neutral. ...(Interruptions)... \We
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are for the people of Andhra Pradesh. ...(/m‘errupt/‘ons)... We are Indians. We are
first Indians and then Telugu people. ...(Interruptions)... Realise this, Dr. John
Brittas. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRl RAJEEV SHUKLA): Mr. Vijayasai Reddy, you are a
senior person. ...(Interruptions)... Why are you reacting? ... (Interruptions)...

DR. JOHN BRITTAS (Kerala): Sir, we are also Indians.
SHRI V. VIUAYASAI REDDY : Sir, the next issue is Jal shakti.

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): Your time is running away if you
keep on reacting to them. ...(/nterrupt/ons)... You wuse your time.
...(Interruptions ...

SHRI V. VIJAYASAI REDDY: Sir, there are huge concerns regarding the Polavaram
Project... ... (Interruptions)... Sir, | have one... ... (Interruptions)... Regarding the
Polavaram Irrigation Project, due to cost overruns, time overruns, design changes,
price escalation and updated norms for land acquisition and rehabilitation and
resettlement, the Technical Advisory Committee of the Ministry of Jal Shakti accepted
the 2" Revised Cost Estimates for Rs. 55,548 crores at the 2017-18 price levels in
2019 which the hon. Finance Minister Madam is aware. | request the hon. Finance
Minister Madam to give investment clearance for this 2"* RCE which is still pending,
affecting the project's progress.

The hon. Finance Minister's Budget speech has mentioned that the
Government is committed to financing an early completion of the project. | have not
seen any allocation that has been proposed in the Appropriations or in the Budget. |
request Madam Finance Minister to address this issue. | urge the Government to
specify how, without the allocation, they will expedite the completion of the
Polavaram Project. An urgent clarification is required on this issue.

Sir, the last important issue, because of the paucity of time, relates to the
Ministry of Home. | request Madam to increase the allocations to the Home Ministry
because every day in the last sixty days of rule in Andhra Pradesh, there are 36
murders. Police security has to be strengthened.

SHRIMATI RENUKA CHOWDHURY (Telengana): Who is killing?
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SHRI V. VIJAYASAI REDDY : Who is killing? You are aware of it.
SHRIMATI RENUKA CHOWDHURY : No; that is why | am asking.

SHRI V. VIJAYASAI REDDY: You are aware. It need not be explained. Therefore, Sir,
| request the hon. Madam to increase the allocations to the Home Ministry so that the
security aspects can be taken off.

3.00 P.M.

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): Mr. Vijayasai Reddy, under the
garb of discussion on Finance Bill, don't bring State issues which relate to law and
order. ...(Interruptions)... That should be left to the State Government.
...(Interruptions ...

SHRI V. VIJAYASAI REDDY : | have explained the necessity to increase the allocations
and | have requested the hon. Finance Minister Madam to increase the allocations to
the Home Ministry in view of the situation that is prevailing in the State of Andhra
Pradesh. Thank you very much.

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): Under the garb of discussion on
the Finance Bill, he is bringing the State issues. ...(Interruptions)...

SHRI SAKET GOKHALE (West Bengal): Sir, | have a point of order.
...(Interruptions )...

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): What is your point of order?
...(Interruptions )...

SHRI SAKET GOKHALE: Sir, my point of order is under Rule 176. At 12.30 p.m.
today, | requested a discussion on the injustice done to Vinesh Phogat at the Paris
Olympics 2024...(/m‘errupz‘/ons)... Sir, there has been no ruling on my 176 notice.
...(/nterrupt/ons)... | request that a ruling be given. Justice to Vinesh Phogat is very
important. ...(Interruptions)... ...(Interruptions)... Please allow discussion under
Rule 176... (Interruptions)...
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THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA)t That cannot be allowed. Give an
explanatory note here, only then...(Interruptions)... It will go to the hon. Chairman.
...(Interruptions )...

SHRI SAKET GOKHALE: | have given an explanatory note with my notice, Sir. | have
given it, | have submitted it. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): Hon. Chairman will decide on it.
...(/nterrupt/ons)... The discussion is going on about the Finance Bill, let it continue.
Now Dr. Kanimozhi NVN Somu.

DR. KANIMOZHI NVN SOMU (TAMIL NADU): Sir, | thank you for giving me the
opportunity. As a member from the medical fraternity, | would like to express my
views on some pertinent issues on healthcare and treatment. First, in the Budget
allocation for 2024-25, the hon. Finance Minister has allocated Rs. 90,958.63 crore to
the Union Health Ministry, which is too low for a country with a huge population of 140
crores. There is a paltry amount of Rs. 3,301 crores to the Health Research
Department. The Indian Council for Medical Research (ICMR) is the premier research
institute conducting researches on various issues pertaining to diseases. But what will
the scientific officers in ICMR and its research wings do with such meagre allocation?
Sir, Rs. 7,300 has been allocated to the Pradhan Mantri Jan Arogya Yojana. This is
too low for the health insurance scheme to meet the sustainable development goals
and its underlying commitment, which is 'leave no one behind'. But in reality, it
actually leaves most of them. The Union Government is levying 18 per cent GST on
the premiums of health insurance, which is unjustifiable. The Union Government
collects around Rs.20,000 crores every year from levying 18 per cent GST on health
insurance premiums. This cannot be called as 'leave no one behind'. In providing
medical insurance, there is a huge problem. There is a big difference between the
cost of surgeries between the Government hospitals and the empanelled private
hospitals. The Union Government should form Cost Evaluation Committee to fix the
optimum cost of surgeries and the maximum entitled amount that the insurance
companies provide to empanelled hospitals for performing surgeries to insured
patients. Otherwise, the insurance companies reject the amount claimed by the
hospitals. On GST, | would like to urge upon the Union Government to withdraw GST
on medical insurance and all the life-saving medicines and OT and laboratory
equipment. As a doctor, | can only say that it will be an uphill task for the private-run
hospitals to survive due to wrong policies and taxation by the Union Government.
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Operating and managing a hospital with full-fledged medical equipments, scans,
operation theatre, laboratory equipment, ICU ward, 20 to 25 beds with 10 to 12
doctors, 40 nurses, and paramedical staff, admin and hospital management and
team, rent for the building and security services, etc., it is not an easy job. It is not an
easy job. On all these services, GST is levied at the rate of 18 to 25 per cent. As a
medical fraternity, we are not able to get the refund because services rendered by the
hospital and the doctors are classified under exempt services, which debar the
doctors and hospital to claim the GST paid and get refund. Sir, | urge the Union
Government to bring services also in par with the export of services and goods, which
have zero per cent GST on the goods and services, avail input tax and claim refund.
The same can be allowed for the hospitals and doctors. The doctors also come under
the Consumer Act as similar other vendors. On the contrary, the benefits availed by
the other vendors related to GST, cannot be availed by the doctors and hospital,
which is very, very unfair, Sir. We are not able to take the input credit. Since the
medical services provided by us attract zero GST, there is no way the GST paid on
the hospital equipment can be recovered, considering the high maintenance
expenditure incurred for making things more worse. Therefore, | urge the Government
to suggest to the GST Council to include a zero GST for all important medical and
laboratory equipment and medicines as an agenda to be passed by the GST Council
and further to make suitable Amendment in the GST Act. Sir, whenever a member
asks the Government a tough question, they immediately say, health is a State
subject. Yes, Sir, health is a State subject. But, when it comes to health, health is a
state subject on decisions and other aspects. According to Section 51 of the National
Medical Code Act, every State Government may, for the purpose of addressing or
promoting primary health care in rural areas, take necessary measures to enhance the
capacity of health care professionals. But, the Union Government, through the
introduction of NEET, has taken a detrimental step to disturb the availability of the
adequate specialist doctors to serve in the PHCs located in the remote areas of the
State. This is a breach of its own law by the Union Government. The Government of
Tamil Nadu, under the dynamic leadership of hon. Chief Minister, Thalapathy MK
Stalin, is implicating many innovative, inclusive special initiatives such as the Chief
Minister's Comprehensive Health Scheme and the Innuyir Kappom Nammai Kakkum,
which can also be implemented in the Central Government. Sir, | take this opportunity
to take care of the GST levied on the medical fraternity to be passed in the GST
Council. Thank you, Sir.
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THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): Thank you, Kanimozhi NVN
Somuyi. Now, Shri Sanjay Singh.
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I 39 S8 & I§SI-UC] dTel BEd © [ SR HUR B9l &, BICI-AICT GhTT I ThR
BH 7T IISHTR T ©, ST AR ol Bl ATH B ST, O IRBR Hadl § b
g, GUI9d H &, FART &S ATH B SITY, T AYBR HEd o 19 U1 Ta] 2|

HeR, § 3fUh ATEgH ¥ 39 AXBR A IS A18d] § 1 BT Bl Bl A1
) & I 3MUh Iy U1 81 8, <ifhd SogeIe [Avafdenery o1 I8 o1y I1ed
BT, ST 39 §F &b foT¢ a8l & [IeafIeneryd & BT 9 &I 98Tcll &I HiT HR &7 8,
39T 9 IR Ui Johad o' fIU 21 39 ©1F W Ul Jaed ol @ &, Sd]
IS PR T Bl

ABICY, T8 SRATON BT AT 8, dTe USiTd Bl Ao 81, I8 IN T 9l
3R fI8R &1 AT 8, I8 oA BT Ao/d= 81, 3FR a8 dadl © (& I8
TR & AT AR A1 2, A YR A1 DI I8Tell BTG, AT 319 Bad & fh
U1 81 B1 Heled, | AT SATGT ofd] d1d el B3N, § ST BgN fd JAd urd
f3rer o fore J=ar =1&1 &, waey & fory O 981 B, Solrel & forg 31 9187 8, uR # o
R T Pl JAMT AT § [ DT UAT Hal 137, fEGwIT b 314 3MEH! BT Sl |
STHT U1 &l T

H 31T 3= B 91T BB, Y] G BT WH Ho| IR, 811 Uh 2R
e o1 FhTell| SIS H IHGT A ST - IR He, M g3 THRISR, ST BOR]
RIS b IHIIGR &, IAPI ZIR DT, AT ARLSAT Bl AIh B, ITH SITGT Holl
AT ST AR, SHb! Fedls T 272 5,44,000 RIS SYY DI HOIl AT 43
HUTIT BT ST AT R SHH | 3,53,000 BRIS SIJ §1 AN 1 A% B {37 AR,
3,53,000 RIS ! A=IaR, I8 U1 Sa41 947 &, T <91 IR & Ngs!-ues) 1] Bl

* Expunged as ordered by the Chair.
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RTEd &1 ST Hepell 81 I8 UT ST 41 8 fob ATk IS bl WeH b, GRIAT A1
PY FETell Bl ST Fdhdl 2l I8 IGT I U1 8, RIGT p1og & WReN § 70,000
BRIS SYT B BT BT Holl 7% ThaT 737 21, VA fham™ &7 97 1R 70,000 HRIS
Y BT Holl AT% ThAT ST Fhdl ©, SIAT Boll I qTH 43 BT BT HIB B
&I # 3mads A= 9 BRI & 9 UgHR IAMT AT AFGIR, I HFAl His 4l
27 .(FGIH)...

SURHTEE (31 TSt 37T : U e 21id 81 SRyl . (Saae). .

it <ot fRye: omv ded € 6 &9 g ) U=l 9 srfeyawen €, Sil, &, a1
fepd S dal 6 &9 g &t diadl 91 sreiagawern €, Af 9RT & a1 &I
3MI BTl B T, ST 3R 3T I8T WR Uiy =fRh oM <, dl grddy T oy
Tl e<h 31T b ARl H 1124 I WR 8, I 1Y [FgA &l Ul @i ol o,
dr &1 BT 9 142d UG W EST 81 9ol 8, oMY srfaqaer § dradl a9
JTIIARAT 8| HFIIR, d PIF AT & AR foed=1 woft 791 foar 1, fhaer g3x #e
e 1T, 3Tqch AEGH W, 37TST I8 QR 9% bl Ul BT @MYl § I Huf-dl o1 4
JGHR, YT g Bl GeH BT, AT dl 91 el o] AR, TH HU- © -
Adhunik Metaliks Ltd., 9% &HUR Holl §HTAT AT - 5,371 BRIS SU, T HUAT o Holl
BT - 410 BRIS BUY, AT 59 HU &b 4,961 BRIS BYY A% HR [SY Y| Uh
$UI B - Alok Industries Limited. 29,524 RIS ¥Ud §9b dTd! &, 5,000 HRIS ST
SO ST {3, 24,472 BRIS BT 59 HUHT & T fHT T Th HUI § - Amtek
Auto Limited. 12,641 ®RIS BUT S BT U, 2,615 BRIS II A ST hU,
10,000 BRI TTT TH HUHT & AT BN fGIT TI| Asian Colour Coated Ispat Limited -
6,567 BRI BUY 5 HYT B g1 U ....(TAL)...

ST (St Ila gFn): AT GeR g9 sfdfedhe B (F@U™)... A
3ffeifedre B ST ..(FFEM)... T8 dielic HRYI ...(GEH). .

it <ot fig: W=, # Sa1aT 91 T2 A .(aHH).... I8 HIRUNT IThad e
BT 119 B

Asian Colour Coated Ispat Limited - 6,567 @RS 9 §F HU! & HIAT o,
1,538 BRIS BT S84 ST fhU, 5,029 BRI B 59 HU- & HIB B ey 7|
Bhushan Energy Limited - 2,780 ®RIS U 39 HU-I & HIAT o, 730 BRIS BT
394 ST fU, 2,000 RIS SIF 39 HYT & TTH B ST TV Bhushan Power &
Steel Limited Works - SH®T 47,158 BRIS SUIT GTbT T, 19,350 HRIS SUAT ST
foraT, 27,808 HRIS BUYJT ATH B f&AT TATI Bhushan Steel Limited - 56,022 BRI
BRI 59 HUT & IhAT A, 35,571 RIS SUY 39 ST fhT, 20,451 HRIS BII HIH
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P U Y| Castex Technologies Limited - 7,522 ®RIS BUd $Hd d1d! o, 1,266
PRIS BUY 39 ST fhU, 6,256 BRI BT $HP A% HR QU Y| Dash Exports
Private Limited - 4,800 BRI B9 $HD THIAT I, 27 HIIS BII 5T o1 fhU, 4,773
PRIS B 3P A% B f&JT W| Deccan Chronicle Holdings Limited - 8,181 BRIS
BTSSP IHIT I, 358 BRI BUY $AA oM fhU, 7,821 BRIS I AT P QT 77|
Dewan Housing Finance Corporation Limited - 87,000 W@’ T 3?1%5 qTh] ﬁ,
37,161 BRIS BUY 391 STHT fhU, 49,922 BRI$ $UJ SHHT HTH B QU Y| e g
foIfiics &1 3,057 STdT o1, 651 BRIS BUAT STHT {HAT, SADT 2,406 HRIS BUAT HIH
B T TN R e fIffies &1 13,175 BRIS BUdT g7 T, 5,320
PRIS BTAT STHT fH3T, 7,855 HRIS BUAT ATH B fIT AT STAHT fIffies &1 6,150
PIIS BYIT IHIAT AT, 5,612 BRI BUIT ATH B AT AT THRMR TR forfaes &1
12,068 HRIS BUIT THTIT AT, 9,568 HRIS SIAT HTH B AT AT THIIR T sfeam
e &1 49,471 BRIS BUAT IHTAT AT, ST 8,455 BRIS BUAT HTH B AT 71T
e Rich AT fIfiics &7 2,090 BRIS BUAT THIAT AT, SIRT 1,372 BIS DU
AT B AT TAT| T[T §FhICH UTgde RIS T 3,327 BRI SUAT THTIT AT, SHDT
3,257 HRIS BT HI% B {7 AT ST TIRdo sfedr foffies &1 7,454 BRIs U1
BT AT, SADT 6,444 BRI BT HIH B AT AT ST s fIfies &1 7,365
RIS BUAT IHIAT AT, $H BUH! DI 3,674 BIIS BUYIT A HR [T 1| DIfeR
AT fafies &1 2,528 HRIS BTAT IHIT AT, THABT 282 HRIS SUAT HTH B
e Tl BIERT 9 YTeR U= IS 61 5,000 BRIS BUAT HTAT AT, THBT 3,865
BRI BUYT HIG BR [GAT AT AR HSfTRT BIRUNTA AHCE BT 5,607 BRI
BT BT AT, AR 5,566 BRIS BYJT HIH B QAT TATI A-h] SIRST BTS QT UTaR
forfiics &1 2,503 HRIS SUAT THIAT AT, STBT 1,625 BRI BUIT A% B AT 14T
D! o UTaR faIffies &1 33,331 BRI SUAT IHTAT AT, TABT 33,195 HRIS BUT
A% Hx A7 A1 A9 33Td U Ul faIffies &1 11,015 dRIs BUdT b1l o
..(TTT DY GE)... SHBI 8,123 BRIS BUYAT ATH B QAT AT el SISl
foIfies &1 2,783 BRIS BUAT THTAT AT, TABT 2,435 HRIS SUAT HIH B f&IT AT
ISIGT UTSUATS T SHhRTFR e &1 3,387 RIS BUAT BT AT, SHADT 1,034
PRIS BIAT 7% B fear 1| 3fifhs BT foIffiies &7 3,527 HRIs SUAT IHIT T,
SABT 2,492 BRIS BT HTF B QAT AT ISl AN U fimRed fafics &1
5,389 BRI BUIT THTIT AT ...(AH P €Y. 5,079 HIS SYIT ATE B fJT 7|

IUqHTETE (31t TSTd IFH): TH STeal-Sieal U@ SIioTgl

st o R1g: U<Y RSt foafies &1 2,650 BRIS BT IHTAT AT, SIPT 2,524
PRIS HT% B g1 T «..(FTYT)... XH 4wy s Iol fIffics &7 5,800 BRI
FHIT AT, 5,500 BRIS BUAT AT B fod1 71 R shRedar folffies &1 41,000
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BRIS THTAT AT, 36,000 BRIS ATE B AT AT ...(AHT Bt ®©eh)... Rl sfear &
1,700 HRIS FHTIAT AT, 1,500 HRIS HIH B AT TATI B AT BT 9,000 BRI THTAT
ofT, 5,000 HRIS HIH B ST TATI TS 9T BT 4,738 BRI HIAT AT, 4,103 HIIS AIH
HR I1 AT s Ue AR fAffcs &1 7,242 BRI THRAT T, 6,192 BRIS
BUYT AT B AT 11 ... (FGEH).... Welfes Aed usae s 3,632 BRI
IHIAT AT, 3,194 BRI ATH B f<IT 1T

SUHTEE (1 TTSTia 3[T) : HoTd Sfl, 319 SHD! of R &l

Y Ao RiIg: I9Ied Sex-9d faIffies &1 3,293 HRIS U FHTAT AT, 3096 BRIS
A% R AT A1 ... (FAIH)... I TTerd] Heforad faffics 3,634 dRIs 39
JHTIT AT, 2,523 RIS ATH B (AT AT IH dog AT [AHCE 2,479 RIS IHIAT
AT, 1,661 BRI BUAT ATH B (AT T ... (FIIH)... FRIM Eid urgde fafcs
5,367 BRIS THTAT AT, 5,352 HRIS ATH HR (AT T ... (FALT). ..
AR, I A R H R T 3f(h Sl T8l &l ...(F9g B 6el)... W TR W
g AT JAlbeT 81 2l ...(FAYH)... AFIAR, H AUl g1 w1 =arsdr gl o
SIS BR BT gl ...(FAYH)... AR, H ]S PR I8 g, A Il g BRI
...(TAHT)... IT X OR BT ST 3N BT 61 2] T8 ARBR & §RT IUAL BT
T BITST 81 89X HET & AW TR A, (FQE)....  5,44,000 RIS BUY, ST 43
HYTIT T HTIT AT, IFH I 3,53,000 HRIS BYY AT A 6T 21 ... (TALUT)....

SUqHTEIY (S Iela YPN: AR FHI FHAT Bl AT ... (FAUH)... b G
...(FAGT)....

i <ot R : 591 fewme iyl .. (sraem). ..

SUHTEE (31 Tolta ) : Sorg (8 Sl 9 3 ... (au™)... 3d G DI
.. (TAYH)... AN TIR BC & ...(FFGIM)...

37t <ot fE: ATIaR, 999 U 91 1 3 R V8T 1 U oATs . .. (aE). ..
SUHTEE (1t XSl %) U [AfFe, I8 S gqR e © ... (FagM ). ..

o <iorr g R, U oATSH| .. (AU).... IR, TS G b WA SHAH T BE &
| ...(HaHM)... U e, R, i .. (caaem)...

SUHATEE (11 TS IFHT): 39 I8 ST document @ 2 &, ...(AHTH)...
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st Jorg RrE: W), § 39 authenticate B0 ...(SFY)... | will authenticate it.
...(Interruptions)... \X, I Teb AT ...(TILT)...

SUHTEIE (3T ISTa IFHN: 39 I8 Sl document & I8 8, TP dl MY SHDI
authenticate ISTYIT 3R R, T NCLT & SIRY BT ...(R@LT)...

oY wor fig: 97, § I8 AR 3iHS] I ..(HGEH). .

SUHTEE (S} IS IH1): I8 NCLT & SIRY BRI ...(HGEH). .

it Horg e AR, eI 37 91 He IR ...(Faem). .

SuqHTegs (st eia gFn: Y A I(2Y .(FYH)... A<ST, 3T 98 STy
..(TAYH)... U e, 98 S| ...(@EM)... 3T WeH BRI ...(FLTH)... 39 &H

HRT ...(TIIT)...

ot Wit g I), § O R BTG ...(FaEH)...

SuqHTeger (st ITohd IET): 39 U fAe § WeH BRI ...(FaUH)... MY 98 SISy
..(FIYM).... 31T 96 ST ...(FILH)... 96 S8V, 96 S8V ...(FGYMH)... U e,
9Tid X2l ...(Eg™)... T fie, 9rd ¥Rl ...(aem™)... I8 NCLT & SIRY gy =
..(TGHT)...

St Worg Rig: OR, § IT authenticate BT MY HET, H $HBT authenticate BT
W, § BRI M| ...(FAH)... R, § AN G| . (FAIH)... T, § §7h
...(IIT)... T 9 P THATT BT Bl HTh A6l B, ATSTdT] BT Dol HTH o] B
(FFIF)... TR, H BRI M ...(FGEH). .

IUqHTEIE (s} TG YFN): 3T I3 SISYI ...(FFM)... The next speaker is Shri
Debashish Samantaray. ...(Interruptions)...

it dora e =, g1 <ifc g diem AR ... (raem). .

SUQUTEIS (31 Ila gFn: 9 ISl ..(FaUH)... <Ry S, e e
..(FFE)...
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it dorg Rg: W), # 30 Wb oMl ..(AYM)... WX, Bl AT Wl JAT Sl 7 17
Rg BV a9 B R w9 {BIr, I AR LL(FEHH).. 99 HAT B
..(FIU)...

SyHTee (st WeTa gEn): 31 SIRNY AHART S, 3779 dIfTg| .. (agr)... {9
I9d! authentication & 1%'1'({ I e %\rl . (IIYT)... EEINIL Gﬁ, 34 Eﬂ'i%fl'(’l
...(TGLIH)...

st 29Ty AR (3NfI9M) : TR, U= 1S Bl Al 3ifeX H TSV ....(IE). .

SuqHTETE (31t TTSha IFH) : 3T FITAY, AT Y DI ...(FFETH)...

St 29Ty AHARTT: IR, U8 199 Bl Al 3t} § T8V ...(aeH). .

SUqHTEIE (S IMSTa YD) AT YH B ...(FGLH).... AT Y 7, AT YH
DI ..(TGETH)...

SHRI DEBASHISH SAMANTARAY ¢ | am speaking, Sir.

SUqHTEIE (S el YEN): MY YH HRY, YD ASH dle] ol ...(aEH)...
EEINIEISIRCIEEIRINING G ) & )

SHRI DEBASHISH SAMANTARAY: Thank you, Sir, for bringing the House in order.
This is an opportunity, to speak about the Budget when the hon. Minister herself is
present in this House. | hope she is listening to everybody's Budget speech on the
Finance Bill. | will be Odisha-specific. They had two manifestos, like two engines.
They said, ‘double engine.” U@ national manifesto 2T 3R XN, afeR | Y
manifesto SETIT ATI STH they had said that under the Subhadra Yojana, every
woman in Odisha will get a Rs.50,000 voucher. Now, one engine is going that side
and another engine is going the other side. 3114 SITTY, Finance Minister SN S %\},
31T FHST AT AT D] T St Sl 45 BRIS BT BIS B T A, MSP THR
I ITPT WeH B | And, now, you are not talking about the manifesto. Again,
it is a ~ of Odisha. You are playing with the sentiments of the people. Bring it. Have

the guts. You need Rs.50,000 crores to implement the Subhadra Yojana. What about

: Expunged as ordered by the Chair.
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your promises you made? NEKK gToil | ﬁ?ﬂ?, manifesto promises gl B QW %\',
manifesto dnlé qTddId el 8IdT 81 3T manifesto 3MTTd double engine = feg i

SUAHTEE (311 Toa ggm): U BFe, 3177 8% 91 WR CIdI-Cldb! Ad $HiRYI 3T
qiferyl

7t <oy AR W), WY .. (FFH)... § 91 8T Zl ... (FaE™)... T
Tl HIF | MR IR AT 7T &, the Finance Minister should clarify that. 31T &1 &
feam, B8R &1 < {337 39 W 991 $© T8l Be1 8l ...(FagH)... I 9IS A18d dld
3B & fb fagR &1 * 9913971 We have a genuine demand. Since long, Naveen Babu is
claiming it. You are taking minerals from Odisha to all the States. We have got a 22

per cent tribal population. The minerals would be finished over the years. When the
minerals will no more be there, what will happen to the State? Have you thought
about it? That is why we are asking for a Special Package. But the Budget has no
mention of it. You give money to Polavaram. My friend was saying that it has also
escalated. It is a project which needs Odisha's consent. The river emanates from
Odisha. You have 20 MPs who have not yet taken up the issue of Mahanadi.
...(Interruptions )... And all of those MPs live along both sides of the Mahanadi. That
is their constituency. | don’t know about this * of the Budget. If my friends in the
Treasury Benches want to remain quiet about it, it is fine. But friends on this side have
all spoken about it. A majority of this House is opposition today, Madam.
...(Interruptions )... And we have voiced our concern. | hope she will go back to her
drawing boards, and, at least, give us a patient and judicious hearing, to all those
States which have spoken about their problems here. | am going to say a very small
thing, that is, indexation of tax. What happens to the pensioners? What happens to
the middle class? They don't get a benefit out of it. Madam, please see it. Through
you, Sir, | request that they should go to the drawing board again. Give the benefits
to the poorer sections. All of us have been demanding withdrawal of GST on medical
services. ...(/nterrupﬁons)... Repeatedly. | am sure, my friends on the Treasury
Benches also agree with me that they also want it. When they want to get a health
insurance, 18 RYAC \_rﬁQﬂEQI AT tI@'_ﬂﬂl Life Insurance § ST gsdl gl This money
goes to you, goes to the Central Government, and you do your development projects
from that money, thousands of crores of that money. A person puts his life savings in
an insurance, and you are taking away 18 per cent! ...(/nterrupt/ons)... If for a one-
crore policy, Rs. 18 lakhs goes away, what is this called? | don't know what is it. It is

: Expunged as ordered by the Chair.
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a daylight " of the public. | am sure your silence, Treasury Benches’ silence, isin  a
way agreeing to whatever | am saying. ...(/nterrupz‘/ons)... Please accept it. This is
the truth. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): The Minister wants to say
something. ...(Interruptions)...

SHRI DEBASHISH SAMANTARAY: Sure, sure, Madam. ...(Interruptions)... It is a
pleasure. ...(Interruptions)... We are waiting for it. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): Nirmalaji, do you want to respond ?
...(Interruptions )...

SHRI DEBASHISH SAMANTARAY: What about small investors? Where does the
MSME stand? ... (Interruptions)...

AN HON. MEMBER: He is not yielding, Sir. ...(Interruptions)...

SHRI DEBASHISH SAMANTARAY: Listen, | am also a politician in my right. | have
also seen Governments, and | have seen stable Governments. And, this is not a
stable Government. ...(Interruptions)... Take it from me....(Interruptions)... 34

SERYI ...(FGU)... 3T 38RY| [8R 3R 37y - q9 Il You are forgetting

204. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): Don't tak to them.
...(/nterrupt/ons)... Mr. Samantaray, you talk to me. Don’t talk to them.
...(Interruptions )...

SHRI DEBASHISH SAMANTARAY: Sir, 204 regional Members are here. And, out of
204, 100-plus belong to DMK, SP, Trinamool Congress. They are almost 110. And, if
the other 100 join them, they will go out. If they go... ... (/m‘errupz‘/ons)...

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): Speak on the Bill.
...(Interruptions)... HIIT 2T A 4fSYI... (TaE™)...

: Expunged as ordered by the Chair.
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SHRI DEBASHISH SAMANTARAY: This simple calculation... ... (Interruptions)... .
3NFETM H 1 3UD] ABR g1 5, AT AMSLAT D! Al $B < IOTQ ... (FILH). ..

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA)i Mr. Debashish, finish your speech.
Why are you addressing them? ... (Interruptions)...

SHRI DEBASHISH SAMANTARAY: Sir, if they don't want to listen to the truth...
...(Interruptions )... Sir, they have to listen. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): Your mike is on. Everybody is
listening to you. ...(/nterrupt/ons)... Your mike is on. So, everybody is listening to
you. You may speak and finish in 15 seconds.

SHRI DEBASHISH SAMANTARAY : Sir, it is not at all... ... (Interruptions)... Sir, these
neglects in this Budget show that they have not done justice to the regional
aspirations of this country. The regional aspirations of this country, in this federal
structure, in respect of all the States, have to be addressed. Instead of that, when we
ask for it, they take it otherwise; they take it offensively.

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): Thank you. Now, Shri Sanjay
Yadav.

SHRI DEBASHISH SAMANTARAY: One minute, Sir.

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): You are wasting your time talking
to them. You must speak.

SHRI DEBASHISH SAMANTARAY: Sir, | was talking to you, but | got distracted.

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): Your mike is on. So, why don't you
speak ? You need to finish. You have only 30 seconds more.

SHRI DEBASHISH SAMANTARAY: They have made promises. | am only requesting
through you, Sir, that they must fulfill the promises they have made. Otherwise, the

writing on the wall is very clear. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): Shri Sanjay Yadav.
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2l Ao A1ed (NER): AH-Y SUGHIE HBled, A g1 99 (99 UR dief Bl
HiepT T, 9 oY JATTDhT Igd-9gd g-Idia|

qgIcy, § dis TATME dT 21, oifehT 3R 89 d1d 9 991 | TASIU IRPR
&1 3Nt Al BT fIgelyor A1, 91 89 UG B 396! i Hiferat ST&r 9
SN H T8, 3T 3R AT TSI &, Tel Gax! 3R AH SLaTAdl § IRIa!
3R TARTEN BT AR BT 8, I RIS BT g1 Bl 370! e fr v § &
T IENTYFIAT & IS BF 9 140 HRIS YRAATRIAT & BRI H 31T &, T T @R
=, JTe, g, ATae, eoll 3Mf &9 99 & BRI 9 9 o, d fhd SR g0y ™9 |
TR BId ST YR 81 I8 3971 NPT Nferal & fawaran 8, gafort us ey fawy
g 3R 37 3MfSrep AT A geoltg & MITI bl 2

ABISY, ST 3l efte | IR 9 &1 TRIRT e g7 XSy § 3R I8 J99
31feres AT 3METST Tet Wl U<el §1 f[48R H 15 au | 31t FHI 9 TSIy &l DR §
3R facelt § 917 10 99T | 1P THI I TASIY Bl TRBR &l 39 TSIV IRBR o
fIeR B TR, RISHIRT IR T ™IE & &% 91 faar 81 S § f[fgR 286d R .k &
IR ufe <afth o & ff feR <91 § 999 i & 921 Wi § Y iR 999 9 2
qBIqd, H Pe1 g b b AR 15T BT Rear H1-I1dl JAT FPR-AET Bl av8
8IdT 81 g8 guic # A1 f[9gR &l Bic &, f9er &1 g5 71 a1 & f[Er @
TITCT I Bl JMITIHAT &Y, WIS el AR WIS bl B Maegdhdr oY, a8l
g8, 39 UTSIY WRBR 7 BRIATYR 1 €T & ol qreferg= F HfeRqqq |quIc al of
foran, Sfeh sgol # fieR &t AT 9o ff Bl fRan s aoie A fagR 9
ST o BT RTh 8, T Pls SS¢] HelexX of M & 7 g1 T H3Y it &) U
oI & "Uud 7 A9 RIS o UTdh'| 99 & 7 151 § uH A W SRers e
UTeh' S Dl AT &, offch I8 f[d8R &1 g9y 8 fb duet w31 f[IgR 4 89 &
qrage W f9ER ¥ U Wt CHRICISd U1 & folt w8l W) oIS fo1h 1281 2

eIy, AR fa<T #30 St I8l 931 g5 &1 H IS¢ G 4 $B b oAl
AT {8 R &7 Credit Deposit Ratio (CDR) S2T H HaY &4 &, IT1 31 [dRaryai
A HARTIS Soi § 999 Sa1eT fSuiioied 81 &, <lfd 9acl § SAd! Bl Bl AT ]
Te1 fear S 81 fUwel 10 99t # fSgR # "foam wfse wrs aoAr" & d8d foaq
A faT 719, 3R T effdrs 31T <X, Tl 3MMTP IS WS 8 SIGH| fIgR TRy a9
g1 19y 2, b drd9ia [d8R H KCC loan &1 disbursal 9gd &4 &l I8 49 T, 9
TGY f98R & 999 BF ©, I 81 & AN fSBlee 81 B, offdb b ff §ai &1
fIeR & Ui TERIHS YdAT |

9 goic H fIER & oy 7 @1 @15 735 $F I B & 576 2 iR 9 8 Bl
HREMT S8R 4 3MRENT HRETET 2004 I 2009 & &< § Y (AT AT AT, S
3MERUNY oATe] YT St Xl WAl A1 I8 f[I8R &l 79 A9 ¥l SRE o BT B

foraT o, S 918 f98R § BIs dREMT 81 o $78i [98R # agriculture, health
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and education sectors ﬁﬂﬂwﬁ@ﬁﬁmﬁ?qﬁﬁwéﬁm?ﬁﬂ SICICHH
TG, HFBT, 3, <idl, Bl SATS DI THIC BT & [0 Bl YTaeT= 3R 3fde
T 59 Iorc # B8R 4 4 =0 fal 31 I B B 9 DIs 76 21 51 519 Al
H AN feeeh W fgR 9d € a1 3 U 9I9or § 8) IR 3T <4 8, d18T R o,
STT BRI & fob B9 A1 (Sl bl gD DR <, offch 10 auf 3 3T Tp e Y <11 et
S8 Y% T8 Bl B

AEIGY, $7d! W4 WISl 4 fHaTl BT STiad $9d] FeRT 3R HoRPd TR
31T &, SIfh1 aItd H 98 &l US @1 3R BIRT &1 H T U b ANl Bl axhed G
BT ATI Y fHAM 31R 3114 71eHl & IR H a1 $B &8 W ¥ & ol 99 8 GeETd
3N TS, oifdh 31T fael IR 811 g gaTsy foh T 31y :1ue uRaR & & fosdt aRe=
B, 9Ci BT, AT BT fHa g9 ARq?

qEIed, H [AER & ¥ # &1 a1 A {6 59 9ol 4 §8 i 98 Ts, TR,
IRISHTRY, T, S fau} &1 U o1 {Ha1 81 ...(F9 B €Y. 3 § el
ITEN o f[I8R & IR H 319 {491y &1 Y, i Suep! f[IerR A faRiy wweis €
e &, 3fad Aferqa s Aide W gIHx MY 81 9 g, A

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): The next speaker is Shri Ravi
Chandra Vaddiraju; he will speak in Telugu.

SHRI RAVI CHANDRA VADDIRAJU (TELANGANA): “"Hon. Vice-Chairman Sir, |
convey my heartfelt thanks and gratitude for allowing me to speak. Sir, because of
the paucity of time, | restrict my speech to the important issue of cooperative
societies as it is related to farmers. On 6™ July 2021, a new Ministry of Cooperation
was introduced in our country during the tenure of the hon. Prime Minister, Shri
Narendra Modi. As part of that, comprehensive information on about 8 lakh
cooperative societies has been collected and the agricultural and rural development
banks and offices of the cooperative societies have been computerized, thus
increasing transparency and benefittingits members. A good development is that 559
cooperative societies have been given the opportunity as buyers through the
Government e-market place portal. Through this, transactions of about 67 lakh
people can be clearly understood. | appreciate the Government's aim to strengthen
the cooperative sector to empower marginalized people. | have been carefully
studying the various budget estimates introduced in the previous years, the actual

i English translation of the original speech delivered in Telugu.
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expenditure and the new budget allocation in 2024. | would like to highlight some
points in it.

Sir, the enthusiasm shown by the Government in setting up the Ministry of
Cooperation, the sincerity shown then, is lacking now. If we look at the allocations
made and the funds spent in the past budgets, this matter is understandable. About
Q00 crore rupees have been spent in this sector in the 2022-23 Budget. In the Budget
of 2023-24, only 55 crores were initially allocated and then revised with an estimate of
another 300 crores. In the current Budget of 2024-25, 500 crores have been
allocated. However, | would like to inform you that there is a need to review whether
these allocations will contribute to the achievement of the Central Government's
target.

| am happy to say that in the past ten years, Telangana's rural economy has
progressed due to the provision of financial security to farmers, women, weavers and
various professional workers through cooperative societies by the then Chief Minister
of Telangana, Shri K. Chandrashekar Rao. On this occasion, | would like to bring to
your attention two Central Sponsored Schemes. 1) Cooperative Education and
Training. 2) Integrated Agricultural Cooperation (ISAC) scheme. In the budget of
2022-23, if Rs.55 crores were allocated for the Cooperative Education and Training,
not a single rupee was spent. The Central Government has failed to recognize the
importance of Cooperative Education and Training. | request the Central Government
to reconsider and increase the allocation of funds. It will be helpful to the farmers,
agriculture students and youth of the nation. For the Integrated Agricultural
Cooperation (ISAC) scheme, Rs.370 crore has been allocated in 2022-23, and not a
single rupee has been allocated for this scheme in the 2024-25 budget. It reflects
upon the negligence of the Central Government. In the cooperative sector, farmers
suffer more losses after harvesting due to a lack of an efficient supply system,
infrastructure, transportation and market linkage.

Post-harvest losses, according to the Food and Agriculture Organization
(FAO), India's crop losses are up to 40 per cent. Food Corporation of India (FCI)
estimates it to be around 15 per cent. These losses can be attributed to inefficiency,
lack of adequate storage facilities, poor infrastructure and lack of modern technology
in the agricultural sector. Wasting of food grains; food grains worth 14 billion USD are
wasted in India every year. In this wastage, the share of rice is 84 per cent and wheat
is 14 per cent. The Government is working on the computerization of 63,000 Primary
Agricultural Credit Societies (PACS). As per the latest report, 15,783 PACS were
computerized and are now on board. | request the Central Government to accelerate
the project to improve credit access. In Telangana, during KCR's tenure, many efforts
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were made to strengthen the cooperative sector which is the main pillar of the rural
economy. Because of this, allied co-operative sectors have made remarkable
progress. We have established 8,000 new sheep breeders' societies and distributed
lakhs of sheep at a cost of about Rs. 5,000 crores. For 3.78 lakh Self-Help Groups in
Telangana, KCR's Government has allocated Rs. three thousand crore interest-free
loans. Due to the provision of loans, investment assistance and remunerative prices
to the farmers, the production of crops has increased massively and new warehouses
have also been constructed to store them. The Government should think of programs
like Farmer Producer Organizations (FPOs) promotion, marketing, infrastructure
development, and promotion of vegetable production groups. In cooperative
societies, the integration of technology and social security schemes for members
should be prioritized and encouraged. Agricultural and business centres should be
established in every parliamentary constituency. This will help in achieving economic
empowerment among the rural youth and women. | confined my speech to the
cooperative society because the farmer is the backbone of our country. The farmer is
the food giver. The welfare of the farmer is most important.

Sir, for the better future of the youth, | request the hon. Finance Minister to
allocate more funds to the youth. | also request that more funds be allocated to the
farmers, youth and women. With these words, | conclude my speech.” Thank You,
Sir.

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): Now, Shri Sanjay Seth.

il GO WS (STR USW): HEIGY, MY 1 dIci BT AlDT [T, AP ol H 1]
ggdTe ol gl

Tered, facita av 2024-25 &1 I8 g9ic Ua 984 & VsTiie g9ic 71 3R 31
S goIC Dl & | S A1 579 TRIS, T, 3TTGTd SR AR 2ih DI d1d JeiT J31
Gﬁﬁiﬁﬁ,wwglﬁ?ﬂinclusive developmentéﬂﬂﬂ?ﬁﬁ"@ﬂ'{%lﬂ%’m
P 3T TS Bl o, dfcth BAR YL H31 it & [AHRIT ART & Ahed ol
Ui 81 I8 doIc HIY ¥ B} BIeTad, ARG I | ddx 36 SdavHe,
ﬁ?ﬁv_cﬁﬁj'[ I TPV ‘FITrﬁ RIFNREY 3R infrastructure I AdY innovation dd, 88X
&7 3R &R a9 & fABNT &1 Fohed gl fauer 7 I8 Udh 39 B & o I8 Ioie
AfSe &y & fofg 21 2, Afhs AR I AHeiel © fob fifSer Formd gqR foly agd
HEaqul gl CHRIUIR I B ffREwRl B § SR g8 BARI backbone Tl
...(TAT)...

S FRi®T agdal (TERT) : W), AR1 o @rse 31 3iTeX 2
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IUHTEIE (37} TSl ) : RIT @IS C AT TSR 87 ...(FALTH).... fhd el & it
87 ...(aYM)... What is the rule?

SN BRI agdal: IR, 8§49 wdl TR 176 & AT a9 GRS W T4l B b
forq v Aifew fm B, |rva Tkgel St 1 W &= 81 9, 3 3174 11+ &1 91 a1 I
g, 3 U 31 BR A ATl € 3R ST A1 AT g7 2, 9 a8 8 {6 176 &

3T B9 W T4l el

SUHTEE (31 15T YPHN): I8 $9H T8 8, ...(FAYM)... WIse 3 3ifex T8 8l
..(SFFYTH)... 37T Y] Tl Y DI

GRIEIS KR CE RIEITESY)

21 GO Ao B9 MRS Tl Bl B! TORIIGTS 1 B Aehdl &l I &l Dbl GRT
& W §Y BH 59 IOIC H tax slab H BIHI BHI Bl 1 ST&T 2014 H AN I8 ]
ARG & HUR ST ST 2T, 31T 2024 H AT R BUY IF Pls o ol ¥ 8T Bl
ERENE H g Al priorities BT &I H QT © 3R people-centric approach P I
AR TRBR 7 B AT, UfshaT, (719 3R B B IR Bivsd F S s 1
R SR 331 81 9 39 goic R fHAM a Y DI 3 98T & o7 &R1 {6y §12013-
14 H THdeaR BT goic 27,000 BRI Y AT, TaI 39T 2024-25 H 39 doic H
1,52,000 RIS TYY Taile fhU Y &1 Al el & TIRDIBROT g BTl &I JToTT18l &
oY 39 g9ic ¥ 218 URUCT B! qgIa¥l gs &l Sl 2014 H 97,134 BRI BUYY T, I8 3(d
JEDHY 3 TG BRIS BUY 81 bl ol H 3MMUb! Udh IT8RYT o1 aT8dl g b A Ta |
T Afee 2, S Bls B Tal Rl 2T, olfh S/ 5T AISH1 Yo §s, dl SA A
CIhR Qeh I TITIT 3MIR 3MTST I8 Qg ATHMHR © 3R a9 Afgersii Bl A1byl < &l
g1 AR mere wf Sft 6 g #, A o w3 S 9, AR WReR Q9 $
taxation system ff, ST reforms %R’ %, d holistic B1 {511 TRome T8 8 fh 2013-14 &
HepTael 2024-25 H income tax return @1 filing ¥ 366 TRYC BT g §S & AT TARI
e @?’{[ﬂﬂ RIS AT del 211 \_{l?'l'l_é’, 2017 BT Central and State laws & complex &
SITeT 1 BSTHR AE-IT YT F31 S 5 SHUAE] BT T {ham a1l Ig TaRIgH &
ST H A 991 U& 98 aTd ©| Ugel 3TelT-31eT A8 & indirect taxes TR 8X %] &
W@%Eﬁ’%ﬁﬁ?}[,WWW%Wﬁﬁmdiredtaxesiﬁrﬁfﬁqﬁw%&ﬁ?
gD Uh SETENVI U8 B fh 3R 31U 91de, Tal, o1, unpacked wheat T SETERUI
o, AT SIYAST oF T & Ugel S9H @l 9 IR YR o Tl Bl o1, 319 SiR|
URYT ST Bl 3ITS SIYHST T vag Rl T g BRIe BUY W TG 81 I8T 6 3MR
S IR W Cd DI Wl HTHT VI~ HT BIIST Bl 8T 5| AR $ThH o o a1 H I
BTHT ARATDHR] g3l g1 BHY faceless tax assessment ®Xd ST & %IQ people-
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friendly ATEIS T 81 89 AN 9 39 S 3Tl BE WeH & g1 fadl & Reg
B BT A U UTaeT 6T 81 B9 391 {9 § §97e & 3fa’ Sl long-term capital
gains BT U UGG T, 5 HUR B AfhATY 375 AR IH JId Bl AN §Y
A fo=T /30T Sf 71 ISP 3(GR Ueh 3iR GART ARIapT [T, AT JATST STl b U™y &1
AT B, ORI S¥®! 31 o1, 98 SS9 dRId | ¢ Bl ¥R Al gl I8 BRI Uh
afshdT QX oI & WA & o6 FORT ST &1 =16 Ugel 2 IR XK 319 fol Big
ot 981 <@ 8! 8, R ST IR &1 < R81 g1 H8IGd, B9 <91 B MR a1
@ faem 7 9gd WX &1 fy 1 2016 H STET 300 start-ups 2, T&1 ATST 1.3 lakh DPIIT
HIYT YT start-ups %, 199 S¥19 100 unicorn %I

W,WWﬁWﬁﬁﬁGﬁﬁangeltaxiﬁﬂﬂWﬁﬂT%Im?
start-ups 1 U Gg g1 AlcdTe el 8T 2 TAT g1 oll=d | 4l BI! 1™ 8l 8!
21 319 3MIBT 10 TR DI IO 20 G BYY b 9471 fhsdt TRET & o et Fapa
2|

RIS, AR T JATSTdH S I8 3BT HTH HY T8 & IR IR Ja Hifthe # 2|
ISP U liquidity BT IS crunch T8l &1 & dotg | 79T fhdl Wl St Bl I
M & oI, Iaag B & foly & 9 9gd S 9 AN et <87 81 8RR 3y
PRI BT DT oxd, I STal QX [I9a H sreferdern ¥ 8l ga! off, 98] 39 4IRTs A
BAN QT P dopi A AR IEMFAT PI 7R & THR YRI 37feHeReT Bl o1 91T 8
o5 31r<t &9 faeq @t diadi 91 srieqawen 99 9 2|

ABIGY, BH 59 goic H By a3l IR H¥eH ST TH Bl § AR SHH] G4
ST BRIGT HHR P WIS DI 81 V8] 2l AR Bl Td15d1 IR SHIC YS! TH B A
I TA1gAT BT [ 954 6 81 BT 5

A ARSI, $9 Foic H SfF 3R BIHR & [qr R Hi 9gd &1 faan
AT 21 I [IBTH & ol &A1 1.51 ARG HRIg BT BT goic H Arae (a1 51 g
370 B & 918 g8 R gRISH BT inflow ST g6 T & b IISHIR 370 A9
generate B T8 21 I X A AT MR TRWH & oIy 3701 -370H Bleed IR adr
I81 R 9¢T1 32 21 F81 & AT 31TeT I aRE ¥ GRIETd 81 32 © 3iR J.l cvReH W 9gq
CRRIRIDIES

AT UL ST, § O w31 S 3 Yo Redwe HRA1 911 § b s9RT R
T TFey UdhodR 3R S & 918 SireIUl &l e g8T A8 odT & 3R 399
ST Bl Fa9 SITET ISHTR FAadr 81 39 Ry Tee Adex & A1 248 industries
TeA &, SAfrg § AT o w301 St 9 vas Raave =1 A o o 81 9, dl
U TSR] BT e < o, T o 59 3iex 3R 1 9a1-IT ST A, SS<! 819 Bl
IS A AN Bl AT I A el Ab, A¢-Y B Y & Wb aAT 39D oy
RISHIR & 3{IR 7R I Heb |
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AEIY FYTITT ST, T8 g7 9R <9 6l T8 $a1gdl U o S & {9 3 Udh
Tyl e 21 H 39 oy A+ gam w3t St iR At fad w30 #eiean &t
Ig-98d FIAIE odl § AR g9 S 39 [l DI JUIS BT g

MR. CHAIRMAN: Now, Shri Jairam Ramesh.

SHRI JAIRAM RAMESH (Karnataka): Sir, my party has four minutes, and | propose
to take exactly four minutes. In these four minutes, | would like to place before the
hon. Finance Minister four questions to which | was expecting answers from the
Budget, but for which | am still seeking the answers. The first question is: Why is
private investment still sluggish? In spite of very steep tax cuts, in spite of production-
linked incentive schemes, in spite of constant encouragement by different
spokespersons on behalf of the Government, private investment, which is key to
increasing economic growth, is still stagnating at somewhere between 20 to 25 per
cent of GDP. If you look at the trajectory, the private corporate investment used to be
at this level. It fell over the last eight years. It then started growing up. But it has
stabilised at a level which is far lower than what it used to be ten years ago. Without
private investment, Indian economy will not flourish; it will not boom. We have to
increase private investment.

And the first question is, why is the rate of private investment simply not
picking up ? Private investment, of course, is increasing. But as a proportion of GDP,
private investment is still very sluggish. We are not going to hit the 8 per cent growth
target unless we are going to stimulate private investment. There are various theories
why private investment is not growing up. It is not growing up because of an
atmosphere which is not conducive to private investment. Private investors are
actually moving abroad and seeking citizenship of different countries. The economy is
going through oligopolisation in different sectors of the economy. Whatever the
reason, | think this is a question that the hon. Finance Minister will have to address,
not today, but in the context of the next Budget in February or thereabouts next year.
Sir, the second question, why is manufacturing as a proportion of GDP falling? We
are all in agreement, and there can be no argument, that manufacturing must flourish,
must deepen in our country. But instead of increasing, manufacturing as a proportion
of GDP has actually come down from something like 16.5 per cent of GDP to about
14.5 per cent of GDP. | will give you one simple example, which is a very telling
example. In 2013-14, garment export from India was 15 billion dollars. In 2023-24,
garment export from India was 14.5 billion dollars. Garment export today is lower than
the garment export ten years before. Today, what has happened? Vietnam's exports
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are two times that of India and Bangladesh has exported 45 billion dollars of garments
last year. | would like the hon. Finance Minister to ask the question, not today, but in
the context of the next Budget, why is manufacturing as a proportion of GDP falling
particularly in labour-intensive sectors of the economy. Sir, the third question is, why
is private consumption not growing? Last year, private consumption grew only by
about four per cent. Private consumption is a locomotive of economic growth. Why is
private consumption not growing? Private consumption is growing only at the top
income levels. Today, over fifty per cent of all automotive sales in India are of Sports
Utility Vehicles (SUVs). It is not longer the entry level vehicle of Maruti. It is the Sports
Utility Vehicles (SUVs). What does this show? It shows that there is consumption
and there is purchase power, but it is concentrated at higher income levels. And there
iS no mass consumption taking place of mass consumer goods that will drive
economic growth. | would like the hon. Finance Minister to again ponder over this
question why private mass consumption is not growing. Finally, why are wages
stagnant in this country? Government's own data, the Economic Survey's own data
show that real agricultural wages, inflation-adjusted agricultural wages, have fallen by
one per cent over the last ten years. And the Periodic Labour Force Survey of the
Government shows that across the sectors whether it is the salaried class or the self-
employed people, average real earnings have remained stagnant. If wages remain
stagnant, purchasing power will remain stagnant. If purchasing power remains
stagnant, consumption will remain stagnant.

To summarise, Mr. Chairman, the economy has four engines of growth. Not
double engine. It is a quadruple engine. There is investment. There is consumption
both Government as well as private. And there is international trade. All these engines
of growth..

MR. CHAIRMAN: Which is the fourth one”? Which is the fourth engine? You have
mentioned only three so far. Look at the paper.

SHRI JAIRAM RAMESH: Sorry, Sir.

MR. CHAIRMAN: You have named four engines but referred to only three by name.
Which is the fourth engine ?

SHRI JAIRAM RAMESH: No, Sir. | said there is investment engine. There is
consumption engine.
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MR. CHAIRMAN: Fourth engine is the double engine.

SHRI JAIRAM RAMESH: There is Government expenditure engine and there is
international trade engine. | said it. All engines of growth are not firing at the same
speed.

4.00 P.M.

The Finance Minister has accelerated the speed of the Government capital
expenditure engine, but the private investment engine is not growing fast. The private
consumption engine is not growing fast. And, of course, the international trade, over
which she has little control, is not growing fast. However, the example of the
Government industry shows that the problems of growth lie not so much in external
markets but in what we do internally. So, | would again say that the intent of the
Budget is one thing; the content of the Budget is quite different, and the content of
the Budget has to address these four fundamental issues that | have raised. Thank
you, Sir.

MR. CHAIRMAN: Shri Prakash Chik Baraik; six minutes.

31t TehTe1 fores IRTS S (UITE™) &9Ter) : AHTUT Heled, ) W4 fael § g1 #4-1 urd|
3Tl SieAT Juigel iU, AR &I F3] HA FQEA Qd A% a1 AfuD
WW?W@F@ﬁopportunityW%\',Wﬁﬂ{ﬁ&ﬁﬁ@?&ﬁ?ﬁ@?
DI gRIATS SI DHRAT | FoIC H oxdT -7 o A1 Harex, Sl IS Bl Sl 9T & Ud
I B Sl FARIT &, SFDT Uh Al 1 goic 3 81 ] T 81 PR YN HRAqY § ol
ST, A1 11 e ¥ 91 Bl Arelacfac Bkl 8, S8l HoIgR Ul AoIgR! HRd &, B
B &, il Wi ZHE | goic § @ WY, Al I G & TRIG ASGRI &
foIU 3R = S Bl 9™ & 7T U $U T ) s BT 3TcllcHe 8! fhar 1T 8,
g GHIY 21 H U e iegHl el & oy alerar § o approximately 4.5 @RI
JHY, SN IRAME &, SRR & Ud A 8 vd 25 oIRg ANTR® <11 fSuse €, 96 $uR
Qe B SERT BTAT AT &1 T I b HOIGR D! I DI BN AR AR &b 7Y i
GAM? § AT Bred e, S 8199 | §, S 3NUd A1 ¥ I8 el
aTEdT § b 59 oy gote H a1 &1 Sy 3R Wit 29 9 =g & ol U
g1, el I U 11 A1 HATAT Y 8l AT BT Hde oAToRe HISdeT, Sl 9 dITed
BT B, $9P oIU a9y IR R &= fear STl <1 Sv df 1951 IMsHe Uae &
W\TﬁfringebenefitsM%WW@Wﬁﬁm,MWWWﬁ
TE Sl 81 AT Reg HAT, goi AAaT SIS & SEIT | 91 Aaexi § dhal IR creche,
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Pel WX BIYC, dal U= 991 991 9 79, 91 Fel R 971 99 I STt uRar feam s
BT 8, <Ifh g IRBRN P dicHe T 8, I8 HYl Wl 89 &I 3 -Te] <ar &1 §
AT Brg-¥ FAfReR @l de-T aredl § fb =g & oy faQiy Yot H1 eyor ol
ST

AEHIIT BTg FAFReR 7 SRI9HE $AX 2021-22 H TYUTT & off fh gy s91+
& JHY BT JIeTd Tfaefadist & 1T 1,000 BRIS U7 ST SIre|

MR. CHAIRMAN: Hon. Members, please.

it yepTeT forep aRTSH: <N ATt §1d U1 S99 1,000 HRIS SUY § Ufeadt §97a] al
fore=T e 3R 81 wed &l fohawr Men? # mud AgH | AT HBignd
fAFRER 1 die1 =rEdT § {6 I8 AeTd dothak e &1 Sl 041 § Sl TR ARTRS
Q?ia%TaS\_rﬁpluckers %, SOW'_C’@QOWﬁpluckers,ﬁmg,ﬁplucking
B 8, Bt sT H BTH Bl 8, Dbl bl B Bl &, $-P (¢ (AR fhar S|

TS IRBR B BT UfeaH 97l § B T8l 21 39 AT Ufaefacist <Ray ar
I8 & WM WR IR TR ARG & IRAdT <RIU, 8 BT Bl I IRBR B I8!
2, AT R H3] 79T G141 DR 8] 5 H 39 g9 | ol b SRR grdbie &
forv Wfifre IR 9= afeas et &1 ®is a7 81 fear wam 4 Rifaed, fErR,
3T B T 71 3R 3RIFAET &, ol e JAcAICHE B, olfch gfead et & forg i
eI feam an? Rafdws A St dRr <) &1 S arHT 31 2, Rifded gadt ik 4
gifstfert fo7er & 9er1 &, S ufeas e | 2, S i g1 7, ARy usdT 2,
SIH-FAdTS! USdl 8, STAuTsTS! fSTel &1 Bhild TedT 2, ATdal ISl &, STl 2023
P TS H BOIRI Bl W H MSH! TR

[SuauTeae (it It 3@ JIorv1T 591

T THE Ty, AT JEIHA! & Qe 9 89 Al ge g8l W 1Y, afh
g AXHR BT gofc A § g9 el <@l b IfTaHt STl Bl SR S bHc Bl
T fem a1 I8 9ga & gUiagul 81 H die @redn § 6 59 9o | g9 Al A
ST, HERAT Bl 919 dloll T9; 59 doic § 89 <l = ST, 3T & 91 dlell s,
AT qiegH) STeT 15 BOTR RIS BUY, ST AR AR T BT U1 9Tl &, 3R g1
THIH BY ST Y, Al 1,71,000 BRIS BYU department-wise S TFEaHT STl YT &,
g8 IRIE] BT U1 B, AOIGRI Bl U1 8, 3 Ufeeres o1 Uvr 81 foddt 7 20 fo=T, fopedt =1
25 fa=1, foosdt 1 50 fo=1 w1 fopan, <ifoh Ig O<aT &9 < &1 8! foa Tl o &6 i
el fear T . (ag ).

SUqHTETE (31t TSt IFHD): 3T A Il ...(FFYH)... Let him complete.
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31t TehTe1 foreh IRTS®: 2021 &1 (M@= R & 918 31T AN 7 TR HOIGRI b UH Pl
R T, STl Fqard & o7 smefdl 1 M B o1, 99 I &1 e {11 I8
U1 R fohil BT 19 81 1 § 31U A1egq A didT a1l § (o sHd] Slog 4
STeg o] STy

9% IIfIR<H, ATSH TTIRY 3R AfSHA STIRY TR ST 18 IR™T SHUAST Bl
deduction &, SA®I TTA-HE withdraw Y| Ig treatment BT UAT Bl STBT TA-THCS
withdraw Y, I8 FSIGRI DI TeIfbeT BT U1 8, T8 314 ATS AT D! A o1 441 2|
First time QT 31T © b TS STANY 3R HIShel STIRA H AT ST ST R8T
g1 g guivayel g1 § AT fad #30) Sit &t dier aredr g % a8 9t &1 ot gl

Provident Fund @1 9T & R H 89 @l  9R-9R B8l 81 Provident Fund
& folY s ARBR BT 31 &1 GIUH SUR AT I b ASGR] D! GITH BT UAT o
H g AGIALT HRAT 51 A $HDI specific TR IR RIY {6 ASIGRT DI HSTGRI BT U1
firer TS ameHY & U BT deduction BB NUH ATHT H S OIRI-BOTR HRIS YU
STHT fhU ST X8 €, I8 B¢ ATHR BT U1 81 I8 UAT D] STeg I STeg il
ST §1 BT B 37U Fhed FHATK B gl 1 fq, ST e

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): Now, next speaker is Shri R.
Girirajan. He will speak in Tamil.

SHRI R. GIRIRAJAN (Tamil Nadu): Thank you Mr. Vice-Chairman, Sir, for giving me
an opportunity to speak on the Finance Bill. The middle class, all over the country, is
very unhappy that they are paying majority of taxes but they are not getting any tax
deduction. Inflation has been high. The costs have been high. Student fees have
gone up. Living costs have gone up. The quality of life in cities remains very poor.

“"This Union Government thinks that it is their profession to impose taxes over taxes.
People think that it is absurd foolishness and even superstitious to expect benefits for
the poor, the downtrodden, and the middle class from this Union Government. Sir,
Thirukkural is missed in the Budget." Funds for Tamil Nadu are missing. Railway
projects are missing and funds for railway projects are missing. Funds for Chennai
Metro-2 project are missing. Flood relief is missing. GST compensation for Tamil
Nadu is missing. At some juncture, the people of Tamil Nadu would totally miss the
BJP, mind it. Respected, Sir, now, in Tamil Nadu, one news is trending virally
regarding Tamil Nadu railway projects. | would like to read it in Tamil. ""The “Pink
Book” which contains the financial allocation for each project of Indian Railways has

: English translation of the original speech delivered in Tamil.
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not yet been published. Is it true or not? This Union Government had completed the
discussion on the Ministry of Railways without publishing the necessary documents.
s it true or not?" Where is Pink Book? You say that Rs. 2,55,000 crores have been
allocated to the Ministry of Railways. How much has been allocated for broad gauge
conversion in Tamil Nadu? How much has been allocated for doubling of railway lines
in Tamil Nadu? How much has been allocated for laying of new railway lines? How
much has been allocated for electrification? Where is the Pink Book which contains
the details of such allocations? We have such simple questions. Where is the attempt
on our part to T people and to frame fables? Tamil Nadu received only zero.

Release proper documents. Let the people of Tamil Nadu know the truth.
There are ten projects in Tamil Nadu for laying of new railway lines. Three doubling
projects are also there. The meagre sum of Rs.1000 crore was allocated in the past
for all these projects. After | had pointed it out, the allocation was increased in Budget
2023-2024. That was also a paltry sum to the extent of Rs.50 crore, Rs.100 crore,
etc. Later it was retrieved as ‘Safety fund’. Last year, the gross amount that was
allocated for new projects in Tamil Nadu was just zero.

In the interim budget 2024-2025 which was presented in February, Rs.150
crore was allocated for new projects in Tamil Nadu. Was it a mere announcement for
the sake of elections? Or was it allocated in the true sense? It will be known after the
release of Pink Book." | would like to get the reply from the hon. Finance Minister.
Respected Sir, the Union Government has announced this relief fund for Bihar;
Abundant caution has been taken, flood is not coming there. But, in Tamil Nadu,
Cyclone Michaung devastated five districts of Tamil Nadu, namely, Chennai,
Thiruvallur, Kanchipuram and Chengalpattu but no relief, not a single naya paise has
been given by the Central Government. Now, | come to the Budget; taxation. The
poor became very poor and the middle class became the new poor. Of the total
population of 144 crore, only 5 per cent are filing their taxes. Out of these five per cent
tax payers, 70 per cent tax payers are having income less than rupees seven crores
per annum.

The rest 30 per cent contributes the lion's share of total direct taxes collected
by this Government. India is the only country where the super rich and super tax
payers have several concessions and the individual salaried class is penalized more
than they can bear. This is tax terrorism. The tax terrorism has impacted badly the
economy of the country. It is very unfortunate that general taxpayers, who contribute
substantially to the development of this nation, are looked down upon as if they are

T Expunged as ordered by the Chair.
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enemies of the State. (Time-bell rings.) Sir, only one minute. Instead of treating them
with respect and dignity, quite often, they are subjected to harassment and with
harsh treatment. Power corrupts, and absolute power corrupts absolutely. Tax
terrorism must be stopped at any cost. People of India expected a good tax reform,
proactive economic policies and people-oriented schemes from the Finance Minister
but she has dashed their expectations.

Sir, the total external debt has risen in the last ten years. Till 2014, the total
debt was Rs. 55 lakh crores only. But, in 2024-25, it has touched almost Rs. 189 lakh
crores. That means in the last ten years, the Government has literally increased the
debt burden on every Indian. A debt burden of Rs 134 lakh crores, along with interest
components, are on the people of India. This is a very bad position of the Indian
economy.

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): Thank you.

SHRI R. GIRIRAJAN: Respected, Sir, | will come to the conclusion part. The
Government has no mind to support the people who seek Old Pension Scheme.
(Time-bell rings.) The hon. Finance Minister had conveniently forgotten the people
who still opt for old tax regime. Thirty-five per cent of tax-payers are still following the
old tax regime. They cannot, at the moment, migrate to New Tax Regime. People
have a feeling that the Finance Minister neither knows economics nor politics. Maybe
because she shied away from contesting the elections, she would not get the
opportunity to see the expectations of the people at the ground level. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): Now, Dr. John Brittas.

DR. JOHN BRITTAS (Kerala): Sir, | would respect the hon. MoS to diligently report
the points which | make here on the floor of the House.

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): MoS!
DR. JOHN BRITTAS: The former MoS is distracting the present MoS. Please.

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): That happens. G&dT Sil, 3170 €T
SIfTT foh I a7 HE W B
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DR. JOHN BRITTAS: As per the Constitution, India is a Union of States not a colony
of Delhi. ...(Interruptions)... We don't want any special status. Kerala doesn't want
any special status. Give us some status, some status, consider us as a State of
India. That is all. The other day, the hon. Finance Minister, while speaking, was
saying 'Kerala went to the Supreme Court and Supreme Court's remarks were in
favour of the Central Government.' Absolutely wrong! The Supreme Court decided to
refer the matter to the Constitution Bench because the Court found it to be
substantive enough for further perusal. Let me make it very clear. Sir, Kerala pleaded
with the Union Government. In an unprecedented way, Kerala contributed Rs.6,000
crores for acquisition of land for the construction of the National Highway. Sir, why do
we say that the States are being relegated, the principles of federalism are being
scuttled? | will cite you one statistics. TR \_rﬁ, T A ?jﬁ'l'i’l In 2019-20, the total
cess and surcharge collected was Rs. 2,54,544 crore. In 2023-24, the surcharges
and cess collected by the Centre went up to Rs. 5 lakh crores.

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): You address me, not Mr. Neeraj.

DR. JOHN BRITTAS: Sir, 96.81 per cent increase happened there. That means, the
revenue of the Central Government in the form of cess and surcharges increased by
96 per cent. Sir, every time the Finance Minister says that if the States are willing, we
will put the petroleum products under GST, as though the States are blocking and the
Union is ever willing to help the petroleum consumers! Sir, | will dole out another
statistics. Who is responsible for the hike in the retail price of petroleum and diesel? |
will give one statistics. In 2023-24, the Union Government amassed an astounding
sum,-- Sir, please note this- - of Rs.4,32,394 crores from petroleum sector through
various taxes and cess. When the States garnered Rs.4,32,000 crore, all the States
put together, you know what is the amount? It is Rs.3,18,000 crore only. And last
year, there has been an increase of Rs. 4,327 crore compared to the previous year,
whereas for the State, the share went down by Rs.1,889 crores. This is a real picture.
There is another thing. Now, their pet project is Centrally-Sponsored Scheme. | have
been always saying that if they are interested, let them come up with Central Sector
Scheme, which is fully funded by the Union Government. But cleverly, deftly, the
Central Sector Scheme allocation has been going down. Whereas, the Centrally-
Sponsored Schemes, the project scheme is going up, | will tell you. In 2023-24, the
total amount of Centrally-Sponsored Scheme was Rs.4,60,000 crore. It went up to
Rs.5,056,978 crore in 2024-25. That 40 per cent of the amount, which tantamounts to
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be almost Rs.2 lakh crore, should be borne by the States. You are penalizing the
States. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): Neeraj ji, no running commentary.
...(Interruptions)... Let him complete. ...(Interruptions)... Otherwise, he will get
extra time. ... (Interruptions)...

DR. JOHN BRITTAS: In the Budget, there have been several corridors. | would not
name the corridors. ...(Interruptions)... There are several industrial corridors.
...(Interruptions )...

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): Neeraj ji, why are you making
running commentary? ... (Interruptions)...

DR. JOHN BRITTAS: We have been telling about Kochi-Bangaluru Corridor, there is
no mention. Now 100 industrial parks are being declared. There is not even a single
industrial park in Kerala. There is a natural calamity that has struck Kerala. What has
happened? Yesterday | spoke about how you are being humiliated. There is a
provision in National Disaster Management Policy to declare it as a calamity of severe
nature. Why are they not doing it? | would request the Government. The Prime
Minister intends to visit Kerala. Let him declare the Wayanad calamity as a calamity of
severe nature. If he is not doing it, you don't have a cause to share with Kerala, and |
would say that you will continue to be anti-Kerala. Y, Nold & IR H ESEL It T
'Had’ b o0 fUSel FTel 17 B9IR BRI BT Udllhe {hdT T, oifdhT U T Wi @
e forar |

They are quiet about it. And, they talk about the safety of the railways ! Are they

genuinely interested in the safety of Indian railways? ...(ﬁme-be// r/'ngs.)... Sir, | will
take just one minute. | will expose how this Government does not walk the talk. In the
Economic Survey, they said, 'we need to have FDI from China. Again, on 30" July,
the Minister of Commerce said that there is no rethinking at present to support
Chinese investment. And again, on 3" August, the Secretary, Department for
Promotion of Industry and Internal Trade, Mr. Rajesh Kumar, says that while speeding
up of approvals of FDI, China should be considered. Who is the master, Sir, the
Minister or the Secretary? Is there a collective Government? They are talking
absolutely contradictory with regard to the policy of the Government of India. At the
end, | would only urge upon this Government, the Treasury Benches, please have a
little consideration for States like Kerala; even other states, say, Bihar, Andhra, you
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declare a lot of projects. But | am sure you are going to take them down the garden
path. You will be repeating the * which happened earlier. | would urge upon the
Government, be sincere to the people of India. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): Thank you. Now, Mr. Govindbhai
Laljibhai Dholakia.

1 MTSHTS AN WIS GraAfhar (JoRT):
"] =8 gla AIAAE] T WIS THIET 7 |
d<4 WINEHq dell derdpgaldad wiEq I

A SUGHIS HEIGd, 59 9ad H SulRId ¥4l #8gHral & g&d A
FORTSTH URHATHT BT FHT HRb 59 I IS H 3{T9T Ugoll IR H i1 IRY B I&]
2| THEPR | AT ygel, § 39! g=Id1e S =18l § (&b AT 1 ol uR =i d
T o o foTY S1aaR U fhar gl

AgIeY, H fhAM 43 ¢ 3R TMd & Tpol H el 6 TP T g, [ I WaH Bl
HUT U 2013 W H ATSIATSTH, ATAGEIG H B AT oAFdR o b [T Sl gl H 60
ATl ggel SIIHS [9oT= H g & AR IR BT BT I [hAT A7 AR AT 7,000
AR &1 BT RFIefdhs I8 B o T8 B

HE-1T SUYTedeT Sft, § 3fud qreyd | 791y $ff -Rwg 978 dial Sl &
AR FRRT IR <91 & 9ar 31 991 & {7 /g & ST 1 g=gaTs ol g 3i”
AR ST GHTY Rfh Bl WA & G o1 G1Id H g1 o [y D] DIfS-hIfS
EESETGIE

AT IUGHIEIE S, H goic & gR | 370+ (R Fa & G gt fa=sred
& 1Y G BT | AR AXPR 7 Ioc-2024 H P A5aqul U8l Bl AR HaH 9QV B,
ST WIRT T 3FIaRT 3R I Bl [THRAT Ud AT B H AGG B HEIG Y, 5
qolc H HaT, GATAT 31R I -HeI101 $I Jer J241 #ff = A18 A1l Sff al efee Al
HEIYU U Y ISR BT AT 21 Yo fh¥T 3R FMRI 8 & AT H I8 B Foball
% [ I IoIc 9RA & 3119 gfg iR e & fa=n ¥ wequl wed 81 89 99
ST & o afzge Al & gras[a SAR <21 & A Bl Aviga! R 42 ST
AT 21 39 JoIc | B &F B ghg & ol & a1 T Bl SHhRgaaR d ddw
fSforea efacfact 9@, SN &= | ofdx e & &= d@, & &= 3 a9 o 1 31
<ol &1 Sff RE1 &1 Big Wl & 81, S¥H AISHN g1 &, IS¢ 9 I8l 8 3R P& 8l
eI 81 39 goIC o HIEgH W AR I HRd & HiA™ & {77 Uep Aford efecaior oxd
T 21 SATTY § A 31 = Alal Sif 3R fort w3l 7T e HIaRAor St &t

: Expunged as ordered by the Chair.
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MR Yehe HRAT §1 AMHIY SUFUIEEl Sil, H ORI AR R Bl Y8 drell g,
gty # S17ot T | HE 5 A o R A S % g dTell FAN IRER
A Bl HaR &A1 g1 o) fTar &R g3hRgaer § WeRl &l TIRUIC, 9l Nd
RIS 3R B AT GAeaii &b AT A WIS YR T & [T ARBR o il A
EISRER

AT IUFHTEIE ST, H [ARY WY I JRA | AGT ¥t YRIISHT Bl WP &
oY ARBR B 98TS ST AT &1 IT YRITSTT 7 Hact AR I ATATITT G Bl
IR H 7GE B, Gleth ANNRD! & SiiaT DI HT IR g9 40 fhAHIeR ol
HST ST T [FHT0T BT ST RET 7, ST AN WER & (I H b Agdqul HaH &l

AT SUFHTEIE ST, H Te &b H1 FAT =T8T § fob 2014 H T TIRUIC TR
hId IR FATgeH AT f, TS 2024 H 34 FATSSH 3T ol YR Bl [42q & A1
ST o folq AT SIf 7 YR YIRUIC Bl TAT AR §E-12el TIRYIC Bl Gl [T
2139 oIy Hl §f IR BT MR Fth AT Gl ARBR & 59 H3H I A & TR
3R Tic &I gemar el &, fIRiy wu & gam aredr § 6 9Ra 9 348, IRoE &
FATST Y[ BN YR BN Pl I[N, SRR TR R Uh 5 IgdH Hell gl
YR DI ISl oI ¢, Sl Yag -ABHIEIE &b q1d gl aTaell 5, 394 GRd bl I g
14 e el oiiR R &1 6 o 815d, Sl IR BIdR [oiRdl 8, 399 I g3d &
fepT™T H 95 BraaT et

HBIGd, BRI YT FIART & Yeb TS & w9 H G SRHS ol DI
ITAAT & 7Y § AT AR ! fI9IY w0 A 9915 <1 A18d gl H8Ied, BRI AR 4§
fIeg ®1 TIA TSI Hg Gd 8l WBR P! Wee ¥ I H Surat Diamond
Bourse (SDB) 1 4101 fharm 71 81 I8 §AR %% & 77 &<t 7d bl &1l &, Sil 67
oI square feet floor space, 4500 offices, foeg & 999 El@[ Ifhy fafesT g+ %\rl

A SFATEeT Sff, H A AR =TS g 3R AYD H1egq | g+ b
FH! AR AT T Surat Diamond Bourse 3T & folT AT &RAT =Ml g1 YR
SIIHS 14 ¥ HeAThRI, AN AR {499 & WIGERI & foly Ush 991 ¥ 2019 &
3R BT ST ENT I&ANT Bl Tb Bd & - hivad BHIPh ST Ud THIUIS Bl
TGIAT & BT 3R PRI Bl fI%9 WR IR T HSqYUl RATATRS Pvs b WY H W1
HRAT B G Bl WIC RIST & 1Y H (BT B & folg SRBR §RT By 7¢ J1mdi
& oI § g=gare S =Tedl g1 SUGHIEIs Heled, 3id H, H U IR [ I d-1"
e HAT 87 TR A1 S 3iR faT wA it e HaRHAv St & gwgaTs dan g
3R 39 goIc & oY I 98T <1 §1 I8 IoIC SR YR & -1 YR Q20 Bl YAThT
# Y 980 9erd Rig N HEIy, § R | 3Mud! g=uarg <d gV I 91 &I

I BT g, g=gdle, 5 fa | 57y YR |
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SUHIEIE (311 ISl PN g=uare, MASHTS leloll 9T Hicihal il 3T agd
31T et | 3MYhHT el HITYT T, MY g5 3BT diet| 3T IE g1y b MY fohe &
I ERT AR B

it MidGHTS SATcToN WIS S an: IR, H 319d H [HAM g1 31 Wd &b AR B A
&, S 1, FIRTS AT, SIS BT 81, 31 99 $8 ATl 2| A [ AT Sl fHami )
a1t X8 o, A1 g1 BT 31 R8T o1 {39 N A <@ 781 @ b Wd a1 € 3R 99 91
BT A

SyHTee (st Ieta gE): didfdar Sit, 3)7 JaTd I8 7 6 oy e & a1 ER
IR &7

21 MdSHTS ATl WIS Sredfbar: W=, 4 <91

SHRI P.P. SUNEER (Kerala): Respected hon. Vice-Chairman, Sir, the Union Budget
2024-25 is a politically biased document, as has been pointed out by many of my
colleagues during this discussion. Many gaps can be pointed out in Government’s
approach towards burning issues in our country like unemployment and price rise.
Due to paucity of time, | will keep my intervention focused on my State of Kerala and
injustice the BJP Government is doing to our people.

Sir, in financial year 2024-25, Kerala will get Rs. 24,882 crores as its share
from the Union taxes and duties. It should be noted here that Kerala’s share is only
1.925 per cent from the total distribution of Rs. 12 lakh crores! While Uttar Pradesh
will receive almost 18 per cent of the total amount and Bihar will get more than 10 per
cent, but Kerala will receive less than 2 per cent of the total amount! This is not fiscal
federalism, but fiscal terrorism due to faulty policy approach. Further, no demand
made by Kerala was met in this Budget. While Kerala has the country’s highest
standards of healthcare, its demand for AlIMS in Kozhikode could not be met. Coach
factory in Kanjikode, Palakkad district is a long-standing demand from the Malabar
region, but we only received betrayals through the Budget. Sir, demand for special
financial package of Rs. 24,000 crore was not considered.

It is well documented that Kerala is one of the leaders in social sector
schemes. In the housing sector, beneficiary in Kerala receive an additional State
share of 62.5 per cent in urban regions and 82 per cent in rural areas, in addition to
Rs. 1.5 lakh under PM-Awas Yojana, so that beneficiaries can build proper houses
with Rs. 4 lakhs. But, funds for this critical scheme remain pending, because of
Union Government’s insistence on branding their name.
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Despite this financial embargo, Kerala ranked top in NITI Aayog’s Index on
Sustainable Development Goals with the efforts of our people and the State
Government, while the BJP’s favourite State, Gujarat ranked 25" on elementary
indicators like hunger. In this context, my sincere appeal to the Union Government is
that they must stop mistreating Kerala when it comes to sharing of resources. |
request that pending dues be cleared at the earliest and serious consideration should
be given to special financial package to Kerala, more so, in view of the calamity that
struck us in Wayanad. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): Thank you. Now, the next speaker
is Dr. Parmar Jasvantsinh Salamsinh.

DR. PARMAR JASVANTSINH SALAMSINH (Gujarat): Thank you, Mr. Vice-
Chairman, Sir, for allowing me to speak on the Appropriation Bill and the Finance Bill,
2024. Sir, this is my first speech. So, | am thankful to my Prime Minister, Narendra
Modiji, for allowing me to be a part of this august House. This Budget is a testament
to our Government’s commitment for inclusive growth, development and social
welfare. Firstly, | commend the increased allocation for capital expenditure which will
drive growth and create jobs too. An outlay of Rs.11.11 lakh crores is a significant step
towards building a stronger India. The 11.11 per cent rise in CAPEX is a welcome step
from our Government. | also appreciate the customs duty exemption on critical
minerals, which will boost domestic manufacturing.

A SUFHTEIE ST, 39 Joic § ARBR §RT BN AR 39A IS &1 & oy
1.52 g HRIS B DI UGG a1 11 81 fharl § TgRel GBI &l yrearad
B & [TY I < H 31Tl &1 aul H 1 BRIS [BAMT Bl APl BN F SISl SITgm|
T Icreh T Pl HIATSd B &b {7 9% 3 10 BUR ¥ AP e WA B Bl
IS TS T8 B A Rid 9IRa | B &I g MR fAdRId e & Ieeg 4
I8 3Tl I a1 H ITh] STHIF & Sl Bl [$RTee J1egy grRT SireT S|

A IUFHTIE SIl, TRDBR §RT THT oIS STATHS BRIHHI B YB3 DI
=N Ueh WA ANY Hed 2l Ao ged I & Sl Yieded BId &, ITb gIRT Sl
97T ST &, S7<h foTT Y A TSI ofi1 &l T90T Bl TS 21 S99 YTHI0T 831 & 9
BT WS, I b Aot 8d JoF & HIEIH ¥ 3M119Teh I B drefl g
HIATY, 98+ 3R 3P Sl IHTGH &, Sd oY Udh FIRAT ISR ITAL 81 ST
S IAATET, BAR A ST T b < H, FAN BIg-14 AR = <2 & Jar3ii
DI AR IYAY BRI B (ST H [Bhel STATHE S e A AEed Y01 (99T P
IR H AT Bl 3ol Urd ATl H 20 ARG Jarit B SIeTel fadmm, I fRhel SaeaHe
&P HIH H ISTIR Y& fha1 Srg|
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A YIS ST, TG H31 JMarT Jror1 () & Al 3FTet Ul
ATell H WY &F H I8 dTel N9 R F&gH 97 & YRARI Bl 1 PRIS A AH &R
U HRIY SITGIT| STl Ud auf § <1 &b T TERI A |l 9 3Afdd Az se a1
T B IoIRI &l W [ vy S &t Jrer 2

HEIGY, ARPR §RI G2 b ANRDI DI Holl ATGLIDBATS Bl GRT B & [Ty
Yo I BR G fASTell I & SIdd 1 RIS BRI Bl 8 7 300 e fasrelt
T R o oY WHe T AR Wie o g ATl fhar Siga|

ARG, S H ST WR W Wied $I 9gdl o1 & fofy Je Reenfsai &1
YIATRd DR b foTT GNBR gRT goic H 9 3,500 BRIS BT UTgeT= fhar = 2,
R Il ST BRITHH' & oY ST 900 PRI BUY ATdfed by Y

TR, § [oRTd B Ruvic Hdl g, SAY § ATST ToR1d & IR H He1 aradl
2| ool 59 aul # A1 9em 521 STt & A9 drell FARI §RBR A JoRTd H 3D
f4epTd BT fhY B ORI DI <2 B UBall goIc o U bl &l a4l A ORI Dl
TRER ARIAR 1T B chier oY, 98 A1 FeiT #3416 el Ifcd & HRoT & gof
B U1 21 I[ORIA & [U8s gDl 4 9 Halsdr |, Sl fd Uh [TesT SdTal &, grede
oRAT 7, 981 W Wy 31 ISt St sifgelia it &1 w1 o, a8l e o
31eh FHTATIRAT BT (I BT T Bl ORI & ASTDIC Dl ABR FIRT T Bl
G &1 17 81 T[SIRTd Bl & YA 3R 9 gRPI g9 DI Sile b oY auia A b1
1T {5 711 51 weled, (ool 3 Has & did 94 [Sooll-Hds UAUd d &I Udh 9]
HIT T ORI ¥ B IOkl 81 GG ST AR YIS b i BRId 1,95,00,000
AN BT RIS Ple IUALS BRIY MY 5| HBIGY, 370 59 Joic WV H 3R J9Ic &
SR SNl Il g3, SAH B4 3R Ufued & 7 H Aa &, 9 Fa+ W, SAR,
Ao FHRT, YT W9 189 Sthde R Tl B1, olfch=T I8 TRIE) 311 hal A &, SHDT
T 1 B, IHD] DIBISIT FHYN AT &, FGh! PR 81 59 < I NI Bl
S BT 8, 39 IR H Plg d1d 21 Hx el &1 faxier el 4 93 €, a1 Ryt fakiyg o=
g, I8 BART &Y 81 81 A1eV| § Ta ITER0T & SIRY I madl g1 H 19+ e
T St BT Y eI A I, Yo Afifea aafth i gare, 1 iR fasT_y ditex i
ATHM d 3 M-uifafcwa vsT H, w9 9 uifefecad # ga- Ufaea =181 91, 79
ORI & TMa-7 § g7 €, 32 & 719-711a § g8 21 981 Wil & 919 5 93 &, 375
H1Y GHET GIAT 8, 396 A1 FA¢ B &1 S IR HT H/E BIol 8, I B DIol Bl
G DI PIRTY B Tl As a doctor, H TRIT SHMI DI B9 ¥ 3@ 21 H Td example
<dl §l el B 89 Ridel Ael & IR H 984 181 =41 1l Sickle cell disease is very
common in 17 states. It is most prevalent disease and most deadly disorder. DI
example o & f&b IfT T BT & ieR Uh AR Bl Ridbd Tl I 8T © IR I8
SHISI™T H Tl STl &, A1 98 BIRUCH ol ST g1 BIITd ST & 918, I9H] 984
AR 1 Bl 81 HHI-HH A1 S Tarad ol CIARIST T, AT YR b IR TS bl UaRTao
BT TSl &l Al VAl HSIeM 4 FAfSe oty Bidvell a1 FisR AR ghHHS
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S dTell BIs W BiAe siffted gel St ®, 1 Th dl SHB! e B &
ST ®, A1 § g8l W @4t At o At g1 -wdt a1 Bls Ui 3 T8 99 <l |,
& H Wl Bad ¥l 99 2T & 3R -5} a1 S8 Wd g9 Bl Algd 31 Sl 21 54
BT Bl W gY, AR ANfET R ISR wer w30 it 9 I8 ggr=sal o=
AR AT (AYFANTATS) DY oI fharl $9% A1 &), AR ORI & 376X THY
(g 3AH) BrS FeIdl §1 31 Q1 ®l HAThY B A HH T8 A BqY Bl
WW%IWW@WW%\',ﬁﬂ?viciouscycle%,ﬁwww
BIIcd § gIRId B, 1 I8 91 Iuig W TR 8 ST 81 I8 vicious cycle Tl &
&l 8, et aote & fafse s et off e & gl Sl 81 9msT § e 91d
Uqh [qeard & WY HEdl g [P BHARN 25 BRIS AN, S YGH H31 Sff & JaT A
AT I THvd § oY T 7, 32 R AR we gsdied el 8, a8 fiyasivars
IS 21 H A1 I8 B {6 89 55 RIS ANl B FTHINars & ded sarg+ fohar gl
AT AT B b idive 9 vhive § 81 aTel T Bl T 25 BRIS o, dfcd 55
RIS B AT, FIifh 371 AT TR & T | ST | Te H31 it 7 b1 81 AT
Ig A4 8 fh 86 9 R 59 Y & R H, Ridd At TR &1 df §9 @
TS fear 8, fes U R, SRS, hyper-thyroidism 3R BTgURC I ST
3 TR 2, T s el Fel™ dTel <1l 891X |15 99 &, d IRIdT H Il SId &1 84
$ADh HUR |l T 1 81 UTYelM hgldl 9a9 To! FAR 8, IHDh IR H Bl d1d
TEI B TBT 51 71 I A1 2 [ 89 Fadh! FeTds Uigele™ dbgld & ol 81 3 81
eIty M FedT ATRT 3R FHR T Bl WA & U AU dF of S & o 89
AgD] A B I @MMEYI AT HEbR H (U I Bl WH HRal gl 5 B!
YR AT B o1 | =g |

37 AEE g (STRIES): A SUGHIEIE HB1Gd, H DT ATHRT § 3R H o<y 731
It gRT &Y TG <) faergeh & e & uer H diel & oy WeT gan g1 Heley, 31Tl
<3 BT fIHTRT |IY0T A T8 BIAT 81 JATST <2 BT [ABI S BT ARTRS AU 3l A
3 21 1 H &8 AHdT ¢ b Ugell IR S 10 Ul H ST DI o fh 391 & 3igR I
1 RIAT 3R AT 1 DI Flelar &, AT S BRI BT RIATIRT 91 BT 2 3R I
ST BT ATBIU HT BT 21 H 10 99 A U8l & AR S GREY DI Ul e/ g, § 59
BIAES Bl W G g, O Preres ¥ AN & I Wi § g8+ & oy Toret 781
B3N Bl Y, H I DI Bl Al FHSIAT § STd Teb 3771, 1 AT <ol AT 3R U
DI aog A, AN SFASIE] B A S IS H [oT9d URT 60 I I ATAT &I, R
ITD! <2 &b (BN & 1T & B B &FdT BIkl, O B DI I8 BIdT, Al TS
o7 aReed #, for fRART H <21 1 TR 31 =4 81 8 2, TS 89 99 Qe 9 954
31T 1l 1Y &It | § ST g fob fauet 1 91 Goird o1 &1 ATDR 21 H 59 91 Dl WY
ST g fob fquer =7 Y 7eqd x foran s o o1 g w3t &l qwr 9 Jis) aR
faifera fovan &, fader &1 Ta-Ud goima 9 914 & fol] @l &, 39 91d & 999 §
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5 I 1 Tred € 1 31T aTel IAY H HIGT ST eV IaR 399 991 &I 71 B e | 34Afely
ST AN GoITd Wl FHARI TRBR B 9 I dTcl &, SO H S DI ORI e8] B
e gl

HEIGd, § S § foh I8 <2 31ieh] a8l T T R8T T[T & JATeh] BRI
T2 B, IfdhT I8 W 9 2 {5 oIl 3 ugel #N <91 &1 ST aREey o1, ¥ 331 & 3igR
ST 974 T, 3R I8 HET ST o f g9 @t Afeat g&<ht &, T2 & 3ieX &R UHR &I
HU=IA B, AT 4 ATST T B8 Foball § b IR &I I T MY, Al HRA Bl TAD
AR ST W YTaTcHD BT F 9 €3 Bl ST HRdl 8, Al STBI 39 919 BT TadTd
BIT & b &1, g8 3171 9l WU &1 I8 31 © b 31T goic & I9 AR yggail W A<
31 S 7 R R A IRl 1 &, 98 3779 &b UResy § Rl 8, 31191 & uRyed §
I Bl BH fI39 & S 31U+ MU X1 BT © 3R faeg & i wifid ok &
foIT <91 ot 1 ifersll 8, <91 &1 <11 31 A &, 89 R U UHhR ¥ fTIR 81 a1f2vl
3115 DE Febell § b golc PR Il &, 39 WR =4 B, Al § I8 B8 bl §
e ST FTYd MaTIHIT &, I UR Igd &1 T 111 3ITST < D1 S| Dl <1,
Y I ° 39d] BodT ol df oftl BY f9gR & 3igx =i gt ot o * # areT &g
HHdT g b I & ISR F$hi BT Sl WHY g1 &, IH WHY Bl IR gl B, Al
3t TS h T BT AT 3R < & 3R fhdfl RBR BT A1l 7, fosd mem=+=t &1
ST ®, A 8AR A AR5 TS A1 St 6l STl 8

[Suwrveaet (s M S <suHn) forvlT g5

H ST § [ 3Teh] ITSUTT 991 &, 3712 Yol a1 5, JATG-3M3 TS| DI ASD a7
T2l 8 3R I8 TIRT AR I I81 21 H O 9gd WHrac 197 ¥ 37T §, a8 31l da”
TS = 3T I8 WA 91T 2 b 37191 STRIES Bl 8% I$d 59 bR &I 8 fh g9y
B Y B I S efte | 93 B! 2

] AT &1 &5 BIT 7, 16T &1 &3 A1 SUFHIEeT JeiedT, H adl
HHAT § 3MST TRBR 7 1.48 AR BRI BT UGG (6T 8, S [Tl IR | 1.3 A
BRIS AfD B T8 39 I Bl Hbdl &1 I8 Sl & fob ST YR <2 b 3fax 74 Akrera
fRrer &1 gavt 21 g9 82 Ufrerd goui Bl e 2, 65 ufrerd Afgatai o e g
P, TG, THSTIRT SRy 151 7 90 Tferera < sareT R &1 Wk et g1 § Sl
% [ ugell IR I91 & 3ig s Ren AifT ong g1 77 Rrem Ny S8l IS RIS e
HifT 2, 981 I8 T9 g3 ® & IRG &1 uAd a1 ugl-forar g1 a1yl g
B3R A AR B DT DB 3R fbdl 1 fobarm 2, AT AR <2 b YGr= F3i1 Sif 7 fban
2l

: Expunged as ordered by the Chair.
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TEIGT, WY U 1 &7 81§ Sl 8, § UgTS &1 <afth g1 TR I8 3R
TATg BT &, 1 I8 frer, warey iR F@ & fory iar 21 o1t 91 9ard gy g ®
for SrfSrpdR U] § 19 AfSH A Biotol W@lol ST, 59 59 91 & IdT <9 &
HRET, T B T H3] B &, Al GRGRTST P BIA| H 8 arell RTINS A [haT
AT BT, 31TT A Febel! © | WY o &5 H UITcHD JoR T3 81 H B8 Febell
% 6 70 N1 # Badl 7 T I 31X 3111 I8 AT 23 1 718 81 9 10 Iu1 H 16 7Y THA
IS, I8 $9 914 B [I9 &, 59 I BT YA10T 8 1 <21 & yare 931 Sff Uh-Udh
h b WY B LT G &1 BH AN S 2, TP BT i bl [q5 BIT AT
TRIY Rk & UT U1 &1 1T AT, I8 BT AbR SolToT BRIAT AT, TR DI BIg Bhol Y
TET ST 27| U RART H R <9 &6 ISR ARG BTs b AT A Dl 1T | HRT 1Y
dl I WTSEl H 7, STEl 89 Uh-Ud ANTRS 6 ST HTs ol Jfaen <F g8 2l |
S ol Q T #371 Sil & MR b bRl gl

eI, § RET g9l & IR | $© del aredl gl Jfh § Wt &5 § @ g,
T U & 6 1N STRIES & Yh-U T1d & 3iEX Yh-Ud e 21 8% GRaR § U
A 31 SH e I § H5 AHd1 g [ 7 a8 & 3fax HDI &b G BT RTaT H1H
g WA, Higl S & Bribldl § g3l &, 98 UhieTRic BT g3l 21 31151 gl gR 84
399 IR equipments, 3T & AR HATE 3799 97 H g7 38 21 39T db =i ot
A RG] IR o, U R 9 SHH YRR B g AT oY, Afh ot H BE
HHdT ¢ b SR A Bl 391 | At ) &) 8111, ol 891 dabeiiep 4l &l 811 31”
3ITST BHIRT S 2T A= ARTHT 1 g1 ! R H B

A1 § fob 31ToT AR Bl <t =il 81 8T 81 WX SRS H l 3R B
®Y ¥ 3T Jarsll =1 NG BT 51 17 AIeA BT JaT 21 A db AAR 27, IHH
SeHIh T HIG ATYIT SR AT JaTdl Bl faw@rs <31 H 59 a1d Bl a4l &8 W8T §
fh SMRERBR 21 AT & I1€ & A1 | AR gl &l g Phad g¢ el 2 f6 W
Y, STIRIES &1 781, 3Md 151 ° a9 fhar g fh 0 ifdiR, Red 9 25 1_3e
AT Y A1 H AT BRI, T8 S 75 TR AT &, S [oly & g TRBR 7 STl
Glel §1 d 379 SXaT F1 7 Fiel, I WHR HI 8% fSUIcHe M9+ gxars wii
Wret, R 9fRh & W19 & AT ST T8 JFT B ST ABR ST, IO SHH IS
9T g1, SRrHfRh 8N, <97 I BRI &R X1og Are e b U faenfE &, O ganei
DI YIB! & YR TR FGh &1 QI 3HD fo1g H qer H3ll BT ATHR =h Bl

gl

HEIET, H 98 I BIoEs <@l &, 99 goic % Side T8l il oYl 3T §
IAD! Tl T8 PR BT g, B AN T a1 AHSI

HEIGAT, B Q2 &I TRBN (A2l U el FHoil & MYR IR (U [4H4 &1 75
JIR B &1 1 g g GRN 8, 3R 89 IR 49 & bl 1 it I quidl,
HRT QT HOl & [ZAE F 3MSd WM W gl 3R Sl 1Y, e gl 8, wild
3ITSThel &9 W9 39 AT &1 Tl 8, AT SHRDT U8l W WR 8, I TaN I IR
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2, ST TR W TR & 3R 9Rd 31T fY ol H 31ed W+ IR g1 § 339 91 3l 8
AT § [ B U I AT 1 Al e vdm 1 T8l Sireidl # 317t faqefl ool
@I fTRITRY 18.7 IRRIA g 7, I8 fUsell aR 19 Ufcrerd ol I8 fJerd 31 iy &I
SrARICICIRER R RS

BT, 33 991 § 45,03,097 HRIS BUY &1 Uae &, R 35,02,136 RIS
BUY IO W9 & 3R Ugell IR 11,11 oG BRIs 39V Yoiid &g & forg @9 gl
& W fp SMRINBR T2 & Tee H31 St 7 O bR o <2 BT 8 AT B 3
HIT %Q %\;, S UhR A IqH %I'Q ST 3T equipments ﬂT%Q, IAD! fadr &t %\rl
SqH g9 98 ST IR et

qBISYT, NToTd U &1 fauy 81 3151 Ush-Ush Afth W<l I $96hH T o
& foTQ 31T 9¢ R8T &1 H BT AHhdI § [ ST81 89 ANl 7 3 B 3 19 TTerd, SgFc!
3 18 Tfererd, T 3fR 3= & 17 Ufarerd 8iR IR & wifwral & 9 uferera & feme
H Sl ol B FaRAT I18 T, ITH AT [OTHD Jfg §8 2l FAH 3IhH <o o
Tl D1 =T 91 B

AT, SIS BT e 59 T8I 4.9 UfAerd g7 37 § 3R 511 9= fa<d
T2t S 5 T © fob 3BT 4.5 UL b oM BT e X7 YR B Jrferave Sigl
119 I ¥ UlEd R WR TS, g9 X1 [a%aT4 &, 191 99T H31 Sff 7 B8l § 3R
qeT HAT Sl S dleld §, SA®] hA1ad $-d 2, § B8 Adhdl g $ 9gd e I8
TR 37h deh STl

AgIedl, H 954 9 vl W) =4l 981 &1, AR vy e 9% &1 H s
SX bl dl%*ll b aT® mobile connectivity P &ﬁﬁﬁﬂ@l@ﬁﬁﬂ'&ﬁ, NEGAN
R TTicrefierar o @t efte & IR & & # SIvES Y™ 1R |fTSt 31 &1 a1
Bl AT [4e[d & T arel a1+l dl fq9d 81 - I 41 39 S & fofy e &, e
=91 gd & &A1 4 3718 2

HEIGAT, 31T H 3R garit #f efic & gaf &%, a1 gad gAR amit & 9gd i
gAY <1 BT BT oM ©1 §9H JaTsll &b BIerel [Ibr & folg 2 AR BRI BT Pl
ITIET T TRIT &5 U2l olF & Al H, 10 g BUY | SATGT BT A o U, 3
IR ARBR bl HRI; <2 bl TG b=l H internship H 5,000 BT HfeT A8
31X 6,000 BYY BT ThHEd fhed &1 SITQ 3R 3R UM IR BT B A1’ el 2,
Il R 999 1 9IRG ¥9¢ F 6 8, S9db EPFO W H 3 fhedl § 15,000 59T STHT
BT

HEIST, < S T 3! Sff 7 3 BRIS IR AN b (Y TG F3AT 3TarsT bl
ST IS Afead &1 8, H w8 Al g (6 T8 U TTaeiTel] dad I8 MR TRIg Al
DI AN A BT ...(AT B €Y., forarl ot ==l 81 gl g1 § 39 R 984 §8
TE HEI H ST SRR Bl 1 3171 fHATT Bl Wi o o 2 b oFR # foddl &
TS 4 GG &1 Ahdl g, (Bl B ARBR H GG &l AhdT g, dI 98 o2 & JeTT #41,
ST A5 AIG T il Bl WRBR 4 81 Febell g
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HEIGAT, M9 431 diei & oIy it 97 &, 39% oIy emeT g=uarg v
BT, § 3191 91 AT Rl 5, gIaTg|

THE VICE-CHAIRPERSON (SHRII\/IATI GEETA ALIAS CHANDRAPRABHA): Now,
Shri Jose K. Mani.

SHRI JOSE K. MANI (Kerala): Madam, towards the fag end of the discussion, when
almost all my colleagues have talked about the Bill, given suggestions and have also
highlighted the lapses in the Budget, | am not going to repeat those things which
others have already mentioned. | would directly go to some of the issues or some of
the demands of my State, Kerala.

During the year 2014, when the NDA Government came into power, my first
memorandum was to the then Health Minister, Dr. Harsh Vardhan, seeking
establishment of an AIIMS in Kerala. Being a doctor, he immediately said that in the
health sector, Kerala, being a model for the nation, deserved an AlIMS and the same
would be declared, probably, soon. Again, he reiterated the same thing when he
came to Kerala for some function there. When the media persons asked about the
establishment of an AlIMS in Kerala, he said that Kerala deserved an AlIIMS and that
would be declared. Later on, we know that the Centre-State politics has taken in
and, as a result, Kerala never saw an AlIMS, and we know that it was politically-
motivated. My request to the Government here is that Kerala development model,
especially in the health sector, is a model not only for other States and the nation as a
whole, but for the world also. The health workers from Kerala are known worldwide.
So, please sanction setting up of an AIIMS in Kerala, which has been pending for
years together.

Now, | come to the second issue. The hon. Finance Minister was also the
Commerce Minister earlier. So, she knows the real problems faced by the rubber
farmers. When she was the Commerce Minister, she had come to Kerala and met the
farmers and talked to them for hours together, and she knows the problem. Mainly,
we know that Kerala farmers are in distress. They are not getting a remunerative price
for the natural rubber. Last year alone, about five lakh tonnes of rubber has been
imported by the companies. But if you look at the companies’ portfolio or their annual
report, their turnover is going up and they are amassing the profits. The value of their
shares is also going up, but we find that the poor farmers are not getting a
remunerative price. This all depends upon the policy of the Central Government,
especially the import and export policies.
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5.00 P.M.

Sir, we find that the natural rubber is in high demand. The Government has amended
the policy not for the farmers but the policy has been changed to suit the corporate
companies, generally, the companies which are related to rubber. Madam, here, my
request is to give these farmers a Minimum Support Price. As it is, the State
Government is giving a support price of Rs. 180 per kilo but that should be raised to
Rs. 250 per kilo. A kitty or corpus should be made for which Central Government's
support is expected so that the farmers get the Minimum Support Price of Rs. 250 per
kilo.

Thirdly, | would like to raise the point -- many of my colleagues from Kerala
have raised it already -- regarding the devastating landslide which happened in
Wayanad. We all know that Wayanad is a hilly area. It is a tourist spot also. You find
the landslides everywhere all over the country. Even at places where we don't expect,
all of a sudden, severe landslides take place. If | talk about Kerala, in 2018 flood
occurred. In 2019 again, flood occurred. Again, subsequently every year, flood
occurred and natural calamity took place. Whatever name you call it, where there is a
national disaster or very severe disaster, we need a special package. You have given
special package to your favourite States like Bihar, Andhra and others. We also
expect a similar special package for Kerala. ...(Time-bell rings.)... We are at your
mercy. Please also see towards Kerala, which is one of the States on the map of the
country. See that some help is given to the farmers and also for the natural calamities
which have happened. Also, the demand for AlIMS should be acceded to. Thank you
very much.

IuguTege (2N Mar SE gy : g=gare | SHdl W fgagt s

SN AT ferad} (STR ueeD): Suawedd HEledT, U H91 39 AN UR diel &1
3R &, g9 forq § amads Uiy a9y €|

HeIedT, fagH, fage fod w3 sexviig e AaRH Sit gRT ST I8 9
eI a1 11 B, I § WRIS1 BRedl g1 I8 (A8 2047 &1 id &, fabia 9Rd
B URY T, 3D &HdT BT Udild & AR B [EGRIFT SMAMHR a9, SHDBT Th
Hhed Bl I8 a4l 81 U, 519 BHR ¥ & ] WG H3ll, 5 Al Sff & g1 |
HTH B BT AAR AT IBI 140 BRI SLATRIIT b & BT &9 H @ gy Sl
BT [y, IHBT g TRV & 1 ATS WIRT I8 <Toll & A1 A1 98 8T 5

HEIET, H§ U8 I el ATl g (b g & Sisrd 4 dIal Sff T U4 941
#3018, Sl =12 Blell 81, 9Te fauraeil 81, d A1 BT A-1dd g & ol HHT IR Sh
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I ST 81 399 BHR STATH1 BT 1T IS8 godT &1 39¢ o1 i § ger 1) Sit !
qETS <1 =T gl

TEIedT, 9 H ged! oY, a9 H Sl off f 954 g off, THm et of|
Mg § TR oft, SRISHIRT 2, ST & A d9 )8 & fSdpd off, ofhT 9t st =
P! <G| IS fHdA™ BT T, FAIoTdd BT T, Afeell Bl ST FaHhT &= H
R BU SBI7 U AT (01 fo7am| SEY BHIRT Q21 95 o1l o A1 AN g6 V&l 2
1 AT B 5 1971 9 519 SRR B IRBR o, HREF & 7 F12fl I8 96 &, Soi ‘I
A TS gl &1 ART faan o1 Rid 981 gl, dfed TR gedl T31 TG df 99
BCI, 519 9o w1 AIGl Sif 7 I8l U= 29 ofl| G I8 Phad gy el 8l %l & 6 oA
FHY ¥ 25 BRIS A SATGT ART RN BT @1 H 9T8% Y &l 59 914 Bl I g J
PRSI ]

ABISYT, 3R H I B 1 B, AT 51 HH THI H S+ I g4 AR 519
e H2AT S 9 <R G1R 97997 <, A1 379 ofd 81 S¥8IF <19 BRIS 3ITaTs &l ’yor
H1 § I8 e AEdl g {6 3 WK e o 91d R A, offdhd I Wi T8 g2,
AT T F2T S 7 7| HIedT, B & T 3R dHH fauer & 915 89R SR
3TRIY TN 2, AT H 37 foTQ Yo a1 dler1 =mael! §:

a1 &9+ 41 ST & 311971 91 11"

A S 7 I8 ddhed foram ® T &9 9ot foaRia R 991¢, |ia) St A
Hahey fora & o &9 Q1o 37 BT TR ST FeieaT, § 98 W) e ared &
b 3T AR U § HUR T gl W 19N 81 T8 & 3R I8 U 19 SHRT Bt
il ST ¥8! 81 IR OReR 1 39 WX 41 &7 {31 81 89 <1 <aTU 918 | AT Hd
9, Wiled ¥, d <9TU gt 3 Bl 2ff | S UR o1 dTelT Sl <o T, 89N URBR o
ITP! STRT BRP HAR B SdTg DI T B Bl B (hAT &, TAH PRISI-PRIS
AR &1 BTIST BT, 39 d1d o foIg W) § ARBR & TRTET HA1 ATl g

HEIeaT, s e I R 81 & HRoT R & &= § gRac 1Tl 931 A1 8
o 519 &9 Wpell 3 Ued U, T4 &A1 U1 AT 3 Tab AT STRifies aReg it 3, g
Ueh 91 dal oAl {6 3R 31 dIs |l Riferd /4 < <, A1 H S9! o Rifard I e
B FHAT | T H3A A ST, H D] g=ares <7 Arel g1 3M7a "It g9, 9
ST T AT 8, ISP folU AR < 3 MMe} 3TETE] JNMTPT g=idTeE <=1 IT8<h &l

qeIGdl, § I8 W Pl d1ed! g (b SR ARBR [HAHl Bl Db A 984
T 51 [BAM1 @ I & ST 81, [Hari &I 3 H ¥ ST 81, (e o
39T & QI[N BR Feb, SHD (Y FART WRBR o "[HAM FR i Jrorr o
Thx THTH AR & ATEIH | fHAT] Bl o9 <o & B fhar Bl
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HeIGdT, 3AF § AP AEIH I $V 3R a1 g1 arsdl g AR SHART Sl
TR ferae IR §oTT &, S UR I $© TahTel STl aTsd! gl JMMfd Faeor H
I8 STAT ST 1T 8 b =T Iy 2025 H HIRA Bl Hebel BN IedTS Dl gl &R 6.5
H g} 7 U™ & d19 8RN H 59 forg t gaare <1 =mech €1 anfeh wdetor-
2024 ¥ dfRqd Hog 2RISAT H Tl HINGR] TR YT STl AT &, ST |l BAR <
DI 9gd WBIIGT I ATl 1 TSI ©TC Bl 5.1 W 1< §91¢ Q& BT AFA @,
FTTepT Fe a7 ay 2026 qd 4.5 T Uga1 81 S [ADB Ugal Dl GHAT B §U
faayut IroTe i vae Y 2 B

TEredT, fad a9 2025 & o mfaa Adha IURY 16.85 @RI HRIS IV T,
Sad TG SURT 1.1 ARG BRIS BUYY & BT e gl Seldgii~db & H, Aldsd &
&3 H B9 984 JS! HERA BINd Bl 21 MRBT dI Fa faxiig ay 2022-23 3 2.2
faferae STk | Igax fa<ita av 2024 # 5.7 fAfera Sfer 81 741 7, I8 g9~ 98d
TSI U B, R AR U & 980 IR Al BT IR B F Wi g8 2
TCTCINY ZHINTRCH BT fIHTH 81 8T B 3IR Uolidhd Uced &l W&l 17 1 98 7S &,
T 3 379 H T 98 g1 RBIS 2

HBIGT, g Y-RISTHfTD SIRIH, F&cil ST GR1 AR R HAINSE! DI
& qravfa WIRAY Yofl IR 4 a9 2024 H IURA IIOTRT H HH ST TG B
qTel ITSTRT A | Ueh Y81 8, I8 HIGT Sfl b HIROT &1 {9 81 YT 8

qEISYT, Ul SId 1id H Bl b gdls STaTol I 3{TdT AT, I9 AT STHh] G-
ST o b el fth Fellse ¥ 3111 21 9 I8 Udh FUHT AT AR Dls Al el AhdT AT
fop 1e 1 TR e Al TS STETST B ATAT R Fehall &1 G2 $9 d1d bl bad §Y
ST YT 81 R8T & &b 31TST AR U&= HAT Sl & BROT 3R ITab! 1T & HRT
R & 9T &3 H 9T gig g3 ol WRIY 8aTs Mgl UR ol A1 bl W=7 15
yfcrerd a1 gfeg g% & |1 fa av 2024 # 37.6 TR IF 9§ TS ©, I8 BAR ST
DI U 9gd g9 FheAdl & [ 3775 BHR BT M ARIRS Wl 8T8 ATH] PR 8] 2

IS, AR T HART IR H AHRIHD DI Ahd od & fob TN
&3 o Yofl o) § Ieel1ar gl g3 21 Ae81edT, HRd Bl 57.3 HRITA WRISHR §
ST B3I B, TR Al @RISR H IeeiE=1g qaelld 3117 81 g9 !, d qa!
3R TR WETIAT WE 39 1 & Heh IQTeNYl © 1o TS BRI 98+ 370+ URi TR
4R 81 8T 21 HEIG T, 519 9ol | Jaril &l ARNERT 9¢+ & A1 JaT RISTRI &% 94
2017-18 ¥ 17.8 Hfererd oY, ST Teax ay 2022-23 H 10 UfTerd 81 715 8, I8 SR Hral
2 o TR I8 9 RISRY 8¢ & 2

HEIGT, TS FAHUT 2023-24 & ATAR, D5 IR I AIBRI P ST YIT
Ao | S e 3§ gig & drag[e SRR UK g3l §, I8 SARI 9had] o
HBIGYT, 3D HIETUT 2023-24 & AR, UlIHATHS FaRI, I I IR q!
fERTCelaHR gRT HaTfeld SR T A9 - HRd $I Ig T A SThId de
H 7GE DI &l 3AH I8 BBl T & b a3l Bl HH gD AT &b HIRN qTev] Hgel
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W 919 U1 &, oifh Asiga da1 fFafd 1 39 S 88 96 dqferd o) feam T 2
TEIGAT, FIE H 6 WG &A1 IR YHT ST 741 7, fo99 W '3/ d drel’ & I
ROTTITY SATETRE BT

HEISYl, § 31U A Ig W He-l Arsdl g [P I8 Sl g9RT fa<i fagae 1
goTC U BT &, TS Foic BHD! IE SN & b AR "STHAHR AR 1 A18 V&l
&, 9 Y81 8 3R 39 3R 3 §¢ 81 21 HElS T, oI 39 a1 H AIo9d Il & - AP
BRI &, BN 9 & FeT H3l1, s A1l ST & 37 favel 59 A1 ae ol a1a dhedl
2 fo v we 781 8, 9% 81 T, 98 1 T, A1 99 I8 91 99§ T2l Il fh AR
IEId DI IRBHR T I8! 2, 91 AR A Faell I3, S8 S8l Dl das T8l ol § §7d
feTQ Uep g1 AT =Medl €1 891K d | Herad 8 fb el & W 4 Bier ger -
U1 81 B a1l 51§ 971 &1 AT AT are g

"I HEATE T AR g garg g,
TE IHATE STV [ g9 + 3T 81111
AIGT Sff X1 Sies ¥ ST & el A,
g+ fe=1l ¥ g @l 5118 18 81

3ITST AT S 5 (Y1 ATebel Dl AT HardT 8, 3771 Hiql Sit 5 BH Db
feregran 81 #ETedT, #R1 gl BT 9Y YRT &1 71 &, $aiorg § o9 fdet 1 qHei Bd
BU Ul fagT W=, et AaREvT St &l g=gdre o1 aredl § o 3ru g aRed
H 39 IoIC B TIR HXDb a1 TS Jolc IR (6T 71 399 RG] BT Well ol 2,
FHATST & G a1 BT AT g1 &1 H ST FHelT $Hd §U 379+ arofl &l fa=m it gl

SHRI HARIS BEERAN (Kerala): Thank you, Madam, for giving me an opportunity to
participate in the debate on the Finance Bill.

Madam, through you, | want to present four specific points for the
consideration of the hon. Finance Minister. First is about the climate change. Climate
change is the biggest threat the entire planet is facing. Global warming is an
international phenomenon with local consequences. We have seen local
consequences in Wayanad recently. Local consequences can be cloudburst or it can
be changed course of a river. We have seen it in Uttarakhand. We have seen it in
various parts of Himachal Pradesh. As far as Wayanad is concerned, there have been
several news reports to discredit Kerala saying that the environment has been
damaged locally. These are symptoms of a deeper disease which is climate change.
The impact of global warming is happening locally. It is a big problem which only the
Government can address. Issue is global and national and only the Union Government
can address it. It is not enough to just set up the NDRF and leave it at that. The
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communities have to be helped. The communities are in dire need of help over there.
The consequences are recurring and, therefore, | would request the hon. Finance
Minister that there should be a budgetary allocation for rehabilitation of communities
affected by floods, landslides, forest fires, etc.

Second issue, Madam, is that normally we ask for allocation of funds to
particular Ministries. Here, | am requesting the hon. Finance Minister and am
opposing allocation of funds to the Ministry of Civil Aviation. What is the role, duty and
public interest of the Ministry of Civil Aviation? They have got a duty under the Aircraft
Rules. Rule 134 actually has a duty set up on the Ministry of Civil Aviation to control air
fares if they are monopolistic and if there is cartelisation. Now, | have got a reply from
the Minister of Civil Aviation that they don't have any control over air fares. Now, air
fares are directly correlated with the public at large. From Kerala to the Middle East,
where a large number of population is settled, from Kochi to Dubai, cost is Rs.50,000
for one sector on one particular day and a month later, it will be Rs.7,000. So, this is
a clear case of cartelisation and monopolistic practice. Under the Aircraft Rules, you
have a duty and you have the power to control, which the Ministry is not doing; it is
not doing anything for public good. Therefore, | urge the Finance Minister not to have
any allocation at all to the Ministry of Civil Aviation.

Madam, the third issue for the consideration of the hon. Finance Minister is
about capital gains and the removal of indexation, which according to me is against
the middle class. She has rolled back a part of the indexation process which is
welcome, but that will not take care of the entire thing. The removal of indexation
totally affects those families which are old family landholders. When they sell, they are
paying higher taxes, which is against the middle class. The fourth and the final issue is
about cancer patients, the need for comprehensive and free care. Madam, the
Budget actually proposed removal of 10 per cent import duty on three cancer drugs -
- Trastuzumab Deruxtecan, Osimertinib and Durvalumab. Interestingly, all these three
medicines are produced by one manufacturer, AstraZeneca. Now, will the reduction
of duty, the duty cut, bring any relief, as mentioned in the Finance Minister's speech?
| quote her Budget Speech, "To provide relief to cancer patients, | propose to fully
exempt three more medicines from customs duties.” Now, one of these medicines,
Osimertinib, is sold at Rs.1.5 lakh per 10 tablets, and patients need one tablet per
day. Patient is to take one tablet a day and continue until disease recurrence or
unacceptable toxicity. It is to be taken for three years. The cost of per vial of second
medicine is around Rs.1.6 lakh. (Time-bell rings.) Just 30 seconds! Patients need it
once in every three weeks. The third medicine is around 1.5 lakh per vial. Now what |
am trying to say is that instead of providing such duty cuts, the Government should
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have encouraged the Indian pharmaceutical companies to produce a generic version
of the medicines by removing entry barriers such as patent protection or amending
the biosimilar guidelines in line with WHO guidelines.

ISuguTege (ST M1 SE TN : 91T A Y] AHI AT 81 1T 2

SHRI HARIS BEERAN: | urge the Finance Minister to take up these proposals. Thank
you.

SHRI SAMIK BHATTACHARYA (West Bengal): Madam, | thank you for giving me the
opportunity to participate in this debate. But before participating in this debate, | pay
my homage to Shri Buddhadeb Bhattacharjee, ex-Chief Minister of West Bengal, who
passed away today. Shri Buddhadeb Bhattacharjee is known for his simplicity, simple
lifestyle and affection to literature. During his period, in spite of all his party's
reservation, he earnestly tried to industrialize West Bengal. Respected Madam, | am
from the State of West Bengal. When | was a student, we used to hear one slogan --
The Soviet Union's economy is the strongest one. And 0.45 Ruble is equivalent to 1
dollar. What happened in the early nineties, in the Glasnost-Perestroika? After the
disintegration, reality comes out. Everybody is talking about fop fopddt ft HHd ) BRI
price hike @I BT B, tax structure I IGT 8, WRI ST UIel & U Bls
A Bl §, IS ATIId Bl PR o, [l Wl G99 g bl ol ufeaHl et ol
PR IR TS BIBR SN AT diefdd o ...(FaU)... 91 U 8l § iR a8 § wifdl &d
STIT \FHTAAT oW, according to need, according to ability. SRR Udh HHY H S
T HAIER AT B WIS §leld O, I AHTSATE! @A 31TST Hal Y7 SIS U7 & a7
I8 IR 3 G B, offh] Heol HHILM bl RUIC 3 & 918 I GR &b R il
Udh H?g; equation T RN 3R I8 caste equation HEIS! EFI%[ o 9 fede g <&t %\r,
R 7 oAl 1 U IR W) S, I AR Alfedl &1 A foran? w1 €1, M JAeN
AT SIRT & MR IR AT BT dfe BT BTH B A? 5 eaTdfer o1 &l & -
social cosmos, social engineering. I & AH R YT T ST BT SR §497 fora iR
I IR IISHIT B Tt It Yet 81 89 AT 18 R 82 Whether it is a command
economy or market borrowing policy, f\{f%l'aT # o} I Q?ﬂ Eﬁé JrJIaRRAT IR 81
2 7 WA IS ft IRPR T2l 8, FoTId U aR U1 &1 STa1d 811 I8 997 Rt g9
<3 | T8 8, Ffep ART Ydl & AW IS challenge B 3T <R e sreferaven a3
Bl %\r, SICRESRIKIE Jéfjob creation T8 81 X&T 81 It is an academic challenge to the
economists and administrative challenge to the politicians. We have to address it.
3R I8 WRBR 8] B B BT &1 31T AT T8 T & 2 AT 8 @I early eighties
qr el Y7 PHTIF DI bench I STATd 37T AT - Corruption! What's wrong, it is an
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international phenomenon. Price hike! What's wrong, it is an international
phenomenon. RIT gH ST Hindu rate of growth H IO ST 918d 87 T B
379 QR T4 UshaH qol gobl 27 3R 319 AN §9 R Y4 ok Sleidl, Al d DI Al
economy BT 91T PR I 27 In 1973 to 1975, inflation was more than 20 per cent and
the growth was 1.2 per cent. In 1979-80, the growth was -5 per cent, EYT%I'Q Inflation
P T I 31T BIS SITU| 3TTST T AT ST AT I8 d1d ST I8 &, 7T ATed 872
JTST 89 AT Bi-) TG BT d-¥% ST N8 872 Take for example, you cannot
complain in the morning about too much being taken away through taxes and in the

evening about not spending enough on various heads such as education, health and

social welfare schemes. BIfAS BT & 1 o9 Ig <1 Udh oo aret +fifar fRafa
OR BT AT - KT g % | I§ Q9 3R FTgT &1 99 &, S pre-Covid situation
R Tl U &, O8I 3791 GDP &I IHT S8 W ugdT a1 5l

HEIqd, Ga3I 91 I8 2 o ISl 11 AT 59 96T H 93 91 38 © (& 39
AXBR & YN 9g9d el &, G1d & Aol I 91t 32 & 5 ! referawen & Siar
Gl T8 7, 39 TRIF R IR 8, 319 fHa &1 faR1g &R 2 &l ..(FaeH)..
qfe=T Sfl, MY YhaH Ae! 9idd Yl &l M9 fhdd F1Y ISt 872 31T Sl aruefl i
BT & 1Y S BIHR 96 MU B, d AN R ¥R U &1 91 dieddhx 31U & b,
"What is happening? What kind of economic activities are happening in India? It is
entirely US-driven.” T8 98 fHT &) eaver &1, a1 UShe @l 81, 918 39 9
a%s@f%;g\%r gifera ﬁ, we are under severe threat. Everything has been determined
by the International Monetary Fund. 31TST U STTE UR 31ThR 96 7T &1 SRIU, I co-

operative competitive federalism gl Rﬁ NENBSIECRI] qé_ 1

GRIINE: B o RUCIRTERY)

B IA1 A B 1A By, 4T ITSA1 & U1 STY o I8T IR -7 81 I8T & 3IR T
=TI B9 91T 8, 39 99 fawdl wR g=i g1 918U During the heydays of Indian

socialism in the early-1970s, Prime Minister, Indira Gandhi was holding the charge of

the Ministry of Finance in 1970-71. In her Union Budget for 1970-71, she increased the
highest marginal rate of basic income tax applicable to income above Rs. 2 lakh from
70 per cent to 80 per cent and with the surcharge of 10 per cent, the highest marginal
rate became 93.5 per cent. Her successor Minister was Shri Y. B. Chavan. Finance
Minister, Shri Y.B. Chavan, in his Union Budget for 1971-72, left the basic rates
unchanged but increased the surcharge for income above Rs. 15,000 from 10 per cent
to 15 per cent. With this increase, at the pinnacle of our socialism, the highest
marginal rate of personal income tax became 97.75 per cent! It did not work, revenue
suffered. Following the Wanchoo Committee Report, Y.B. Chavan as Finance
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Minister in Prime Minister Indira Gandhi's Cabinet brought down the income tax rate
along with surcharge at the highest slab from 97.75 per cent to 77 per cent. This is the

situation. ¥, B9 RN ! U8 a1 W FHST <112V P $& I 980 IRBIH PR 3B &l
1 O YT 9 3 &, a8 ufgaHl €91l 81 Oftenly, they demand o @81 &1 <11 fpam
&, BT ISR < A1 81 7T 51 59 37T AT 91e1 728 & b AR Sfieqawe] aReR]
T &, A 341 & WIdR U& o, o 91 famil &1 ISR <19 331 81 T 2
AT FHTIfT 78ISy, 4 I8 91T f& oy oxgw & forv v < afvTe fos §mer &
T B X8I 8, 57 Al 9 B T THhR B AT Bl ... )... IR, Th IR <Y
WY 3fR MY 39 S BT B BT ..(FGHM)... ST TR BT & a7 96 gV &
(AT,

it guTafar: F1fde S, A TR SRIT) ...(FaUH). ..

s} QI WSTER: OR, 3MUd! ITRP G ol dief I8 2 ...(aeM )...
MR. CHAIRMAN: Very good.

it | wgTemd : U < A1 AR AT B L..(GHT).... EH I MYD] UST IR I B
ISP FUIE § §If X2 Bl ...(FIL)... Why are you opposing? &9 T 31TTd UTRT ST
& foIg 91 ¥ B ...(HALH)... HIUF & a1 Wl g8 Y| e S B 9gd d1 Vel §s
of1| KT H o1l &1 9147y 31T, i Yhad U X8| Sil §AN <Idl &, d §&+ H fora
T, 5T 97T | SI1d 8, I &1 99 81 9 2 ....(Fag™).... *

it [umfcr: AR 9GS, I8 318 91d © [ JMUDI observation IR STIRTH ST
objection T8I <1 38 Bl This will not go on record.

SHRI SAMIK BHATTACHARYA: No, Sir.

MR. CHAIRMAN: You are making a reflection on a Member. ...(Interruptions)...
No. ...(Interruptions)...

St A1 YTl : 89 d1 SRR ST & ...(SadH). ..

* Not recorded.
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MR. CHAIRMAN: Samikji, one minute. ...(Interruptions)... We, in this House, are
benefited by his presence and every Member of the House has to be here and he is
friend of everyone.

...Jairamjiincluded. Come to the most substantive point. ...(Interruptions)...

%ﬁﬂmwzw,Wexperienceﬁﬁ%%ﬁﬁwmiaQ_CB?:fTIFIT
T[T & b
" g8 gEe IR faarT, 3 89 781 oI,
HIR 84 Sl 78] Hbd gFIR 971"

AR, JET FeIcl 81 AR BH AN A WIS &, X Fa H UHAT, TAS! &1 a1d Il I8l
2 ...(FAYT)... JST ISP Sl goic T H 9T of X2 8, S UFdl, TAST B socio-
economic upliftment &1 I PR IB © ...(FGIM)... d IFTTH ST H RTHIE 22

MR. CHAIRMAN: One minute. ... (Interruptions)... Do you want to say something?

SHRI MOHAMMED NADIMUL HAQUE: Sir, | had raised my 267 in the morning. You
had not allowed. S9® d1¢ 89 STH 176 STl &1 WilvT, ST®! allow HITU..

MR. CHAIRMAN: Okay. Thank you. | thought you were taking exception to what he
said.

St A1f¥rep WgTem: Ox, At U9 | ST AR 31U, J 37 U9 Bl 1 HRb Il U Bl
But what is happening in West Bengal right now? The flight of capital is on. Tgl S
AT fHdT A summit IR WS BIPR I R &, fEGRI H UHHH destination &, SHDI
I UIEeR i ST &, SI AR R H3] &b A1 d8hR A I B &, 10 ATl F S|
balance-sheet W@ TNNIU, I AR IS UfTaHt §Mal & 98} 99 o~ | B
..(TII)... U FRAfT =1 81 918 ], I wesr anfey) 3mst foras WY @ Igt s
TR, TSl RIS & g | il X8 &, ah! I SeRI i1 A1y fd qfeed
TS | 39 A9 ST 8TeTd & that lower Judiciary is under threat. 1% I8! 781 &, I8
S @ FRITY g0 Y g2 ® 5 318 ot srefeyaven, o185 ) fyder ot ufeash
A H G99 81 B Nobody is interested to invest anything in West Bengal. This is
the present situation.

XX, duic UX dgd EEl] §‘f§, but no economy can move in isolation. 3Tl ?R?é?T
Pl STAET 142 CIS] EﬁTIéAE\TI You have to control the population and it is...
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MR. CHAIRMAN: Hon. Member, to make a sweeping statement that no one is
interested, you are going too far. The entire nation is getting investment and West
Bengal is part of it. Yes, what do you want to say, Madam?

ot A1 W= : Ox, 98 Udh B 919 ...

MR. CHAIRMAN: She has a right because you have made a reflection of a serious

nature.

G ST A2 TR, AL, THS! Dl HId b IR H, FRSHS b qR ¥ 3R Fgeh aR |
Eﬁﬁﬁ@ﬂﬁwg,ﬁ%ﬁﬂ@ﬁ%ﬁﬁﬂ?ﬁﬁﬁ%%ﬁauthenticmeWTGWQI
Extempore Eﬂ?lTGT?ET%, g 3P T8l Bl Thank you, Sir.

MR. CHAIRMAN: Please conclude. | will look into it.

SHRI SAMIK BHATTACHARYA: What about population control? H 31Tddb HIETH A
3T T3 & FT AT @IR oy w30 A_ledr | U X1 e ® that they should bring
a stringent law to control the population. AR U< & g ol family planning Udh
flagship project & - BH &I, BHIX &I - 9gd S8 YT W1 8, B9 &1 4R &I, clfh 918x
q AT BT M T, I8 fobd fad It FhdT Bl ...(QYM)... 9 31 89R < 3R
AfETT BT 3 Sl ....(FGHI ). Eﬁ gfeeH} §9Te BY demography ¢ Tl Our
internal security is at threat. $9d &HUR A1 T 811 MU IR STHERT & &R &9
ST ST &I SHITGA, T DI A1 g7 AT AR H AThR FF $& gl Q1|
g9P SR Al P B AMRYl ..(FAYH)... I TR FEAd 8l B Hel dlfey
..(FAYT)... U] B AT T SR ISHR 59 WR BT Ay .. )...

MR. CHAIRMAN: Thank you. ...(Interruptions)...

Nt Fif¥e weEmr: v o5 SITeT T8 Id Iahd 81 ..(FAYTE)... 9%, 37T gfeaH
TS B! FRART 98 WRIT 81 37791 ST T 399 f8ae | qificfive &= v €, S @ 39
3R B I PR B ©, d U IR SR o | AR, H v 4=t avett g fop 9
STIRT Sl & IR H $B el Wea 6] Dol § STIRM Sl Bl g5 3ax BT § 3R I8
BT AT § b STARTH Sl G4l & A1 Fof Yehad. .. (Faum™). ..

i FTafar: |Tfires S, Sfad 99 § g YIa=T ) ST A1y b 319 &) STIRTH Sft &7
JMEN B &1 <X SI, STARTH Sl 6T A9 &) 3MeNviy 7, 519 31N Y|
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it Wffes wgrm: W), § U &) 9eg 91l B 31U 91 Bl GeH BT Only one

minute, Sir. Please.

MR. CHAIRMAN: Okay, you have only last one minute to speak.

it WY e R, Ufegs) §9ITel # 19 81 Y81 AT, seven phase election AT, TR
IROT 1 TG &1 T, AT BIUH I aRE W T Wl T a1 37T 3R AT fifth
phaseﬁﬂl%?

MR. CHAIRMAN: Please take your seat. ..(Interruptions)..
SHRI SAMIK BHATTACHARYA: Sir, | want to conclude. Please give me one minute.

MR. CHAIRMAN: Now, time is over please. Thank you, Samik Bhattacharyayji.
...(Interruptions)... Now, Dola Senji will have the last word. You have half-a-minute to
speak.

Golt Sren 99 W), H R 4=l el §, § A1ffes WE T Sit &l qref=1 arsed! g, with
due respect, through you, fh TR Money Bill YX HIYIT ﬁ, NIRIED %\*, A law and
order is a State subject, Ih HUN d AT < ?%%\;, Ig SId el Bl

The Boilers Bill, 2024

MR. CHAIRMAN: Now, Bill for introduction. Shri Piyush Goyal to move for leave to
introduce the Boilers Bill, 2024.

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): Sir, |
move for leave to introduce a Bill to provide for the regulation of boilers, safety of life
and property of persons from the danger of explosions of steam-boilers and for
uniformity in registration and inspection during manufacture, erection and use of
boilers in the country and for matters connected therewith or incidental thereto.

The question was put and the motion was adopted.

SHRI PIYUSH GOYAL: Sir, | introduce the Bill.
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The Waqf Properties (Eviction of Unauthorised Occupants), Bill, 2014

MR. CHAIRMAN: Now, the Bill for withdrawal. Shri Kiren Rijiju to move for leave to
withdraw the Waqgf Properties (Eviction of Unauthorised Occupants) Bill, 2014

THE MINISTER OF PARLIAMENTARY AFFAIRS; AND THE MINISTER OF MINORITY
AFFAIRS (SHRI KIREN RIJIJU): Sir, | move for leave to withdraw a Bill to provide for
the eviction of unauthorized occupants from waqgf properties and for matters
connected therewith or incidental thereto.

The question was proposed.

MR. CHAIRMAN: Motion moved. Now, there are two notices. One is given by Shri
Abdul Wahab and the other is by Dr. John Brittas, opposing the withdrawal of the
Wagf Properties (Eviction of Unauthorised Occupants) Bill, 2014. The Members who
are opposing the Motion may make brief explanatory statement. Now, Shri Abdul
Wahab, not present. Dr. John Brittas, be very brief.

DR. JOHN BRITTAS (Kerala): Thank you, Sir. Sir, | have submitted the objection
under Rule 119. Sir, in 2014, this Bill was introduced in Rajya Sabha, precisely
because...

MR. CHAIRMAN: Under which rule?

DR. JOHN BRITTAS: Sir, under Rule 119. It was intended to free the encroachment of
Wagqf properties. And, if you look at the objectives, these are all model objectives
which we should have adhered to. This Government deliberately delayed getting the
confirmation of the House and the Parliament. Now, Sir, this Bill is being withdrawn
precisely to bring another Bill, that is to encroach upon the Waqgf properties,
diametrically opposite intentions, and the intention of the Government is suspect.
They want to create polarization in the society. They want to polarize the Indian
people. They want to play politics. And my submission is that the Government has no
business to get into the Waqgf properties. The Bill, which has been circulated, is
against the spirit of the Waqf properties. They are diluting the Waqgf Act. They are
trying to bring in non-Muslims into the Waqgf governing body. They are going to bring
in a Collector to adjudicate on matters with regard to Waqgf properties. | would urge
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the Government that at a time when we have so many examples which are coming
from neighboring countries, we should be striving to ensure that social fabric of this
country remains intact. So, my only request to this Government is that, the
Government should learn a lesson from the last mandate which was given by the
people of this country. The people of this country do not appreciate your bulldozer
politics. You indulge in bulldozer politics. You try to create polarization.

MR. CHAIRMAN: Please,...

DR. JOHN BRITTAS: Sir, this is my right. So, my objection to withdrawal of the Bill is
that this withdrawal is being effected precisely to bring in another Bill to dent the
social harmony of this country. | strongly object to this. Thank you, Sir.

MR. CHAIRMAN: The question is... ... (/nterrupt/ons)... One minute. Leader of the
House, what is your Member talking while sitting in the chair? ... (Interruptions)...
Mr. Samik, you are speaking while sitting. This is not appreciated.
...(Interruptions )... Never ever speak without permission and, after permission also,
you should speak while standing in your own place. Thank you; Shri Abdul Wahab.

SHRI ABDUL WAHAB (Kerala): Thank you, sir.
MR. CHAIRMAN: You were not here.
SHRI ABDUL WAHAB: | had just gone to the washroom, Sir.

MR. CHAIRMAN: But, | hope you did not hurry up ! And | tell you why, when Dr. John
Brittas is on his legs, you need not hurry up. Only the Chair has to look at the clock
then.

SHRI ABDUL WAHAB: You are talking about the withdrawal of the bill, he is talking
about the new Bill which is supposed to come. It has already gone to the JPC. Why
we are opposing the withdrawal of this Bill is because the clauses in that Bill are
against the Bill which is supposed to come, which is already circulated. The power to
vacate the Waqf properties was stringent in that Bill. That is why we are opposing that
Bill. So, to get a new Bill, you have to withdraw the other Bill. That is technical. But,
you are going to withdraw the recommendations in the previous Bill which is already
here in Rajya Sabha. So, when you are making a new Bill, you should consider what
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was there for the benefit of those who made their properties under Waqgf. Why are we
making our properties under Waqgf? It is to get the benefit. And what is our purpose
of doing it? | may be giving my land for something, for which | am concerned about;
my community or my family or whoever it is. But later, after some years, it is going to
go to somebody else's hands for some reasons. In our State, Kerala and all, they are
keeping the Waqf properties for a mere rent of Rs. 3,000 for two acres in Calicut city.
So, all these things are happening. Earlier, no stringent action was there, we can
evacuate these people and we can give it to somebody for the benefit of the people,
though, it was given to Waqgf. Now, in these circumstances, we fear that you have
some plans behind withdrawing that Bill and that plan came in the open when our
Minister circulated the Bill. That is why Mr. John Brittas is comparing it with that Bill.
So, the idea of withdrawing this Bill is to bring new Amendments. We already knew
the Amendments. Whether the Bill goes before the JPC or not, the intention of the Bill

is clear and is not good. TIId 7Ta1 Bl
MS. SUSHMITA DEV (West Bengal): They have ulterior motive. ... (Interruptions)...

SHRI ABDUL WAHAB: Whatever motive they may have. ...(Interruptions)... Hon.
Minister, don’t get provoked by all these things. ...(Interruptions )... Okay. Let the
hon. Chairman intervene in that. ...(/nz‘errupz‘/‘ons)... Sir, I am, through you, placing
our feelings before Shri Kiren Rijiju that in the JPC, if it goes, you should reconsider
the Bill which you have circulated. When you are withdrawing the old Bill, you just see
what the difference is. Don’t give all powers to just an IAS officer. That is our sincere
request to you. | am not going wild and all that. | am only saying it peacefully that our
community has got a lot of fear. You should understand the feelings of 30 crore or
whatever the figure is. | don’t know about the latest figure. Whatever it is, but is
subject to correction by Dr. John Brittas. Okay. | don’t know the exact number.
Please consider this seriously. Thank you.

MR. CHAIRMAN: The question is that leave be granted to withdraw the Bill...
it FARTH TG (TERTSS): R, &1 9T &1 9AY < SN (Fae). ..
MR. CHAIRMAN: | would have accommodated. But, notice was not given by you.

And, rules allow everyone to give notice. | had only two notices. Next time, be careful
and vigilant.
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it SR JATOTe: WX, <1 9T &1 99y < <IN (ae ). ..

MR. CHAIRMAN: Against the rules, not even a second. Within the rules, | can
moderate the time. The question is:

That leave be granted to withdraw a Bill to provide for the Eviction of unauthorized
occupants from waqf properties and for matters connected therewith or incidental
thereto.

The motion was adopted.

SHRI KIREN RIJIJU: Sir, | withdraw the Bill.

MOTION UNDER RULE 117

MR. CHAIRMAN: Now, Shri Kiren Rijiju to move a Motion under Rule 117 of the Rules
of Procedure and Conduct of Business in the Council of States.

THE MINISTER OF PARLIAMENTARY AFFAIRS; AND THE MINISTER OF MINORITY
AFFAIRS (SHRI KIREN RIJIJU): Sir, | move:

That the debate on the Constitution (Amendment) Bill, 2022, (Amendment of
Article 16), by Shri Javed Ali Khan, and the discussion be adjourned for a day
allotted for the Private Member’s Legislative Business (Bills) during the next
Session of the Rajya Sabha.

The question was put and the motion was adopted.

GOVERNMENT BILLS - (Contd.)

The Jammu and Kashmir Appropriation (No.3) Bill, 2024
The Appropriation (No.2) Bill, 2024
&
The Finance (No.2) Bill, 2024

MR. CHAIRMAN: Now, hon. Finance Minister, Smt. Nirmala Sitharama, to reply to
the combined discussion on the Jammu and Kashmir Appropriation (No.3) Bill, 2024,
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the Appropriation (No.2) Bill, 2024, on which discussion was completed yesterday
and the Finance (No.2) Bill, 2024. Hon. Finance Minister.

SHRIMATI NIRMALA SITHARAMAN: Thank you very much, Sir. As you have just
rightly pointed out, it is a reply to the points raised during the debate on three different
Bills, namely, (i) The Jammu and Kashmir Appropriation (No.3) Bill, (ii) The
Appropriation (No.2) Bill which have come from the Lok Sabha, together with (jii)
the Finance (No.2) Bill, 2024. Sir, the Appropriation (No.2) Bill of the Union
Government and also of the Union Territory were discussed since yesterday.

| will respond to individual Members, who have raised their views on the
subject, but, broadly, keeping in line with the Vote on Account Budget which was
passed in February. The Budget of 2024, presented on July 23, 2024, highlights and
continues the feature that capital expenditure will be sustained, as was indicated
earlier, at Rs.11.11 lakh crores. This will include Rs.1.50 lakh crores, which will be
given as financial assistance to the States for capital expenditure, which is interest
free for 50 years. Actually, Rs. 11 lakh crores itself is a big number. But if we look at
the effective capital expenditure, that is, our capital expenditure and also the money
given to the States and Autonomous bodies etc. of centre as Grants-in-Aid for
creating capital assets, -- in our accounts it does not get counted as capital whereas
in the States it gets counted as capital — if | were to look at both the capital assets,
the effective capital expenditure can be pegged at Rs.15.02 lakh crores or 18 per cent
over 2023-24. That we are continuously, ever since COVID, emphasizing and
spending higher and higher amounts in capital expenditure partly answers the
questions which were raised by Shri Jairam Ramesh later. He had said, “l have four
issues, you answer on them.” One of them, he probably, implicitly agreed that this is
one engine which is anyway happening, but that engine is happening in full throttle,
as a result of which, it has a bearing on the private investment, consumption, and in a
way also helps in pumping exports. So this one big engine, consistently between
2020 and today, increasing more and more amounts, the actual growth between one
year and the other, is also on a higher graph. So, it is important that we have
recognized that ours is an economy which is COVID affected, and an economy which
requires to stand on its own considering the global challenges which are mounting
each year. Since after COVID, you had one war, then a second war, and both the
wars have not abated. Then you have a problem in the Red Sea, then you also have a
problem of the global currency markets and also the Japanese carry trade business,
which has affected the trust in the global markets and so on. All of these are growing
in the number of challenges that India has to face. We can always say ‘global
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challenge’, and leave it at that. But, each one of the challenges has an impact on
India and despite that, since after COVID, emphasis has been given on capital
expenditure, whose multiplier effect, whose traction is so much in the economy. It is
an established theory that you spend on capital and you reap the benefits of
sustained growth, whereas if you spend on revenue, you do not get that kind of a
return. That is what the multiplier effect is. And, that multiplier effect has sustained
India as a fastest growing economy, continuously since after COVID. And, we shall be
the fastest growing economy, even this year, and that is not just me saying, the
global observers have said. So, this route, that Prime Minister Modi has clearly
identified as one of the very tested fine routes for countries like India, is standing by us
in not only meeting domestic challenge of reviving the economy after COVID, but also
meeting the global increasing number of challenges. So | want to clearly place
emphasis on this and, in that, we are not doing it all on our own. We are making
States also take up capital expenditure by giving them interest-free 50-year loans,
which eventually will be treated, probably, as grants only. So States are now being
able to strengthen their capital expenditure and many States are completing long-
pending projects or taking up newer projects, as a result of which economy around it
is getting enough traction.

So, while saying that, | also want to clearly put on record that the total
resources proposed for transfer to States in 2024-25 is estimated to be Rs. 22.91 lakh
crores. It entails an increase of about Rs. 2.49 lakh crores over 2023-24. So, there is
an increase between last year and this year, and this is the range at which we are
devolving resources to the States. Similarly, outlays for all Union Territories have
increased from Rs. 61,118 crore last year to Rs. 68,660 crore this year. This is for all
the UTs for this year.

Sir, | have also announced a slew of measures aimed at adding employment
because employment-intensity to India's growth story is a very critical component
and through renewed impetus being given to manufacturing sector, | had detailed the
various steps that we had taken for supporting the manufacturing sector. But, very
clearly, the manufacturing sector and its contribution, which | will explain in a minute
more, proves that these policies that we have taken up to support manufacturing is
actually paying good rewards. So, overall, the aim is, boosting domestic employment
opportunities thus ensuring high and sustainable growth in India's share to the global
GDP over the next five years.

Sir, there were a lot of concerns expressed, even when we were discussing
the Budget Speech, during the General Discussions, as to whether we have cut down
on resources being given to the social sector. | would want to take this opportunity
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once again to address it. | did it last time. | will say it now as well. Sir, | seek your
permission for it.

Sir, in “Agriculture and Allied Sectors,” we have not cut down. On the contrary,
more is being given. Rs. 1.44 lakh crores was the allocation last year; this time, it has
gone to Rs. 1.52 lakh crores; Rs. 8,000 crore more than the last year, and Rs. 1.22
lakh crore more than the BE of 2013-14. In ‘Education, Employment and Skilling, a
very important sector, Rs. 85,000 crore was the allocation in 2013-14. Last year, it
was Rs. 1.20 lakh crore. This year, it is Rs. 1.48 lakh crores. So, there is 23 per cent
more allocation, that is, Rs. 28,000 crores more than the last year. Now, take
‘Women and Girls’. | did hear quite a few hon. Members speak, saying allocation for
women is not substantial. | am afraid, it is not, Sir. It is substantial. It was Rs. 96,000
crore in 2013-14. Last year, it was Rs. 2.31 lakh crore. This year, it is Rs. 3.27 lakh
crores. So, there is forty-one per cent more allocation, or, Rs. 96,000 crores more
than last year. ‘Rural Development including Infrastructure’ had Rs. 87,000 crores in
2013-14, whereas, last year, it had Rs. 2.38 lakh crores. This year, it is Rs. 2.66 lakh
crore. So, there is 11.7 per cent more allocation, that is, Rs. 28,000 crore more than
the last year. For ‘Urban Development’, which is important for many of the cities
which expect to grow because the population is also growing in them, Rs. 12,000
crores was the amount in 2013-14. In 2023-24, it was Rs. 76,000 crore. Now it has
gone up to Rs. 83,000 crore; Rs. 7,000 crore more than the last year. For ‘Health and
Social Welfare’ on which a lot of Members have expressed concern, Rs. 72,000
crores was given in 2013-14. In the last year, it was Rs. 1.43 lakh crores. Now it has
gone to Rs. 1.46 lakh crore; Rs. 3,000 crore more than last year.

Sir, in a nutshell, this year, the Union Budget balances several overriding
imperatives -- growth, employment, welfare spending, capital investments, and fiscal
consolidation. We have tried to balance all these without compromising on any one
sector, and | am glad to say, eventually, even on fiscal consolidation, we have kept
our word up, the word given in 2021 that there will be a glide path for fiscal deficit
management, and that has been kept up. We have kept the word, and, therefore, ...

6.00 P.M.

MR. CHAIRMAN: Hon. Members, it is now 6.00 p.m. If the House so agrees, we may
sit beyond 6.00 p.m. today till disposal of the Appropriation Bills and the Finance
(No. 2) Bill, 2024, and Special Mentions. Do | have the leave of the House to extend
the sitting beyond 6.00 p.m.?
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SOME HON. MEMBERS: Yes.
MR. CHAIRMAN: Hon. Finance Minister, please continue.

SHRIMATI NIRMALA SITHARAMAN: Thank you, Sir. So we have tried balancing all
these overriding imperatives and | think, hon. Members would recognize that given
our constraints, we have tried maintaining the balance and, | would think, succeeded
in maintaining that balance.

Sir, the creation of the internship opportunities that we have brought in for first
time job seekers and skill development, | would think, are very critical this year and
the first few steps leading towards Vikasit Bharat in 2047 . Augmentation of the social
sector spending with a thrust on human development and comprehensive social
security, particularly for the disadvantaged sections of our society, is something
which | would again draw your attention to. So, the two guiding principles, if | can
summarize it that way, are social inclusivity of people from all strata and equitable
development of all regions by adopting a whole-of-nation approach. And that is what
| think would address the high aspirations and expectations of our people.

Sir, if | can quickly summarize on the Budget for Jammu and Kashmir, the
important point which | would place on record, which people who have gone through
the Budget would realize, is that the fiscal health of the State is coming into the
groove from where it was earlier. It required a lot of management by the
administration. We have definitely taken the burden of managing the State Police's
expenditure, and a substantial financial support of Rs. 17,000 crore to a State has
been extended in this Budget. As a result of these kind of steps that we have taken
sitting with the Union Territory of Jammu and Kashmir authorities, | can tell you that
the Fiscal Deficit of the GSDP is estimated to fall to about three per cent in 2024-25,
which is remarkable, | would think and, | would appreciate the officials who are
managing the economy in J&K for having completely removed the legacy problems
that they had, and to get the economy on course. | think they have done remarkable,
done a very detailed kind a work and J&K administration, therefore, requires a word
of appreciation from this august House.

Sir, broadly, with these summary remarks on the Appropriation Bill and also
Jammu and Kashmir, | would like to come to the first section of responding to hon.
Members who have spoken on the J&K Appropriation Bill and also on the
Appropriation Bill of our Budget this year, before | talk on the Finance Bill-related
observations of hon. Members. Sir, hon. Member, Shri Digvijaya Singh, had raised
quite a few concerns. | cannot see him here, but he raised quite a few points, which,
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largely, | thought were coming from the political interpretation of what he sees in the
Budget process, but | would like to respond to three of those points. First of all, he
seemed to be impressed by the global Hunger Index. | have said this in this House
earlier, and also in the Lok Sabha, that it is a flawed Index. Their calculation is
completely inexplicable. They can't stand up and say why it is so for some countries
and why it is slightly different for some other countries. If | would just lay the examples
before you and tell you why | am saying it is a flawed index, that would be explanation
enough to answer hon. Member, Shri Digvijaya Singh.

Conflict ridden countries like Sudan, Malawi, Burkina Faso and Mali are all
higher than us in the Index. Pakistan too is higher than us in the Index. Nothing
wrong with countries being above us if they have to be there; | don't grudge it. But,
then, they are higher than us, knowing very well the economy there have serious
basic problems. The Index does not explain as to how these countries are higher.
When we say, we have taken care of feeding of the poorest of the poor, | am not
getting into the numbers. Otherwise, they would say, 'Oh ! 80 crore of your people are
poor'; | am not getting into that. But ensuring that nobody remains hungry, we have
ensured distributing grains to 80 crore people since 2020 and it seems that the Global
Hunger Index has not taken that on board. When people are standing, the poorest of
poor people are standing, for corn and corn starch in Mali in queues and for atta in
Pakistan, that economy seems to be defeating Global Hunger Index lower rankings
and going up, whereas we are put somewhere below. So, | would want to highlight to
hon. Member, Shri Digvijaya Singh, that you, please, question us based on studies
that you do in this country and we are willing to answer, but this Global Hunger Index
is flawed. In the recent Report of National Family Health Survey 2019-21, the nutrition
indicators for children under five-year-old have improved compared with NFHS-4.
This is NFHS-5 that we are talking about. NFHS-4 relates to the period 2015-16,
whereas this one that | am talking about relates to the period 2019-21. Stunting has
reduced from 38.4 per cent to 35.5 per cent in India. Wasting among children has
reduced from 21.0 per cent to 19.3 per cent. Underweight prevalence has reduced
from 35.8 per cent to 32.1 per cent. These are very, very, riveted numbers which, if
we have to remove and bring them lower, require a lot of effort. These are very, very
entrenched numbers. But, now, these numbers are showing that there is a clear sign
of coming down. It is because of nutrition reaching these families and, therefore, this
Hunger Index has got to be reviewed, and | would not want hon. Member, Shri
Digvijaya Singh, to rely so much on a flawed Index. The next issue that he also
highlighted was that net financial household savings are lowest. | want to highlight the
fact that the country is witnessing a lot of change in terms of smart portfolio
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diversification. Small savings are also finding portfolios which are giving them better
returns. So, they may not be sitting in a post office or they may not be sitting in a
public sector bank for a savings account or small time fixed deposit. They are finding
different portfolios which are giving them probably better returns. Every individual
decides for himself. They are also investing in property and property improvements.
So, they may be living in a small house which has a bedroom, a kitchen and so on.
Now, they are investing in making one more additional room to their houses. So,
money is going not into the deposit, sometimes it is going for asset creation. Those
do not get counted at all. And even better, when we were talking about rationalising
capital gains tax, a humber of people came back to say, ''why you are now even
bringing in a small increase in Futures and Options, the trading that happens in
Futures and Options" . | was surprised because people, who told me this, were very
middle class people. | said, Futures and Options ! You would expect people have that
kind of a disposable income to trade in Futures and Options! But, people have
become smarter. They are able to make sense of it. They are better informed even,
probably, to put money there and get smaller returns for themselves, and, therefore,
today, small saving is alone not the portfolio. People have found different portfolios
which are helping them. So, | need to highlight the fact that financial household
savings today, when you are counting that, you will have to include the other
portfolios which are available for small families. Growth in housing sales in cities has
been particularly impressive, indicating that urban households are diversifying the
deployment of their savings. In 2023, residential real estate sales, in India, were at
their highest since 2013, witnessing a 33 per cent year-on-year growth with a total
sale of 4.1 lakh units in the top eight cities. So, people are moving to thinking in terms
of having their savings become investment into properties and also into portfolios
which give them better returns. | want that fact to be taken on board by Shri Digvijaya
Singh. Third, Sir, he stated that unemployment is increasing and labour-intensive
sectors, like textile sector, are being ignored, which is not the case. And, he did say
that only in this Budget, you are supporting textiles and leather, but not earlier. That is
not true. For quite a few years, we have been sustaining our interest and making sure
that support is extended through various different ways for labour-intensive sectors.
While | can go about telling about what is the Periodic Labour Force Survey, saying
how the employment numbers are going up and unemployment is coming down, | will
use this example of supporting women in the workplace, which we have done, which
is showing results. So, if women's data is improving, you can safely assume that
men's data equally is going up. If | were to say the reverse, it may not be holding
good. But, female enrolment in higher education has increased by 32 per cent since
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2014-15. Women's labour force participation has risen to 37 per cent in 2022-23,
from 23.3 per cent in 2017-18. This increased participation of women in the labour
force has reversed the steady decline that was observed during the UPA era. To
sustain this momentum, this Budget has allocated more than Rs.3 lakh crores to
schemes benefiting women and girls. Also, in collaboration with industry, we will set
up working women's hostels, establish creches, organize women-specific skilling
programmes, and promote market access for women SHG entrepreneurs. So, hon.
Member, Shri Digvijaya Singh, should actually look at various different sources before
he has reasons to believe what he said. | would direct his attention towards that. |
have tried, therefore, to address issues raised on unemployment by very many
different Members. | am not mentioning the names. | have a list here. Regarding the
social sector public spending, and even during the Budget Speech, | did say that
concern of few Members that attention is going only to some States and not other
States, | think, | have dispelled that, but these issues have been addressed.

Now, | come to the Finance Bill. | will give a brief opening remark and then go
to talking about specific issues which the hon. Members have raised. This Finance Bill
has, actually, a very clear route. It is ambitious. We have tried to create a taxation
system that is simple, that is equitable and easy to administer, the system that
recognizes the efforts of the taxpayer in nation building. We trust the taxpayer and we
want to give him, or her, a simplified taxation scheme of things. So, the revenue
proposals, which have been brought in here, focus on two areas - ease for taxpayers
by simplifying tax laws and procedures, and also facilitation for growth and
employment.

Largely, the debate on Finance Bill has been confined to the statement, "You
are not doing enough for the Middle Class'. So, | just want to highlight the specific
steps in this Budget and the one before as also included in the fiscal measures that
have been taken in the Finance Bill. Sir, in 2023, the slabs for personal income tax
were significantly liberalized under the new tax regime. All taxpayers had a reduced
tax liability of up to Rs. 37,500 last year. This Government has revised the slabs in the
new tax regime this time also. That was explained earlier also but let me repeat it. Sir,
Rs. 17,500 is the effective relief for the salaried class. Standard Deduction for salaried
employees has also been increased from Rs. 50,000 to Rs. 75,000 in this Finance Bill.
Deduction on family pension for pensioners is proposed to be enhanced from Rs.
15,000 to Rs. 30,000. For the salaried employees, deduction on Employers'
Contribution in case of employees of private sector -- it was missing all these years;
the public sector employees had it, but private sector employees will get it now --
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and public sector banks opting for new tax regime has been raised from 10 per cent to
14 per cent in this Budget. So, | just want to highlight the facts.

Compared with very many developed economies, which have actually
increased the tax rates, despite the pressure from Covid times, we have actually
reduced the burden on middle class substantially. The effective tax on an income of
15 lakh of rupees is reduced to 10 per cent in 2023 under the new regime and has
been further reduced this year. So, | want that number to be clear for people who are
earning 15 lakh of rupees. Since the last Budget to this one, the effective tax is only 10
per cent. This is a clear middle-class friendly approach by using the new tax regime.

Sir, even as | was coming here, in the afternoon, | had a young journalist telling
me, 'Madam, thank you very much'. | said, for what? She said, | got my refund this
time within a week. The former CBDT Chairman is here reporting to you, as you said
yesterday.

MR. CHAIRMAN: Yes, he reported it.

SHRIMATI NIRMALA SITHARAMAN : Refunds have been handled systematically in the
last few years. It is one of the biggest things, which the CBDT has handled. And,
continuously, from last three years, each year, we are improving our performance.
Today, | had this young journalist telling me this thing; | was anyway going to tell the
hon. Members of this House that from 93 days in 2013-14, which was the time it took
for refunds to reach people, it is today only 10 days. You pay the tax and within 10
days, you get the refund that is due to you. | would also like to remind, Sir, from the
days of 'tax terrorism and rent-seeking', today, we have a faceless regime which has
infused confidence in the minds of the taxpayers. We trust the taxpayer. He should
just fill up the pre-filled forms, which come to him and his returns are filed. We also
periodically come up with Vivad se Vishwas Schemes, which are aimed at reducing
litigation so that all the pending litigation can be cleared and demands also can be
removed. So, this has brought relief to a lot of taxpayers, particularly the MSMEs,
individuals, and small corporations.

Sir, small, old, petty and unverified tax demands of 90 lakh taxpayers were
removed from the records as announced in the Interim Budget, 2024. Ninety lakh
taxpayers' pending unverified tax demands have been removed! Actually this
corresponds to 1.1 crore entities. So that is the kind of relief and this largely benefits
the middle class. Angel tax was removed. | don't need to go into it. It was brought in
2012. We tried doing several things to make it softer rather than making it a kind of
exploitative tax - - this is what the Congress party's description of angel tax was. They
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brought it in, so they should know about it. And they said that it is exploitative. We
have removed it. Sir, we have also announced a comprehensive review of the Income
Tax Act in this Budget. It is not going to be forever. Six months is the time | have
given them. Within six months, we should have a simplified version which, after due
consideration, will, obviously, be brought to this House, and Members will be briefed
on it and the approval will be sought.

The monetary limit for filing appeals related to direct taxes has also been
enhanced so that small amounts, small demands are not getting too frequently going
on appeals. So, whether you are going in front of the tax tribunal, High Courts or
Supreme Court, the amounts have been enhanced. Sixty lakh rupees is the amount
now, which was earlier fifty lakh rupees for the tax tribunals. Two crore rupees for the
High Court now; earlier it was one crore rupees. And five crore rupees for the
Supreme Court; earlier it was two crore rupees. This will, | hope, reduce litigation and
promote ease of doing business. There is also one very good news which | want to
share. As a consequence of the proposed upward revision of monetary limits in
Finance Bill 2024, which is what | explained a minute ago, a total of 7,754 appeals --
1,044 appeals pertaining to indirect taxation and about 6,710 appeals of direct tax --
are likely to be withdrawn from the various judicial fora. Whether it is the Supreme
Court, High Court, CESTAT or ITAT, we are going to withdraw all of them. That will
directly give relief to a lot of small businesses and middle class people. This is about
direct taxation, Sir.

Just two quick points on the indirect taxation. On the customs side, we aim to
boost domestic production and enhance export competitiveness by reducing duties
on raw materials, inputs, particularly for the labour-intensive sectors so that their
products can become cost-effective. Rate cut on certain inputs for labour-intensive
industries, such as leather and textile sector, is also noteworthy. Exemption and
reduction on 27 critical minerals such as lithium, cobalt, etc., have been brought in
because we want to strengthen our strategic autonomy. Duty rate cuts are proposed
on precious metals. That was also one of the questions which some hon. Members
asked, ‘Why did you want to cut duty on platinum whereas you are increasing it
elsewhere’. We are not increasing it anywhere. But in case of platinum, we had to
because it is a part of the gems and jewellery trade, which is of big export earnings. It
is not just the platinum, but because it moves along with precious metals, we had to
deal with platinum this time. Bringing it down is along with gold because normally
because of certain blending of precious metals, platinum also goes with that basket of
precious metals.

Content Page t



[08 August, 2024] 165

On the capital gains, | think much has been said, much has been heard. | just
want to say one line. We did receive a lot of representations post our Budget, which
was presented on 23rd July, particularly for long term capital gains without
indexation, which is what we have brought in at 12.5 per cent. But then, having heard
a lot of inputs which have come from people, we have brought in a Government
Amendment and changed that. So, for the current tax proposal for land and building
assets acquired by individuals and HUF before 23rd July, 2024, it stipulates that ‘in
the case of transfer of a long-term capital asset, being land or building or both, by an
individual or HUF, which is acquired before 23rd July, 2024, the taxpayer can
compute his taxes under the new scheme, that is, 12.5 per cent without indexation
and old scheme, that is, 20 per cent with indexation, and pay such tax which is lower
of the two.” So, we are giving the option to the taxpayer. You try working out the
numbers through this scheme without indexation, 12.5 per cent, or you go through
with indexation at 20 per cent and see which is going to give you the lower rate, and
do pay your tax only on the lower rate.

We have given that option to the assessee. | think this is a very progressive
and looking forward kind of an approach in dealing with the inputs which we have
received from the people. This ensures that no one faces additional tax burden due to
this change. Furthermore, rollover benefits remain unchanged from the earlier
provisions. What is the rollover benefit? Rollover benefit allows taxpayers to defer the
payment of capital gains tax by reinvesting the proceeds from the sale of an asset into
another specified asset within a specific timeframe. Whether it is another one or two,
he can invest and up to Rs.10 crore will be entertained. The rollover facility softens the
attempt of tax in case of long-term capital gains tax on the middle class. This means
that home-owners have an option to reinvest their proceeds up to Rs.10 crore in
another property without paying the long-term capital gains tax with specified
conditions under Section 54.

Sir, | will now come to the much talked-about GST on health insurance
premium. | did mention it in detail in the Lok Sabha when | spoke about it. | will say it
here as well, for the hon. Members who have raised it in this august house. It was a
bit disappointing to see a matter which is entirely in the realm of the GST Council.

SHRI SHAKTISINH GOHIL: Sir,... (Interruptions)...

MR. CHAIRMAN: Are you yielding ?
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SHRIMATI NIRMALA SITHARAMAN: No, Sir. | am speaking. Actually, it is in the realm
of the GST Council. No way by protesting here or telling that the Finance Minister
should do it, the seriousness of what we are talking can be missed out. The
seriousness of this..

MR. CHAIRMAN: 'Protest' is substituted for 'reflecting.' In this House, we reflect and
contribute.

SHRIMATI NIRMALA SITHARAMAN: And, therefore, | would like to give the facts
before this august House, Sir. The point is this. | have to say this and | will say it.
Before GST too, medical insurance premiums were taxed. | have quite a few voices
which tell me, 'So are you saying it was there then and you won't do anything about
it?" Answer is, 'No.' But | need to answer those issues. They pretend to believe that it
is a sin which has come after GST has come in. | am sorry. It existed before GST. Let
us address each one of the issues. | am not here to justify this way or that way. Now
that they have heard all of us speak about it, let the GST Council take a call. But let us
also not look the other way when the facts are before us. GST came in 2017. Prior to
GST coming in, every State levied taxes on the premium collected on insurance. Let
us concede that first. Let us have that before us. And if it is before us, you would now
say, ' Modi ji brought GST. How heartless are you?' | am sorry. Hang on, even in the
GST Council, after 2017, this issue was discussed three times, namely, 31%' meeting
on 22" December 2018; 37" meeting on 20" September 2019; and 47" meeting in
June 2022. This issue had been taken up by the GST Council. Who are the Members
sitting in the GST Council? The Finance Minister of every State. All the States'
Finance Ministers hold two-thirds voting power in the GST Council. And the Central
Government, with the Chair, has one-third voting power. The decisions that are taken
there are taken with inputs from every State Finance Minister.

They can belong to any party. So, the question which | want to ask from the
hon. Members, who protested with placards here, is: Did they write letters to their
own Finance Ministers to say, ''Hey, what are you doing, why did you not take this up
in GST Council? Much before | go to Delhi and scream about it, | want you, as a
representative of my party running this Government in this State, to make sure that
the GST Council will only take a decision which we want." What stopped any one of
them to do that there? It was just to grab an opportunity, which came by their side
because some Minister wrote a letter and somebody, who was a part of the
delegation and who, without the permission of the Minister, put it out in public
domain, and then with due respect, everybody comes in, inclusive of some Chief
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Ministers, to say, ' Oh yes, | am also supporting that the Finance Minister should now
withdraw it." Finance Minister is a Chair there; all right, but it is part of the GST
Council. | wish individual State Chief Ministers or Members of Parliament wrote to
their respective Finance Ministers and say, "Go now; make sure the next GST
Council meeting takes this up." No, they didn't do this. fe=sl & <1 dlerad 8 T
TSI ST b b foIU, T8T IR WS BIhx IS bl fd FHeT AIaRar S, Aral
S, I8 T AP © b 3T feel Foird & Ml & 2o MAIH & U St
B PR T 52 HUR I 25,000 BRIS...(FALH)... No, Sir. ...(Interruptions)... |
am not yielding. | heard all of them.

MR. CHAIRMAN: One minute. He has a point of order. ...(Interruptions)... No, no;
she is not yielding.

SHRIMATI NIRMALA SITHARAMAN: Sir, | will finish this and, with your permission, |
will hear all of them. With your permission, | will hear all of them once | finish this.
SHHT-ST%BT:Iﬁ T | will seek your permission.

MR. CHAIRMAN: Madam, only those who are willing to make contribution; otherwise,
| will have to hear all of them.

SHRIMATI NIRMALA SITHARAMAN: Sir, | leave it to you.
MR. CHAIRMAN: Okay.

SHRIMATI NIRMALA SITHARAMAN: Sir, then, there was this whole report which was
based on some kind of a Parliament reply or RTI or whatever which got carried in a
newspaper also. It said that an amount of Rs.24,529 crore has been collected as GST
on medical insurance. Rs.24,000 crore! The headline of that news was that the
Centre pocketed it -- an amount of Rs.24,529 crore was collected as medical
insurance premium and this was pocketed by the Centre. Even today, when hon.
Members spoke, they said that this is daylight *. | heard three hon. Members say that
it was daylight ", With due respect, | want to submit that we may agree with a
particular taxation, we may agree with a particular rate in a particular taxation, which
has been on a particular item, or we may not agree. But that is a constitutional body

: Expunged as ordered by the Chair.
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as much as the Parliament is here. In their wisdom, they have taken a call. We may
agree, we may not agree, we may go and say that no, this is wrong and you
reconsider it. But to call it daylight * where their own Finance Ministers are sitting and
with their signature, it has been cleared. Daylight : Constitutionally formed GST
Council § daylight "I Y8 81 I8 91d ESEIEH] H qrell ST 8l 1 am sorry. We need
to look at what is going on. An amount of Rs.24,529 crore has been collected. All
right | Fifty per cent goes straightaway to the States; the rest 50 per cent comes to us;
and, from the rest 50 per cent, again 41 per cent goes to the States. So, | will bring it
down simplistically. If Rs.100 are collected, first Rs.50 goes off to the States. My
share is another 50 per cent. IH 9 Y 41 per cent is given, meaning Rs.21.09; let us
round it off to Rs.21 only if not Rs.22. It is Rs.50 plus Rs. 21.71 WWWW%
3R 31T SR IIeTd & [ Al WRBR, b IRBR 7 AfSho SITINT TR 24,000 RIS
Uy o foTd1 Let us have some -- | don't know if | am using the right word -- 314
oTST s YW | Ul 3T [T HITY, IR 918 91 BIfoIY| SHP 918 H SId19 Sal
21314 94 591 H U4 81 I1 & | SUHC! 1 Tl e s d¥idh | BIcll 8, SHD]
A FHSET A=Y 3T U BIe~d HAMRER Bl 18U HRd dfeldm™ic # A1 R

SR BT B Bl Parliament cannot bypass GST Council. Then, some people come

saying: ' Bring in this Finance Bill, an Amendment that this 18 per cent will be brought
down." It is constitutional impropriety. There is a GST Council. I8 ITH! 0T HRAT
2, SIdid 3T I Feolde Dl T&1 33T T & | Wi, 3T YR Bl AT FHE o |

Sir, | humbly submit that not only the Finance Ministers of every State are

sitting to take the final call on every rate which is determined on items, there is a
Fitment Committee which looks into these things much before it comes to the Council
before the Ministers. The Fitment Committee is not made up of anybody whom we
choose. They are officers. It is full of officers, but every State is represented in one
way or the other; sometimes some States and then some other. This time, the current
Fitment Committee in the GST Council has members from several States and
particularly from West Bengal, Tamil Nadu and Karnataka. They are all there. The
Fitment Committee which decides on the matter of tax rates, before it comes to the
GST Council, wherein again Ministers are seated......(Interruptions)..

MR. CHAIRMAN: One minute. ...(/nterrupt/ons)... According to you, in this
Committee, the representation is not of all States but of some?

: Expunged as ordered by the Chair.
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SHRIMATI NIRMALA SITHARAMAN: Selected! It is always in every Committee,
selected States and equal representation.

MR. CHAIRMAN: And in the current one, they were the members?

SHRIMATI NIRMALA SITHARAMAN: In current one, they are members also.
..(Interruptions )...

SHRI DEREK O'BRIEN: Sir, | would like to respond to this also later.
..(Interruptions )...

MR. CHAIRMAN: Okay, | would give opportunity. ...(/m‘errupz‘/ons)... | will tell you
hon. Finance Minister, this is an issue on which there needs to be clarity. You are
making a point impactfully and we will allow Members after you have concluded and
then you will have a right.

SHRIMATI NIRMALA SITHARAMAN: That you have already said, Sir. So, if | have
named three States, it is not as if | am ignoring the others. | will give you the example.
Representation in the current Fitment Committee has Rajasthan, Gujarat,
Maharashtra, Bihar, Haryana, U.P., M.P. and West Bengal, Tamil Nadu and
Karnataka. So, it is not as if, it is only some States and not others. And this Fitment
Committee, for all you know, was constituted much before the election results of the
States came. That continues. We do not disrupt it. Sometimes it changes,
sometimes it does not. So, the Fitment Committee consisting of officers are there
where every State, | mean, most States get represented. In another Committee,
somebody else, some other States will come in.

MR. CHAIRMAN: It is rotational.

SHRIMATI NIRMALA SITHARAMAN: There was another misunderstanding, that the
Central Government collects. No! The GST Council collects it. The amounts are
disbursed immediately and the rest of the amount goes according to tax devolution.
So, that is the thing about Medical Insurance GST.

Sir, hon. Member, Shri Vivek K. Tankha, who opened the speech, spoke
about Railway Budget and since the time it has been merged, that nostalgia of
Railway Budget. | can understand that but | want to give the data for Shri Vivek K.
Tankha's notice that after the subsuming of the Railway Budget into the main Budget,
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allocations have not suffered. In fact, it has gone up. In 2017-18, post the merger, the
actual expenditure Budget, the Capital separately is Rs. 43,417.55 crores; Rs.52,837
crores in 2018-19 and so it goes on. In 2021, it crossed a lakh crore. It is capital
expenditure, | am not talking about the other. In 2021-22, it was Rs. 1,17,270 crores.
Then, it was Rs.1,59,256 crores. Going like that, today, for 2024-25, the current
Budget, it is Rs.2,52,000 crores for capital in Railways alone. So the actual is, the
previous year's numbers are also there, it gets 99 per cent utilized. So, bringing the
Railway Budget into the General Budget has not, in any way, made Railways suffer.
Shri Vijayasai Reddy, the hon. member, spoke about minimum bank balance
and when the minimum balance has been kept, banks have been collecting penalty
from account holders. | want this to be made clearly that the minimum balance
requirement does not apply to PM Jan-Dhan account holders. It does not apply to
basic savings bank deposit that people hold, Jan-Dhan account or the basic savings
bank deposit, both of them do not have any basic minimum balance requirement. So,
if they didn't have, no penalties are levied on them. No charges are applied for non-
maintenance of minimum balance by the Jan-Dhan accounts. In addition, banks also
open basic savings bank deposit accounts where no charges are levied for opening of
accounts. And, in these accounts also, no minimum balance is required to be
maintained. Let us be clear. Small account holders are not being penalized for not
having minimum balance. That should be clear. There are around 65 crore basic
savings bank account holders in this country, including 52 crore Jan-Dhan accounts.
None of them, 65 crores of them are not being touched for penalizing even if they
didn't have minimum balance in the account. So, in addition to this, the Jan-Dhan
account holders are also given accident insurance of two lakh rupees and also a
RuPay Card with no additional charge for the RuPay card. Overdraft facility of about
Rs. 10,000 is also extended to them. Not only are we not penalizing them for not
having a minimum balance, but we also give them this facility. So, for other types of
saving accounts, of course, the banks will decide based on what their boards
approve. So they are not the basic accounts, they are not the Jan-Dhan accounts.
So | just want to highlight it, but for whoever they collect this minimum charge
breaching, meaning you didn't have a minimum balance and, therefore, | am
penalizing you, information on minimum balance requirement is indicated, intimated,
upfront to the account holder. So, it is not as if | can open a non-PM Jan-Dhan
account, a non-basic whatever account and then say, you didn't tell me but you are
collecting minimum. "Noj; upfront, | am told, your minimum balance requirement is
this, you will have to maintain it, if you don't, we will penalize you." It is said upfront
by the banks. The largest public sector bank, State Bank of India, as per its board
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approved policy, does not apply any minimum balance charges at all. So let us put
this in perspective.

Then, hon. Member, Shaktisinh Gohilj/ had raised this issue about increase of
customs on plastic used by common citizens, that on the other hand, we reduce
customs duty on platinum. On platinum, | have explained as to why the duty was
reduced. But, | want to highlight the fact that it is not on plastic that we have raised
the custom duty. It is not plastic. We have raised it on the commonly used plastic
item; BCD, remains unchanged. What has been raised? The basic customs duty has
been increased from 10 per cent to 25 per cent only on PVC flex films that are used for
making flex banners. Flex banners are made with flex PVC films. Only on that, the
BCD has been increased. Why did we do that? In fact, many States have already
banned it. Andhra Pradesh and Maharashtra have already banned the use of PVC
flex. PVC flex banners are non-biodegradable, and they are prone to reaching into
the soil or water and, therefore, they release toxic fumes. This we did not want and,
therefore, we have raised it only on that film, PVC film, which is used for flex. | have
explained as to why platinum benefits from duty decrease. Hon. Member, Shri
Vijayasai Reddy also spoke about the STT rates and reminded that if you had capital
gains, there was a promise given once, long, long time ago when it was introduced,
that STT will be now there for some time, but if capital gains is there, STT need not be
there. But today, we have kept it there because, one, we are able to trace people
who are big-ticket spending. It helps in tracking and it also helps in widening the tax
base. Because once you levied a TDS or a particular tax, then when the opportunity
comes to file your return, you will anyway adjust this and file it. It is not an additional
tax. But when you do this, you are able to bring people who are spending bigger
amounts into the tax net. And that is why it continues. It is not for revenue
considerations so much. Sir, | can't see the hon. Member, Shri Sanjay Singh, who
raised a lot of issues. But there are one or two things which | want to highlight, like,
recovery. He expanded on haircuts, read a list of materials. They are not classified
materials. They come out because NCLT puts it out or the resolution professional
puts it out. They come out in public. We don't waive, and these are court processes.
NCLT will have to stamp after the resolution professional decides between two parties
as to how this will be executed. So recovery proceedings are part of a judicial
process. The resolution plans are approved by a transparent judicial process. The
defaulting promoters are not allowed to rebid for their own company so that we do
not have them coming through the back door and getting it for lesser price now.
These are all preventing wrong business practices. So | would like to highlight that all
the details of the various cases are already available in the IBBI portal. Over and
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above, what he read out, hon. Member, Shri Sanjay Singh can go to the IBBI portal
and take all the detail. They are there for everybody to see. IBC, actually, has brought
in a very big shift, paradigm shift in the debtor-creditor relationship. It provides for a
streamlined one-stop solution for resolving insolvencies keeping in mind the spirit of
IBC, which this Parliament has passed, not taking company towards liquidation, but
keeping them as going concerns. So when you are doing that, the resolution
professional arrives at a number, which is going to help that institution to run. Let me
also say, Sir, that most of all these are a result of what happened through the phone
banking. And we are trying to come and solve these problems so that banks which
suffered the twin balance-sheet problem, which was all there between 2013-14, and
to an extent, even in 2015...

MR. CHAIRMAN: | gave you a good relief. Regarding phone banking, | enquired last
time, but this time, | avoided asking about oil bonds. | studied it myself. So, that
question was not raised, at least, from the Chair.

SHRIMATI NIRMALA SITHARAMAN: Thank you, Sir.
MR. CHAIRMAN: What you are saying now, is new.

SHRIMATI NIRMALA SITHARAMAN': Sir, | am saying that when companies are on the
verge of collapse and then IBC process brings in a resolution professional and
decides the worth of the company and then puts it out for bidding or calls for tenders
for the company to be taken over, the existing defaulting promoters are never given a
chance. After which, there are processes, for instance, banks nowadays go through
the process of giving the bad debt with a proper standard operating procedure to a
company. The name is slipping me, Sir. It is a company which takes over the bad
debt, gives them a paper, and after it is all sorted out, it is put out on sale, then, the
bank gets the rest of its due on its account. Till then, if it had not happened in the
NARCL process, the banks would, every year, have to put money in the name of
provisioning till such a time that money is collected. So, this myth is being created like
waving off, writing off. No! It is a process through which banks and the burden that
the banks have to provide for it, will now be actually given away to the NARCL, and
NARCL then takes over that company, restores it to some order, and finds some
buyer. Then the money is paid back to these companies. If this is not happening, and
it is actually going in the name of liquidation, then the professional sits and sorts it
out, gets the NCLT to review it, and stamps the amount which has been agreed. So,
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there is no role of the Government here. It is a court process. There are studies done
by IIM, Ahmedabad, which has looked at three years of post-resolution. Their
average sales rose by 76 per cent, employee count recovered, and nearly pre-
bankruptcy levels have been reached by most of these companies which were given
off like that. Average total assets rose to about 50 per cent and capital expenditure
has increased to 130 per cent. So, the Resolution that he is talking about, and
claiming that all this is a huge haircut, | want to please ask hon. Member to study
what cost this, then he will know whether, with this Resolution, we are doing a better
thing or if we had left it high and dry, whether the value of these companies would
have ever been realized or they all would have become junk in a junkyard. What is
going to help the economy? We need to understand that. But, coming from hon.
Member, Shri Sanjay Singh, | am unable to resist the temptation. And, therefore, | will
have to say.

MR. CHAIRMAN: Madam, help you, if you can resist? Because, if it is temptation,
then, the best and most wholesome is to resist it.

SHRIMATI NIRMALA SITHARAMAN: To resist it, Sir? No. But, | would for the benefit
of the House say it, Sir. Here is an hon. Member of Parliament who is saying this. |
am not even talking about the present situation in his party. But, before they won the
election, and | say this with a sense of responsibility and a pain in my heart, did not
they say, they had a sack full of evidence against that former Delhi Chief Minister, a
lady Chief Minister? "A sack full of evidence; we can send her to the jail, that much
material, | have on her corruption" . | want to ask, where is that sack now? Where is
that sack full of evidence? It was all false claims. They went on speaking about it and
somehow distracted the minds of the people. Today, they are talking about those
companies for whom Resolution is being made possible so that the economy can
benefit. | do not know whether the sack full of evidence was evidence at all. Assume
they were evidence, why are you not using it now? And this party, which hon. Shri
Sanjay Singh represents, did not do any of that, gave false promises. If anything, |
would like to ask him. It is an allegation, which is now in the court. How much loss
has Delhi Government, a Government Exchequer has faced because of the faulty
liquor policy. It is a matter of the court. But, | am asking. You are worried about the
haircut. You are worried about how much Government of India and the public money
is being lost because of the haircut. | am asking how much did Delhi Government lose
because of your faulty policy liquor policy? So, when this is there before hon.
Member, | would want him to have some kind of discretion to understand what
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exactly is going on. Sir, finally, there has been this point about this cancer medicine,
about which, of course, even the first speaker, Vivekji, has mentioned. But, Shri Haris
Beeran of the IUML; he raised the point that the cancer drugs should be made
custom duty-free. All cancer-related machines should also be exempted. | want to
say, Sir, our approach since 2021 has been that we progressively relieve all the life-
saving drugs and medicines which are particularly imported for personal use. We
have already exempted all of them and there are many more steps that we have
taken. | remember particularly about ZOLGENSMA and VILTEPSO which have been
the spinal muscular atrophy about which hon. Member, Vivek K. Tankha spoke, have
all been now removed from the burden of customs duty.

| suppose with that, | would have addressed most of the issues except for the
four questions of Mr. Jairam Ramesh, the four engines. | have already spoken about
one engine. Private investment is stagnating, is his feeling. | want to highlight the fact
that private sector investment has been increasing since the pandemic. It is rising
from Rs. 3.8 lakh crores in the pandemic year 2020-21 to Rs. 4.9 lakh crore in 2021-
22 to Rs. 6.1 lakh crore in 2022-23. Sir, gross fixed capital formation, which is an
indicator of investment and new value added to the economy, it is expected to be the
largest GDP growth driver this year. Therefore, with a percentage contribution of 44.9
per cent, the GFCF is a real instrument through which we are seeing faster growth
since the pandemic-induced contraction set in. Sir, by private non-financial
corporations, the gross fixed capital formation increased from Rs. 24.17 lakh crore in
2021-22 to Rs. 28.95 lakh crore in 2022-23, 19.8 per cent increase at current prices.
So, that answer is about one of the engines. The other engine | had already spoken
about. | will talk about the manufacturing in particular. It is by itself not the engine, but
it is part of the engines which have to work. Gross value added at 14.3 per cent that is
in February of financial year 2023, and an output share of 35.2 per cent during the
same period. Manufacturing gross value addition grew by 9.9 per cent in 2023- 24.
So, the high frequency indicators performance, such as the HSBC India Purchase
Manager Index (PI\/II) for manufacturing, which has been expansionary for 36
consecutive months, which is three years, it is an expanding territory only. This has to
be contrasted, with the situation under the UPA, when manufacturing activity
stagnated for eight consecutive months in 2013, that is, from May, 2013 to December,
2013. It was only in the contraction territory. Whereas now, we are seeing for 36
months, it is only in the expansion territory. And therefore, it is no surprise, Sir, that in
the interim budget speech of 2014-15, the year when elections happened and the
regime was changed, meaning the Government was changed, the Finance Minister
then had said, and | quote, "I\/Ianufacturing is the Achilles heel of the Indian
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economy. The deceleration in investment in manufacturing is particularly worrying" .
That is the quote then. Whereas now, | am showing you how GBA, PMI, all of them
are doing well. We have also come up with a PLI scheme for 13 sunrise sectors; even
that is bearing results, Telecom, particularly, telephone manufacturing, | do not need
to elaborate on that. Defence production is another area where we are really doing
very well. Under our Government, total defence exports during 2004-05 to 2013-14,
which was earlier Government, was only Rs. 4,312 crores, whereas what it is now,
total defense export is Rs. 88,319 crores for the period between 2014 and 2023-24.
The last point, Sir, is the private consumption. Is that stagnating? No, it is not
stagnating. It is actually, if you take the indicators, sales of passenger vehicles
increased by 8.4 per cent year on year, highest ever mark is 4.22 million.

7.00 P.M.

The Indian aviation industry has recorded its highest ever domestic passenger traffic
for half-year. Sir, between January-June, 2024, the airlines in India carried 79.35
million passengers.

It is also reported that rural growth, particularly of domestic two-wheeler
industry, has gone up. If | talk of passenger vehicles, they will say, ‘Oh! You are
talking of SUVs.” No; | am talking of two-wheelers. The domestic two-wheeler
industry for the year 2024 witnessed a total sales volume of 17.97 million units,
reflecting a growth of 13 per cent. Three-wheeler sales — it is largely used by small
businesses — registered the best ever sales of nearly 6,32,500 units, which is a 57 per
cent growth. All this cannot happen if the rural demand is not high.

| think, | have, largely, answered most of the questions. Sir, rural wages are
not stagnating. Rural wages rose at about five per cent every month, year-on-year, in
2023-24. Agricultural wage rates have grown. They grew by 7.4 per cent for men and
7.7 per cent for women.

With that, | think, Sir, | have answered most of the questions. Thank you very
much.

MR. CHAIRMAN: Hon. Members, normal practice is that after the reply, | go to the
next item. But, since the hon. Minister has volunteered to respond to the issue related
to levy of GST on health insurance policies, | will give that extraordinary permission
with a caveat that this will not be a precedent. Otherwise, the good gesture of the
hon. Finance Minister will always be a problem for any Chair that, at that point of
time, this was allowed. So, before | call upon Mr. Derek O’Brien, my request is to put
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specific and pointed questions with respect to levy of GST on policies.
...(Interruptions )... No, no. Anyone disturbing... ... (Interruptions)... We have
reached consensus outside also. Anyone who disturbs a speaker forfeits several
privileges. Only Mr. Derek O’Brien and the hon. Minister to respond. No one else. |
will come to you, Dr. John Brittas, later on.

SHRI DEREK O’BRIEN: Sir, you are absolutely right when you said that after the hon.
Minister’s reply, it is extraordinary that a Member from the Opposition can seek a
clarification.

MR. CHAIRMAN: | did not say that. Let me make it clear. ...(Interruptions)... 1 will
allow you. What | said is very categorical. What | say is, (‘I) This is not a practice
emanating from the Chair; (2) It does not create a precedent; and (3) It has
happened because the hon. Minister has volunteered; and (4) The Chair has agreed.
It does not lie with any of the Members here. So, it is clearly understood. You may
now ask pointed question or questions.

SHRI DEREK O’BRIEN: Sir, let me clarify before | ask my questions. All of us sitting
here also indulged for one hour and twelve minutes. We made three attempts to
request the hon. Minister to yield. And, through you, Sir, since the hon. Minister did
not yield, we did not press for it; we sat down. That is also a precedent that the hon.
Minister not yielded. But - it is fair enough - it is more comfortable for hon. Minister in
a flow of one hour and twelve minute. So, we did not push for hon. Minister to yield.

MR. CHAIRMAN: One minute. Hon. Members, since we are moving in a decorous
group, we did excellently. But the best practice still would be that if the hon. Minister
is on her legs and someone wants to intervene, raising the hand is good enough.
Standing is against the rules. You said, and, then, you took the seat. So, let us follow
those. Now, Shri Derek O'Brien can ask what he seeks to ask from the hon. Minister
straight through me.

SHRI DEREK O’BRIEN: Sir, 45 crore Indians, the middle.. Let me finish. | did not
disturb anyone.

MR. CHAIRMAN: No one will interrupt you.
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SHRI DEREK O’BRIEN: Sir, 45 crore Indians, we call, are the middle class, who get
affected by this 18 per cent GST on health and medical insurance. This is not
something which was brought here by Shrimati Nirmala Sitharaman this year, |
conceded that in my speech. So this is not, ‘we win, you lose’, ‘you lose, we win.’
No. This was there since 2017 when the shift took place.

MR. CHAIRMAN: The hon. Minister said so?

SHRI DEREK O’BRIEN: Yes. It was there even before. It is not about what happened
before 2014 or not. Whatever be that, it has been brought up this time in Parliament.
Unfortunately, the Finance Minister used a phrase today, but, maybe, you can
consider and remove it, “Some Chief Minister.” She is more than some Chief
Minister. Sir, ‘Some Chief Minister’ is a little dismissive, but | am not making a point
because it is not about point. ..(/m‘errupz‘/ons)... Sir, hear me out. Sir, please hear
me.

MR. CHAIRMAN: Please, please. ..(Interruptions).. No. Hon. Members, please.
And, now please put the question.

SHRI DEREK O’BRIEN: Right, Sir. So, these 45 crore Indians want this to be taken
out, which is there from 2017. This is our first point. We also know a little that this
cannot be done in Parliament; it has to be done through the GST Council, and that is
my point, and that is where the Minister has told us about the composition of the GST
Council, which we are also aware. | want to ask the Minister, with these three
sentences: Is there anything which | am saying, which is incorrect about the GST
Council in its present form? One, the Union Government has a one-third voting
weightage in that GST Council, the Union Government on its own. The GST Council is
made up of one member per State. My point is, two- thirds of those States are run by
the NDA Government. Sir, leave these technicalities aside; leave it aside, who wrote,
who did not write. For these 45 crore Indians, please consider removing the 18 per
cent on health because it is not only about one member, two members. That is one.
And, the second, | am not even making an issue about a White Paper on my State.
White paper was not mentioned; so, it will remain a blank paper. That is fine. That is
all, Sir. Thank you.

MR. CHAIRMAN: Now, Dr. John Brittas. You can ask both together, like you have
done on the Bills.
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DR. JOHN BRITTAS: Sir, to put the matter in correct perspective, | will segregate this
into three points. First is that when you are talking in terms of yielding, there is a
practice here. Ministers are at liberty to intervene when Members are speaking. They
are at liberty. But when Members want to intervene, they will never yield. It should be
even. Sir, this is first part. The second part is... ...(/nterrupz‘/ons)...

MR. CHAIRMAN: Mr. Derek obliged me, you do too. | have never ever interrupted a
Member, unless he has yielded. Even for intervention by a Minister or a Member, it
depends on the speaker, whether he is a Member or a Minister. Dr. John Brittas, now
make your point.

DR. JOHN BRITTAS: Sir, you understood and the whole House understood what |
mean.

MR. CHAIRMAN: Good, fine! Go ahead.

DR. JOHN BRITTAS: Sir, the second point is this. With regard to petroleum
products, we all know that the States have to agree. But the Minister has made
statements saying, “If the States agree, | am ready.” In that case, my question to the
hon. Minister is: What is the perspective of the Union Government? And the third part
is that, she made a statement by saying, “Without the permission of Gadkarij,
someone put out that.” Is it the version of the hon. Minister, Mr. Gadkari, or her
version?

MR. CHAIRMAN: Hon. Minister, you are requested by the Chair, unless you so opt,
to respond to the issue raised by Shri Derek O'Brien because | had allowed the issue
related only to policies and Shri Derek O’Brien has raised issues directly related to
policies. Please. Dr. John Brittas has digressed.

SHRIMATI NIRMALA SITHARAMAN' : Sir, the composition of the GST Council is what |
said, and that is what was repeated by the hon. Member — ‘One-third’ is Centre;
‘two-thirds’ is States. To say, ‘Two-thirds of States' two-third is all BJP-ruled,’ is not
right. | have also named; and in the GST Council also, Sir, since 2017, decisions,
except once, were all taken on consensus basis. There has never been a dispute. No
State looks at it from the point of view, ‘| come from this State, and, therefore, | can't
accept this particular tax proposal.” In fact, there, the question is: How do we deal
with taxation, revenue collection, and not burdening people? That is why, item by
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item -- | am willing to sit with any hon. Member who wants, or, even can come to this
House -- | will compare with what prevailed as tax before GST and what it is now, so
as to say, it is lesser than what it was before GST. So, there is no divergence of view
in the Council. Except for once, Sir, there has never been this issue of, ‘We all belong
to BJP. We are doing one decision, others do something else.” No, we never; and |
respect the GST council for that very good amicable environment that they provide.
So, | hope that answers his question.

MR. CHAIRMAN: | shall first put the motion regarding consideration of the Jammu
and Kashmir Appropriation (No. 3) Bill, 2024 to vote.
The question is:

"That the Bill to authorise payment and appropriation of certain sums from and out
of the Consolidated Fund of the Union territory of Jammu and Kashmir for the services
of the financial year 2024-25, as passed by Lok Sabha, be taken into
consideration."

The motion was adopted.
MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill.

Clauses 2, 3 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. CHAIRMAN: Shrimati Nirmala Sitharaman to move that the Bill be returned.

SHRIMATI NIRMALA SITHARAMAN : Sir, | move:
That the Bill be returned.

The question was put and the motion was adopted.
MR. CHAIRMAN: | shall now put the motion regarding consideration of the
Appropriation (No. 2) Bill, 2024 to vote. The question is:
"That the Bill to authorise payment and appropriation of certain sums from and out
of the Consolidated Fund of India for the services of the financial year 2024-25, as

passed by Lok Sabha, be taken into consideration.”

The motion was adopted.
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MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill.

Clauses 2 to 4 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. CHAIRMAN: Shrimati Nirmala Sitharaman to move that the Bill be returned.

SHRIMATI NIRMALA SITHARAMAN : Sir, | move:
That the Bill be returned.

The question was put and the motion was adopted.

MR. CHAIRMAN: | shall now put the motion regarding consideration of the Finance
(No. 2) Bill, 2024 to vote.
The question is:
"That the Bill to give effect to the financial proposals of the Central Government for
the financial year 2024-25, as passed by Lok Sabha, be taken into consideration."

The motion was adopted.

MR. CHAIRMAN: Hon. Member, Dr. John Brittas, had given amendments to certain
Clauses of this Bill. Since the amendments given by Dr. John Brittas could be moved
-- please take note -- only with President's recommendations as required under
Article 117(1) and Article 274(1) of the Constitution of India, his notices of
Amendments were forwarded to the Ministry of Finance with a request to obtain the
President's recommendation, which is yet to be received. Therefore, the
Amendments cannot be moved. You can look into the provisions.
We shall now take up Clause-by-Clause Consideration of the Bill.

Clauses 2 to 168 and the First to Sixth Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. CHAIRMAN: Shrimati Nirmala Sitharaman to move that the Bill be returned.

SHRIMATI NIRMALA SITHARAMAN : Sir, | move:
That the Bill be returned.
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The question was put and the motion was adopted.

SPECIAL MENTIONS
MR. CHAIRMAN : Special Mentions. Shri Abdul Wahab.

Demand for a National Mission on Climate Change to address the consequences
of climate change on people of vulnerable categories and their livelihoods

SHRI ABDUL WAHAB (Kerala): Sir, the changing weather conditions in our country
are a strong signal to the fact that our climatic conditions are rapidly changing. My
own State, Kerala, known for its pleasant weather, has observed tremendous
increase in the temperature in the month of February, March and April 2024. The
State of New Delhi also experienced a scorching heat wave in the month of May, 2024
with a high temperature of 49.9 degree Celsius. As per the Indian Meteorological
Department, the average temperature of Delhi has increased by 1.5 degree Celsius.
These changes in weather conditions have significant consequences on human
beings with respect to their health, well-being and safety, with extreme events of
worsening air quality changes, spread of infectious disease, threats to food and water
qualities and effects on mental health. The most vulnerable amongst them are the
poor, unprivileged who are homeless, children, pregnant women, old people and
aboriginal tribals. It also has a tremendous impact on their economic activity, as they
mostly work in the unorganized sectors, such as street vendors, gig workers and
construction employees.

| urge the Union Government to launch a National Mission on Climate Change
to study and address the consequences of climate change on people of vulnerable
categories and their livelihoods. This Mission should prepare guidelines, policies and
implement welfare measures and affirmative action for those who are most vulnerable
to climate change and its immediate effects such as heat waves, floods, and
bushfires.

MR. CHAIRMAN: The following hon. Members associated themselves with the
Special Mention made by the hon. Member, Shri Abdul Wahab: Dr. John Brittas
(Kerala), Dr. V. Sivadasan (Kerala), Shrimati Jebi Mather Hisham (Kerala), Shri
Haris Beeran (Kerala), Shri M. Mohamed Abdulla (Tamil Nadu), Shri R. Girirajan
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(Tamil Nadu), Dr. Kanimozhi NVN Somu (Tamil Nadu) and Shrimati Mahua Maji
(Jharkhand).
(MR. DEPUTY CHAIRMAN in the Chair.)

Demand for including incidents of fire during summer in the
Himalayan states as natural disaster

3l AEg g (STRIES): HBIGY, H ATUdh ATETH W TRDR B & A 51 H
'JTAST A ' & AThT H MR | T aTell ge-T1sll &l YRHINT T B J 84
AETIT 39 [T ST # 31 & SISl & 3R faetT =g g

IS, U BTt H fRATer IIRT G 3f &l g1 9¢ Sl & q247 bl
gRAR A B 39 TR I Y9Tfdd 81 ST &1 9 IR B ge-mRil | 5T8f 3¢
uTelq Rl Bl FG Bl Il 8, d81 3Th] helaR g& |l I 8 O 8, IR S
URART DT I Frersi1 a1 et uTdl &

HBIGY, 3 BT T3 Bl UThicd AT H AR el fham 1 81 ARG
HRBR R AN DI 'R AMYST A HfS' & AT H SrgId foban &, fobg ATahi
H T § T grell g bl aRAINd T8 fhar a1 21 ey I8d Fergdl
3T Ty S H HISTg o1 WET 5l 1T H [ZHTe 11 & 91 & | ol idl H
FaTaRd Tl @l faws Hivifords TR &I efteTd @d gy a2 o1t 4 gfed
ECHISI B UTHiId SMIGT A §Y I8d FEIIdT 39 [T 9+ 7 Aa FeiRa
T ST T AT BTl g

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shri Mahendra Bhatt: Shrimati
Mahua Maji (Jharkhand), Shri Naresh Bansal (Uttarakhand), Shrimati Sangeeta
Yadav (Uttar Pradesh), Shrimati Darshana Singh (Uttar Pradesh), Shri Haris Beeran
(Kerala), Shri M. Mohamed Abdulla (Tamil Nadu), Shri Subhash Barala (Haryana),
Shri Mayankbhai Jaydevbhai Nayak (Gujarat) and Shri Samik Bhattacharya (West
Bengal).

Demand to save Gathuvan, Maharaji and Laicha, the rice varieties from extinction

S el At AqH (STAG): WIS, U BT BRI Bg S dlel BTG H
FTeel D1 U 3D TSIl & Sl faIgwd 811 & PR R 4gd 75 &l U AR Hcs
I, H GaRTol, (ISR, I, STa%hd, SR, Soaldpd Sl [hT B
AT, ST SR, HARRIEY, I URIED S 9gT aTel 3R a1 Feeil I &
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SUIR ¥ 9E® &, d 319 ogq &l Al 781 i, had gefas aad & fJad ToR
3T &

ABIGY, ol H gdl fhAr A% & oy BIsfee drael I IET & 3R des,
STV 0T | HRYR =G DI Wil el B 81 5 IS 9 I8 [BAM1 & A
UR &1 Tl [T 1T, A §1ehT ScdTa RI ORE A W&eH 81 S|

31T MY AIegH | 717 e B f6 IR foam &1 =8l e & 49
IUT BRIY| §HD A1 &, WS ATdel a1 YR oIl I HRYR <1 foheAi, 1ga,
AERTSI 3R AT Bl S Tl fhami ol Hiedrg= {1 g

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shrimati Phulo Devi Netam: Shrimati
Mahua Maji (Jharkhand), Shri Haris Beeran (Kerala), Shri M. Mohamed Abdulla
(Tamil Nadu), Dr. John Brittas (Kerala), Dr. Kanimozhi NVN Somu (Tamil Nadu),
Shrimati Jebi Mather Hisham (Kerala) and Dr. V. Sivadasan (Kerala).

AT AR AT 47 511 garell St = i fban & fob 3= s1f+ard
BTH 34 IR ST 21 3R ATYh! AFALT 81 1 ITh! §H Sl ol ol &l AT
EISIEMERINSIT

Concern over increase in interest rate by bank of Japan and its
impact on infrastructure projects in India

SHRI RAJEEV SHUKLA (CHHATTISGARH): Sir, increase in rate of interest by the
Bank of Japan can have a direct impact in Indian infrastructure companies. India has
been one of the biggest beneficiaries of the near-zero interest rates that existed in
Japan. The strategic and friendly relationship between both the Asian power houses
saw cheap capital available to fund India's infrastructure push in the past ten years.
Moreover, it also pushed Indian companies to raise cheap funds to fuel their capital
expenditure in the area of road and highways, power sector, financing and steel.
Infrastructure firms have been the biggest beneficiary of low-cost yen loans.

it SUUTUfRT: A 751G SN, Rbis UR had gl text SITUAT, ST approved Bl

SHRI RAJEEV SHUKLA: Impact of Yen Carry Trade will be felt through currency
impact on the loans undertaken by Indian companies. It is noteworthy that India is the
largest recipient of Japanese Official Development Assistance (ODA) loans, from
Delhi Metro to India’s first Bullet train receiving generous loans at low interest rate of
0.1 per cent to 1.8 per cent. These loans are premised on the condition that India will
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import technology and metal from Japan. At least, 25 per cent railway projects have
been tied to these procurement mandates. A rising Yen would increase the cost of
imports and distort the trade balance further. India is net importer from Japan. The
Government needs to have an action plan to deal with this challenge. | urge the
Government to prepare plans to deal with the increase in interest rate by Bank of
Japan that will have impacts on India’s infrastructure projects.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shri Rajeev Shukla: Shrimati Mahua
Maji (Jharkhand), Shri R. Girirajan (Tamil Nadu), Shri M. Mohamed Abdulla (Tamil
Nadu), Dr. John Brittas (Kerala), Dr. Kanimozhi NVN Somu (Tamil Nadu) and
Shrimati Jebi Mather Hisham (Kerala).

| urge the hon. Members, ST approved text %\',

2} ITofta IET: IE ST 4 related B

1l STAUTIRT: U S P& < (BT &, T8 RPIS UR T8 SITQT|
ot X1ofia grepT: ¥R, 98 S AR

MR. DEPUTY CHAIRMAN: As you know, only approved text can go. Now, Prof.
Manoj Kumar Jha; not present. Next is Shrimati Sangeeta Yadav.

Demand for uniform curriculum across schools in India

SN W1 I1a (STR U<90): STFHMRT HEIGd, A 91 59 Fgcayul f[qug iR
1T T ATAR (AT, S/ [Ty H SATYDRT AR Feh Bl g

§ 59 9ad & AEgH ¥ Hecayul e UR €T STh N HRAT 18! gl Sfd Q% &
3TerdhdR ¥l CBSE, ICSE WIod dlel ¥ WGl 3R A=yl U< &, ol I8 §ard
3T & T 37 ITeashd &Ik fovard il STerT-31el 87 Ta 9 e gifead
B P TG, YhIdhd UTGHHhH AR YKID| B AaeHhdl &l I8 HeH 9 bhad BTl &
QNM&Td TIHT BT FHATT FATG, Fieh [R1ET B Jurat H 91 FoR ATl qR <2 4
el DI RIS el Dl SR 3T G 3R FHATARN T DI AT B

H P HEIH  TRBR A ATUE HRAT A8 1 98 39 [ 4 31 HaH IoIY
3R Tpell gIRT fohl Geb UehTreh ¥ fobelTed wNia & folq * qredy 7 b Sy

* Not recorded.
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st SUUTAfI: ST approved text 8, 981 Ue, BIs IR 4T 3e 7 U, I8 Rdbis
R 5l SITe|

SN AT ATa: S 7Y Ueh ATDHIDBROT A1 B ATaLIDhaT B, S T Fpell H
FHT UISIhH 3R JRId oY B | M WR U NCERT AR 1T § SCERT STl
GG BT &, S7dh A1ed | G979 Rielad 3iiR fhard o] &1 S el &l 394
FR1ef1 1 I[urait § R B AR T BT &b (ol A aaR Giiead sl

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by Shrimati Sangeeta Yadav: Shri Ghanshyam Tiwari
(Rajasthan), Shrimati Mahua Maji (Jharkhand), Shri Maharaja Sanajaoba Leishemba
(Manipur), Shri Mahendra Bhatt (Uttarakhand), Shri Mayankbhai Jaydevbhai Nayak
(Gujarat), Dr. Sumer Singh Solanki (Madhya Pradesh), Shri Krishan Lal Panwar
(Haryana), Shrimati Darshana Singh (Uttar Pradesh), Shri Rambhai Harjibhai
Mokariya (Gujarat) and Shri Kesridevsinh Jhala (Gujarat).

Concern over Kamakhyaguri Railway Flyover, Birpada Railway Flyover
and Alipurduar Bara Bazar Flyover in West Bengal

it eprel e aRIES  (URFHT §9ITel) : § 31151 BIHRAT[S! Yold FeATg3aR, dIRUTST
T e & & | A & forg e gan g1 A gfrardl gtamTd aREse g9R
&1 b 371ereh faehT4 SR Y& & {7 Hecayul €, g7 IR &1 < & U] SToxd o
TRl & foY ges Aeaqul B3l 21 §9 FaTsaiear &l el R & BRT Jrarand
H 9RY s UeT 81 7S 7, R 313 1 e SiSA18al &1 AT $-A1 IS I8 7
3R WY JffFaRAT YT 81 IE! §l A TR, JIRUTS] Vel FATS3iar Udh
BIATHD FATSIINEAR Bl SFURRATT T el AT AT, dieth a3l 3R Agraif
D1 JATITSIE] T ¥ FIEr BRell

3d H, ACNRER TSI TSR Veld FARSAEIR Uh Hecaqul g-mal g g, Sl
goTdel YR TSI &3 Bl 7l & a1ah! el I SiiedT 81 59 RIS & daHT Rt
F IR JAEIET BT TR by ST 3R GRET WaART ¥ S U ASER HR [3T 2
S TSI &1 qRT B4 Rt e &1 Arver 8 7, 9fcs sR &5 oF gRa oiR
3N TG & oY U ATl 81 H TRBR H 59 URYISIAISI Bl JrIHebdr o,
3MeYd AAET A B 3R Ib YRT 811 & oIy U Flwaa a#g-dm
ETRT B & {77 31Tudh JTEgH 3 U8 BT g
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MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by Shri Prakash Chik Baraik: Ms. Dola Sen (West Bengal),
Dr. V. Sivadasan (Kerala), Shri M. Mohamed Abdulla (Tamil Nadu) and Shrimati
Mahua Maji (Jharkhand).

Demand for construction of ROB at level crossing no. 47 on
Panipat - Jind railway line section

3l T AT YA (FRIATUN): HEIGY, H TS 39 A H YU Tl B U 31
HEaqul URATSTT BT HET IS AT §, Il AT Bl Al ATRT-TTel IS R, Mg
GER, YAd [HAMIC 62/6-7 TR gl HINTT HaR 47 UR RIS & 01 |
REICCES

9 YRS BT BRI 21 S[eTs, 2020 B RFH AT AT 3R $H 31 JdlTg, 2023 TH
qui T ST T, TR 319 S8 ST goiar forf 30 aie, 2025 81 718 21 IRATST
DI Y/ MR 2981.51 TR TUY 3R e TR 1632.82 AR T 21 G Bl Hel aidllg
900 HIex 8, g 30 HIex & 9 W YR 81 Yob &, olfhT VeTd 3R & 140 HIeR & 4
W Sifdd 21 IRIISHT BT Hifrds TART & TTAR 80% B URT 81 bl &l AT
W 3R 3 o & Fsh BRI & Y BRI & [y (IR AN dbidbl wY I
id foam 1T &, 1! J1RT 699.70 ARG $UY 81 59 AR, 591.65 AR T
DI SIYFRASST RTRT AT Wl DI TS & 3R Y BT o forg (fasT go: T &1 718
Gl H ST & folq 7-8 fhairiies &1 g8 07 B Ul 7, A S9! HS1S 98
gl

Heled, § 5 Ta & AT W Ho 1 DR A JRNY BRI g 1 599 TRIISTT Bl
SfTerdT & qul R+ & oy 94T 3MTeaeds Bad Io1Y S|

MR. DEPUTY CHAIRMAN: The hon. Member, Shri M. Mohamed Abdulla (Tamil
Nadu) associated himself with the Special Mention made by hon. Member, Shri
Krishan Lal Panwar.

Now, Shri Mohammed Nadimul Haque. Concern over Centralisation of Eklavya
Model Residential Schools (EMRS)

Concern over Centralisation of Eklavya Model Residential Schools (EMRS)

SHRI MOHAMMED NADIMUL HAQUE (West Bengal): Sir, the Ministry of Tribal
Affairs established Eklavya Model Residential Schools in 1997-98 to provide quality
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education to Scheduled Tribes children in remote areas, aiming to prepare them for
higher education and employment opportunities. These schools emphasize not only
on academic education but also on the holistic development of students.

The centralization of the scheme has resulted in the delegation of the
recruitment process to the National Education Society for Tribal Students (NESTS),
which has now been assigned the task of filling 38,000 positions in more than 400
Eklavya schools nationwide. This has led to predominantly Hindi-speaking candidates
filling teaching positions, often lacking contextual knowledge of the tribal history and
culture of the local communities and students they serve. Sir, for a scheme like
EMRS, hiring teachers and school staff from local communities is essential as the
quality of teaching-learning activities depends on their understanding of the
framework of Adlivasi cultures, languages and requirements, especially when the main
objective entails all-round development of students. | urge the Government to take
steps in this regard.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by hon. Member, Shri Mohammed Nadimul Haque: Shri
M. Mohamed Abdulla (Tamil Nadu), Ms. Dola Sen (West Bengal), Dr. John Brittas
(Kerala), Dr. Kanimozhi NVN Somu (Tamil Nadu), Shrimati Mahua Maji (Jharkhand)
and Dr. V. Sivadasan (Kerala).

Now, Shri Lahar Singh Siroya. Need for rigorous verification processes for
selection of Civil Servants.

Need for rigorous verification processes for selection of Civil Servants

SHRI LAHAR SINGH SIROYA (Karnataka): Sir, the recent allegations of misusing the
Other Backward Classes (OBC) and Persons with Benchmark Disabilities (PwBD)
quotas to clear the civil services exams and the concerns regarding the current state
of the reservation and quota systems in civil services needs to be seriously examined.
Recently, in one case, an IAS probationer, who has been facing allegations, has been
recalled to the academy of administration where civil servants undergo training. The
candidate’s district training programme has also been put on hold.

The rise in such cases of dishonest candidates resorting to counterfeit
certificates to join the esteemed civil service is disturbing. The Union Public Service
Commission (UPSC) and IAS/IPS remain pillars of entry based on merit,
underscoring the importance of upholding the integrity of these institutions. It is high
time the Government brings in necessary reforms, fixing the loopholes and curb
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malpractices in UPSC selection procedure. Most of such frauds cannot happen
without the support of the administrative machinery. Therefore, the Government must
ensure stringent punishment for the corrupt officials.

The Government may also consider constituting a separate body to monitor
reforms in background checking procedure. It is imperative that a foolproof
verification of reserved seats for individuals with physical and other disabilities is
mandatory. The Government must also look into alternative systems instead of the
existing post-result verification system. The Government must bring in stringent
protocols and procedure to verify the quota claims. Thank you, Sir.

MR. DEPUTY CHAIRMAN: The hon. Member, Shrimati Mahua Maji (Jharkhand),
associated herself with the Special Mention made by hon. Member, Shri Lahar Singh
Siroya.

Now, Shri C. Ve. Shanmugam; not present. Dr. Ajeet Madhavrao Gopchade,
‘Demand to Promote Organ Donation’.

Demand to promote organ donation

DR. AJEET MADHAVRAO GOPCHADE (Maharashtra): Sir, a significant number of
valuable human lives could potentially be saved if damaged or non-functioning human
organs could be replaced. The demand for organ replacements is rapidly increasing,
but the supply is limited. To promote organ donation, the State Governments of
Odisha and Tamil Nadu will honour organ donors with full State funeral honours. The
State Government of Odisha will also provide rupees five lakh each to the families of
organ donors. There is a substantial gap between the number of individuals in need of
transplants and the actual number of organs available from deceased donors. India's
organ donation rate is 0.65 per million population, which needs improvement. We
must create awareness about organ donation on a large scale, turning it into a
people's movement where individuals pledge to donate their organs. | request that
hon. Prime Minister may issue appreciation letters to the families of organ donors,
and their names should be posted on the PMO website. This will inspire more people
to contribute towards organ donation. Thank you, Sir.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by hon. Member, Dr. Ajeet Madhavrao Gopchade:
Shrimati Mahua Maji (Jharkhand), Shri R. Girirajan (Tamil Nadu), Shri Haris Beeran
(Kerala), Shri Pradip Kumar Varma (Jharkhand), Shri Amar Pal Maurya (Uttar

Content Page t



[08 August, 2024] 189

Pradesh), Shri Banshilal Gurjar (Madhya Pradesh) and Shri M. Mohamed Abdulla
(Tamil Nadu).

Now, Shri M. Shanmugam, ‘Need to Bring a Comprehensive Legislation for
the Welfare of Domestic Workers and to Constitute Labour Welfare Boards.’

Need to bring a comprehensive legislation for the welfare of domestic
workers and to constitute Labour Welfare Boards

SHRI M. SHANMUGAM (Tamil Nadu): The Minimum Wages Act was extended to
domestic workers in 12 States but was not included in the Central rules, with the
result that it could not be fixed in many States and UTs. In the kinds of work that
domestic workers do, be it cooking, caring for children and sick and old persons,
these are all skilled jobs and wages should be based on this category. The fixation of
wage can be on hour basis or per day or per month. It should be treated that
employer’s home as the workplace of the domestic workers. According to the Wage
Code, although domestic workers are wage workers and can be covered by the
Code, the way the establishment is defined, excludes the private home. The ILO
Convention advocates and guarantees many aspects of social security, namely,
medical care, sickness benefit, unemployment benefit, old-age pension, employment
injury benefit, family benefit, education of children, maternity benefit, invalidity benefit,
funds in case of natural death, funeral expenses and survivor’s benefit. Therefore, it is
very important that Domestic Welfare Board should be constituted by the Union
Government through which these workers will get social security benefits. Medical
benefits should be provided to them by extending ESI Scheme to the workers. As part
of resources mobilization by the State, a percentage of house tax can be transferred
to the Boards. | would urge the hon. Labour Minister to bring a comprehensive
legislation for constituting Boards all over the country with welfare measures and
social security.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shri M. Shanmugam: Shri Haris
Beeran (Kerala), Shri R. Girirajan (Tamil Nadu), Shrimati Mahua Maji (Jharkhand),
Dr. V. Sivadasan (Kerala), Shrimati Jebi Mather Hisham (Kerala), Dr. Kanimozhi
NVN Somu (Tamil Nadu), Dr. John Brittas (Kerala), Shri M. Mohamed Abdulla
(Tamil Nadu) and Ms. Dola Sen (West Bengal).
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Concern over Conjugal rights of prisoners

SHRI HARIS BEERAN (Kerala): Sir, conjugal rights, the right of spouses to cohabit
and maintain intimate relationships, are a fundamental aspect of marriage. This issue
revolves around whether the right to conjugal visits for prisoners falls within the ambit
of Article 21 of the Indian Constitution, which guarantees the right to life and personal
liberty. There are an estimated number of 5,73, 220 prisoners including undertrials.

Prison is not just a place for punishment but also for reformation. Depriving
prisoners of their conjugal rights could have negative psychological effects, increasing
frustration, depression, and even leading to severe behavioural issues. Allowing
conjugal visits can help maintain family ties reduce the strain on marriages, and
provide emotional support to prisoners which can aid in their rehabilitation. Conjugal
rights can reduce instances of sexual violence within prisons, promote mental health,
and aid in the maintenance of family ties, which are crucial for post-release
reintegration. Canada, Spain, Germany and in some States of the US, such visits are
acknowledged upon the rehabilitation benefits they offer.

In conclusion, the conjugal rights of under trial prisoners should be viewed not
as a privilege but as a fundamental aspect of human dignity and rehabilitation. On this
crucial issue, let us remember the words of Oscar Wilde. “Every saint has a past, and
every sinner has a future.” Further, he said, “Compassion will cure more than sins
than condemnation." | urge the Government to look into it.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shri Haris Beeran: Shri R. Girirajan
(Tamil Nadu), Shrimati Mahua Maji (Jharkhand), Shrimati Jebi Mather Hisham
(Kerala), Dr. Kanimozhi NVN Somu (Tamil Nadu), Dr. John Brittas (Kerala), Shri M.
Mohamed Abdulla (Tamil Nadu) and Shri Abdul Wahab (Kerala).

SHRI IRANNA KADADI: Sir, | want to speak in Kannada.

S} SUAHTIRT: HSTS! Sfl, JATYHT 3MYes S fEal A 2
s} SRUUT TSI TR, A7 Ao B & foIv 978 § <9 Afha | Raawe of ot

£ ITFHRI: 3779 GIfMY, W 178 & {6 S afes Cave &, g8l S| <71 3Yes
<ga< 8, S H gl A1
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Demand for promoting cotton production in India

it VU BB (FIch): WX, HIRA H HUTH BT USTaR Ul 2d AN 400 [Haram z,
STafeh SARGT | 900 fhelium™, sToial | 1,800 fholium 3R g foram & 2,400
freITom 81 39¢ RO YR fhar Ui 3daR A3 40,000 SYF HHT UTd ©, STafdh
IMRPT fHa™ 1 g T, IOl & fhaH IR oRg B9 3R IS forar & fae
Ta oTRg B0 Ui 3FIR BHI &1 BUT Bl Ui SFCIR IUST IS Udb a¥ H 442.65
fretam & Tcar 436.02 fHaum 81 7S 8, STafh $urd &1 SdIe 325.22 oG
I | TTHT 336.60 TG 9 8 T 21 R fohai &1 ff S USTaR 91 o’ &
fTQ aredl TJurerT Tl dISTl Bl TaegDdl 8, Sl 3FRDI, FToflel 3R ARG T &
framl & IRIER T S99 AP Bl 39 & H IR < H T Y BT Bl
3MITIDRal & AR fHAH Bl JUrE arel 957 B {el, 39 W AT &1 <9 Bl
JMITIHAT Bl 98a% 197 B ST I R fhaMl ®l HIN Bl 988 USTaR
fArenft 3R U BT &<l BT gTar el 4,000 HUTE RIRT FERT oY ST iR
3,000 TR fYll & 31f&Tca o1 GRTRId BT & fo7g BT Dl 32 USTIR 3R
Hic-giRIE 9IS U&H {6y S F1feg) § SRBR I S RI1Y AT § ($ 39 T9R qe
TR I < 3R 3¢ TR Hed HURT & AT TR UfTeeT ST Y 3R HUTd
TAT T IR APMC 99 3R GST &I gl ST @1y, oo 89 fha™ U
AT H MAMHR 99 b IR 89 HUN & 1a1d B! ff ggrar <, o« i &t
313 4 glg 1 bl

MR. DEPUTY CHAIRMAN: Thank you. M-I ®ers! if, a9 I8 & & <
approved text &, 3T IHT | FleiT 3R ST approved text &, a1 Rbis H ST

St STERTH W AR, BT H Y 1Y HAT AR

2l ITQHTIRT: 3T S & 3R 31U g 1WAl FSW &, he should inform in
advance. 3iRR bR 8 3FaTe Wl BINIT| IS 37T 37! e A S ¢

The following hon. Members associated themselves with the Special Mention
made by hon. Member, Shri Iranna Kadadi: Shri R. Girirajan (Tamil Nadu), Shrimati
Mahua Maji (Jharkhand) and Shri M. Mohamed Abdulla (Tamil Nadu).

Now, Shri Vikramijit Singh Sahney, "Request for financial assistance under 50
year interest free loan to Punjab." .. ( /m‘errupz‘/ons)... Please read the approved text
only. ..(Interruptions)... That will alone go on record. ...(Interruptions)... Please read
the approved text. ..(Interruptions)..

SHRI VIKRAMJIT SINGH SAHNEY: Sir, | am reading.
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MR. DEPUTY CHAIRMAN: No, you are not reading; so | have reminded you.
..(Interruptions )... Vikramijit Singh Sahneyji, please read the approved text.
..(Interruptions )... No other words will go. ...(Interruptions)...

SHRI VIKRAMJIT SINGH SAHNEY : Sir, | am reading verbatim. ...(Interruptions)..
MR. DEPUTY CHAIRMAN: No, you are not reading. ...(Interruptions)..
Request for financial assistance under 50 year interest free loan to Punjab

SHRI VIKRAMJIT SINGH SAHNEY (Punjab): Sir, if the Central Government is the
heart of our nation, State Governments functions as its arteries. When an artery is
blocked, it affects the entire body's health. To restore proper function, we must
address and resolve the blockage. For decades, Punjab has strained its land
resources to meet the nation's food security through the Green Revolution. This
relentless effort has led to excessive use of chemicals and pesticides, putting the sail
at risk of becoming barren. Moreover, the State’s health sector is under severe strain,
earning the unfortunate title of the "Cancer State of India." To revive Punjab’s
prosperity, immediate corrective actions are essential. Punjab, with its limited
resources, relies heavily on financial support from the Central Government. The State
is awaiting substantial dues under various programs.

| call upon the Central Government to expedite the release of these funds and
also consider providing a significant share for a 50 year interest free loan from the
allocated 1.5 lakh crore under the scheme announced in the Budget, 2024. This
support will empower Punjab to advance its development initiatives in alignment with
the Central Government's vision of transforming India into a developed nation by
2047.

1 ITFHTART: A9 G AT SR AT & 37IR AT I S & [ Sl approved
text T, JATYDI T&! T ol Y AT 39 =9 T STJUTel T8l Bl 2 | request again
to follow the rules.

The hon. Member, Shri M. Mohamed Abdulla (Tamil Nadu), associated
himself with the Special Mention made by the hon. Member, Shri Vikramjit Singh

Sahney.
Now, Shri Samik Bhattacharya, "Delay in operationalization of Haripur Nuclear
Power Plant Project."
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Delay in operationalization of Haripur Nuclear Power Plant Project

SHRI SAMIK BHATTACHARYA (West Bengal): Sir, this is to bring to attention the
significant delays in the Haripur Nuclear Power Plant project, which was originally
proposed to be constructed in the Purba Medinipur district of West Bengal. The
project, envisaged as a key component of India's nuclear energy expansion plan, was
expected to contribute significantly to the nation's energy security. However, it has
faced numerous setbacks that have stalled its progress.

The delay in the Haripur project is a matter of concern, as it hampers the
region's potential to benefit from clean and reliable nuclear energy. It is imperative
that all stakeholders work together to resolve these issues and move the project
forward while ensuring the safety and well-being of the affected communities. | urge
the Government to look into it.

MR. DEPUTY CHAIRMAN: Shri Golla Baburao; 'Concern over privatisation and
disinvestment of the RINL Vizag Steel Plant.'

Concern over privatisation and disinvestment of the RINL Vizag Steel Plant

SHRI GOLLA BABURAO (Andhra Pradesh): Sir, RINL, Visakhapatnam steel plant
was set up only after a decade-long public agitation of "Visakha
Ukku-AndhrulaHakku'. Over 40 people were killed in different parts of the then
undivided Andhra Pradesh during this agitation.

Sir, about 1 lakh people are dependent on the steel plant, including 17,000
permanent employees and 16,000 contractual employees. Since December 2020, the
company is making a monthly profit of 200 Crores. The steel plant, launched with 1.7
million tonnes capacity was later expanded to 7.3 million tonnes without any financial
support from the Centre. Therefore, it makes no economic sense to privatise the steel
plant.

As per the Union Ministry of Steel’s report, Vizag Steel Plant is the only
steel-manufacturing PSE in the country that has no captive iron ore mine. The losses
were majorly due to the lack of captive mines due to which the RINL has to procure
the iron ore at market price. Taking into account the pride, sentiment and interests of
people in Andhra, | would request the Central Government to reconsider this decision
of privatising Vizag Steel Plant. Thank you.
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MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shri Golla Baburao: Shri M.
Mohamed Abdulla (Tamil Nadu) and Shri John Brittas (Kerala).

Shri Banshilal Gurjar; Demand to stop illegal garlic trade.'

Demand to stop illegal garlic trade

#fl Fefiee Ok (Fe7 USeN): ITFHMNT FBlqd, aaqe 99 H A9 § IdAred
A8, O w@Red & oy BTN eRe 81 & BRU AR WRGR gR1 AkrEfed fdan
AT &, 3T I | WK H o1 ST ¥&] 21 &0 : Ialel, RIS, SIRTaofl, S¥hrdt
3R RIS AT & &A1 | 9 dI8g DI 37T AGd &l I8l @, Sl Boll (9l b
H1EgH W Q97 o AT &3l | g S ]8T 21 9 JfduTie iy & Fraforiad
TR 9RO | &1 3% B

S AIY AR A AR <2 & [HAI DI ASGT &b |1 H HRI JHAT 8l &l
g1 39 39Y AR | IRIRET $g iR o8 IRl & A= &1 & 9 8xft g,
RTHA TSI BT WRT JHAT 81 BT &1 A BT T8 TR & [olY BI-bRep YTl
T € 3R 59 W I8 2014 H YA ST =T 471 39 <97 § WUT B ANIRD] &
WY & A1 Raerars a1 <71 8T 81 ag1i-e dih A 8g B AYfd A <2 6l
e YR YHITAT 81 R8T 81 3dY 8g UR H BRI Bl ARl A o & a8y
ITGD [HATT Bl Il BA Dl I Jog Tl et T, fa fhar R 8l

B Bl

TEIGY, H MU R PRAT § [ TRBR AT BT AT WY A IRIeT07 HR
e STTARTRAT 1 Sire B Ierd IGTTH HRATS B B G2 G BT B BN

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shri Banshilal Gurjar: Shri M.
Mohamed Abdulla (Tamil Nadu) and Shrimati Mahua Maji (Jharkhand).

Shri Kartikeya Sharma; 'Demand for inclusion of Hindi as an official language of
the United Nations." Shri Kartikeya Sharma; not present. Shri Deepak Prakash; '
Demand for eradicating social evils like witch hunting.'

Demand for eradicating social evils like witch hunting

21l dueh THT (FRTT): ITFHUT HBlgd, M9 g1 U TR fawg R qier &1
3T 3T, 9P oIy § ATUeHT STHR Fh Bl g

<9 H STA-fAwrE! SRt gyt & RO Al w1 Sadted, FEH g/ &
(FramRur, gaid, Qs Afgerall 8q ad, el Ud 37tdh THIIHRR] U B DI
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SMATIHAT Bl NS & 6 ISP U neanfciies I H 5a Fof 320 319 e 3iR
SHATSAl B IRB I A A 9 Y87 8, VW 99 ¥ SIRGS Ifed oiTe, NS,
RIS S &S &3] H 39 $UAT A AN JHIEAT &1 39 $UAT BRI IRES &
3nfearl vd fUss geltd! & 3TATdT &g UH Sl ©, T8l GHTSl & $8 Aafaeard aif
P gRT Afeaetl &I fftd dxe S 'S BT 9 <dhx A1 d1 AR <31 SI1ar g a1
R RN ® IS S & 918 I8 |HTST I Iieshd B (ST STl 2 |

T TeH RBIS R & AR, 39 HUAT & BRI, Had ARES ¥ Uiy a9
ST 200 AIZSATSAT BT BT DI TS 81 0 PUAT b DRI, 1991 1 2010 B e TITHI
1,157 AfTSATST BT ET B GBI Bl AT P FAA H W SIRES TS Bl ST+ T 3
&1 fUsel 10 9uf 3 250 BV 81 gl &, Sl S §@ Ud [daR B+ Iy fawyy 21 3rd:
39 AT & IR H ST H STRRochdl ST Bl a9 ahdl 8l 3R] G¥hR A Ig A1
g fb 59 IR e+ fear S|

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shri Deepak Prakash: Shrimati
Mahua Maji (Jharkhand), Shri Pradip Kumar Varma (Jharkhand), and Shri M.
Mohamed Abdulla (Tamil Nadu).

Now Shri B. Parthasaradhi Reddy; concern over rapid upsurge in cyber
crimes.

Concern over rapid upsurge in Cyber Crimes

SHRI B. PARTHASARADHI REDDY (TELANGANA): Sir, today, | wish to draw the
attention of the House to the worrisome issue of the rapidly surging online financial
fraud in our country. While India has witnessed rapid growth in digital technology and
artificial intelligence, there has simultaneously been a significant rise in online fraud
targeting our citizens, especially, innocent and illiterates. It is concerning to note that
in the first quarter (January to April) of this year alone, over 7,40,000 cybercrime
complaints were registered by the National Cybercrime Reporting Portal. Further,
according to the Indian Cybercrime Coordination Centre, an average of 7,000
cybercrime complaints were registered daily in May 2024, 85 per cent of them were
registered under financial fraud. As a consequence, our citizens have lost Rs.1,750
crore to cyber fraud between January to April this year. The severity of the crime has
further escalated with cybercriminals adopting sophisticated methods. They now
deceive potential victims by posing as Government authorities, police officials, etc.,
and, intimidating, blackmailing, and extorting individuals under false pretences of
involvement of their children in crimes or accidents. This manipulative approach is
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particularly distressing for parents living away from their children, as it not only inflicts
financial harm, but also causes emotional trauma. As cybercrimes are at rapid
upsurge, the Government must take immediate and stringent actions for faster
convictions and severe punishments. | would also sincerely request the Ministry of
Electronics and Information Technology to conduct campaigns at war footing to
create awareness among citizens about the evolving means of scams.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shri B. Parthasaradhi Reddy:
Shrimati Mahua Maji (Jharkhand), and Shri M. Mohamed Abdulla (Tamil Nadu).

Shri Pradip Kumar Varma; demand for starting rail service from Badbil to
Ranchi.

Demand to start rail service from Badbil to Ranchi

2l 9T AR A (SIRES): HBIqY, HARES oY DI WU & 24 I91 g8 Hl
ufegHl Rigyd PIee™ &3 Na 911 §RT GG I 81 e Uil §l Ia37, gsdid,
ST, SAIETArdl, Sfieurl & RN Bl ATSar_I 99 WS 3MDHR 99 P AeH I
TS T ST gsdl 2, Sas 9=T 137 3R 999 g 8id1 21 AT3A1 BT ATS ol
Il & Y 99 [ & w0 H 350 BUY, g8l 37T, Tedicl, AT I el & oy
I fhRI & w7 H 450 BT I HRA TSd &l S B IUALET T8l 89 & BRI,
1 Dl TS AN A Sl G T DHRA! ISl &1 I BT FIgH G FRS[ DI ST,
"BY" STt BT AT e, ff s T H B

8.00 P.M.

IHERYR HEol I Ig & Wiol Ul Bl golls PR WRARI NAdsT Dl FdIferh
RISTE YT R &l &1 WSl il & |qi-A1 Arsarar e &3 § ol
Bletol, fSIHT Bletsl, STIATE 3R 75 Dlosl™ Jdrac! g1Y S RIel &1 8
I T 2| ATSAIAT D1 I8 & IRES H YT HHe, ISRl § 9iR HHE S
P HRI IHTGT A Nod Bl FAA S BT BRI To! P I IR I8! 8, [y I8
TSI @ 3 3Rl S & AT Q1 aTell bloal & g Wl -G &3] & el AN
@I Glaer ¥ a2 SIWRh aRFRART #, § ARBR A RIY Fal § (& dleg™
WSA &b [ahrT Ud 1R BT Giaem ol oxEd §U dedid A ! IRl AISd¥l BhRT
AT 2 BT IRATAT TRY HRA B I8 DR

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
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the Special Mention raised by the hon. Member, Shri Pradip Kumar Varma: Shri
Deepak Prakash (Jharkhand), Ms. Indu Bala Goswami (Himachal Pradesh), Shri
Nagendra Ray (West Bengal), Shri Kesridevsinh Jhala (Gujarat), Shri M. Mohamed
Abdulla (Tamil Nadu), Shrimati Sumitra Balmik (Madhya Pradesh) and Shrimati
Mahua Maji (Jharkhand).

Thank you, Pradip Kumar Varmayji. Now, Shrimati Sumitra Balmik on 'Demand
for direct train services from Jabalpur to Pune, Mumbai, Hyderabad, Bengaluru and
Delhi'.

Demand for direct train services from Jabalpur to Pune, Mumbai,
Hyderabad, Bengaluru and Delhi

gt GRET el (w2 yew): Feley, H IS Uh Jfcdd He@qul g8 Bl AR
YD S MBI BIAT TR g, Sl 7 Hadl SaqR & yarraal afcs R
HETDH LTS &5 DI HITIT BT Bl TR, AR b g H (AT B & BRI FAN I
& RT3 P W Bl ST aTell Ueb T Siael &1 I8 - bhacl Yeb Agcaqul Yeld
WM B, dicth U Hedl qrATerd |1 2, Sl He UQel & Bbs YE Tl Bl AT Bl
2| 3 ATID F$h, Vl, 3R dIg Acdd & AEIH I, SR U BRI 4 AMD
AT T BlGFefITT UGTT Rl 2l g9 A STAYR H S & A= 2wl iR s
DG BT AR AT B dTel ART B HT H B! i gs 2 eIy w9 | Jar a9 goy,
493, TeNEIE, SIS iR fAeel o fIwRid #emRl 3 IR, e, &k 98
3TARRI Bl It H STl 2

SR ¥ S HEFIRI T W ST Bl WA F@aT & BRI, AT Bl
VST HI U™ Usd 21 I8 el 257 Fameif & BHY, 7 hdol AR Wi & qre
SToldl 8, dfct HETHI &3 & AHTNTh -3 fderd & O Giffd e 8l
Wwwaw%aﬁaﬁﬁaﬁﬂﬁaﬁaﬁwﬁ%ﬁaﬂﬁWﬁé@ﬁ
BY, § T RIg BRI ¢ & U, Ha5, gavEe, SIS IR faoel a@ Al o7 Jansii
I IGIAT SMYI ABIGY, § Vol AT ¥ 3MTUT AT g (& 98 59 Agayul AT W)
feram |

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention raised by the hon. Member, Shrimati Sumitra Balmik: Ms. Kavita
Patidar (Madhya Pradesh), Dr. Sumer Singh Solanki (Madhya Pradesh), Dr.
Kalpana Saini (Uttarakhand) and Shrimati Geeta alias Chandraprabha (Uttar
Pradesh).

Thank you, Shrimati Sumitra Balmik. Now, Shrimati Dharmshila Gupta on
'Demand of trains from Delhi to Darbhanga'.
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Demand for trains from Delhi to Darbhanga

SN erteiiet T ([N8R): #eied, fdeell | SRH & oY ¢l &1 &1 49 811 &
BHROT AT BT Ig YT BT AT BRAT S 5| H AP ATEH 1 el H31 il
HET Ared! § 6 d faoeh 9 S & folg amr a3l SA1 & -1, SR
M &b IO DI GG Y U AT o Far IR Hl R &Y | Idae 3 Sl g
ol VBl T, STH WU Tl P B ¢ Bl doblel ATl &1 A1 o faooil-
ST IS, ST IR FARITGR -JoTRhR YR -BTS YR -UTe oy s =t I8! 2, S ardl
FHARINYR -GRHT-TRBI AN -TREYR - faeel] I S| [98R & 781d 86 3i”
Blell & qHY IR fedhe fds! Yerd &1 U °c | 9 T 4 &1 G4l fehe g 8!
ST 1 37 A Xl H301 St 9 31UE & fb 397 i AR & a9d [9Tel ol &l
31T W AP FILRAT HRATS SR 3R ! TGN B THY Ugel H B J1l Bl

YT HRATs S|

MR. DEPUTY CHAIRMAN: The hon. Member, Shri M. Mohamed Abdulla (Tamil
Nadu) associated himself with the matter raised by the hon. Member Shrimati
Dharmshila Gupta.

Demand to establish a Kendriya Vidyalaya in Pratapgarh district of Uttar Pradesh

it MR U1 A ([TR U<e0): HBIGd, SR USe & JATIG SUS H &g AR
ERT b1 [ererd Wier & qd | Wigid YaT ol T ol I9 g ba 3 ey
BT RITIAT & oIt ReR gRT 601 ff o= foram 13am o, <ifes foesll dRor & o
qh I &3 H g 13 faeimery [IUd el 81 Fdhl 81 TS YaT9iTe & ANHIT WK IR
D1 TR BI IATYT & Y YA BT ATaTIDT b ATAR UK 4T fba1 ST et
g1 Wil AT Y1fies IR B! e fhdt W) = & Sitas § Ush +11d b1 B HRal o,
ST UdTuTe STHue & ey & Soodel wiasg & fory b1y ferermery &1 werfid
T ST i HEqul B S9G A1 B, 39 &F ¥ A B+ alel BHAGIR av &,
3fETd wY F HHGIR IRART & g0 8, Fr=1d IRBR H BRI HHaIRT 8 A7 fhx
TR AT 3 GR-RTS o &1 | 71 A1 2, ST IRAR, it 11 § 78 W& &,
d Y T8 SIS H Bl [T B &, STb gedl B R1&l & o7y 1 bl femery &
BT STo]T B

31T 3MY P AIH | WRPR 4 fdeq g o srfireiie daia faener &t e
HRATs ST, TS [ IATIRTg ST9us | I8+ aTel gedi ol I S quramyol fRrer
T 81 bl
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MR. DEPUTY CHAIRMAN: The hon. Member, Shri M. Mohamed Abdulla (Tamil
Nadu) associated himself with the matter raised by the hon. Member, Shri Amar Pal
Maurya.

Demand for running of superfast and Vande Bharat trains from Sheikhpura
district of Bihar and its surrounding stations

2 ¥ TRU1 g ([98R): A8Iey, H 317ud A1Egq ¥ WRPR B &1 Udh H5dqUl
feer oY 3R MBI FHAT ATEAT E |

eIy, # AR Uid & QR f7el 3 3171 1 IRaqRy, f9gR & merw g w30,
3R s g Si &1 78 RTel Wl X1 81 I NDA WR$BR & HRIGT H a8
4T & 98 9 B §U Bl UFYRT ISTel BHR I & ATGRT GG H31 Sl & ~Ieed
¥ arepielt fTl H 2MAer 21 YRIYRT Ud SHh THUTH & 7l & 95 AN = fSeell,
T 3R BIeT Ug & folg ST € Td 95 TR AR Ao -t B T 3 37 Jwii A
ST &, olfh SRS Nol Peifaeiac] Tl 81 & PR G8l &b ARl $I gga-4l
Hiehell BT HHAT B IS § |

31d: H S Aad & ARIH W A Xl HAT SN H SMUT BT 18l § (b
ME-gul 9B QaAUd d1 S8 YR H Bl aUT [Psa SiwE 9
TR -RGYRT, TaT&T-T1 8Id gV faeatl, BIeT Ud a5 & Y Tab superfast o
TelTs STY Ud T Td1GT, IRAYRT, AG AR, [H3ol, 543 BId gY BTael & oy I
R ¢ 31X ITIT-7TA1GT, YRIYRT, fh3el, STHTAYR, HITAYR &l §U Maldah SIS dd
U I URA o9 I I HUT B 1Y, 99 [8R & AW, Td16], SHs,
AGTART, IR, AETAYR, Fiehl, TIT U4 SRS & g8 R AN bl gHB] STINGT
14 AT 9 |

MR. DEPUTY CHAIRMAN: The hon. Member, Shri M. Mohamed Abdulla (Tamil
Nadu) associated himself with the matter raised by the hon. Member, Shri Shambhu
Sharan Patel.

Need for Regulation of Private Detective Agencies

SHRI KESRIDEVSINH JHALA (Guijarat): Sir, private detective agencies are on the
rise, catering to needs from personal investigations like infidelity and background
checks to corporate inquiries such as fraud and due diligence. These agencies offer
valuable services, also pose substantial threats to personal identity and information
security. The lack of stringent regulatory framework has aggravated concerns, leading
to potential misuse and abuse of data.
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The primary threats posed by agencies are unauthorized access to and misuse
of personal information. Detectives often employ covert methods to gather data,
including surveillance, tracking, and hacking digital devices. If these agencies remain
unregulated, the potential for violations will escalate. They could resort to illegal
surveillance techniques such as wiretapping, hacking and unauthorized tracking.
Lack of oversight means there is no legal recourse for victims of these activities,
leaving them vulnerable and without protection. Moreover, the information gathered
by agencies could be sold or leaked to third parties, including criminals. In corporate
world, competitors could exploit private detectives to engage in corporate espionage,
stealing trade secrets and intellectual property, indulging in insider trading.

The previous Government, in 2007, proposed a Private Detective Agencies
(Regulation) Bill. However, despite its significance, the Bill was withdrawn, leaving a
regulatory vacuum. The withdrawal has allowed unregulated growth in the sector,
with examples of malpractices. Introducing legislative framework is imperative to
ensure these agencies are bound by law. Provisions such as establishment of a
central regulatory authority, registration, audits, stringent penalties for breaches,
guidelines on permissible investigative methods, rules to prevent the misuse of
collected data. | urge Government to look into it.

MR. DEPUTY CHAIRMAN: The following hon. Members associated with the issued
raised by hon. Member, Shri Kesridevsinh Jhala: Shri M. Mohamed Abdulla (Tamil
Nadu), Shri Haris Beeran (Kerala), Shri Balyogi Umeshnath (Madhya Pradesh),
ShriMahendra Bhatt (Uttarakhand), Shri Mayankbhai Jayadevbhai Nayak (Gujarat),
Shri Kunwar Ratanjeet Pratap Narayan Singh (Uttar Pradesh), Shri Samik
Bhattacharya (West Bengal), Shri Sadanand Mhalu Shet Tanavade (Goa), Shrimati
Sangeeta Yadav (Uttar Pradesh), Shri Pradip Kumar Varma (Jharkhand), Shri
Nagendra Ray (West Bengal), Shrimati Ramilaben Becharbhai Bara (Guijarat), Shri
Babubhai Jesangbhai Desai (Guijarat), Ms. Indu Bala Goswami (Himachal Pradesh),
Shrimati Darshana Singh (Uttar Pradesh), Shri Madan Rathore (Rajasthan), Shri
Rambhai HarjibhaiMokariya (Gujarat), Shri Krishan Lal Panwar (Haryana), Shri Lahar
Singh Siroya (Karnataka), Shri Shambhu Sharan Patel (Bihar), Shrimati Dharmshila
Gupta (Bihar), Shrimati Sumitra Balmik (Madhya Pradesh), Shri Naresh Bansal
(Uttarakhand), Shri Babubhai Jesangbhai Desai (Gujarat), Shri Subhash Barala
(Haryana), Dr. Parmar Jasvantsinh Salamsinh (Gujarat), Shri R. Girirajan (Tamil
Nadu) and Shri Amra Pal Maurya (Uttar Pradesh).
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The House stands adjourned to meet at 11.00 am on Friday, the 9™ August,
2024.

The House then adjourned at eleven minutes past eight of the clock
till eleven of the clock on Friday, the 9" August, 2024.
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